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Mondav, 15th December, 1952 

The House met at Tm of the Cloek 
[MR. DEPUTY-SPltAXER In the Chair] 
ORAL ANSWERS TO QUESTIONS 

CENTRAL HOSPITAL 

•1164. � lluim SJqb: Will 
the Minister of LabGv be pleaaed to 
state: 

(a) whether the construction of a 
Central Hospital for RanlcanJ for the 
benefit of miner1 workm, in Ben,al 
has been commenced; and 

. (b) when i1 tbia likely to be a>m­
pleted? 

The Depat,- lllbllaler of Labour 
(Sbri Abld All): (a) Yes. 

(b) By the end of December, 1954. 

S&rdar Baba itacti: May I know 
whether the Central Hospltai. at  
Dhanbad and Ranl1anj cater onl7 to 
the needs of  the miners and their 
families or tbey attend to the 1eneral 
public al$o? 

Shrl Abld All! Tbe1e are. meant for 
the miners and their familie1 and are 
not ordinarily open to out.aiders. 

Sudar Halum 81D1b: May I know 
whether arrangements have been made 
In this hospital, or would be made in 
this hospital, for all apeclaliaed treat­
ments and UJ>-�ate curea? 

Shrt Abl4 All: Ye�. Sir, would be 
made. 

Sardar Buam Slap: MB7 I know 
whether there would be special wardl 
for Infectious dlae-. tuberculolia 
a!1(1 such other serious dlaea1e1? 

SJui Abld All: Yes, Sir. 
328 PSD �.:. 

Ul-00 

ANNUAL CoNFERENCE OF SUGARCANE 
Ri:SEARCH WoRURS 

01185. 8bri S. N. Du: (a) Will the 
Minister of Food aad Alrlemtare be 
p!eued to 1tate whether the Indian 
Central Sugarc.one Commit� has 
or1aniaed an Annual Conference of 
sugarcane reaearch workers as a nor­
mal feature of its activiUes? 

(b) How man:, such conferences 
have been held so far! 

(c) How Is the expenditure of 1,uch 
a conference met? 

(d) Do the Central Government 
contribute to the fund� 

(e) Where Is the next conference ,o­
in, to be, held? 

TIie Mlatlter of Acrlealtare (Dr . 
P. 8. Deumalr.b): (a) Yes. 

(b) One. 
(c) BT the India.a Central Su,arcane 

Committee .• 
(d) No. There is no such Fund for 

the purpose. 
(e) No venue has been ftxed yet. 
Sbri S. N. Du: May I know what 

is the avera1e expenditure on thi.l 
Conference? 

Dr. P. 8. Dealmnllr.ll: . Thi.I Con­
ference did not cost us anything. The 
total expenditure that wu Incurred on 
this Conferenc-e amounted to Rs. 3038. 
out of which Rs. 2717 w •s for print1n1 
charge, and the other Ra. 321 for con­
tingent expenditure. 

8hri 8. N. Du: May I know in what 
State the ftrat Conference wu he:d? 

Dr. P. 8. DeQaaJr.b: This WU the 
ftrst of Ill kind. 

Sbri 8. N. Du: When was it held? 
Dr. P. I. DeabmaJr.b: l .am SOM'J' 

that Just at the moment I have not 
1ot the date. 

/ 
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Sbrl S. N. Das: May I know whe­
ther the hon. Minister is aware of tbe 
resolutions or recommendations of this 
Conference? 

Dr. P. S. Desbmukb: I have not 1ot 
the information here. 

Sardar Hukam Slncb: What was the 
subsidy given by this Committee for 
Central and State research schemes? 

Dr. P, S. Delbl!!!lkb: The Central 
Sugarcane Committee does not give any 
subsidy as such. It approves certain 
schemes of research and whatever Is 
the cost that Is Incurred, half of It Is 
sometimes contributed by t.be Com­
mittee. 

Sardar Hukam Slncb: I could not 
follow the answer. no.1 this Com­
mittee not aub&idile tae Central and 
State reaearch &ehemes for suaarcimeT 

Dr. P. 8. Deslua.W.: It dou. It la 
not exactly sublidlsinl but tbe posi­
tion ii that this la the main Commitwe 
which has Its own lnmtute of Rer.earch 
and carr1e1 on researcb· unda' !ta .01m 
auspices. If thei-. are any schemes 
proposed by Institutions and States, 
then It does he1p the,ii. 

� llabiP llacli: Was any 
research' made In any other lnatltute 
subsidised or assl5ted b7 this Com­
mittee? 

Dr. P. 8. l)eahmakll: Yes, Sir. Thi• 
Committee baa been cai:;r,Yina on · Mld 
helplnl research for • Jone time. 

Sbrl S. N. Du: May I know wbe­
ther the conference was attended by 
only ofllclal niierts or aome non­
official experts en1a1ed In this work 
were also represented In It! 

Dr. P. &. Desbmakll: 'Riera -,e 
both, but mostly the represen�tives 
from the States Weft theft. 

lMPRova:wsNT or SMALL &11 .. w,w 
SunONS 

•1161. Sllrl Dallhl: Will the r.,inis­
ter of 8-Uwa71 be pleased to state: 

(a) whether It Is a fact that Gov­
ernment have recently decided that 
Instead of spendln1 lar1e sums of 
money after remodallin1 and recons­
truction of big railway stations, they 
will in future soend more money for 
i:-mvldln,i amenities for passen,ers at 
�mall stations; and 

(b) If the answer to part (a) above 
be In the affirmative, what Is the pollcy 
of Government In . this respect and 
w})at additional amount th� propose 
to soend after the improvement of 
small railway stations! · 

The Deputy Ml.nis1er of Railways 
and Transport <Shrt AJacesan>: (a) 
Yes. 

(b) Certain minimum amenities such 
as waiting halls, bench!i'sJ arrange­
ments for supply of dnnxing water. 
etc .. are to be provided at all stations 
irrespective of their importance. At 
the more Important stations certain 
additional amenities such as raising 
and coverinJr of platforms, liglit1n1 
arrangements1 etc., are to be provided. 
A substantial portion of the amount 
spent each year on amenities will be 
spent on small stations. Durini 1952-
53 a sum of Rs. 97 lakhs Is proposed to 
be spent on small stations .Ind in 1953-
54, Rs. 116 lakhs. 

Shrl Dabhl: I did not quite u·nder­
stand the reply. MY question was 
whether the prolJ'llmme of amenities 
for the bill r.aUway stations has been 
postponed 1n favour of small stations. 

.S!trl AlaJesu: It ls not a question 
ot .postponlne 11be amautles for blir 
railway ltatlona. It Is a question of 
divertlnJr Jl"lore money to small rail­
way stations tor ,mehltles. 

81lrl ¥, L. awn.ti: May I know 
whether a list ·of au ,uch small and 
bll railway stations where re-model• 
ling requires to be done durinJr the 
ooml!l_f Aq years baa been prepared 
Mid it ao, w m ·  Oovam-t be pJ.eaNd 
te J)1eee t.laat list. -on :tlle Ta tile d ttl* 
House! · 

Sllrl AJaceaaa: The Railways have 
been asked to prepa� such l1'ta ot 
station,, aod as MIOD ,as they are ready, 
tle7 can t,e Pl� tie�� the House. 

:· HT81UDINO OP .Jba 

.•llit. a.t 8, (), ..._....: Will the 
l',finlater ot f'OQIJ Ult Aa,lealtare , be 
pleas,<! tp nt1ta: 

(a) wll,ther the pr,�1ed hybrldillll 
of two kfnds of rice; on� from Japan 
1Japonica) and the other from India 
tindica) baa taken place; 

(b) lf so, when ancl where: 
(cl who are the exoerts who have 

carried out the experiment; and 
(d) what is the productive capacity 

of each of tbo,e varieties of rice at 
present? 

The Minister of A&Tleulture (Dr. 
P. 8. Peshmakh): (a) Yes. 

(b) The project was started In 
Au1Ust. 1950. at the Central Rice 
�rch ltl8lltUt6, Cuttac!k;. 

(c) The experiments are beina con­
ducted Under the supervision of the 
Director, Central Rice Research Insti­
tute. 

• 
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(d) J'he,JaponJca yields on an avu­
a&e 2500 Iba. of clean rice per acre in 
Japan, whlle the Indies varieties yield 
abOut 750 lbs. in India. 

Sbrl S. C. Samanta: May I know 
whether the F' .A.O. under the Expand­
ed Technical Assistance Pro,ramme 
has tendered any be:p in re&ard to thls 
bybridlslni work? 

Dr. P. S. Desbmakb: Yes. Sir. One 
ot the two schemes Is an International 
c0operat.1ve tcheme sl)Onsored by the 
F.A.O. 

Shri S. C. SU...la: May I know 
whether tbjs hybrldiling experimental 
section has any connection with the 
experimental course at the tralnini 
centre there? 

Dr. P. S. DealmJuk]I: Yes, ao tar a, 
the osslstance of tbe. F.A.O. ltl concern. 
ed. Otherwise, these two thlnp an 
quite different. 

Slut 8. C, laaallta: May I know 
whether this la the ftnt experiment or 
whether 'other bybrldisln1 worka have 
been undut&lren by Government or 
are propo,ed to be undertalcen by Goo 
vernment? 

Dr: P. S. O.baakl!: I think this 18 
the lar&est of Its kind so· 'far uocler­
taken. 

8bd Banua: What Is the number 
ot types· ot rke so far developed b)' 
this hybridisation pr�1:1 In t)lls ·1n,u­
tute? 

Dr. ·P. 6. ·Deahllil1*1t: AccordinJ . to 
the latt qilarwrl;;,'r;klort tor the'{jttlod 
endln, the 30th September 1'9&2, If 11 
reported 'that 56,989 polllnatlons were 
done durlni the Quarter and 3,84T 
cross ��ds JNere collected. 

Shrl K.. G. Deahmakb: May I know 
whether thla bybridiaed seed requl.,ea 
any special type of land and weather, 
or whether It can be 1rown In � 
weather that we are used to have In 
·our country? 

Dr. P. 8. Desbmukb: -t'lle research la 
meant to ftod out 1Nd1 suitable to 
particular soils, and these experiments 
are carried on in order to accllmatlae 
these ,eeds to Indian conditions, and 
various soils are tried. 

Shrl Saapana: May I know how 
many strains have reached · the ftnai 
stage ot research In the Cuttack 
Research Station? 

Dr. P. 8. Deahmakb: This �seatth 
ls a somewhat Joni drawn out pro­
ceu and for It to fructll7 and lor ua 
to deter,nlne w:t,at particular seed 
would be most suttabl!!, .It t, likely to 
take a period of three to four yean. 

Shrl S. ·C. Samanla: May I know 
which other countries are likely to be 
benefited by tl\is experiment exceptin1 
India? 

Dr .  P. S. Desllmakh: So far as this 
centre Is concerned, bc:,sides India nine 
other Aaiaa countries are participating. 

8hrl.m8" A. ltaJe: May I know the 
reason oi this experiment? Will i t  
produce rice richer in food value. or 
will It lead to production of more rice? 

Dr. P. S. Deahmukh: Sir, the effort 
is to ftnd out the seed that will yield 
more, wlll require less seed and posslb· 
Jy also 1ive the 1reotest possible pro­
tein content. 

Sbrl M. L. Dwlvedl: May I know 
the namea ot the countries partlcipat· 
I� in thl1 acbem�? 

Dr. P. 8. Dellhmakb: I thlnk this li�t 
wa, 1iwn Jut time. Tbey are me �tly 
South-East Awan countries. 

Shrl M. L. Dwlndi:: Is China lnriud­
ed In the scheme? 

Of. P. 8. DeMmakh: I do not think 
ao. 

J:xroaT or l'mJI 

•n7t. Snt lrlnran ae.ltilJ: Will the 
Mlnlater qf .Food ud: �lcaHure be 
pleased to 1tate: 

la) what was the total export ?f 
dried ud trp1h ll1b from India durin,r 
the laat three year,; 

lb\ to "'1hich countries and to what 
quantities tlie export took place; and 

Cc) what was the total amount 
earned by India on account of these 
l!lqjorta! 

TIie Mlallter of Asrlculture <l>r. 
P .  8. Dealnnakb): (a) to (c). No .d11tll 
with re&ard to fresh ffish are available. 
With re1ard to dried ftsh. a statement 
glv!n& the reQuisite available Informa­
tion Is placed on the Table of the 
House. [See Appendix VU, annexure 
No. 14]. 

Shrl Eswara �ddy: May I know. 
Sir, whether there is any provision In 
the lndo-American A.:reement for in· 
creasln1 the output of ftsh in India? • 

Dr. P. 8. Deslunukh: India will 1et 
some assistance from lnternationAI 
bodies for the purpo&e of experiment­
In& In ftsherles as well as some equip· 
ment for deep ua fishing. 

Slarl Eawan ltedd,: Apart from 
the a,r-nJ, wbat stepe are envisa1-
ed by the Government tor the expan-

• 
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slon of llshla, in India with particular 
reference to mechanisation! 

Dr. P .  S. Deshmukh: We are tack­
ling this question of mechaniain1 our 
6shcries department very seriously and 
we are going to 11et a number of 
engin,:,s tlrat will be fitted on the ordi­
nary boats. There will also be traw­
lers which wlll be used tor deep sea 
fishing. 

Shrl A. M. Thomas: From which 
part of India is dry fish largely ex­
ported? 

Dr. P. S. Deshmukh: I am afraid I 
have not got the information. 

Mr. Deputy- Speaker: The hon. Mem­
ber knows that it is from Malabar. 

Sardar Hukam Slnih: What amount 
out of · Grow More Food funds wu 
spent f9r the expansion of llshin11? 

Dr. P .  S. Deshmukh: I have not 1ot 
the figures. 

MURLIGANJ•DAURAM MADHEPIJ'IIA 
RAILWAY LUIS 

•1113. Shrl L. N. Miura: (a) Will 
the Minister ot Rallwa:,a be pleased ti> 
state whether the construction of a 
Railway line from Murli1anJ to Dauram 
Madhepura in North Eastern Railway 
of Bihar has been taken up? 

(b) If the answer to part (a) above 
be in the uffirmative. the pro,ress made 
,o far? 

( c) When ls the said llne expected 
to be rea:ly for traffic? 

The Depaty Mials&er of Ballwa:,a ... 
Transport (Shrl A�esa11): (a) The 
reply I& in the affirmative. 

(b) Regarding the progress of the 
work. earthwork for the embankment 
for 6.25 miles from Daw;am Madhe­

pura to Budhamghat hu been comple� 
ed. 

(c) It Is expected that the work will 
be completed towards the end of 1953-
54. 

Shrl L.  N. Mishra: Is it a fact that 
of late the construction work has been 
held up? 

Shrt Ala&'esan: The work Is 110101 on 
,;nd i• beinR done by the Public Works 
Department of the Bihar Govefi1!1ent. 
As soon as they get hold of more land 
they will continue the work. 

Shrl L. N. Mishra: Is It a fact that 
even acquisition ot land at certain 
places has not been made as yet? 

Sbrl Ala,resaa: The Chief En1?lneer 
has told us that he will be able to 1et 

more land ln the future and he will be 
able to proceed with the work. 

VOCATIOIIAL TRAJNIIIG CENTRE, 
BAN4IWI 

•u,s. BIiii Rap Narain: w111 the 
Miniater of Laboar be pleased to state: 

(a) what is the total number · of 
trainees in the Vocational Trainlnc 
Centre In Banllras Hindu University; 

(b) whether seats are reserved tor 
the Scheduled Caste candidates ln this 
Training Centre; 

(c) what are the r.111mber of trainees 
belonging to the Scheduled Caste com­
n:unlty In the above Trainin11 Centre: 
and 

(d) whether these trainees are given 
any kind of stipend, If so, what Is the 
tot .a l  number of stipends and the 
amount per month given to the 
·trainees? 

The Deputy Minister of Labour (Shrl 
Abld All): (a) There :were 303 trainees 
receivin1 technical tralnin...J In the 
Trainlna Centre at the Engineering 
College, Benares Hindu University at 
the end of October. 19:12. 

(b) Ye.; 12i per cent. of the seats 
have been re1erved for the Sched\Jled 
Caste candidates. 

(C) 111. 

(d) 1 2  Scheduled Caste tr,1riees 
receive stipend at the rate of Rs. 25 
per month per trainee. 

Shrl Rap ·Nan,a: May .I know 
whether the certlftcate1 1iven to 
these trainees have been reco,nlaed by 
the Central Government or the State 
Governments? 

Shrl Ab14 All: Some ·Governments 
have reco1nised. 

81lrt Bheeklla BIiai: May I know If 
any seat, are reserved for Scheduled 
Tt-lbes! 

Shrl Abld All: Not for Scheduled 
Tribes. 

1ft 'l'l'ffl'I "" : � it � � 
j f1'> � � 11fl' � � ml1ff �  
" (A; � fil;irr 111n t ? 

1ft anfitt anft : � t ffllf arm: 
am � � � 'I.il m il' � t  
. , 

Shrl S&npnaa: May I know why 
no seats .have been reserved for 
Scheduled Trlbe1? 
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Slarl Allld All: I require notice. ot 
that quation. 

8hrl llap Naraba: May I know, srr, 
whether the Central Government has 
taken any responalbill9' for the em­
ployment of th� trameea? 

8hrl AIIJd AU: We try to 1et them 
employment; but we bave not liven 
IUJY undertakln,. 

• , ll'l'lffll � : ff l  it � � 
j fil; imik w � lllfl' �If lfA 
1'Twt t Fri � � � '1ft' ...,. 
� t f.irn � � � � m i  
fflJU�� lft �  ;;rr � ?  

llfl.Nnt : � t ffl � 11\1 
ri � � llir llilf � � ,  

LABOUR WELFARE ORGANISATION 

"11'7. Pandit 111. B .  Bharpva: Will 
the Minister of Railways be pleased to 
state: 

(a) whether the Labour ... Welfare 
Or1anfsatlon as It exists at present on 
dllferent Railw:zys is under the Ad­
ministrative control of the various 
General Managers or the Department• 
concerned; 

(b) whether It is a fact that the 
Labour Ministry, Central Government, 
sometime back had proposed that this 
organisation should function directly 
under its control and not under the Ad­
ministrative control of the respective 
Railways: and 

(c) if so, what has happened to the 
proposal? 

The Deputy Mlnlater ef Rall­
ways and Transport (Shri Alaceau): 
(a) The Labour Welfare Organisation 
or the Personnel Or1anlsation as It 
txists at present on different Rall­
ways is partly directly under the 
control of the General Mana1ers, 
while in the case of others as e.g. In 
workshops, the Employment Officer, 
are under the control of the Depart­
ment concerned. 

(b) No. We are not aware of any 
such proposal. 

Cc) Does not arise. 
Pandit M. B. Bharpva: May I 

know what are the duties and tl!nc­
tions of these officers? 

Shrt Alansaa: The,e offlcer1 are In 
the Penonnel Or1aniaation of the 

railways. They look alter the pro­
motion. transfer, ftxation of pay, 
,rant of leave, proviaioo of educa­
tional facllltles. etc. These are the 
functions and duties of the ofllcera. 

Rhrt Slalluaa am.h: May I know, 
Sir, whether there Is any Gazetted 
welfare officer In North Ea!t . railway? 

Sllrl Alqeaaa: We have 249 posts. 
Of them two or three are Gazetted . 

TEA INDIJBTRY 

•1178. Sllrlmatl Jayashrl: . Will the 
Mlnl.ster of Labour be pleased to state: 

(a) whether it Is a fact that tea In­
dustry has to shoulder the responsl-· 
billty of feeding its labour; and 

Cb) whether any other industries 
have been asked to shoulder similar 
responsibility of feeding their labour! 

The Deputy Minister of Labou .. 
(Sbri Abld All): (:,) In As•am. West 
BenRal and Mysore, tea estates sup­
ply tood1rains to labourers at conces­
sional rates. This practice ho1 been 
ln voiiue since long. In Madras anrt 
Travancore-Cochin. exceot where 
statutory rationing Is in force. estates 
act as ration shops and suppl.v food­
grains at cost price. 

<b) In collieries al&0 employer� 
supply foodgralns at concessional 
rate� to workers. 

Shrlmatl Ja7ashrt: May I know 
whether it is a fact that some of the 
owners of tea gardens have made re­
presentatlons that they are finding it 
d_Jfflcult. to Hhoulder this respon1ibili­
ty? 

Shrt Abld All: Yes, Sir: several re­
presentations have been received. 

Shrt Venkataraman: May I know 
whether It is a fact that the As�am 
Tea Gardens undertook to give 
ration, to their labour at concessional 
rates even at the time of recruitment• 

Shrl Abld All: Yes, It is a fact. 
Shrl Venkataramaa: In view of 

such undertakln1. do Government 
propo�e to consfder their request that 
feeding their labour should be taker, 
away from their responsibility? 

ShrJ Ablcl Alf: No. Government do 
not propose to take a.way or curtail 
the concession to the worker,. This 
matter has been placed in the agenda 
tor the tripartite cont.erence whirh 
will take place on the 19th end 20th 
Of this month where the labour re­
presentatives will aleo be present, 
and their views will be asce:te�l. 
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Sal'llar A. S • . Salpl: 
· what decision ·  has been 

representation� which 
made? 

May I know 
taken cin the 

they have 

Sbrl Abld All: We have decided 
not to curtail this conceaalon, tor Uie 
time being at least. 

Shri Dliuslya: What were the new 
difficulties which the employers had 
to face ln feedinc the labour? Since 
when have they been facinc them, 
and what were the reasona? 

Mr. Deputy-Speaker: He wants to 
know how lon1 have the ei:nployera 
been llnding it dlflkult to provlde 
rations to their labour accordJn, to 
the agreement. 

Shrl Ahld AU: For two or tliree 
years they have been submittln1 re­
presentations. 

Shrl San,:anu: May I know what 
steps are taken at the time of recrult­
rr.ent to mak-e the labour know the 
conditions they are to under10 In 
the tea gardens? 

Sbri Abld All: All the service con­
dit,:tins are explained to the workers. 

Sbrl B. S. Murthy: May I know 
whetber it ls the lntention of the 
Government to see that the money 
Apent by the labourers for payinit 
more price for the fo)dgrains 13 Plid 
by the employers as per their terms 
of agreement? 

Sbrl Abld All: Government does 
not propose to impose any change to 
the detriment of labour. 

Mr. Deputy-Spealter: That is on 
the assumption that they will be . 
asked to pay more. There is a tri­
partite conference. 

Sbrl B. s. Muth:,: As per the 
agret,ment the employer has 1ot to 
provide the tood1ralns at conces­
sional rates. But the labourers have 
been pur�hasing foodgralns at th·e 
hieher prices. May I know whether 
It is the intention of the Government 
to see that the difference In price is 
paid by the employers for the past 
period? 

Sbrl Abld All: No hl11her prices 
are being paid· by the workers ac­
cording to our information, Sir. 

SURVEY OP CO-OPIRATlW Soca:ms 

01119. Sllrl IIIMI.: Will � l'rUnia­
ter of ltailwaJ'S be plellled to atate: 

la) whether It II a fa� that the 
Rallwa:, Board have appointed a 
special olllcer lo undertake a epeclal 

1urvey with a view to encouraille and 
promote the oreanlsation of the co­
o.Perative societies am0D1st the J!all­
way workers; 

(bl If . so, :whether any plan has 
been submitwd by. the special officer; 

(c) ·whetMr Government proi>0se 
to place .a copy of the Plan on the 
Table of the House; and 

(d) what steps have 10 fW been 
taken by the Railway authorities tor 
the Implementation of this plan! 

The Depaty Mla:lster ol &aU­
wa:,s and Transport (Sbrl Alapsu): 
(a) Yes. 

lb), (r) and (d). The officer has 
11ubmltted a report which is under 
examination by Goverpment. 

Shrl Jasanl: May I know tor what 
type of co-operative :societies the sur­
very was made-multi-purpose, credil 
societies, consumers or Industrial? 

Shrl AJaceun: The survey has 
been made by the otncer concerned, 
and he has submitted a detailed re­
port. His recommendations are now 
under "'lxamination by the. Govern­
ment. It was with reference to mu1£i­
puroose societies and co-operative 
wholesale stores. etc. 

Rhrl B. S. Murthy: When was the 
rep0rt submitted and how long do 
Government propose to take in order 
to Implement the recommencfat lons 
rontained In the report? 

Shrl Alaresan: The report was sub­
mitted some time back. The Gov· 
emment may take some time In ar­
riving at their conclusions. 

Sardar A. S. Salpl: May I know 
when this officer was appointed? 

Sbrt Ab.PIIUl: I think In Feb­
ruary, 1952. 

SaNlar A. S. Salpl: May I know 
when he submitted his report? . 

Rlirt Ala,esan: In the month of 
September. 

MESUGE RA.TE SYSTEM 
01180. ShrJ Madbao Beddf: Will the 

Minister of Commalca&lallll be 
pleased to state whether Government 
propose to extend the "Messa1e rate 
system" to Hyderabad State during 
the :,ear 1952-53? 

� Depat:, lliialster' o1 Comaul­
catl ... CSbrf ILl.j BaluMlar): Yes; It 
la proposed to introduce the M-a1e 
Rata a:,stem at Hyderabad tometlme 
In ID53. 
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Sbrl Madhao Bed41: . What Is the 
1>bJect In lntroduclnc thlf system? 

Shri Raj Bahadur. In order to r� 
ll�e conce•tion and ensure . better 
efficiency In the aervtce;. apart frOl'll 
that. to release a little more capacif7 
on the telephones, and to effect econo­
my. 

Sbrl Madbao Redell: What are the 
other cities to which this s1stem will 
bt' extended this year? 

Sllti BaJ Ballalar: Amritsar, Ahmed­
abad, Boml:!.ay, Calcutta, Delhi Allah­
abad, Indore, Kanpur, Madras, Na1Pur., 
Poona. and Simi.a. 

Sllrl Hecla: r. It not a fact that tile 
telephone machinery at Hyderabad ls 
worn out; and I( so. what steps are 
belnc ta�en to replace It? 

Shri RaJ Bahadm: We are atten­
dinc to · it from time to time. Apart 
lrom that. we have cot schemes for 
replacements and renew.als. For the 
present we propose to ,et up two new 
Exchances, one at Secunderabad, the 
other at Saifabad, eaeh will be a 1,400 
line exchanee. And then, tbe 500 
llnes which will be released from the 
auto board at Secunderabad will be 
diverted and addetl to the "oalcoda 
Exchange. 

KAZIPrT•B.lLARSHA P.tSS&HCER 
TR.UN SERVICE 

•1181. Shrl Madbao ReddJ: Will 
the Minister of Ballwan be pleued 
to  state: 

(a) whether there Is a proposal to 
provide an additional passen1er 
train service between Kazipet and 
Balarsha on the Central Railway; and 

(b) whether Government ar� aware 
that before Police Action In Hydera­
bad. there was an additional passen1er 
train between Kazlpet and Balarsba? 

The Deputy Mllllster of l'a!l­
way1 aad Ttaa,ori (lhrt Alqeiaa): 
(a) Yes, by extendlni tbe present 
P&8een1er and parcel train (211 
1>own/212 Up) runnln, between 
Bezwad-. and Kazlpet to run between 
Bezwada and Balbarabah. 

. (b) Au addJtlonal · pauen,er and 
Plll'Cilt. train -s run on tile K.azlpet­
Bilharsllah �on .u 11· trial measure 
f'1f allijilt 3 niont1ii· from 1-t-tS to 
10-7-48. 

• Sbil a: .s; MurtJl7; May l know 
whether any complain ts have been 
received from the travelllni public 
that the parcel pulen6er train la 
Ql'lt conve�t and that they must 
have separate passenger trains instead 
of the parcel pa119en1er trains? 

.8llrl Alapua: I do not have any 
IRtormaUQll . with re1ard to IDY sucb 
representations havinc been made. 

Son. EROS.ION 

. •ttll%. $hrl N. Ill. thlpm: Will 
\be, Minister of POOd ud Aartelll­
caie be pleaaed to st�te: 

,a) whether Government have 
any scheme for 1011 and moi1ture 
con,ervatlon: 

(b) the areas which are most ex-• 
l)OHcl to soil and wind erosion: and 

(c) whether steps have been taken 
to check soil erosion In the vicinity 
of power and lrri,cation dame with a 
view to prevent siltlnl up of the 
dam.sf 

TIie Mlalster of Arrtcultare (Dr. 
P. 8, Desludakh): (a) Preparation 
and exeeutlon of schemes tor preven­
tion of soil erosion are the responsi­
bility of the State Governments. The 
Governments of Bombay, Punjab, 
Madras. Madhya Pradesh. Travancote­
Cochin and Uttar Pradesh etc. 
have eot wen or1anised soil conser· 
vatlon units and have schemes to, 
combatin1 soil erosion. 

. (b.) The worst areas from thla 
,wlnt of view are the foot bills of 
the Himalayas. the uplands of Cen­
tral India. Cho ta N a1pur and the 
Deccan Plateau, Rajasthan and in 
the basins of the Yamuna. the 
Chambal, the Mahanadl, the Klstna 
and other rivers. 

(c) Schemes tor checking soil 
erosion in the vicinity of darns under 
construction are unde-r preparation. 

Sbrl N. M. Ltapm: May I know If 
our officers have been sent abroad 
for tralnln1 in the methods of p­
ventlon of IOU erosion, and If 10 
where? 

Dt. ti. "- Qllit.__uii: There were 
llvt offlceni who �re· aent abroad, to 
U.S.A. 

4r 8.n� e�� .. � 
1·i:= ., 
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from aey o1 the forel«n countries for 
advlsln• tbe Government on the pre- • 
ventlon of ,oU ero,lonT 

Dr. P. S. Deuaakh: I would like 
to have notice; but l do not. think ,o. 

8brt N. M. Lblpm: Since 10U 
,-onservatlon involves costly a,rono­
mic practice, by the ryota, has Gov� 
ernment considered the propoeal of 
subsidisln& ryots in carryln• out 
these methods? 

Dr. IP. 8. Deabmukb: Yes. Sir. 
There are certain schemes which have 
operated in Bombay State. which 
have been subsidised. l think the 
amount is ten r>er cent, of the total 
t'Ost; and that is divided between the 
State Government and the Central 
Government. 

Shrt M. L. Dwlffdl: May l .know 
If the trainees have been sent at the 
cost of the Central Government or 
the Stale Government, and whether 
the trainees have been sent at the re• 
quest of the State Government or on 
the initiative Of the Centre? 
. Dr. P. S. Deshmukh: That is a 

matter more than two years old, Sir, 
and I have not aot the information. 

Shrl S. N. Das: May I know whe­
ther there is any proPosal under the 
,·onslderation of the Central Govern­
ment to start such centres for carry­
in& research in this subject? 

Dr. P. S. Desbmukh: There are 
certain centres already being organls· 
�d by the State Governments. I do 
not think anything more than that is 
proposed for the present. 

ShrJ M. l>. Joshi: May I know how 
many casea of soil erosion have 
been submitted by the Bombay Gov• 
ernment to the Centre for aid? 

Dr. P. S. Dahmukh: There are 'rio 
'cases' as such. There is a scheme 
about which I know, Sir, and we are 
1lvlng as much assistance to the 
Bombay State as possible so far as 
this matter ia concerned. 

8hrl N. M. Lharam: "May I know 
the extent to which afforestation has 
been carTied out with a view to pre­
vent soil erosion\ 

Dr. P. 8. Deabm•kll: fte Inspector­
General of Forests attached to this 
Ministry elves advice from time to 
time so ·tar as this subject Is concern­
ed and wherever It ls possible a!Tore- · 
station has been undertaken. 

8hrl I[. P. TrlpatbJ: Is it a fact that 
the exverta have reported that the 
NCU1Tent floods .In Assam are caused 

by 1011 erosion and therefore foreat 
atfore.tatlon should be made and that 
Government has no plans for affore,. 
1tatlon. 

Dr, P. 8. Deabmllkh: Thia question 
of soil eroaion ia a very bl& laue. 
Accordlnl to a rouilb calculation 
more than one million acres of land 
In India le seriously affected by It. 
It Is not poaslble to keep pace with 
1011 erosion In all these States and 
for the Central Government to assist, 
but the Central Gov·emment tries to 
do its best. 

Sbrl T. 811brahma.nyam: Are there 
any schemes of soil conservation in 
operation In tire Madras St.ate? 

Dr. P. S. Deslunakh: Yes. Madras 
is one ot the States where t)\ere Is 
both research and actual soil coneer· 
vltlon. 

8hrl Ba4helal Vyas: May I know 
whether any area of the Chambal 
basin i s  worst affected by soil eroslon 
and what Is the area so affected? 

Dr. P. S. Dellhmukb: It is a very 
large orea. Aa I have already pointed 
'lut. I have not got tihe tteures of area 
where damage has been caused. 

8brl I[, I[. Buu: May I know whe­
ther this �cheme to prevent soil ero­
sion Is there In the Oarjeelin.11: dis· 
trlct of West Bengal? 

Dr. P. S .  Deahmultb: I do not think 
so. West Benaal does not ftnd a 
plaee io the ti.st ot States I have 
given. l do not ·know the particular 
area. 

Shrt B. S. M11rtby: Arising out of tire 
Minister's answer, may I know what 
steps have been taken to prevent soil 
erosion by the Krishna river? 

Tbe MJnlster of Food and Asl'lcul­
ture (8brl IUdwal): I think this ques­
tion should be put to the Madras 
Le1ls1ature. 

MOTOR VEHICLES TAXATION b!QUIRY 
COMMITTEE REPORT 

•11113. 8hrl V. B. Gudbt: (a) Will . 
the Minister of Trauport be pleased 
to refer to the replies to Sta1Ted Ques­
tions Nos. 470 and 490 asked on the' 
19th November. 1952 and state wh� 
ther It Is a fact that taxes on motor 
vehicles and 3118$ of petrol are being 
levied in certain States which wlll 
make the Implementation of the re­
commendations of the Motor "VebJ· 
cle Taxation Enquiry Committee 
difficult? 



1615 Oral AMUJer1 15 DECEMBER 1952. Ull&. 

(b) What 1teo1 do Government 
C'roae to take to meet tbe 1itua-

'l'lle �T M.IDJaer of Ballw.;. 
ucl 1'rauport (IIJlrt Ala.-.): (a) 
Tbe effect, of the taxea on Motor Ve­
!ucl• and aalea of petrol � levied 
lD States at preaent are beina atudled 
by the Technical Committee of the 
Tra"'!port Advisory Council whnse Re­
port IS expected to be submitted very 
shortly. 

(b) The whole question u! taxation 
of motor vehicles with reference to the 
recommendations of the Motor Vehicle 
Taxation Enquiry Committee · will be 
discussed wltn represen�atives of 
States Governments at the meeting of 
the Transport Advisory Council In Jan­
uary 1953 and such action as i& neces­
sary and possible will be taken by Gov­
ernment after those discussions. 

Sbrl V. B. Gandhh Is it a fatt that 
the Technical Committee was suppvsed 
to report In the early part of Decem• 
ber? 

Sbrt Alacesan: It will be subm!Wng 
its report very soon and ,he repocl 
will be considered at a meeting o£ the 
Transport Advisory Council which Is 
to be held in January. Before that they 
will be submitting their report. 

Shrl V. B. Gandhi: Will the Report 
of the Technical Committee be circula­
ted to members? 

Sbrl Aiacesan: I do not think it Is 
possible. 

Shri V. B. Gandhi: Will Government 
please tell us what steps . they propose 
to take to abolish the Inter-State' taxes 
on motor vehicles? 

Shrt Alaresan: These and other 
things will be considered ln that meet­
lne. 

Shrt V. B. Gandhi: Is it the inteDtion 
of Government to fix a celling on ales 
tax on petrol? 

Sbrt Aiqean: It Is to be dlscull«t, 
with the representative, of tne various 
State Govemmenta. 

Sbrt M. L. Dwlvedl: Ma:, l know 
whether Government are t.aklne any 
steps to ea, the deadlock In certain 
States reelitll!llng inter-State movement 
of traffic? 

Shrt Alacesan: We are not aware of 
RDY deadlock. 

Sbrl E. P. TrlpaW: In apita of Ute 
fact that Assam producaa petrol, la It a 
fact that the price of oetrol 1n.·. Auam. 
la the hl&hest ID India t 

811d AJa&aaa: 1 bave no informa­
tion. 

THE HIND l"L YJlfG Cl.VB, LuCK.NOW 

•nN. 8ardar A. a. 8aipJ: (a), 
Will the Mlnlater of OommulnUoll• 
be pltaNtt, tlT state· whether a Diane 
belonelng to the Hind l'lylng C:lub, 
Lucknow crashed between Terangna 
and Patna junction Railway Station. 
on or about 22nd November, 11152? 

( b). Ho.w manJ' paaseneera were 
there In the plane! 

Cc) How many died and how man:, 
were aerio11117' injured? 

(d) Has any Inquiry been made­
and what are the cauaes of the ac­
cident! 

Ce) What arr�ements were 
made to 11:ive first aid to the injured 
persons? 

The Deputy Mlalster of Comnmnlca­
tJou, (Sbrl RaJ Babadur): (a) Yes. 

(b) One, · 

(t:) None was killed but the pilot 
trainee was seriousl)< Injured. 

(d) The accident Is under lnvestlaa ­
tJon. 

(e) They received first aid at the 
Terangna villaee dispensary before 
they were removed to Patna by train 
and admitted the same ni1ht into the 
General Hospital. 

EVICTION or Ll\eoURERS 
01186. Sbrt S. V. �Wam.T: Will 

' the Minlat.er of Rall•an be pleue:i 
to state: 

(a) whether it ls a fact that about 
100 families and labourers from 
famine-stricken areas of Salem Du­
trlct, who have come In search o( 
work. are llvlne in hutments on the 
slopes of the embankment of the 
overbrldge near New Delhi Railway· 
Station; 

(b) whether it la also a fact that 
they have been aaked to vacate Im· 
mediately; 

(c) whether it Is a fact that these 
t.millea have no. meana to move to 
any other pla�; and · 

(d) whether Government will &Ive 
them IOffle 11>ace aarlY and 11:lve 
llnal!cla\ 1aslatance to build hutments 
before they are asked to vacate? 

Tbe DeovtT Mlalater d·Ballw&T1..aact. 
Ti'aDsJIOn. <Sbrt �>: (ill niere-
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are about a hund�d unauthorlffd huls 
·ett<'ttd on the alopa or the approal'h 
bank or the road overbridae near the 
New Delhi Rallwq Station. h ia not 
1tnown prel'iaely wherefrom those con­
cerne.d have come. but it appears that 
the n'laJorilJ' of Uiefn hill from South 
India and most or the others are from 
Mabvuhtrl.. 

Cb) Yes, the)' <bave repeatedly been 
requeeted to vacate tllete slopes and to 
atop dama1lnC them. 

Cc) No lnformation on thb pulnt b 
available. 

Cd) The Railway can atve no other 
.space u thl!lr holdinp ln Delhi are not 
auff\clent for their own needs. Finan­
cial aulatanl't from Rallway sources I.I 
also not possible. 

Sim 8. V. RamuwamJ: Will the 
Government be &)leased to clve an as­
surance that the:,, wlll not be vacated 
unlns the:,, are provld.ed with alterna­
tive accommodation? 

Slarl A..,_.: It Is not our concern. 
It Is for the Delhi State Government. 

811rl C, R. Nanalahu: May I know 
how Iona these P!OPle are there? 

8brt Alqesaa: They have been stay­
ing there for a Iona time and off and 
on they have also been aaked to vacate 
the site but the:,, have been retu1m1 
to 10 and they have been there up till 
now. 

Sul IC. G. Dtumllkll: May l know 
whether any- repttsentatton hH been 
received by the Government from the 
people or Madhya Pradesh who live by 
this side? 

81111 .....,_.: There are no people " 
from Madhya Pradeeh there. 

8brt B. 8. Ma.rt117: Is It the Intention 
of the Government to take up the 
q�sllon with the Deihl State Go\­
ment In order to provide thete people 
with altemaUve accommodation? 

Shrl Alqeaa: No, Sir. 
8hrl Namblar: WIU the Mlniitry of 

BehablUtatlon be approached before 
these people are vacattd or forced out 
so that alternative accommooaUon can 
be provided! 

Shrl Alqeua: Thete people are not 
refuaeea from West or East Pakistan. 

Sbtt I. 'f . ..__.,: The Millle­
ter 1al4 It b not Ille intention to lalte 
up the matter with the Delhi 91ate 
Ooveniment. Mat I know wllyf 

Mt. llliflmt.� ni.r. cannol 
be 1117-�: 

Duft t1r hJlll01111 Ma:.ut PATll'A 
•tit1. Sllrt 8. N. Du: Will the 

Minuter of Bailwa71 be oleaaed to 
nat111 

<a>' whether It 11 a tact that tour 
penona were knocked down an4 kil­
led by a train near Patna on the 27tl­
November 1962: 

(b) It the aruiwer to part (a) 
above be In the affirmative. whar 
were the clrculn$lancea 1n which lhb 
tra1ed:,, occurred: and 

Cc) whether all the per,oa, ,died 
l111tantaneou11¥ or aome of them 
1uccumbed to the f.nJurles later on? 

al"� IIOaWtt ot Ra0w17a 

Ye,. 
rt (Slut Akpsu); (a) 

(b) It le \IDdentood from the Gov. 
ernment Rallwa:,, Police. Patna. that o 
woma�. alon, with her tbree children. 
��:.led aulclde due to some family 

(c) Three died on the spot and the 

fourth who was sent to the O.r>eral 
Hospital. Patna, succumbed to !lls in­
Juries there. 

Sllrl 8. N. Du: Iwlatl111 to the reply 
to part (b) of the question. may J 
know the circumstances under which 
they met their death whether they 
were knocked down or the)' were 1¥1111 
on the lines? 

Shrl Alapaaa: I think they were 
knocked down. 

8brl 8. N. Du: From what fact.., d� 
the police come to know that lt was a 
aulclde can! 

8hrl Alacwaa: It wu for the palk-e 
to inform us and they Informed ua that 
it is a caae of suicide. 

Sllrl CbaUopadli,aya: May l know 
whether they Wtte knocked down due 
to famJ}y trouble f 

Slirt Alqesaa: That was the Infor­
mation. 

811Jt B. 8, MtribJ: M1.1 I know whe­
ther Government ha1 had a117 c,\her 
aource of cetllna Information be4ldca 
the pollcef 

8hrl Alaaesaa: Norma&ource1. 
8111'1 S. N. Du: May I know whether 

ft ia a tacL that tlleM rraocs were 

travelllnl by Uie aide o the Railway 
line and as the driver could not aee 
them. this acclde11t happened? 

8llrt ........ : We ha.-e no precile 
IMonnatton · on lhe polrit. We are told 
that lheJ have beet! kheehd 'd� 
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Shrlniau 'hrltealwatt ·Sida: . Mlty I 
know whether the accident· took place 
In the n\ebt or In day time!, 

Shrf Aiq,!san: I do not have the In­
formation. 

Slirf S. ?t. Du: May I know whether 
the cause ot the accident will be en­
quired into by the Railway Inspecto­
rate. 

Sbrt Alaresu: I do not have any 
information on that point also. It hon. 
Members want more information, they 
can put down a question. 

Sbrlmatl Tulle6-rf Sinha: May I 
sugge�t · to Government, (So� Hon. 
Members : No, no.) becall!e the acci­
dent is reported to have taken place 
near Patna Junction at day time, 
whether the Government will Institute 
a detailed enquiry into the matter? It 
WJs an accident at day time. I am not 
suggesting anythln1 else. 

Mr. Deput1-Spealr.er: Hon. Members 
comlne from that area, who are parti­
cularly Interested ma1 look. into the 
report and if they want further de­
tails. the hon. Minister will be able to 
supply further information if be has 
1ot It. Now, the questions posted for 
the day are over. 

Shri K, P. Trlpatbl: There are other 
questions, Sir. 

Mr. Deput,-Spealr.er: I know. I will 
take up the Questions which have not 
been put. No. 1167. Mr. B. K. Oas. 

Shrl S. C. Samaiita: I have been au­
thorised. Sir. No. 1167. 

INDIGENOUS MEDICINE RJ:SEAIICH 
LABOIIATOIIY 

•1161. Sbrt 8 .  C. Samuta (OD be­
half or Slarf B. K. Das): Will the 
Minister �f Health be pleased to state: 

(a) whether the lndieenoua Medi­
cine Research Laboratory has started 
work; 

(b) If so, what Items of work wlll 
be taken up for the present; and 

Cc) what expenses have so far been 
made? 

The 
�- Blhala&er of Health 

ISllrtmaU · ): (a) The 
Central Ins ltute of Reseatch In Indi­
l[enous Systems of Medicine at Jamna­
.11ar has not yet started functlontne. A 
Govemln, Body who will have admini­
strative control of the Institute baa 
been sei up. A Sclentiftc Adviaory 
Council which will assist tbe techA!cal 
staff of the lnatltute In formulaUn1 
the reNUCh: prosr�me baa bNli con­
stituted. The Government of Sauruh-

Oral A !I.IWerl llfO 

tn· have pttOmfsed to pNW!de the build­
in1s for the Inrtltute at Jamnaaar at 
an earlr, date. 

(b) It is fli,l the Governine Body and 
the Sclent�ftc AdvilOI':, Council to chalk 
out the pro,ramme of work. 

(c) A non-recurrlnJ ,rant of Rs. 
1.00.000 durlrit· 1'951-9! and a· crant of 
Rs. 15,000 durinc 1952-58 hiwe Jo far 
heen liven to the· Govemin1 Bod:, of 
the ltlstltute. 

Sbrl S. C. Samuta:
. 

May I know 
whether fresh herbs will be available 
In Uie locallty? 

. Sbrlmatl Challdruelchar: I have no 
Information. 

Slrr'I Dllulebr: May I know whether 
in this laboratory Ayurvedic research 
scholars are employed or only allopa­
t.>ilc doctors are employed? 

Shrlmatl Chudraaekbar: I think 
Ayurvedlc doctors wm be given pre­
ference. 

Slu1 Barbavalah: May I know whe­
ther any research in Unani system has 
been carried out In thi3 Institute? 

Siirtmati ChllllClruekhar: The InstL 
tute haa not yet 1tarted tunctlonin1. 
The proeramme has not yet been for­
mul.ated. I cannot 1ive any further io­
tonnatlon. 

Shrl DhuJekar: What is the amount 
ot money that baa been spent on Ayu­
rvedlc research, apparatus, equipment 
and library? 

Shrtmatl ChaadraMkhar: So tar, as 
·1 have said In my reply to the ques­
tion, a non-recurrin1 ,rant of Rs. 
1,00,000 during 1951·52 has been made. 
That. has not yet been_Jpent. A erant 
of Rs. 15.000 durtn, 1952-53 has been 
made; not for equipment or any other 
appliances. but thl1 amount was spent 
for the personnel that was enga1ed ond. 
the 1ovemin1 body members ln tra­
velllnc. 

lllttt Dbulebr: May I know whether 
•117 report has b�n il>Ublished about 
the research done, so ,  far? 

SllrlmaU Cb8Mruekhar: Tha Insti­
tute has not yet started to work. The 
question doe, not aril1e. 

Shrt T. K. Clandllert: May I lcnow 
how many qua!IJI� pharmaco,nlcl1ts 
and pharmaceutical cbemltts are as­
sociated with thi1 laboratoey, apart 
from lndiienoua A:,uTVedlc experta? 

.... ti �  S..idet 
A;rurvedic expert•, the Ad.visog Coun· 
ell COGlbt1 of four doctors, three of 

.. 
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whom are Ayurwd1c apeciallata and 
one i1 an allopatblc doctor. 

Siad T. IL ClwMlllvl: Apart from 
Doctors or Ayurvedlc eJ1perta, I want 
to know apeclftcally the number of 
pharmacoerucist, and pharmaceutical 
cbemi1ta. 

Slarlmatl C!wl4rueklaar. I have no 
Information as to that. 

Mr. Deput1-Speaker: The Question 
hour is over. 

Some BoD. Memben: No no; we 
�tarted at 10 o'clock todaJ. 

Mr. DepatJ-Spealler: 1 am sorry; 
anyhow, thb question is over. Mr. Bal­
mikl. not In his seat. Mr. K. P .  Tri­
pathi. 

IMPORT OP 0RANCE8 AND POTATO&& 
OF KHASI HILLS 

•117!. Shrt It. P. Trtpathl: Will the 
Ministe� of Food ud A&Ttculture be 
pleased to state: 

(a) whether due to lntensiftcatlon 
or boycott or import of oran11es and 
potatoes of Khasi Hills by Pakistan, 
the 11rowers in the border region are 
In dlstre;s; 

(b) if so. what relief measures Gov­
ernment propose to take in the matter: 
and 

(c) what lon11 terin plan, if any. 
Government have drawn up for such 
contingencies in this arta? 

The MIDlster of A,rlculture (Dr. 
P. S. Deshmukh): (a) The producers 
of oranges and potatoes are experlenc­
in11 difficulties In marketin11 their pro­
duce owing to dislocation of establish­
ed markets consequent on partition. 

(b) and (c). A team ot experts 
on retri11eratlon was aent to Assam 
recently to explore mean, of profit­
able disposal of oranges and pote• 
toes grown In the Khasl Hills. Certain 
immediate a.nd lone term measures 
have been suuested In their report 
which are under consideration of Gov­
ernment. 

Shrt. IL P. Trt11athl: What are the 
Immediate steps taken by the Govern­
ment to relieve the dlfflcultlea? 

Dr. P. 8. Deahmukh: No step, have 
·10 far been taken; but they wlll be ta­
ken as soon as possible. 

Bhrl II:. P. Trtpathl: Are Government 
aware of the conditions In which the 
peop� are Uvina almost on roots tor 
the time belni? 

Dr. P. I. l>Nlmllldl: It ha, been re­
ported that there i. much d!Areu. 

Siad Sana .. : What are � Imme-
diate measures recommended by thiii 
expert team? 

Dr. P .  8. Dealunukb: The main re­
commendations made iln the report are 
as follows: 

( i) Establishment ot a eradlne and 
juice extraction Centre and lntenslftc .. 
tion ot air lltt ot the first erade fruits 
to Calcutta; (ll) Establishment ot a 
cold storaee warehouse and fruit and 
vegetable proces;lne factory at Cau­
hatl; this schemes la estimated to coat 
14 lakhs of rupees; (I.II) the provision 
of Increased transport facilities by 
road. rail and river and reduction in 
the freight charees tor perlshobles. 

Slarl Sarmah: What meuures are ta ­
ken In  respect of  the recommendation 
for Immediate steps, namely. air lift 
and transport facilities? 

Dr. P. S. Deahmukh: As I said In my 
reply, the matter Is under considera­
tion of Government. 

Slarl K. P. Trlpatht: May we under­
stand that no steps have been taken 
till now in spite, of the fact that last 
year there was air lift and no air lilt 
has taken place this year? 

Dr. P. 8. Desbmukb: The whole 
situation has arisen o:nly recently. So 
far as this year ls concerned. there has 
not been sufficient time to implement 
those recommendations. They will be 
Implemented as early as possible. 

Shrt Sarmah: In view ot the fact that 
oranees are perishable commodities 
and the season is very short In the . 
border of Khasl Hills. how long will 
Government take In consideration and 
coming to a decision? 
The M!Duter of Food ud A&rtcul­
ture (Shrt Kklw&I): J,.ast year and 
year before last, we were asked by the 
Assam Government to arranee tor air 
lift and it was done. This year. such 
a request was not received. When the 
Prime Minister came back from Assam, 
he spoke to me and he also aent a com­
mittee. He said something must be 
done to give relief to the oranee grow­
ers and potato gi,owers. Immediately, 
we sent an officer. We are Immediate• 
lY . undertakin& a refrigeration . plant 
and other thinll so that tosses may 
not occur a11aln. 

Shrt K. P. Trtpathl: Is It a fact that 
Pakistan has recently stopped all trade 
between India and Pak.lstan in the 
Khasl border, and If so whether still 
limestone ls beln11 allowed to pass ·Into 
Pakistan for the preparation of 

Orol Atll10en l llll 
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cement? In view of the tact that they 
have stopped all trade, are the Gov­
ernment corulderln1 the stoppqe of 
the passa1e of limestone to Pakistan 
until the trade reopens? 

Sbrl IUdwal: That I don't know. but 
I know that Pakllltan bas restricted 
Its imports recently from all coun­
tries. They have put an import duty 
of 36 per cent. on oran,es, and there­
fore. the oran1e trade la completely 
stopped. 

Shrl K. P. TrlpathJ rose. 
Mr. Deput:,-Speater: It is all ar1u-

mentative. · 

Shrl 8. C. Deb: Is the hon. Minister 
aware of the condition of the oran1e 
1rowers In Lusbai-Hllls and do the 
Government propose to do somethln1 
to afford relief to the growers tbereT 

Shrt K. G. Dealmulkb: Have Gov­
ernment any idea of the 11uantlty of 
the oran1e1 \bat are rrown in this 
area? 

Dr P. ·8. Desbmukh: The value of 
the produce In these di.strict, la eati­
mated to be 1n the nel&bbourhood of 
Rs. 26 crorea. 

Sbrlmatl Doasme•: The hon. 
Minister said that no request was re­
ceived by the Government. May I en­
quire whether the Prime Minister bad 
not received a number of representa• 
tioos to this effect? · 

Dr P. S. Dealmukb: This lias al· 
ready been - replied to. 'l'be Prime 
Minister had seen the situation when 
be went there. and It wu on bis •UC· 
1est1on that all these steps hove been 
taKeD. 

W ll,l.lNCDON HOSPITAi.; 
. 
DELHI 

•tJ".4. ShrtmaU Beau Cbaknvartly: 
(a) Wlll the Minister of Health be 
pleased to st.ate whether the Willln1· 
don Hospital, Delhi, Is to be taken 
over by the Central Government and 
lt so, f<.r what purpoaes_? 

(b) What are the ftnanclal commit­
ments of Government on this account! 

The Deputy Mlalaer of Health 
(Sbrl111Atl Chudrueltbar): (a) Yea. 
such a proposal Is under consideration 
In order to implement a scheme of ex­
pansion o! the Hospital and Nursm� 
Home which forms part of the Five 
Year Plan o! the Central GovemmeoL 
It Is also proposed to make use of the 
Hosoital for the purpoae r.f a Con­
tributory Health Service Scheme for 
Central Government Servants which 
-bas been approved by the Government 
of India. 

(b) TIii ftnaDclal Implications of the 
propoaal are be1111 examined. 

SbrlmaU Be•• Cbabanr"7: How 
many beds will be added to the Hospi­
tal after it hu been taken over? 

Sbrlmati Chaadruelkbar: I have no 
Idea. 

SbrtmaU Beau Cb.aknnrtty: How 
many of these will be reserved· • for 
treatment of Class Ill and Class IV 
servants o! the Government o! India? 

SbrbnaU Chudnaellbar: It has not 
yet been decided. 

Sbrlmatt Renu CbaJuavartt:,: May 
we Know whether the Municipality at 
all agreed to 1lve It over to the Cen­
tral Government? 

Shrtmatl Chudnsekbar: I think 
they· have agreed to·hand it over to 
the Central Government. 

SbrtmaU Reau Chakravartt:,: When 
do you propose · to take· It over? 

Sbrlmatl Cballdruekllar. Tbln1• 
are under consideration now. 

Sbrlmati Bea• Chaluavartt:,: What 
are the special facllitietl to be added 
to this Hospital? 

TIie. MlaJater • Food ud .qrieal­
tllre (81111 IIUdwal): Whatever Is oecee­
aary. 

Sluima&I C�: The ·num­
ber of beds will be Increased. and. 
80ffle other improved f.acllltles wlU be 
offered. 

Mr. Depat:,-Speaker: It Is too pre, 
mature. Takine over Is the llrat thin&. 
Addin1 to the facllJtlea Is the next 
step. 

SbrlmaU Bell• Chakrdartt:,: l 
thou1ht it was part of the plan. 

8hrl B. S. IIIUl1b:,: Is it the Inten­
tion of the Government to m•ke this 
a model hospital for the whole of 
India? 

Mr; Depat:,-Speater: These ore all 
b:,pothetlcal matters. 

Dr. aama Bao: Ma:y I know why 
the Central Government want to ask 
the Delhi Government and the Delhi 
Municipal Corporation for their hotpi­
tal Instead o! bulldln1 their own new 
hospital? 

Shrlmatl Challdruek.bar: In 1949, 
the Government ot India considered 
that the capactt:, and the t .. cllllles of 
the Wlllin,don Ho1pltal and the Nun• 
ill& Home should be Increased u there 
was a 1rowin1 demand. They thought 

' OTol AM1DC1'1 
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thf! increased financial commitments 
involved in elvinc increa1ed facilities 
Rnd lncrea.;in& tbe number of beds 
woulp be too much to be borne by the 
New Delhi Municipality. Therefore. 
the Central Government decided to 
take it over. 

Bidi LABOUR 

"}176. Sbrl K .  C. Sodhia: (a) Will 
the Minister of L&bolll' be pleased to 
refer to the reply eiven to my Starred 
Question No. 315 asked on the 30th 
May, 1952 rqardine Bidi labour Ind 
surte whether Government are in  11 
pos:tlon to place on the Table of the 
House :.he information promised ther� 
In? 

(b) If the Information ha1 not so far 
been received from the State Govern­
ments concerr.ed. how lone Is it liltt1Y 
to take? 

Thi! Depat7 Mm.later of Labour 
<�hrt AWd All): (a) Yu. It is e�­
ed !hat the lnfotmatlon wUI be plaQt<l 
nn the Table of the House on the 16th 
December 1952. 

(b) Does not arise. 

Sllrt Nalllblar: Ma:, I know whethtt 
there ls a criala In the ·Bidt lndustr:, 
In the South due to lack of tobacco a1 
•

1
an H ttie leav,s. •d due •to  want 

" w,aaon, to e� tlieae l111va to U.. 
South from Northern areas? 

,-Jae ...._ of , .. and Apteal­
. aare (fllarl �wall: For ll'ant of amo-&er•! . · , 

Rbrt Abld AU: That question doea 
pnt arise out of 1h18. 

llbrtmul ReJ»I. Cbakn.v:&rij:,: llo'lf 
far 'ha• the tension between Pakl,tan 
and India resulted In this r:-isis? May 
we know -,r It has �n es,lmat.edf 

Sbrl Abbi AU: · It I, for the Com­
merr.e Ministry to anawer. 

Shrl II. S, Murtby: May J know tha 
steos being taken by the r;,.,vemment 
an order to implement the awArds ei­
w•n hv the Tribunals in •.he South In 
connection with the Bid! industry! 

Sbrt Abld AH: It Is for the Stnte 
Governments to take action. In �uch 
matters. 

Sbrt Namblar: Is it ,dven In the 
statement as to bow far the Minimum 
Wages Act has been Implemented 
In respect of the labour in the Bid! 
mdu1tr1T 

811rt Ablcl AU: That will be alven In 
the Statement. In May the question 
wa, asked and replies were Riven. 

Shr.l Jllamblar: I !Want to know whe­
ther that bas been Implemented or 
not. Wa know :up to .May. We don't 
&now what has bappene.d e!ter May. 

8hri Abld All: A �mprchenslw 
statement is beinc placed on t.'1e Table 
of the House, and Jf hon. Members 
want further Information, they may 
ask for It .  

8hrt Punnoose: It I remember 
aright, the answer then given was 
th11t the Minimum Wages Act was not 
fully implemented lo the Bidi . indus­
try. Are we to understand that the 
·same position is contlnulnet 

Mr. Deputiy-Speaker: Hon. Mem-
bers will kindly look into the state­
ment. 

The Mllllater of Labov (Shrl V. V. 
Girt): The statement will be placed 
tomorrow. Hon. Member may look 
iDto It and the �t his qu!!1tlons. 

BEOGAU JJC TR.mll 
•uas. Shrt P. Sabha Rao: Ca> 

Will the Mlnilter ot &allways be 
pl.ltaaed to state whetber Govern­
ment are aware .that beuar1 l n  
tnlns are on the lncreue and that 
travellln& In Third and Inter Class 

it becomina a llardllltp · on thll ac­
coun" 

.Cb) What 1tei>1 b•ve Government 
ruiopted to prevent beeears eotne 
into the tra1ns and wJtat further 
1teps they proPOae to adopt to pre-
vent the beaear nuitance1 · · 

(c) Do Govern,nent propose to 
take 1tell, to char,.e ab,aet the l>e&· 
tars under ,ection 447 I.P.C. for 
trespau? 

TIie DepajJ MJalater of Railways 
BIid Tnupori (brt AlqHan): (a) 
Government J:iave not received reports 
to the adect that beuar, In trains 
are on the lncreaae. thou&b it is rea­
lJsed that they do 1ometlmes cause IJl.. 
convenience to passenge,·s. 

(b) All station stair, Including the 
Watch and Ward and the Travelllna 
Tlcl<et Checkinc staff'. !lave instruc­
tions and endeavour to pr'!vent he11-
1ara from entering railway plat!orms 
and train� and eject them when found. 
Poli� asa.lstance is also sought where 
necessar;v. 

(c) No. The more 11ppropriate law 
under which beeears ,can be prosecut­
ed Is Section 122 and rut� made un­
der Section 47 of the Indian Railways 
Act. It Is. however. not always desir­
able to prosecute a beuar If he <'&n 
be turned out from the rRilway pr� 
mises. Prosecution Involves securtn" 
custody of beuars necessitating an 
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overall Increase In the ,i.ze of the 
r.ailWllY and pollXle eatabll.lhment. 

8ml P,  IGbba Rao: Does not the 
Govern1D41Dt think that by prosecut­
in11 t.beae be1111ars, the nuisance will 
be brou1nt u.nder control? 

Shri Alacesan: No. 

Mr. DeputJ-SIIU,ker: they will 1et 
food in the Jails; 

Shrl P. Subba Rao: Simply t,�in1 
turned out ls no 100d. 

Mr. Deputy-Speaker: It I$ a matter 
of opinion. 

Sbri 1'111111-: Are these be111ars 
allowed a place in the Five-Year Plan? 

Shri &a1bavatah: Mar I know whe­
ther tbe ,Rt..ilwazy Miniat!'}' is cantem­
platin_• llquidilt.l� · the · 'b�,Pa.r nuis­
ance In tr11lns In the course ot tbe 
Five-Year PIJn, 

Mr, DepldJ-�et': It la an all 
India problem. It ·is for the Statea t.o 
tackle It. 

Sardar A. 8. 8alp.l: Is it a fart that 
becnrs with leprQS.Y tJ:e lrne

� the l!'.aiateni RallwJJ' Zo� ·tt<m! B ·. 
pur to Katni and Bllaspur to Cbai'a -
harpur and take rice and smu11le 
them into other province,? 

llkrl Alacau: With tile ch111p tn 
the food policy, emu111� tta, -vez,, 
mucll decreased in all -as. 

Sbrl M. L. Dwtvecll: A:l a Jarce put 
of the steallnc ls done by small <·bll­
dren who are encour .. ed tr, � on tbe 
platform,. what steps are bein1 taken 
to prevel'\t them rrom dolnc SQ? • 

Shrt �: As soo,n as they ara 
found. they -are taken out, 

Shri Rqbavalah: May I know whe­
ther the numbff of bean, 14 increas­
in11 or decreaslnc? 

Mr. Deputy-Speaker: 1'1at has been 
answered in the first oart of the oues- . 
tlon. Apart from the Question Hour 
beirl.l? over. the Question !Jilt ii also 
over. There are three short notice 
auestlons. The first one b by Sbrl 
Kanavade Patil relatlnc to food .car­
clty in Maharashtra. 

The Mla.b1er of Arrlwlture (Dr, 
P. S. Dealunakhl: T1leN! bl another 
Abort .,ntic,,, oueatlon on -tbe 1<11me sub­
ject. U this i. also put. Ule two QUff­
tions may be answered tocetber. 

8.bori lllalloe Qaatiou And 
.&lift. ... 

FOOD SC.HCITY Ill M.u!ARASTRA 

I. Shrl ltanavade Patil: (a) Will the 
Minister of Food alMI ApicaHure be 
pleased to state whether any demand 
for loan from the Central , �ovem• 
ment ha,;; been made by the State Gov• 
ernment of Bombay to meet the 
famine conditions in Maharastra? 

(b) Are Governmen.t lu possession 
of any report from that area of famine · 
and scarcity conditions? 

(c) Do Government propose to s•nj 
a R�ial officer to Inquire iuto the· 
situation? 
' The allalater of "--'1culuare cDr. 
P. S. Deumakll): (a} Yu 

(bl Y�. 
(c) Yea. 

FOOD SCARCITY .lll MAJU.RUTRA 

U. Shrl S. 8. Mllft: (a} Will tbe-
Ml:nlst;r of Faocl Pd .l,tleultlire be 
pleased to stall! wtiether · the · Central 
Ooffmment have received my reports 
from the Bombay · ·  State Government 
1Jvir111 details about the famine. pre­
vallln11 In some of th& districts In Ma­
barastia, particularly Sbalapur Ojs­
trlcff 

(b) Have Govemment received any· 
details about the number of cl'ttle· 
which have oerished for ·want of fod• 
der or ourcha.dna: · capacit7 nl. t.� f•· 
niln...trletcen �e? · · 
(cl Hi• alJY demiod fol' l1>a.o from 

tl).P. .Central · G(lve_rnmeot �, rrede· 
by the St.ate Governmeot In "Bombay 
to mt",et the famine conclltlons In Ma­
hara,i$J'a? · (d) Have Government any informa­
tion about the Iara number of per-. ,(In• who are leavlnc their l>omes and 
hearths In search of employment? 

(el Dn Government :,ropm,e to send' 
8 soeclal officer lmmedia'- to. en­
ouire into the seriousness of the �1tua· 
tlonT 

The lllniater of A,srlcaltve (Dr. 
P. 8. Deshmakh) : (a) Yes. 

(b) No cattle death for want of fod· 
der or purchasing capacity �·t people 
has been reported to Government. 

(rl Yes. 
(d) Ml.cratlnn on more than usual 

scale from affected part, to non-af. 
fected parts of Sholapur district and· 
trom i:i,st. KhandP..sh to oeichbourlr,1 
area� In Madhya Prad.esh baa bffn re­
ported. No deftnita ftaures of mi1ra-· Uon are available. 

(e) Yes. 

t 

' 
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1n view of ·the tact that certain hon. 
Membera attach a sreat deal of Im­
portance to the subJect. and i n  order 
to clarify tbe matter, I shall read out 
the information that we Possess at the 
.moment. 

The Government !1f lndla (in the 
Ministry of Finance) have received a 

-request from the Bombay Government 
tor a loan of Rs.  2 crorea to be uWised 
:Partly for 1lving 'taccavi' loan$ and 
'l)llrtly for expenditure on famine relief 
·works. The State Government's 
·requE'st for assistance is sllil being con­
:sidered by the Ministry of Finance. As 
reeards the ouestlon of sending a 
special ol'llcer to inquire Into the situa­
tion. the Cabinet has recently decided, 
to set up A special Committee of 
Central Government ol'llcers to make a 
report about the steps which have to 
'be taken to protect chronically acarcl­
'ty-affected areas. The su1111estlon that 
the districts of Bombay adjoining 

·Madras which are also chronically 
'liable to famine should receive the 
aame examination from the Committee 
11et up by the Government of India, as 
'Rayalueema, Is under the consldera-
1lon of the Government. 

As reaard1 scarcity conditions In 
Maharashtra. the State Government 
nave rel)Orted that scarcity has been 
-declared In 497 villaee, of Sholapur 
rllstrict. 132 village, of West Khandelh 
-district. 96 vllla1e1 of Nuik district, 
185 villaees of Ahmedna1ar district 
and 193 vlllaces of Poona district. 

'Conditions of scarcity are prevallln1 In 
:some villaces of 4 talukas In West 
'Khandeah. 1 0  Talukas in East Khan­
-desh, 2 taluku In Nulk, 2 talukaa In 
Ahmednaear. 1 taluka of Poona. 1 

·taluka of Satara South. and 1 taluka ,of Sholapur. Declantlon of acardty 
'in these areu la under the consldera­
·tfon of the State Government. But all 
· steps of relief have been taken even 
thoueh r.carclty h&1 not been formally 

•declared. • 

To afford relief, the State Govern­
·ment have opened scarcity and test 
· scarcity works In the affected areas to 
provide employment to agricultural 

'labour and small aericulturlsts. 
Gratuitous relief ls being distributed 

·to the Infirm and olrl peoole. Otant� 
have been olaced at the Collectors' 
dlsnosal for deepenln1 wells ·and for 
taking steps to conserve water supplies. 

'$teo� are also beln1 taken to supply 
odrinkln1 water by means of water 
1anlrel't or bullock carts In affected 
areas. Fodder ls belnc produced In non-

·afl'ected oart.. of the State and des-
11atchPd tn the affected areas. Steps 
are also being taken to purchaae the 

bay stacks beld by the army authorities 
in tbe State and to start emeraency lift 
lrri(latlon schemes to arow more fodder. 
The State Government ls also organl11-
in1 cattle camps for non�uentlal but 
useful catUe. Tbe State Government 
have sanctioned a sum of about Rs. 
1.65.15.530 so far for rellef measures 
in the Mabarashtra districts. The 
total expenditure incurred till the end 

• of November 1 952 in the whole of the 
State is Rs. 1.25.00,000. Taccavl loans 
are being distributed in de$ervln1 
cases. A sum of Rs. 1,02,93,000 has 
been allotted to Collectors of scarcity 
affected districts In Maharashtra for 
tacr.avi distribution. 

Shrl Gadcll: May I know whether 
the Government is aware of the fact 
that scarcity in 497 vllla11es of Shola­
pur district was declared on the 29th 
April, In 162 villages of West Khandesh 
on the 8th May, In 96 vllla,es of Nulk 
district on 10th October. In 185 vlllaees 
of Ahmednagar district on 21st Novem­
ber, and In 195 vllia.les of Poona dis­
trict on the 26th November. and that 
condition,, have still become worse 
after the declaration of the scarcity, 
and that the Government of Bombay is 

somewhat reluctant to declare further 
scarcity because they are doubtfUl as 
re1ard1 the help that they may expect 
from the Central Government? 

Dr. P. S. Deslamakh: I. have not rot 
the date• which my hon. friend has 
mentioned. 

8llrl Gadcfl: I can 1lve them to you. 
Dr. P. S. Deahmakll: The dates may 

be correct. but I cannot a,ree with 
him when he nys that the Government 
ls reluctant to declare scarcity areas 
where conditions of scarcity exist. I 
think the Bombay Government bas 
done a great deal In tryilll( to meet the 
Aituatlon. 

Slirl Gadail: I appreciate what the 
Government had done. but I may add 
tor your Information that in 163 
villages of BIJapur district scarcity 
was declared on the 16th April. 

Dr. P, 8. Delhmalili: The hon. Mem­
ber Is giving information. 

Sbrl Gadllt: But I am prefacln1 it 
for a further question. There Is 
scarcity in Belgaum dl.trlct and other 
districts in the whole of the Deccan 
tract and part of Karnatak: In view 
of this lari:e scale :scarcity, will the 
Central Government assure the 
Bombay Government of same measure 
of help and c�Deratlon as It did In 
the case of Rayalaseema? 

Dr. P. 8. Delllmakll: If the situation 
Is similar. I have no doubt whatsoever 
the Government of India will follow 
the same policy. 
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.Slirt Ga4a1I: May l lmo:w btxw lcm1 . . .  
Mr .  DeN*r lszA:e.. 1 ehall c:a11 the 

bon. Members .tlo ibaw :taiiled die 
quesUons. 

8lart Gaclail: I :ean ,conclude with 
tbls question. Sir. 

Mr. DeputJ-lsealler. Now, Mr. More. 
Sbri S. S. Ill.Me: u it :a fact t.b:at 

thou1h In some ol tDI! areas the eondl­
tions prevailin1 a.re WIN"JN! than famine 
�ditlons, the �t. inllad at, 
declarin1 famine coodit1ons. Is m<!relY 
contenting itself with declarln1 scar­

. city conditions. in order to lelHD the 
, burden of iti vin,t rellef1 

Dr. P. S. Deahmakh: If I may sub­
,,nit so. it Is hardly a question, tt Is 
.something In the way of a eomment­
arv It Is all for the State Govem­

, ment to declan' or not to declare 
·&e8r<'fty, Or faminP. 

·Shrl S, S. More: Has the Govern­
,ment ,received any reprei;entations from 
Mohul taluk, giving detailed llirures of 

1he number of persons who have left ·:thelr·v!11111es, the number of cattle died. 
,and the number of cattle which were 
·!eft on the streets by the people who 
tiave ,not �n able to maintain them? 

The Minister of Food aad �uJtare 
(� jpdwall : 1'he hon. Member will 
.ep�ate that this I� a State subject •. .end· tttat if we do anything, It is by 
we,, qt helping the State Government, "' ffl("eta, the ex.traordinary expenses 
th� they ttave to Incur in 11ivlng relief 
I do not. know ,wh·at advantage. the 
hon. Jo!temw thinkl. will accrue. IC 
any i,IU"licular area is declared a scar­
city or a famine area. Under the old 
Famine Code. It is the r�naiblllty of 
tht' State Government to live some 
re'.lef but that amount of relief Is so 
meagre that we are now helping them 
and doing much more than lS possible 
under the old Famine Code. In areu 
where we COIU,lder the scarcity to 
prevail. 

Sbrl Pataskar: In the reply which 
thr hon. MinlstP.r l'RVP. he said that 
therP. had been migrations from v!llages 
In East Khandesh. Will the hon. 
Minister enquire of the Government of 
Bombay why no iw.arcitv was declared 
in these vllla�s when there have been 
admittedly m11raUons from that dlJl­
trlct• 

Dr. P .  S. Desbmaltb: Wc- ·Nill. if the 
hon. Member wants, enquire of the 

Bombay Government. But I do not 
set'e any purpose hecauR the whole 
matter rem with the Sta'8 Govern• 
ment. As Shrl Raft Ahmed Kldwai 
has stated. we can . only Implement 
,..lief thRt the Bombay Oovemment 
wants to give. 

328 PSD 

Sllrl 8. 8. More: Have Government 
received aoy � about persona 
ha1dnl died of · ,tarvaUon In Kamara· 
cum&olapur dlitrict.! 

Dr. P. S. Deshmakll: No. Sir. 
Shrl Gadgll: May r know, Sir. fr9m 

the hon.  Minister bow lone the demand 
from the State of Bombay for relief Is 
pendln1 with the Ministry of Finance 
and when they expect thl1 Jielp to be 
made available? 

Dr. P. 8. Deshmatll: I do not think 
it was very long ago, Sir. It was at 
the most durinll the last month . 

Sbrt Allelll.ar: May I know. Sir, 
whether minor and medium-scale irrt­
gotlon schemes are under consideration 
01 the Central Government for these 
areas from the 30 crores reserved for 
scarcity areas in the Five Year Plan 
for such purposes? 

Dr. P. S. Desbmukb: Sir. so far as 
loans from out of these 30 <"rores Are 
concerned, discussions with certain 
State Governments aroe goina on.. Dis­
cussions with Bombay· have not yet 
begun 

8brl IUdwal: I think Bombay appro­
ached us this year with certain min�• 
irrigation schemea. ·n.ose schemes 
have been sanctioned and they have al­
ready received money • 

Sbrf Bocawat: May I know. Sir, 
whether In view of the fact that about 
IO mllllon people are 'affected on 
account of severe famine In Maharash­
tra. the l'ood Minister has decldPd to 
tour the affected areas to give relief? 

Dr. P. S. Desbnuakb: I am proposln1 
to go tl:ere. 

Sbrt Gad&il: Better send money .  
Sbrt M .  D. Joabi: May I know, Sir, 

whether there are In Bombay State 
permanently deftclt or r.carcity areaa 
like Rayalasef'ma. and what Govern­
ment propose to do In respect of them T 

Dr. P. S. Deabmakb: As I have al• 
ready replied, Sir. we are trying to 
treat them on the same level u 
Rayalueema. as can be -.i from the 
fact that we are 1olng to send a Com­
mittee. 

n ""' 11'� : rn . irr,,.filf 11',ft 
� q � � Fl'T ffl Ri �  
fflik am � rmik mr .. R 
ltllT � ml '11fT t ? 

sto lffo qwo ..,. � � 
ff'lm 'Tlll. t I 
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Sbrl a. I. Mne: May I mow. Sir1 whether Government have red!.lvea 
aeriou. complaints about the pauclt)' 
or me�neu of the relief worka 
atarted In Sholapur district? 

Dr. P. S. Dellhmuth: We have not 
received aQ', 

Sllrl Dbul7& roff-
Mr. 09at,-Si,ealler: Next Question. 

IKDIAlf R&80LUTIOM OM KoUA 
III. Sbrt K. 811brabmaa1aa: (a) Will 

the Prune Mia.liter b e  pleased to make 
a statement on the Indian mediation 
efforts for the sett'.ement of the dead­
locked war prisoners il1sue in the Korea 
truce talks at Pan Mun Jon, traclnli 
the origin ot that effort, the extent ol 
aupport originally assured and the 
support aow obtained? 

(b) Is It a fact that :i draft ot the 
resolution, sponsord by  India and now 
adopted by the United Nations General 
Assembly, was shown to the Chinese 
officials i.n l-'e1nn1 anc, •.here a tacit ap­
prov&I obtained! 

(c) Was not Mo.cow similarly con­
sulted? 

(d) Is it a !act that the Indian reso­
lution was materially amended to meet 
U.:s. ObJections and if so. what are tM! 
chanfes tha\ were etfected in the origi­
nal resolution? 

(e) Is it II roct that a c!ause urging 
immediate cessation of hostilities in 
Kurea was specially Incorporated in 
the reMiution to meet the Soviet 
criticism? 

The Frlme Minister (Shri Jawaharbl 
Nebru): The C',ov,:r11ment I)! India have 
been deeply interested in a settlement 
in the F�r E'.l�t and have viewed with 
great cc:ricer11 the continuance of hostl­
litlei. in Korea. They had hoped that 
the negotiations a t  Pan Mun Jon would 
lead to a cease-ftre and armistice. Al­
though much pro,ress was made lo 
these negotiations. there was a dead­
lock on the issue of the return of the 
prisoners or war. The main difficulty 
has been that while the Chinese Go­
vernment Insisted on an application of 
the Geneva Convention and a repatria­

tion of all prisoners. the U.N. Command 
made It clear that they could not a,ree 
to the ·-forced repatriation of any pri­
soners. Between these two approaches, 
no mePting ,round· was found. 

In their earnest desire to render some 
service In the caur.e of peaee. the Go­
vernment of India had kept in touch 
with the principal Powers concerned 
and discussed their respective view­
point• with them. It had aeemed to 
the Government of India on several 

occasions thst then: w:u a possibility l't 
the differeore bt,lng bridged, but this 
did nut oc<:<11. 

When the U.N. General � 
met In New York recently, the queetion 
of Korea came up before It. A number 
ot resolutions were sua,ested or moved. 
It seemed to our Delegation, who kept 
in constant touch with us, that none of 
these reaolutlons offered any hope o• 
a peaceful ,etilement. Thereupo· 
our Dele,atlon tried to evolve a for- •· 
mula which mi1ht prove acceptab!e to 
the principal parties concerned as wtll 
as to others. Certain principle, were 
lllld down with a view to consultation 
jpnd subsequent tramini: of resolution, 
in case those princip;es were cons!det-
ed to b e  1enerally acceptable. These 
principles were based on the Geneva 
Convention which lays down the well­
established principles and practiJ:e of 
International law on the subject. While 
voluntary repatriation would have been 
a,alnst these principle:, and was ruled 
out. It was stated that force sha!l not 
be used against the prisoneT"s of war 
to prevent or effect their return to  their 
homelands and no violence to their per­
sons or affront to their dii:nlty or self­
respect shall he permitted In any 
manner or for any purpose whatso­
ever. Prisoners of war were lo b e  

treated humanely in accordance with 
the sperillc provisions of the Gene•,a 
Convention and the P,t'neral spirit of 
that convention. A Repatriation Com­
mission w11• to oe established. consist­
Ing of representatives of Ct!!choslova­
kla. Po;and. Sweden :and Switzerland 
and all prisoners of war were to b e  
released to the Repatriation Commis­
sion from military conlrol and from 
the custody of the · detalnlnf side at 
a,reed exchange points In agreed de­
mllitarized zones. Various other pro­
visions were lald down in these princ!. 
pies to facilitate the speedy return . of 
the prisoners of war to their home­
lands. It w.as intended that an 
Immediate ceasefire should take place 
and be 1lven ef'l'ect to In accordance 
with the terms nf the armistice aii:ree­
men�. 

Consultations took place on the basis 
or these princioles between our Dele1a­
tion and the other Delegations at the 
General Assembly of the U.N. As the 
Cenbal People's Government of the 
People's Repub!lc of China we� not 
represented at the U.N .. we communi­
cated these principles to them at Pekl.11« 
on the 2nd November. 

There was no commitment by the 
Chinese Government. but there was 110 
disapproval indicated :at that sta1e to 
th"9 prlnclpll!I!, We were ,tven to 
understand that the Chinese Govern­
ment appreciated our attempts to help 
1n brlnflnf about a peaceful settle­
ment. The:, made It clear, however, 

.. 
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that they were entlre)y opposed to 
v.aluntary repatriation. 

There was 1eneral 11pprova) of our 
princtpi.s amon, the :o.Je1atlona coo­
S\llte<I. at the U.N. A few De1e1ati.>m 
•- non-committal 

At this sta1e our Dele1ation decided 
to frame our resolution on the baala of 
the principle. which we had indicated 
previoualy to the other De1e1ations u 
well as to the Chinese Government. 
·The text of the resolution waa received 
by us from our Delecation on Novem-, 
ber 16th and immediate)y forwarded 
by us to the Chinese Government. 
·The resolution was presented to the 
Political Committee of the U.N. Genera, 
.A5'embly on November 17th. On I.he 
same day a spokesman of the U.S. 
Deleeatton stated at a Presa Conference 
that the U.S. rejected the Indian pro­
l)Osal "in its present terms". On thf' 
19th November the resolution wa1 fw• 
mally moved by our Delegation in the 
:Political Committee. The U.K. Dele­
, gation supported it. Support was also 
received from u large number of other 
Deleeatlons. There wa� no reply from 
the Chinese Government and no lndt· 
,cation of the Soviet attitude for a 
number o1 days. 

On November 23rd the Soviet Dele­
i_ation put forward a nroposal that the 
U. N. should recommend an Immediate 
r.ease -fire in Korea and appoint an 
'Eleven-Nation Commission to solve the 
:,rlsoners or war problem. On 
t:ovrmber 24th the Soviet de!eeat� 
rcjeclcd the Indian proposal. 

The U. S. Dele1ation. after thetr 
Initial reiection of our resolution. 
:subsequently eave their 1eneral app­
.roval to it but pressed certain amend­
ments. In the cour�e of the dlscuasion 
on the resolution various amendments 
were· considered. We were unable to 
accept such as were not In accordance 
with the basic principles alon& which 
we had proceeded. Our Delecatlon 
made some minor chanies In the re­
�olutlon to clarify some narts or' It. 
·These minor amendmen� were: 

(!) Provision was made for the 
c:oser association of the 
umpire with the Repatriat!oo 
Comm!ulon. and 

(ii) it was provided that not on)y 
the care and maintenance but 
also disposition of the remaln-
1n, pri,ronera should be en­
trusted to the U.N. It was 
added, however, that the d!1-
posltJon waa to be made In 
accordance with international 
law. This reference to the In­
ternational law waa to the 
Geneva Couventlon. 

On the 2:lth November we received 
an aide memol,w flOm the ChineN 
Government, dated 2,th November IA­
f ormJnc u, that they were unable to 
accept our proposal. 

The Soviet dele1ate had critlciaed 
our .reaoluUon on the IJ'Ound

1 inlff 
al.la that It did not brinl aDOUt a 
�ase-flre. It waa pointed out by our 
�:.e,ation tbat the whole purpose of 
our resolution was to brin1 about a 
cea.se-flre. However. In order to make 
this perfectly clear a small amendment 
waa Incorporated In the preamble to the 
elfect that an Immediate cease-flre 
1,hould result. 

A copy of our reaolutioa on Korea u 
amended and subsequently passed by 
the General Assemb:y of the U.N. I• 
laid on the Table of the House. [See 
Appendix VII, annexure No. 15]. 

It will be observed that no material 
change was made in t!li� reeolutlo11to 
after Its original lntroclu..:tiJu. Some 
J,, • :nts were clarifled a s  a result of the 
dlsc111slon1. 

Tht resolution was communkatecl 
suhseque1,t}y by the President of the 
U.N. General Assembly to the Central 
People's Government of the People's 
Republic of China and the North 
Korean Government with an exp?ana­
tory memorandum. So far as we 
know. no reply has yet been received 
by the President of the Assembly from 
the� two Governments. 

The Government of India, while 
6(reatly appreclatlne the wide support 
for the resolution received from a very 
larie number of Member nationa of the 
U.N .. deeply regret that the ChJne,e 
Government and the Soviet Govern­
ment have been unable to accept the 
resolution. They stlll hope th¥ on 
reconsideration these Governmenti will 
appreciate tllat the propoaala contain­
ed In the resolution are fair and Just, 
are baaed essentially on the Geneva 
Convention and international law. and 
are not opposed in any way to the 
basic principles they have themselve1 
. put forward on earlier occasions. 

The resolution Is not a mandate. It 
ls an earnest attemnt ,to flnd a solution 
of a problem which ls endal!J(erinl 
the 1:nt1re peace of the world and the 
contmuatlon of which has brou«ht 
utte111nost ruin and misery to the peo­
ple of Korea. 

lllrt IL Sabrallm..,._: Does t11a 
Prime Mlnlster feel that the acceptaDC9 
of the proposal by Ch:lna wou!d have 
resulted at least In the lone nm lo the 
admlnlon of China to the U.N. and the 
aettlement of the Far Ealtern pro­
blemlT 

S11r1 JawallaJ'lal Nellnl: As the 
Houa knowa, the Government of India 
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bu always been stronaly in favour of 
the admission of the People's Govern­
ment of China into the United Nations 
and, In fact, it bas been our belief that 
no problem in the Far East can be 
solved without the concurreoee of the 
Government of China and without t heir 
comin1 Into the United Natiom and we 
feel that any such resolution, if it is 
accepted. would be a �tep towards the 
settlement and should be followed by 
the admission of t he Goverrun'ent of 
China into the United Nations. 

Shrl K. Subn.hmanyam: Does the 
Prime Minister feel that in view of th� 
large majority obtained tor the Indian 
resolution at the U.N. AoSemb)y, the 
door is still open for China to accept 
the proposal f 

".fr. Deputy-S&H'aktr: He has already 
answered this. 

Shrl K .  Subrahmall)am: Does the 
Prime Minister assure us that India 
under his wise leadership will continue 
her elTorts for the sett'.t>ment of the 
conflict In Korea and save lbe miseries 
of tho:isands of prisoners there? 

Mr. Deputy."Speaker: A very Iona 
statement ;1as been placed before the 
House by the 'hon. Prime Minister. I 
hope that in view of the other work 
before the House. they will put only as 
few · questions as possible on this 
mattl'r. Normally, whenever the Gov­
ernment makes a statement it la not 
usual to allow any question to be put 
on the statement but this Is a question 
of Importance. On the other hand, It 
ls also a question. I have no  objec­
tion to allow some questions. 

Shri H. N. Mukerjee: Could we have 
some Idea from the Prime Minister In 
re11ard to the steps which were either 
proposed to be taken or are In con­
templation to pursue this effort for 
peace with the roncurrence of the 
People's Republic of China? 

Shrl .Jawallarlal Nebru: It Is rather 
diftlcult for me to say much except that 
we keep in contact with them ·and put 
forward our respective view-points to 
C'onvince each other. 

Shrlmatl Renu Cbaltravartt;v: Sir. 
the hon. Prime Minister has sild that 
the bASlr r,rlnciples over which the 
proposals have been made are accord­
tnl to the Geneva Convention. Then 
now Is it thnt lhe remalnln1 prisoners 
who are left over are to be left In 
charge of the United Nations which is 
also a party to the conflict in Korea? 

Shrl .Jawaharlal Nehru: It Is rather 
ditllcult. for me naturally to enter lntn 
an ar,tUment In answer to a que>stlon. 
Some kind of provision bad to be madr.. 

We presumed that none will be ldt. 
over and that the Re�triation Ccm­
miulon would deal with the matt.er: 
Now, if some are left over, somebod.Y 
has to deal with them and we could 
suggest any one as a kind ot residuary 
ori:anlsation and that they should be 
dealt with in terms of the Geneva 
Convention. 

Shrt Damodara Menon: The hon. 
Prime Minister said that on November 1 

• 
16th. the r=lutlon which was dratted 
� the basis of the Reneral iirinclple.s. 
was sent to the People's GovemmenL 

of China. May I know, Sir, wh:v our 
Delegation did not wait until the reply 
to that resolution was received? 

Shr! .Jawaharlal Nehru: Because it is 
difficult to keep the proceedings pen­
ding in an oreanisation like the U.N. 
Steps have to be taken when the pro­
per time comes for them. 

Dr. S. P. Mookerjf'P.: Sir. the Pr:me 
Minister stated that on thl! 16th 
Noven,ber the . resolution was forward­
ed to China and the Government of 
India was informed that the resolution 
had been rejected. May I know. Sir, 
when the Hrst communication was sent 
on 2nd November. dealing With the 
principles, and a copy ot the resolutlen 

WAS forwarded on 16th November. was 
our representative ,iiven to understand 
that the main principle of the resolu­
tion will b e  acceptable to China? Was 
there any indication of e chanee at any 
later sta,e? The hon. Prime Mlniste� 
stated In his state>ment that they did 
not reject lt. Rather tit appeared that 
the basic principles were acceptable 
to Chin a. Could he please di,ve:op, 
that point a little? 

.Shrt .Jawabarlal Nehru: I think what 
I have alread:,, soirl about that correct-
ly represents the nosltlon. There was 
no commitment of the Chinese Govern­
ment but there was no disapproval , 
Indicated at that stage to the-se 
princlplPs. We were ,riven to under­
stand-that is In an�wer tn the h-,n. 
Mf'mbel'-that the Chinese Government 
appreciated our attempts to help in 
bringln1 about.a peaceful settlement. 
ThAt wu what we were given to 
understand after they had st>en our 
principles. Now, thE're is no commit­
ment. 

Shrl R. N. Mukerje4': Ha� t.he Prime­
Minister .l!iven his thoucht to the 
Soviet proposal In regard to peace In 
Korea and could hf! i:ive us anv idea 
as to the PO&slbility of an adJuitment 
of the attitude and wisht>s of the 
Govf'rnment ot India a:nd the attitude 
of the Soviet Government in this 
regard? 

Sllrf .Ja,va'loarlal Nehna: Tb� C:nvern­
mf'nt of India are interested In '?ea� 

. 
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1n the Far East and not In the passa,e ,ot any resolution either sponsored by 
t:lemaelves • b7 aJQ'OOdy else. It ti; 
.easy to pass a rMolution but if :t cioes 

not produce results there 1s nv solu­
:tion. It the Soviet Resolution as It 
1-1 ani not ·,oln1 Into the merlta of 

it-doet not N!lult ill brla,ln& about 
:this, It does not help at a!l. 

Sllri Fnlllk All&hQ: Is it a tact 
that .111 :rejectin, I.he ludian i:,roposal 
the Soviet Deleiiate, usin11 1ratuitous1Y 
offensive lan,ua,e, lmp11ted mala f'.de, 
and charged the Indian de:e1atlon with 
not wantin1 to end but to perpetua(e 
boetllltlee in Korea? 

Sbtl Jawaharlal Nelana: The Soviet 
deleote used lan1ua1e which mi1ht. I 
think. justifiably be called strong. It 
!a not our habit to reply In l8llllla1e 
-of that kind to any country ... 

Shrl Gad&"IJ: We hear it sometimes 
:from the other side. 

Sbrl Jawaharlal Nebru: ... and un­
fortunately. in the United Nations It Is 
becoming an increasinl habit with 
several delegations and countries to 
use suclr lan,uage. 

Sbrt Joachim Alva: Apart from the 
constant touch our dele1at1on had with 
1be Russian dele1at1on at the United 
Nations, did our Government keep the 
Government ot the U.S.S.R. In constant 
touch at Moscow between the sta,es 
nt the non-rejection ot the proposals by 
Peklnir and the final rejection? 

Shri Jawaharlal Nehru: I do not 
know how to deal with this questlor, 
exartly. When the hon. Member talh 
al>out "constant touch". all I can say 1£ 
1hat It is true that in so far as the 
countries represented In the United 
Nations·-1.e. practically speakln1 all, 
barrinii China-were concerned. most 
of the contacts with regard to this 
particular resolution were. in the 
lJnlted Nations. with the respective 
delegations. Ot course. reference w&1 
mode to our Embassies at the head­
quarters ot the capitals of those nation. 
too occasionally, but the �al touch waa 
with the delegations. It was only China 
which was not represented. There we 
bod to get in direct touch with her. 

Sbrt 8 .  N. Du: May I know whether 
the attention of the Government haa 
been drawn to the bitter crltlctsm1 
made by Chinese and Russian radio 
stations regarding the attitude taken up 
by the Government of India? 

Shrt S. V. lt&muwalny: Is It a faet 
that China would have a,reed (l11te,­
"'Ptl'>II). 

'l>epat,.-8peaker: Nothlna more. 
'Eno111h bas been asked and enou,h bu 
been supplied ln reply. I would now 
proceed 1o other bullnea 

WRITTEN ANSWERS TO QUESTIONS 

·�· � 

•n1tt. 'fl �filr : (�> lflff 
'"" Im � � � � itl' "'" 
�{lf F-.; � m'llt "ff 'lf.lfi' � lf 
w � ffl' itl' �<re� fi!;irT i ? 

(11) m fitrro ¢,,- It t ? 

(1T) w � � llllR itl' � lllil 
ffl $ ft:Ji 'Pl'T ;mlf fi!;1f 'flf t 
The llllailier ot Food aad Asneul­

ture (Sbrt Kldwa!): (a) to (c). The 
attention of the hon. Member la Invited 
to the reply given by me to the un-. starred question No. 124 by Shrl N. P. 
Sinha on 14th November 1952 on the 
same subject. 

WOMJ:N LAaoUR.ERS 

591. Sbrt P. L. Barupal: (a) Will the 
Minister of Laboar be pleased to 
state what la the total number ot 
women (lndustry-wt.e) employed In 
India in factories which are 
1overned by the P'a ctorles Act ol 
1948? 

(b) What la the total number of 
women employed (mine-wlae) In 
India in mines which are 1overued 
by the Indian Mines Act? 

(c) What is the total number or 
women employed (plantation-wiH) 
in India in plantationa which are 
governed b.v the IndJan Plantatlom 
Act? 

(d) What is the total nur_nber at 
duly certified youna persons em­
ployed ill Indian factories, mines and 
plantations (separately) durln1 the 
year 1951! 

The Minister of Laboar (8brt V. V. 
Girl): (a) to (c). The latest available 
ft,ures of womni employed In factorla 
and mines, durln1 1950 are elven ln tbe 
Statements I and 11 placed on the 
Table of the House. r See Appendix 
VIL annexure No. HI]. The number ol 
women worlten employed In a11 the 
plantation, In India under the p·, ta­
tlons Labour Act ls not a,·"'' aole. 
The annual report ot the Controller at 
Eml,rant Labour. Aaam. tor the ,._. 
1949-541, however, lhowa • total al 
227,478 women worltan on the � 
ot the tea plantatlom In � 
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(d) Information relatin,1 to the total 
number of certlfted youn,1 persons is 
not available. The number of adoles­
centa and children employed in 
factories are however elven in State­
ment I referred to in' the reply to part 
(a). According to the annual repbrl.l 
of the Chief lnai:,ector of Mines no 
children are employed In mJnes. The 
Annual Report of the Controller of 
Emlfrant Labour for 1949-5.0 shows a 
tota of 75,696 child workers OD the 

ooks of the tea plantations In Assam. 
Information In respect of other plan· 
tatlons in India is not available. The 
r.orrespondlng figures relatin& to 
factones and plantations for 1951 are 
not yet available. 

AGRICULTURAL I.MPLDBNTS 

592. Sui I[, C. Sodhla: (a) Will 
the Minister of Food and All'leuHllre 
be pleased to state what . .ftrma In 
India are manufacturln& Improved 
varieties of a,rlcultural Implements? 

(bl What was their total output 
durin, 1950-51 and 19�1-527 

(c) Wh11t ls the value of these Im­
plements purchased by different 
State Governments under the "Grow 
More Food" Carnpairn? 

( d) Are all these ftnns purely 
Indian in rapltal and management? 

The Minister of Food and Atrleal­
ture (Shrl Kldwal): (a) There are 
about 240 firms which ar'e manufactur­
ing improved types or agricultural 
implements. A list of some of the 
more Important manufacturers ta 
placed on the Table or the H'ouse. [See 
Appendix VII, annexure No. 171. 

(b) The output of 67 firms who are 
receiving quota of Iron and steel 
directly frora the Cent.re was as 
follows:-

1950-51 
1951-52 

17.158 tons. 
18,020 tons. 

Figures for the remaininr firms are 
not available. 

(c) The State Governments make 
their own purchases of stores required 
for the Grow More Food Campalrn 
and it is. therefore, not possible to 
furnish the required Information. 

(d) Yes. 

JOGlNDo\RNo\GAR·KULU RAILWAY Lnil 
593. 8hrl Hem Ra.I: Will the Minis­

ter of Ralhra)'a be pleased to state: 
(a) whether any survey of the ex­

tension of the Kangra ·v.aJJe.y Rall­
. way (Northern) from Joglndama,ar 

to Kulu was undertaken; 

(b) If so, what will be ita coet of 
construction; and 

(c) whether Government propo1e 
to undertake It& COlllStruction? 

The o.p.ty Mialst.er of Rall-JS 
an4 Traupon (8brl Ala1eaan): la) 
Yes. 

(b) The preaent day costs of cont: 
!ruction are estimated to be between � 
and 8 crores. 

(c) No. 
JAWALAMUKHl· BHAKRo\ NANGAI 

RAILWAY UN'II: 
594. 811.rl Hem Raj: Will the Minis­

ter of Rallwa11 be pleased to state: 
(a) whether any survey of Rall­

way line from Jawalamukhl Road 
RRailway Station (Northern RAilway) 
to Bhakra Nan,1al was undertaken; 

(b) if so. what wUI be Its coat of 
construction; and 
. (c) when Government propose to 
undertake Its construction? 

The De11uty Mialster of Rallwan 
and Transpon (Shri A1a1e11aa): (a) to 
(c). There Is no such proposal. 

FORD FOUNDATION SCHEME IN 
SINDEWo\HI 

595. MuJla Abdullabhai: (a) Will 
the Minister of Food and A&Tlcul· 
lure be pleased to state how far the 
Ford Foundation Scheme has mad<! 
progress at Sindewahi (District 
Chanda)? 

(b) When Is the work of thir 
Scheme proposed to be completed? 

Tbe Minister of Food and �lcul­
tare (Sbrt Kldwal): (a' The Ford Foun­
t!atlon Scheme at Slndewahi is a Train· 
lng -cum-Deve!opment Project. It w&E 
sanctioned on 10th May 1952 and start· 
eel functlonlDR from 16th June 1952. 
Under the training portion of the pro· 
ject, 40 trainees were admitted out of 
whom 3 have left and the remalnlnll 
37 are under training. The report �� 
to the development portion of the pro­
ject has not yet been received. 

(b) The trainina portion Is proposed 
to be completed by the 15th June, 195� 
and the development portion by the 
15th June, 1957. 

PROVIDENT FuND ACT 
598. Shrt R. N. M11kerjee: WIil the 

Minister of Labour be pleased to 
state whether the Employees' Prov!-, 
dent Fund Act, 1952 is being put 
into effect b.v the Industries concern­
ed. and if so. to what extent? 
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fte Mlnwr of Lahoar (Ari Y. V. 
GIit): The Employee. Provident l'uad• 
Scheme, 1952 framed under SectloD II 
of the Employees' Provident Fund Act, 
11152. came into force with ellect from 
the 1st November, 1852. 

The employers In the factories cao­
cemed are bound by law to implement 
the Scheme. The report, received ao 
tar Indicate that the employers are 
takinf &teps for carryinf out the pro­
visions r,f the Scheme. 

�" " � � ""' 1111T finltlf 

'\'"· ""� : {Iii) l!qT � 
1f'Jft � � ,tt !i'l'T ffl flli l!qT 

� "1ll �. � a1fT � 
iffl: � l'l1fT fftll\il4\)Z t � 
� � � l'IITT � l!iT lffflR t ? 

(�) im {t. a-) If ,j;if (fl!i � 
� ?  

{ll) ro -� � � 
� � � � � lffllfR � �  

� � � a,.lf � <n: � ,tt 
� irr-;r-rr f�r.r t, m �. �) 
� l!iif � r.ili� � I  

('l') lf!fT � imfifr ff t1"<1iITT 
� � � "1ft fq"41<1iih'1 tft' ? 

The Deputy Mlllls&er of Rallwa:,a 
and Tr�Sl)Ort (Shri AJacesanJ: (a) 
No proposals for the construction of 
new railway lines between Bikaner 
and Jalsalmer. and Chooru and Fateh­
pur are under consideration 11t present. 
A preliminary examination for a rail 
link between Hlndumallcot and Ganaa· 
nagar Is belnc made at pre&ent. 

(b) It is not possible at present to 
consider new constructions except top 
priority project, In connection with 
the Five-year Plan. 

(c) A acbeme for remodelllna Blka­
ner station yard Is under comldera­
tlon. It is likely that work on It will 
hP. undertaken in 1953- 54. There 11 
no proposal for shitting Blkaner rail­
way station to another site. 

(d) A scheme for shittllll Blkaner 
station about 2 miles away from ·its 
present position was consldP.red by the 
Blkaner State Railway before 1847 
but was abandoned. 

f!"1"l'lf Ar � ·  it; � llfw 
� 1111T """"' 

'\ ,t. "('1'""' : ffl � lflft' 
- ' ' 
q � ,tt !i'l'T IRIT 

{Iii) ffl q � t fil; � 
"1ll � :itWof (� �) 
t ffl �" ffl it � � (t � 
amfi �t. Q fil; ;ra � qi: �  
,tt imlt nqr � t ? 

(w) ffl w � <n: � � 
� 'lf\"ST1f it;- � lli't'f 'l'tlT ,tt !Ti tft', 
ffl �. m w � if ffl fil;qr llfT 

• ? � ( 
Tbe Deputy MIDlatcr of Rallwa1• 

ud Tr&Dsport (Shrl AJacesan>: (a) 
Yes. 

(bl Yes. Owing to the difficult 
position in respect of availability of 
coachinf stock, it ls not yet feasible 
to introduce another train between 
Hanuman,arh and Sardulpur. The 
demand has, however, been noted for 
the provision of a train when the avall• 
abillty of rollln, stock permit.� It. 

INl>IAN PHARMACOPO&lA COMMITTEE 
(EXP�R'f Sua-COMMJTTE!) 

599. Dr. Amill: Will the Minlster 
of Health be pleased to state: 

(a) the date on · which eight Ex­
pert Sub-Committees were formed by 
the Indian Pharmacopoeia Com­
mittee; and 

(b) when the reports of these Sub­
Committees will be published? 

Tlte Deput1 Mlnlater of Health 
(811.rlmatl Cbudruekllar): (a) Tbe 
eight Sub-Committees were proposed 
by the Indian Pharmacopoeia Com­
mittee In November 1849 but were 
actually formed in 1950. 

(b) The Sub-Commitlws are intend­
ed to help the main Committee ln 
technical matters relatin11 to the mono­
craphs of the lndlan Pharmacopoeia 
and are not required to submit official 
reports. There will. therefore. be no 
publication of the reports of the Sub­
committees. 

MATERNITY Bt;NF.F!TI LAWI 
6M. Shrl P. L. BarupaJ: (a) Will the 

Mlnl�t<'r of L1&bour hP. 11..used to 
state whl�h States In In.Ila qave 
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enacted Matenatty Bellel\u Lawa and 
Jn what ye1nT 

(b) What Is the quallfylna period. 
m1<:dmum period of beneftt-post­
natal and ante-natal-and the rate 
of benefit In the various States and 
Jn mines? 

Tbe Mlatater of Labour (Shrl V. V. 
Girl): (a) and (b). A statement giv­
ing the required Information is laid on 
th., Table. [See Appendix VU, a."l­
nexure No. 11) 

THE EMPLOYMENT or CHILDREN Ac:r. 
1938 

601. Sbrt P. L. Barupal: Will the 
Minister of Labour be pleased to state 
in which ot the Part 'B and 'C' States, 
the Employment of Children Act uf 
1938 has been made applicable? 

The Mlauter of Labour (Shrt V. V. 
Girl): The Employment of Children 
Act, 1938, has been made applioable 
to all the Part 'B' and 'C' States except 
the State of Jammu and Kashmir. 

VOCATIONAL TRAnrute or CHILDREN Alfi) 

YOUNG PERSONS 
6t%. Sbrl P. L. Barupal: Will the 

Minister of Labour be pleased to state 
what facilities have been made- avail­
able by the Union Government to 
the various Slate Governments and 
private Industrial houses for voca­
tional trainini , of children and 
young persons? 

The Minister of Labour (Shrl v. v. 
Girl): No facilities have been made 
availnble by th,, Government of India. 

R. M. S. PLAYGROUND (Sl:RAMPORJ:) 
6f3. Shrl Tushar ChatterJea: Will the 

Minister of Rallwa71 be oleased to 
state: 

<a) whether It Is a fact that a dis­
pute is going on between the Eastern 
Railways and the Seramoore Munici­
pality over the auestion of exchan1e 
of the R.M.S. playeround at Sera m ­
pore; and 

(b) If so, what steps Government 
have taken to aetUe the dispute! 

The Deputy Mhalater of Ballwa71 
aacl Trauport (Sbrl �): (a) 
The reply Is In the affirmative. 

(b) The Government have declde4 
that the7 would have no objection to 
the R.M.S. ,round at Serampore belnc 
rellnqulahe-:1 to the Munlclpallt,y on the 
condition that • aultable plot of equl­
•alent area la acquired by the Munlcl­
pallt)' at lta own _, and banded ow, 

tc, the lbl1w.toi!. TIiie· pl.Qt so selected 
should. bo111ever, . be approved by the 
Ra.ilWIQ' A.dmiaJ..atra&.ka 

BRITISH SIIJPPING CoMPANtE, 

as._ Dri U. N. llukeiiee: WIii the 
Minlsl'.H of TnMIIC)l't be pleased to 
state: 

{O the number of lndlan seamen 
emplo;yed by British sh1poing comoa­
oles Ol)efatilllf from lDdlan POrt s  In 
1951-51, 

(I>) lhe number of Indians in the 
cadre of officers in B r itish ships; and 

(c) tbe diJTerence. U IIIIY, In emolu­
ments -.aid to Indian and Brltls!I sea­
men in comparable cateiiorles by 
Brltlsl) shipping companies? 

TIie Depat7 Minlater of BaJ1wa71 ud 
Tra.uport (Shii ·AJac:esaa): (a) The 
number of Indian seamen engaged on 
Indian 11rticl• durini the year 1951-
52 on British •ips from the ports of 
Bombay and't:alcutta ls as follows:-

Bombay 
Calcutta 

Indi4M 
8502 
7706 

(b) The number of Indian Officers 
employed on the ships of the three 
British companies which alone employ ' 
such Officers, namel:v the British In­
dia Steam Navigation, the Asiatic 
Steam Navi1ation And the Moiul Line 
Is 81 as shown below : -

Na1,igation Office,! 
as (includ!n11 19 apprentices) . 

Engineer Ot]icera 
23 (including 4 unce·rtillcated Junior 

Engl neers) . 

Similar statistics regardlne Indians 
emoloyed as Purse.rs. Dor.tors. Elec-­
h'lclans. Wireless Operators. etc. are 
not available 

(c) A statement showing thP. dltfer­
ence In the emoluments paid to Indian 
and British seamen in comparable cate­

gories employed on British ships 11 
olaced on the TablP.. [See Appendix 
.VII. annexure No. 19]. 

, ..... . ""'. - : � ... 
.... ��q�ilfl'f'ff� : 

(•} � � +ft fil'i 
,.. t w� ..... , � � 'll 'IIIW'ft' aft'( t.,-.. t· 
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,� � m;fr � tft; 

( w) 'RT � imr it; ill't f;f.ff Ii 
!1J "'"* � it; l{lli�� it; 1li"R"f 
� � <r amn (; (l"lfT 

(IT) 1'1fT ��qt � ;;r''f(m 
,;fr,ft � � lllf � � � � 
� llirt �� illffl'fT {Tm t ? 

The MIAl91er of Food aad Acrlew­
lure llSbn tUdwaJ) : (a) A s,atement 

show!ng the information Is laid on the 
Table of the House. [Se� Appendix 
VII, annexure No. 20.] 

(b) The matter is under enqult')', 
(c) No. Government of India have 

.appolnte1 an authorised Controller for 
:running the Jagdish Sugar mills during 
1 P52-53 season. 

MEDICAL STORE D&POfl 

606. Dr. Allllll: Will the Minister of 
lfeaUb be pleased to state: 

(a) the total amount soent on the 
purch11se of medicines at Medical Store ·Depots at Madras, Bombay, Calcutta 
and Karna! in the years 1949, 1950, 
1951 and 1952 (upto 30th September, 
:952); 

(b) the amount spent on the pur­
chase of lnd!11enously manufactured 
medicines and forei,m manulactured 
medicines &eJ)arately; 

f c) the amount spent In different 
r.ountries and the names of �uch 

,•ountries; . and 
(d) whether the equlvalPnts o[ for­

eign manufactures which were ordered 
by Medical Stores Depots are manu­
factured by Indian manufacturers? 

The Deputy Mialner of Beattla 
( Shrlmatl Chaiutnaekhar l : (a) to ( c) : 
A statement giving the required Infor­
mation Is laid on the Table of the 
House. (See Appendix VU. annexure 
No. 21] 

(d) No; except In very rare ·rues 
where the price of the Imported pro­
duct happens to be appreciably lower 

t.ban that of the lndisenous product. 

LEPROSY Rz9£ARCII WTITVff 
.,. Dr. Amla: wm the Minister of 

:lleaHll be pleaaed to state: 

• <a) whether Ooffnunent have talreu 
8117 declsloa re,rard.ln,r the establJall-

ment uf a Lep�osy Research Inatitute; 
and 

(bl it the answer to part (a) above 
be In the affirmative. what would be 
the initial cost and runnlnR expeme1 of 
sue!'! an lnsUtute? 

Tbe Depat, 1'1.l&irier of Heal&li 
(ShrlmaU Cbudraaekhar): (a) 'l'be 
question of the locatl.on of the Central 
Leprosy Teaching and Research Insti­
tute at Chlnaleput (Madras State) ii 
still under consideration of Government 
and a llnal decision Is expected to be 
reached shortl,Y. 

(b) The initial cos.t of the Central 
Leprosy Institute for construction of 
bulldlngs and equipment la estimated 
to be about Rs. 10 lakhs, while the · annual  recurring expenditure of the 
Institute would bt> about Rs. 3 lakhs, 
In additlor: to the cost of maintenance 
of the two existina: Institutions la' 
Madras. viz. the Lady WIJllng Leprosy 
Sanatorium at Chln&leput and the 
Silver .Jubilee Children's CllniC' at 
Saidapet. which will be part of th• 
C:1mtrAI Leprosy Institute a<"cordinlf to 
the scheme under consideration. 

H£ALTR J!!DUCATIOH 

608. Dr. Amin: wm the Minister of 
Health be pleased to .state: 

<al the number of oersona who saw 
the lllm� on Health &lucatlon shown 
by the Mobile Cinema unit. or1anlaed 
by the Central Government: 

lb l the names of the oarl• of the 
country where such lllms were shown; 
and 

( <' l the exoenses Incurred on this pro­
paganda AO far? 

The Deputy Mlalster of Bealtll 
(SbrlmaU Chudruekhar): (a) It la 
estimated that about 12.00,000 persona 
have seen· film� on Health Educntlon 
shown by the Mobile Cinema Unltll 
belonging to the Ministry of Health. 

(bl Health Education Films were 
shown Jn:-

(1) Delhi, New Delhi and praetl­
rAIIY all the vlll .. es of the 
Delhi State; 

(ii) Meerut, Bllaspur, Tllpatta. 
Dadrl. itnd Gazlabad In Uttar 
Pradesh; 

(!'.I) PonlpPt. Kamal, Baball. Nllo­
kherl, Thaneswu, ICurukshe­
tra, J:,etlsar, Pehowa, Hlf,sar 
and P'ar1dabad In the Punjab: 

(Iv) RaJpura In PEPSU, and 
(v) Canpna,ar In Rajuthan. 
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(c) An expenditure of about Ba. 
85,000 bas been incurred durln1 the 
Jut Uuee years on the maintenance 
and operation of the Mobile Cinema 
Units. 

CENTRAL CoUKcn. o, Hc.u.m 

6lt. Dr. Alala: Will the Minister of 
Heal&II "8 pleased to state when the 
Central Council of Health wlll be estab­
lished and what will be Its terms of 
rete"'nceT 

Tbe Dt,pgtJ MluNer of Health 
(SbrlmaU Cballclruekbar): The Cen­
tral Councll of Health has already 
been established as stated in repl;y 
to unstarred question No. 164 dated 
the l9th November, 1952. A copy of 
the President's Order dated the 9th 
August, 1952 which mentions inte'r 
alia the duties to . be performed by 
the Council Is laid on the Table of 
the House. [See Appendix VU, an­
nexure No. 22) 

BANSWARA STATE (TELEPBONIIS) 

611. Sbri Bheekha Bhal: Will the 
Minister of Communlcalloas be pleas­
ed to state: 

<al whether it is a fact that In the 
former Banswara State of Rajasthan, 
every p01!ce station was joined by tele­
phonic connections with the S.P, 
Headquarters at Banswara: 

(b) If the answer to part (a) above 
be In the affirmative. the reasons for 
discontinu ina the teleohonlc coMectlons 
after takln.11 over the char.11e bv the 
Centre; and 

(cl whether Government have re­
ceived any representation from the Dis­
trict Coniiress Committee in the matter? 

Tbe Deputy Mialater of CommllDl­
utlons (Sbri Raj Babaclur): (a) At 
the time of takine over of the Bans­
wara ex-State telephone system by 
the Central Government, only three 
police stations Partapur, Danpur and 

Barodia were connected by telephone 
t, Headquarters at Banswara. It is 
understood that telephonic communi­
cation was also available to some 
othPr police stations durlne the reflme 
of the former Banswara State but was 
diS<'ontinued before transfer to the 
Centre. 

(b) The !IY3tem was In a dil111lllat­
e-d condition . and It was not required 
by · the St.ate Government. 

(<') No. 

Wrictc11 A� 

Alffl-coaaurn01r Duvs Olf BAn.wan 
812. Shrt 8. C. Samaata: Will the 

Minister · of. B.allwan be pleased to 
state: 

(a) how many Rallway employ­
were arrested and convicted due to anti­
corruption drive on RaJlwBYS bv th• 
Special Police Establbhments of the 
Government of India In the :reara 1950-
51 and 1951-52; 

(b) the class of employee, convicted� 
(c) tbe form of punishment award­

ed; and 
(d) whether there Is any case 11> 

which both departmental and Judicial 
punishments were inflicted? 

• The DepatT Milliater of RailwaJB ... 
Truaapon <Shrl Alaieaaa): (a) 
Numbe,ofRalwsy During During Servaanta prose 1950-51. 1951-52. 

caceb 
Gazetted 

(Class I & Ill 7 
Non-Gazetted 

(Clasa III & IV) 144 

151 
Number of 

Railway 
Servonts convicted. 
Gazetted (Class l 
and I l )  7 
Non-Gazetted 63 
(Class JU & IV) 70 

3 

128 

l 
52 

53 
NOTE: -The number of railway ser-

• vants arrested before prosecution ls 
not readily available. 

(b) Number o! railway servant, con­
.viC'ted as given in reply to part (a) 
above includes all cluses of employ­
ee� . 

(c) The form of punishment award­
ed in these cases ls either imprison­
ment or fine. or both. 

(d) All convicted railway servants 
have either been removed or dl5-
missed from service In accordance 
with the service rules. · 

MINOR IRRICATlON SCHEME 

613. Paacllt Manl.shwar Datt Upa., 
dhyay: (a) Will the Minister of  Food 
and Amcultare be pleased to state ta 
what States the Government of India 
c ontracted to advance loans tor the 
constru<'tlon of tubewells un•ter '.finor 
IrrisraUon Scheme towards the clo-.! dt 
1950? 

16 DIICDCBD 1952 

• 
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(b) · Whitt :\,I.lite waa to construct 
tubewelil, at what coat and on what 
conditions? 

le) How many of thete wells have 
been constructed in Uttar Pradeah and 
in what dlstrir.tl and how many bava 
atarted itvtni water? 

(d) what dlatrlcta or localities have 
not yet started or comoleted tha con• 
,truction of the tubewelil and what 
are the rea110ns for the delay? 

Tbe Ml.alaier of Food aad Asrlcul· 
&ure (Sbr& IUdwal): (a) Uttar Pra· 
deah, Bihar and Punjab. 

(b) The Governments of U.P., Bihar 
and Punjab entered lnlo contracts with 
M/s. Associated Tubewells Ltd. for 
the construction of 440, 300 and 225 
tubewells respectively in the three 
States. The estimated cost per tube­
well ot 300 !t. depth in each State. ex· 
eluding the cost of powerillll, is Ill 
under:-

l. Uttar Pradesh 
2. Bihar 
3. Punjab 

Rs. 20, 700/· 
Rs. 20,000/• 
Rs. 25,129/· 

The main terms and conditions of 
the contract were furnished to the 
House in reply t.o starred question No. 
717 on the 3rd September, 1951. 

( c) Out of 440 tubewells to be cons­
tructed in the State, the followini tube­
wells have been completed upt.o 10th 
December, 1952:-

Sitapur 31 
Kheri 59 
Shahjalranpur 34 
Fyzabad 12 

Total , 136 

The completed tubewells will c?m· 
mence irritation after they are con· 
nected with electric power. 

(d) (I) The districts and localities 
in which this work has not yet start· 
ed are:-

Saharanpur 

Muzaffaroa,ar 
!'yzabad 
Gonda 

Na,me of Tehsil 

Saharanpur 
Roorkee. 
Nakur 
Deoband 
Muzaffarna,ar 
Bikapur 
Gonda 

(a) The dl&trlcta and local1tiea In 
which the work hu not ,.et been com­
pleted are : ·-

Shahjahanpur 
Lakhimpur Kheri 
Sitapur 
l'alzabad 

Powayan 
Mohamdl 

Murlkh 
l'alz.abad 

CENTRAL TRACTOR 0RCAN18ATION 

8H. Pa1111U Maalllbwar DaU o,... 
dbya:,: (a) Will the Minilter of Foocl! 
1111d AaTtcutture be pleased to atate­
what is the total area of. land reclaim­
ed by the Central Tractor Orianl.aation. 
and what is the additional produce of' 
the land so reclaimed durin,11 recent. 
years? 

(b) What ls the total number of trac­
tors al present workhul in India and, 
how many are bein,11 imported on an. 
averaee per year? 

(c) Are these tractors bel!U{ used· 
only for reclamation work or are &!IT 
number of them attendln.11 to follow­
up culth>ation work al110? 

Tbe MIILl.a&er of Food and �cul­
ture (Shrl IUdwal): (o) In the five 
years be11lnnlng with the 1947-48 re­
clamation season, the Central Tractor 
Or11anisatlon has reclaimed a total 
area of 7,20,870 acrea. 'l'he estimated 
annual additional production from 
these lands is 2,12,000 tons. 

(b) Accord int to a census conducted 
in May, 1951, the number of tractors. 
actually in the fteld and employed ex• 
cluaiveJ..y for a,11rlcultural purposes wa, 
8,022. This fl11ure Is subject to revi­
sion on receipt of further informae!on 
from States. 

During the last three financial years 
an average of 5,132 tractors have oeen 
imported each year. 

fc) !I'he tractors belon1tn1 to the 
Central Tractor Ortanisatlon are heavy 
crawler machinu and .are used for land 
reclamation work only. As re11arda 
the other tractors in the country, some 
are used for follow-up cultivation work 
on reclaimed lands. Exact informa­
tion reiardin, the number of tractors 
employed on reclamation and thoae 
en1a1ed on cultivation work is not 
Rvallable. However. leavloa aside the 
tractors owi!M by the · Central Tractor 
Or,11anisation. most of thP. tractors an 
mf'dlum and llaht one11 and .are mainly 
1:sed for nlltivation ...... � 
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'1115. ·Paa111t Mubhwar Dati Upa-
1 dbyay: (a) Will the Mlnlater of Food 
aad Acrlcw&ure be pleated to state 
what were the yearly amounts of 
·.tobacco Imported Into and exported 
:from India tn the years 1948 to 11152, 
•.which were the countries with wnich 
,export and import trade was carried on 
.and what was the value of such i,x• 

,_ports ar.d Imports? 
(b) What has been the total produce 

,.of tobacco in the years from 1!148 to 
1952, State-wise, and what has been 

:the consumotlon, State-wiae? 
(c) What ls the amount ot duty and 

,cess t:iat we obtained from tobacco ex­
:Port and lmoort and how far have they 
·.affected our exoort and import amounts 
.since last year? 

(d) What is the amount of tobacco 
-waste obta ined every year? 

(e) Has any method been found out 
to make use of it and have any con­
crete steps been taken to make use of 
Jhe waste? 

·Tbe Ml.ailter of Food and A&ricul­"llft (Sbrt liUllwal): (a) Two state­
ments (Nos. I and 11) showing U1e 
yearly Imports and exoorts of tobacco 
are placed on the Table of the House. 
[See Apoendix VII, annexure No 231 

(b) Two statements (Nos. III and 
·IV) showln1 the State-wl.se production 
and consumption of tobacco are 
placed on the Table M the House. 
·1see Appendix VII. annexure No. 23] 

(c) Export duty Is levied on Ci1ars 
only at 15 per cent. ad valorem. Re­
ceipts from export duties have been 
.as undl!r (Export duty on cl1arettes 
.was levied In 1949-50 only):-
· 1948- 49 

Rs. 
17,&35 

1949-50 �-
17,25,692 

1950-51 
Rs. 
8,727 

1951-52 

Ra, 
15,886 

A cess of i per cent. ad valo�m is levl­. ed on unmanufactured tobacco ex· 
ported. A statement showlnr amow1u 
collected from the cell will be laJd on 

• the Table of the House u eoon as 
information has been obtained. 

Imoort duty Is levied on manufac­
tured · u:i,l unmanufactured tobacco. 
Receipts have been as ttnder :-
1948-49 19411-50 1950-51 11151 ·52 

Ra. Ra. R, & 
. ,. n,20,,88 ,,811,u ,3811 ,ee,ea,eu a.eo.ana 

Imports have not abown any marked 
variatlona l.n ,-t :,ean. :bporta 

111e11istered a aillliftcant Improvement 
between 1948 and 1951 in respect both 
of unmanufactured and manufactured 
tobacco. 

{d) and (�). About 28 million 
pounds. A lar1e proportion of tobacco 
waste Is used for a,ricultural purpoaes 
e.g. as manure and lnsectlclde .  A 
process for the extraction of nicotine 
from tobacco waste, with commercial 
potentialities. has recently been evolv· 
ed by the National Chemical Labora­
tory of India. Poona. 

TIIAININO CENTRES 

618. Shrt N. P. Slaba: (a) Will the 
Minister of Labour be nleased to state 
how many tralnini: centres for imnar­
tln1 technical and vocational education 
to the unemnloyed have been onened in 
India and at what places? 

(b) what is the mode of selection of 
t'.1e new entranta? 

Tile Mlalswr of Labour (Sbrl V. V. 
Girl): (l> At the ,·n"i of October 
1952 there were 62 Trainln, Ccntr• 
teachln& technical and vocatfonal 
trades, open to adult civilians, -·run by 
the Government ot India, Ministry 
of Labour. A list showin1 their name. 
anrl !oc�tion Is pl:l('e<f ,n the table of 
th" Ho»,·P. rsee Appendix VII. an­
nexure No. 24] 

It,) The selection of candidates is 
made from amongst the applicants by 
a Selection Committee appointed m 
f'ech Region. The Committee is presid­
ed over by the Regional Director of 
Resettlement and Employment of the 
Reldon. and RPnerally consists. beslde3 
thP. P.resident. of 2 representatives tach 
ot Employers and Workers. a represen,. 
tatlve of the· State Government, an 
M L.A.. a member ot the S<-heduled 
Castes. and the Assistant Director of 
Training of the Re1lon. 

INDUSTR�AL Hvotr.NE (!DIPLOMA Cou11S11:) 
61'J. Sbrl S. C. Samuta: Will the 

11.{lnister of Health he pleased to state: 
(a) whether It Is a fact that to Im­

plement the recommendation of the 
Upgrading Committee, a diploma course 
In Industrial hy.rtlene was lnatltuted at 
the AU-India Institute of Hygiene and 
Public Health Calcutta; 

(b) if so. when It wH started; 
(c) who la the authority to ,rrant 

diploma; 
(d) how many students have alread:, 

been admitted; 
(e) how the ataff have been recrul'­

ed: and 
(fl whether there are any forelm a­

perta 1n the ,tam 

' 
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TIie De� MAallder ol Bealtll (Sui-
..U Cbaadruekhar): (a) Yee. 

(b) 1st November, 19�. 

(c) Calcutta University. 

(d) 23. 

(-e) The gazetted Class I and Clll!III 
11 staff was ,recruited throu1b the 
Unlon Public Servi� Commlss;on. The 
non-1azetted staff was recruited by the 
Director of the Institute u usual. For 
the past of Profes�or of Physiolo1tc11l 
and Industrial Hygiene, the Commla-
1ton after interviewing some candi­
dates came to the conclus,on that there 
..,a, no likelihood of a suitable candl­
aate bein.( available in India and that 
one should he recruited from .abroad 
on a contract basis. They had. how­
,.ver. agreed to the appointment of the. 
Aoslstant Professor of the Section to 
off\ciate as Professor till a 1ultable per­
•on hei,11me available. The new Pro­
fe><SOr whose serv!ces have been made 
11v�i1qbl6 bv the WorM Health Or1ani­
�tlon has since joined duty. 

(f) Yes. there Is one foreisn expert 
nn the staff as explained above. 

TRANSN)IIT OP Goons INTO ASSAM 

618. Shrl Bell Ram Das: (al Will th• 
Minister of. RallwaYR be pleased to 
state what quantity of 11ood� was trans­
ported into Assam from Calcutta by 
SteamPrs and Railway, separately d u ­
ring 1950-51 and .1951-52? 

Cb) What quantity of Assam Jute and . 
tea was transported from Assam to 
Calcut!IJ durlnll the same oerlod by 
Steamers and Hallways aeoarately? 

The Deputy Mbal.dcr of Rallwa:,s 
and Tnn.•DOrt (Shrl Alacaaa): Ca)' 
Th., followlnsr quantiti<'s of goods ..,,.re transoorted into Assam from 
Calcutta during 1950-51 and 1951-52. 

By 1111-rail rouln , JR.RI JAi 
By raiJ.c11m-ri v,-r, 12.Ht.MA 
By all•wl\!,,r 110,81. 142 

20.Jfl,AIO 
)Q,72,81111 , 
�l.!7,10., 

ToT.u, . l.oO,RI ,181 91.118,819 

(b) The quantities of Jute and •rea 
transported from Assam to Calcutta. 

were u under :-

By .. JI.water . 

TOTAL 

19ffO.�I __ ;...._ ___ _ 
Jute Tilllc. 
Mtfo. Md• 
.-------
3.lk,llil. Y7,IS6 

D,�3.446 l0,�0.114 

21.54.11" !3.2ll,23', 
-------

34_;;.,;,71� 34. 70,'84' 
--- -·---· 

---··------ - -.. --·- -·· __ ,.. ______ _ _ _____ · -·-

By 1111,rRil rout.fl 

By rAil-c;r,,n-rivt•r 

By ,.11.watcr 

-- ·· ·--- -- - -· -
J11to Tea 

;\ld...r. Md�. 

7.ti0.307 71,079 

4,1\0,,9,; l�.t!O.H7� 

IA,>47,43Q lft,7,L738 

l'oTU , 30 l�,241 31,02,0112 

-.-- -- --·----
/,�Gt..O·lNDIANS IN POSTS AND 

T,:u:cRAP0Hs Dr.1•AHTMENT 

619. Sbrl Fraak AnUiaay: Will the · Minister of Commualcalioaa be pleaaed. 
to state: 

(a) the number of An1lo-Indiana. 
employed durin.( the financial ye.ar 
1946-47 in the Poets and Telearapha 
Department: 

(b) the percentase which thb num­
ber reoreeented of the total vacancies 
filled In the Department, in \he year 
1946-47; 

(c) the numbe.r of A:n11lo-lndl&nft em­
ployed. In the Deoartment. In the finan­
cial year 1950-51: 

I A.'I0-61 IMl-!12 

B7 All-r11il r<>ulf> 

By ,.il-c:utn•ri\'N' 
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(d) the oercentace which thla num­
:ber reoresentecl of the total vacancies 
: ftlled. In the Department. in the year 
1951-52: 

(e) the number of Anglo-Indiana 
.employed, In the Department In · the 
:ftnanclal year 1951-52: and 

(f) the percentaae which this num­
:ber represented of the total vacancies 
:ftlled. in the Department In the year 
1951-32! 

TIie Deput7 Mlalster of Coamlllll­-tl- (Sbrl RaJ Balladar) :  Presum­
·.ably the Hon'ble Member wants lnlor­

matlon In respect of the cadre of tele­
irraphlsts In which there is a reserva­

·tlon for An1lo-Indlans. The lnforma­
·tion ls as follows:-

Ca l II 
(b) 4,00 per cent. 
Cc) 8 
(dl Obviously the year 1950-51 Is 

·meant. The required information for 
this year i, 5.00 per cent. 

(e) Nil. 
(f) Nil 

COMPLAINT BooKS 

620. Shrl Krishna Cbudra: Will the 
Minister .>f Railways be pleased to 

:state whether any comolalnt books are 
kept with the Railway Guards on run­
ning trains for the convenience of oas­

: sengers to record their r.omplalnt.i; 
thereon and it not. Is there any pro­
posal to do so? 

The Deputy Minuter of .Rallwa:,a 
·&lid Tranaport (Sbrl Ala,eaa): Com­
·plalnt. books are required to be kept 
either at all st-ations or only at impor­
tant st.:itions at the discretion of the 

·n�nernl Managers of Individual rail-.,.,.Y,. RAIiways do not. therefore, pro­
,,1,1,. ll'Jards of running trains with 
comphint books. nor Is there anv pro· 
i,osal to do so. The North Eastern and 

·south<?rn Railways. however. provide 
·tu&rds of certain important trains with 
-romnlAint books. 

W.H.0. (EXPEIITS) 

621. Dr. Rama Bao: (a) Will the 
Minister ot HealUI be pleased to state 

llow many medical experts have so far 
�en sent by the W.H.O. to Indla? 

(b) What are the apeclal quallftca­
-tlons of each. what work are they do,, 
1n1 In India and where? 

(c) How many of them combine 
tralnlni of Indians wWI other upecU 
of their world 

(d) What ls the remuner.ation offered 
to each of them? ' 

Tbe Depnt7 MIJIJster of Real&Ja (Shrl­
maU CllaaU'BMlkhar): (a) 77. 

(b) A statement ls placed on the 
Table of the House. [See Appendix 
Vil. annexure No. 25.J 

Cc) Except for a few short,.term per­
llOllDel aaaiined to unc:lcrt4ke a11rve7 
wor.lt, all lnternation.al staff assi,ned 
by WHO carry out tralni.na of natio­
nal staff u part of their duties. 

Cd) The salaries of the personnel are 
pa.id by the WHO. The Government 
of India or the Sta·te Governments 
concerned are meetlna the coat on ac­
count of:-

(1) provision of living quarters 
of an adequate standard to the 
WHO field staff assigned to 
India for one year or more and 
the dependents acC'ompanyina 
them; and 

(Ii) travel within the country on 
official duty away from the 
duty station, in<"ludinlf A n,,, 
diem subsistence allowance 
while on duty travel away 
from duty station. 

CHANCE OF TIMlNCS OF TRAINS IN 
MALAIIAR 

62!. Sbrl E. l77ul: Will the Minis­. ter of Railways be pleased to state 
whether Government ihave received any 
representations re1ardln1 the Incon­
venience caused to the oassen.i:ers due 
to the revised timln.i;:s of the trains In 
Malabar? 

The Deputy M1nl.ster of Railwa71 
and TrBIISl)ort (Shrl Ala,el&a): Yes. 
Representations have been received 
from the Public of Malabar complain­
ing about the revision of the timings 
of No. 718 Mangalore-Calicut Passen­
ger with effect from ht October, 1952. 
Arrangements have been made to re­
vise. with effect from 1-12-52. Ure 
timh•s of ?io. 718 to as nearly as poa­
aible those ln force prior to 1.10.52. 

CKLOROMYCTIN 

6!3. Shrl M. L. AATawal: (a) Wnt 
the Minister of Rea.Ith be nleased to 
state whether the elflca<":v of Chloro­
mycttn as a speclftc remedy for 17· 
pboid has been fated In India? 

Written An,wer� 
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(b) In what other diseases has thla 
(!ru, proved uaetulT 

(t'). What are ita aources of supply a India and are Gi>v4!niment contem-
11Iatin1 sett1n1 UP a facto!')' tor ftll 
manufacture in India? 

(d) At what cost la It aval1-ble In 
tnl!ia? 

(e) What steoa, It any, Govenunent 
are contemplat11111 to take to reduce lta 
present prfee. so as to make It within 
easy ru�h· of the 1eneral public? 

The Depaty Mlala&er ot ReaJtJa (Shrf­
matl Cblldraseld1ar): (a) Yet. 

(b) It has been found useful In the 

il�
e�r:i.!._nt of the followin& Inlet� 

1. Bacillary and coccal urinary 
lnfectlODL 

2. Undulant fever. 
3. Ulcerat.ive colitis. 
4. Bacterial pneumonia. 
5 .  Primary atypical pneumonia. 

6. Lymphogn,nulom·a venereum. 
7 .  Granulomaing11lna!.?. 
8. Typhus. 
9. Whooping Cou1h. 

(c) The drug ls at present whol!y 
imported and is not manufactured ln 
India. Government have approved 
the scheme of a private firm to start 
Its maunfa<"ture in Indfa. 

Cd> The market price of the dru1 
is Rs. 26/- per vial of 12 capsule, con­
taining 0.25 gm. each. 

(e) Government are settln1 up a 
Committl'e of Enquiry to examine the 
present stage of development of the 
pharmaceutical Industry In the country. 
This Committee will ao Into the quee­
tfon of prf,:oes charged for essential 
drugs like Chlorom:,,ctfn. 

RAILWAY EMl'LOYIIS 

624. 81111 M. L. A&'rawal: (a) Wlll 
the Minister of Raihn1s be pleale(f 
tn •t8tP ,.,hethl'r It. t,, a fact that the 
Oeneraf Manager O.T.R. (now N.E.R.) 
by Notiflr.ation I published In t.he 
O.T R. Si,e<"lal Gazette No. 4 of 1951 
:ctat� Thursday. Novm,ber 8. 19lll 
fov,ted particulars from former em­
ployees of the undivided Government 
of India who had exerr'•ed a final 
option for !ll'rvfoe in Pakistan but 
.,,,ere compelled by sub,equent · deve- · 
Jopments f'lther to l<'ave th<'lr oosta In 

Pakistan or l)T'eVented from Joi.nml 
their posta there? 

(b) What was the· purpose of and 
object In lssuin,i tlila noWlcatlon! 

(c) How many per,ona furnisbed 
the particulars demanded? 

(d) Have G°'·ernment collaldered 
the cases of su<:· 1 employees? 

(e) What dl'Cislon have Government 
taken In re1oect of such employees? 

ne Depcd7 Mlalater of aauwa7a 
and �n (Slll't �): <a) 
Yes. The notification In the Railway 
Gazette referred to was onll a re­
production of the Government s Presa 
Note dated 29th September, 11151. 

(b) The· Press note was issued to 
eolll'Ct certain factual Information In 
respect of the Central Government 
Servants referred to with a view to 
examining the question of rl'Cognltlon 
of de f11cto reversal of their tlnal op­
tions ond the tlnanc!al impllcatlons In­
volved. 

(cl About 170 non:Musllms. 
Id) and ( e). Their cases are still 

undP.r ron�ideratlon. iNo decision can 
be taken until an agreement on a r e ­
ciprocal ba�I• ' •  reached with the Gov­
ernment of Pakistan. 

"GROW MORY. FOOD" SCHEMP.S 

625. Shrl Klrollkar: Will the Mln:ster 
or Food and Arrtculhlre be pleased to 
state: 

(a) whether information about 
fl11ures of actual <'Xt>endlturt' from 
1ranta a.nd loans sanctioned by the 
GovernmPnt of India to the States for 
"Grow More Food" Schemt>s hu been 
received from the States; 

lb) if so. whethP• . Government pro­
p0se to lay on the Table of the HoUN 
the figures of expenditure; 

(<') how many Key F•rm Centres 
In Key Vlllare Schem" have been aet 
UD In the MadhvA Pradesh State and 
how mur.h subsidy has been 1tven b:r 
t.he c .. ntra 1 Government to that State 
for this purpoat'; 

�(d) whether Government have un­
dertaken f'�rlment In plourhln1 with 
heav, d!sr. plou111S; and 

(e) If the experiment Is suet'estful, 
whethl'r Govl'rnment propose to pur­
chase heaV)' ,Use plou1hs for use J;,7 Uie 
a,rlculturfsts? 

TIie Mlaa.r or Fooll ... Alrlnil­
b"f' CSllrt ·IUdwal): <•> and (b). Yea. 
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A statement showina the Information 
as far as available is placed on the 
Table of the House. [Ste Appendix 
VU, annexure No. 26.] 

(c) The Madhya Pradesh Govern­
ment did not send any Key Villaae 
Scheme for Government of India's ap­
proval durln, 1951-52. The Madhya 
Pradesh Government has however a 
Key Village &heme already in opera­
t.fon In that State. 

(d) Yes. 
(e) In 1950-51 reclamation aeason 

(January to June. 1951) tests were 
rondurted with heavy disc plourhs and 
d:sc harrows to assess their utility for 
eradiratlon of lean, weeds. The dl�r. 
hrrrows wt're found to be unsuitable 
f"r "ans eradication. As for dl&c 
PlouJ:?hs. Iii,, exoPriments with the 
TownPr Olsr Plou,h were successful. 
It has ftccordln11l:v heen der.irled to pur ­
<:hase some Tnwner Disc P'ou,rhs ft>r 
lanrl reclamation work rlone by Cen­
tral ·Trftctor Or1anlsatlon. 

Tl-• tests conducted havn establish­
� the ut'llty of the oloughs only for 
deeo oloul!hina: in connection with 
land reclamation operatloris. Te.,;ts 
havP. not bP.en rarried out to determine 
th� l'Sefulness of disc plouirhs for culti­
vation ourr,oses HPnce the ouestlon 
of ourrhasinr thf'm for aaiculturists. 
Wh'l reouire olou.,hs mainly for cultl· 
vatio� purpos�s. does not yet arise. 

ASSA>.f RAIL LINK 
ll21:. Shrl K. P. Tripathl: Will the 

M•�lstE'• of Ra'lwa:,,s he oleas!!d t.o 
stRfe whether in view of the recurrln,r 
brP•rhes due to ffoods In the Assam 
lln": nf the North EastPrn RaUwa:o-. 
Govp•nmP.nt are 11olna to re-examlnP 
th� al\l?n..,ent with � view to ffndln11 
inoro depE'ndable route? 

Thi! Deputy M'lal��r . of Rallwa:,s 
aad Traa1oort CShrt Ala-a): Gov­
ernment do not orooo�e to r-,�xamlne 
the alignment of the Assam Rall Link. 

CROP AND CATTLF. JNSUIHNCF. COMPANIES 
627. Shrl Tslklhr: Will the MlnlRter 

of Food and Amcultore be pleased tn 
1tate: 

(al the step� taken by GovernmeRt 
In 1951-52 to save acrlculturista from 
th� loss or cattle due to rRvaaes caus­
ed ll:V E>Pldl'mlcs and the Jou of crops 
due to vaearies of rainfall; and 

(b \ whether there are cro!) and cat­
tle Insurance �omPanies In India! 

TIie MlaL .. �r of Food ud AsrlClll-
tare (Shrt KldwaJ): (a) The State 

Governments provide expert veterinary 
assistance in case of epidemic. and t<>­
meet the a,rlculturlst's difficulties: . 

from loss of crops and cattle they pro­
vide taccatli loans. 

(b) Accordlni to available inform&-· 
tion. there are no crop and cattle in-· 
surance companies In India, but fuller· 
Information is being collected and wilt 
be placed on the Table of the House-· 
when available. 

SMALL IRRIGATION ScHtMtS 
6Z8. Sbrl Sivamartbi Swami: Will 

the Minister of Food and A6rtcuU� 
be pleased to state what amount of 
funds the Hyderabad Government 
have received for small lrrl1at1on 
s�hemes from the Central Government. 
for 11152-53? 

The Mlnlaier of Food aad AcricUl· 
ture (Shrt IUdwal): A srant of Rs. 
23,338 and a loan of Rs. 55,00,000 have· 
so far been sanctioned by the Govern-· ment of India for m:nor irrigation. 
schemes in Hyderab&d State under· 
their Grow More Food Pro,ramme for: 
1952-53. 

RAILWAY CLAIMS 

629. Shrl Bannan: (a) Will the.· 
Minister of RaUwan be pleased to · 
atate the number of claims preferred . 
airainst the present N. W. Railway for 
shortage. losA and damage of ,oods. · 
and consignments b•,oked to stations 
on Sill.gurl-Haldibarl Section In the 
years 1950. 1951 and 11152? 

(b) How many court decrees re-
main to be satisfied UPto September 
1952 and on how many occasions cash· ,:,f the Ja!pai.uri Station has been. 
111.la<'h�,rl In execution <>f ciecrees in the-
years 1950, 1951 and 1952! 

Tbe Deputy Mhlister of BaUwa,­
aad Tnasport (Sbrt Alq9an): (a) 

. Presumbly the Member refers to the 
North Eastern Railway and not to, the: 
R.W. Railway. The number of clalins 
preferred against the North Eastern 
Railway for short.ace, loss or damaJe 
to goods booked to stations on the Sill· 
,urt-Haldlbarl 1ection durln1t tile, 
years 1950 and 1951 was 1.325 and! 1,270 respectively and 1.114 upt(t 
October 1952. 

(b) The number of court decrees, 
remaining to be satisfied upto Se'>­
tt>mber 1952 wa,s 6 and the number of' 
O('CUlons when !'Uh of Jalpalgurl sta-. 
tlon ,., .. attached In execution of the: 
decrees durin1 the years 1950 and 1951 
was 38 and 80 respectively 11nd 4� 
upto 0<'tober 1952, 

.. 
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MANSI-&JiARBA RAILWAY L1n 
.... Sul L. N. llllura: (a) Will the 

Minister of Ballways be pleased to 
state whether there ls ·&nY proPD5al to 
Improve the Railway line runnina 
from Mansi to SahaTsa (North Eastern 
Railway) in Bihar in order to extend 
lacllltiea to the pas,enrers durtnr the 
Monsoon? 

(h) If the ap.swer to part (a) above 
be ln the affirmative. what are the de­
tails of the same! 

(c) Is the 'Kursela Bridle' on the 
ume line to be expanded and improv­
ed? 

TIie DepatJ Minister of Jtailwa111 
1111d Trusport (Shrl Alacesan): (a) 
Yes. 

(b) Out of the 3 existin,i dips bet­
ween Mansi and Koparia. it is proposed 
to 1111 th·� first dip so as to enable the 
train to go up to 64 miles from Mansi 
and thus reduce the Journey to be 
covered in country boats. 

(c) There is no proposal at present 
to expen.d the Kursela Bridge. Model 
experiments are, however. being ar­
raneed with o view to Improving Its 
protection works. 

SALOONS 
631. Sbrl K. P. Trlpathl: Will the 

Mlnfst.er of Railways be pleased tn 
state: 

(a)  what is the number of saloons 
ln Assam part of the North Eastern 
Railway: 

Cb) how far these are surplus to ,..._ 
quirements of t>i" Assam part of the 
said Railway; :,n; 

(c) how far oooer class bogies are 
1n short supply ia Assam part of the 
Railway? 

The Deputy Minister of Rallwa11 
and Transport (Sbrl Ala,esan): · (a) 
There are now four bogle and sixteen 
six wheeler Inspection Carriages. 

(b) None Is surplus to requirements. 
(c) Upper class bogles a re  not in 

short supply In · Assam part of the 
North Eastern Ra!lway. 

En!KKVLAM PORT 
• m. Siar! N. P. Damodana: Will the 

Minister of Trauport be pleased tn 
state: 

(a) whether Government have at 
&117 time considered the poalbiUt)' of 
deVelopin1 a major port at Ettlkkulam 
321 PSD 

on the West Coast, north of Canna­
uore; 

(b) whether any representationa 
have been received by Government tor 
developln, Ettlkkulam Into a major 
port; 

Cc) lf the answer to part (b) aboff 
be In the affirmative, what action Gov­
ernment have taken about the repre­
aentatlons; and 

(d) whether any inveat!eations ha­
Ileen made about the oossiblltty or 
developing a major Pprt at Ettikku-· lam? 

The Deputy MIDWer of BaU­
WBJ1 and Traupon iSJirl AJacNu>: 
(a) and (b). No. 

( c )  Does not arise. 
(d) No. 

E�:PORT or RICE FROM 0RISSA 
633. Sbrl Saaranaa: Will the Minis­

ter of Pood and Asrlcalture be pleas­
ed to state: 

(a) the total quantit:es of rice ex­
ported from Orissa to each defldt State 
nt India durlnl each of the last ft ve 
:,ears; 

Cb) the total amounts oald by each 
deficit Stete as the cost of rice supplied 
to them for the same period; and 

Cc) the total amount of subsidy 
1ranted to the State of Orissa for Its 
rationed rice shops for the same 
period? 

The Minister of FOOcl BIid A,rlcul. 
ture (Shrl Kldwal): (a) A statement 
is laid on the Table o( the House. 
[See Appendix VII, annexure No. 
27.) 

(b) Information is not available. 
' (c) There is no subsidy granted to 
any state for it� rationed rice shops. 

PUL!.AMPCTA HALT 

634. Dr. Ga111radllara Siva: w;:i the 
Minister. of Rallwan be p!ea.,c·cl tn 
1tate: 

(a) whether any represent,r-.:un has 
been received to the effect that ?u!la!l'l­
peta Halt in Cuddaoah. distrkt should 
be made a re,ular station; 

(b) if the an1wer to part (a) above 
be In the affirmative what action has 
been taken in the matter; 

(c) whether any tra0\c 1urveY las 
been taken and If 10. what are the 
details of that aurve7 and the perJ .,dl 
to which It extended; 
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(d) whether any local persons have 
been asked to assist In this survey: 
:and 

( e) when the proposal will be 11.na­
lised? 

The Deputy Minister of Rafi. 
ways and Transport (Shrl Alqeua): 
,(a) Yes. 

(b) It has been decided to convert 
J>ullampeta Halt into a Flag station. 

(c) and (d); Do not arise. 
le) The conversion will be effected 

,during 1953· !>4. 

Bidi LABOUR (01'.DUCTIONS) 

635. Shrl K. C. Sod.hla: (a) Will the 
Minister ot Labou.r be pleased to state 
-what deductions sre permissible to be 
made by the employers in the mini­
mum wages fixed under the Minimum 
Waees Act? 

(b) Are Government aware that 
Bidi manufacturers in Madhya 
·Pradesh have been makln1 deductions 
to the extent of 33 per cent. or so 1n 
case of minimum wal{es ftxed for Bidi 
Labour imder the Act? 

TIie Mlnlafer of Labour (Shrt V. V. 
•Girl): (a) The permissible deductions 
are those laid down In Section 7 of 
·the Payment of Wages Act. 1936. 

(b) It is understood that deduc­
tions are not made from minimum 
wai:es fixed under the Minimum 

·waees Act; but bidta which are not 
·up to the standard are rejected and 
payment is made according to mini­
mum rates of wages for accepted 

.Bidu. 

PASUNCER AMENJTIES 

636. Shrl H. G. ValshaaT: (a) Will 
·the Minister of Railways be pleased 
to state what amount has been spent 
·for the amenities of Railway pasaen-
1ers over the metre 1au1e system ot 
the Central Railway (prevtously ·N. S­

"R8llway) In Hyderabad State In the 
·years 1951 and 1952? 

(b) What amenities have been pro­
·vlded to them? 

TIie Deputy Mialater ol Rall­
·wa:,a alld Transport (Shrl A�): 
(a) In 1950-51 the expenditure was 
Rs. 3.98.346. In 1951-52 It Is expect,. 
-ed to be Rs. 3 .75,805. 

(bl A number ot amenities have 
'been provided ai various 1taUons and 
:·those Include: 

(I ) Coverln1 over 
plattom11. 

(2) Retreshn1ent rooms. 
(3) Water coolers, drinldng 

wat.er shelters and shower 
baths. 

(4) Waiting rooms. 
(Ii) Approach roads to statlona 

and their electriftcatlon. 
(6) Lengthenln1. surfacing. nlb-

ing and electriftcation and 
covering over passeneer 
platforms and other improve­
ments. 

(7) Additions and alterations to 
booking offices. 

(8) Platform oern:hes, additional 
name boards, etc. 

(9) Improvements to waitinc 
halls and refreshment rooms. 

(10) New station buildlnes. 

( 1 1 )  Electric lights In station 
buildings and platforms, im­
provement to lighting and 
provision ot additional cell­
lnr fans on station plat­
forms. waitln.1 rooms includ­
inl lights and fans in tea 
stalls and! refreshment 
rooms. 

02) Improved llihtln,r and tana 
in Class III compartments flt 
Metre Gauge Coaches. 

LABOUR WELFARE ADVISERS 

83'1. P11114Jt M. B. Bharcna: wm 
the Minister ot Ballwaya be pleased to  
state: 

(a) the number ot Labour Welfare 
Advisers workin1 on the Western Rail­
way on the 1st November, 195Z; 

(b) whether it is a tact that an ex­
pansion ot the Labour Welfare Oreanl­
aatlon on the Western Railway was 
sanctioned by the Railway Board earl:, 
in March, 1951; 

(cl whether It Is a fact that In spite 
ot several Selection Boards. the Wes­
tern Railway Administration has fail­
ed to select the required nuMber of 

.Labour Welfare Advisers; and 

<d) whether Oovemment propo99 
to take any steps In . the· matter and If 
so, b y  what time the Or.eanlsation 18 
likely to come In full swine? 

TIie De1111ty Mbllster of Ball­
wa:,a alld Trauport (Shrl Alanaa): 
(a) The number of t.abour Welfare 
Advlsen working on the Western 
Railway on 1.11 .52 was 10. 

Cb) ·Yes. in Februar:,, 1951. 
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(c) Yes. The number 10 far IIBlect­

ed is short of _ the required number 
of 30 for this cate1ory by 3. 

Cd) All necessary steps have al­
ready been taken and the staffing of 
the expanded organisation is expect­
ed to be completed by the end of this 
month. 

NAGPUR•NAGBHIR ·RAILWAY LINE 

838. Slirl Jasanl: Will the Minister 
of Ballways be pleased to st.ate: 

(a) whether a survev for ,the. con­
version of present Na1pur-Na1bhlr 
Railway line from narrow IIBUfe to 
Broad eauge was made with a view 
to connect this line with Bhalram­
carh, Jatdalpur-Vlzagapatnam route 
to tap BaliaClla Iron-ores; 

(b) if so. when the survey was car­
Tied out; and 

(c) whether there is any proposal 
for the construction of this rallwaY 
Une In the near future? 

TIie Deputy Mbafs&er of Rafi. 
W&J'A &Dd Transport (Slll'f AJacsaa): 
(a) Yes. 

(b) In I 945--48. 

(c) No. 

EMPLOYEES' PROVIDENT FUNDS ACT 

639. Shri Tawr Chatt«Jea: WIii 
the 114iniat1!r of Laboar be pleaaed to 
.tate: 

(a) whether it Is a fact that the 
Indian Jute Milla Association bas ap­
plied to Government for exemption of 
'their member mills from the provi­
sions elf the 11:nn,loyees' Provident 
Funds Act 11152; 

(b) If so, what is exactly the pro­
posal of the Indian .Ju� Mills Aasocla­
.tlon and whether Government have 
taken any decision on It; 

(c) whether Government have also 
nceived any representation from the 
Benpl Chatkal Mazdoar Union on this 
�tlon; and 

·(I'!) If 10, wbat action Government 
bave taken on It! 

Tr.. Mtaiater of Lallom (Sllrt V. V. 
Girl): (a) Yes. 

(b) The i,ropoaal of · the Indian 
.Jute Mlllt Association 1a that mace 
the memben of the Auoclation have 
modified and are prepared t o  mod}fy 
!unher. If required, their provident 
6md scbemea in 11CCordance with Ute 

,employees' Provident F'w:lcu Sclleme. 
1952, they should be exempted from 
the scope of the Employees' Provi­
dent Funds Act. 19�2. The appllca­
tions for exemption are under 
examination In consultation with the 
Reelonal Provident ·Fuod Commilt­
aloners, the State Governments aud 
the Labour Unions. Pending cilapOMI 
of applications for exemption, re­
laxation orders from the provlaiona 
of the Scheme have already been 
issued to the Jute Mills (which applied 
for exemption on or before 31st Octo­
ber, 1952) by the Central Provident 
Fund Commissioner in exercise of . 
powers ve8ted In him under para­
eraph 79 of the Employees' Provident 
Fund Scheme. 

(c) and (d). The Bengal Chatkal 
Mazdoor Union have objected to the 
claim of the Indian Jute Mills Asso­
ciation for exemption bein11 granted 
to their member mills from the pro­
visions of the Act. pacticularly on the 
ground that the adminl•auve 
marhinery of the Funds should not 
vest with the manaeements but 
should be tran><ferred to the appro­
priate authority under the Act. Thi8 
ls at present under the consfderatl­
of Government. 

Podu CULTIVATION 

6'0. Shrl Supaaa: Will the MlnJ.t.. 
ter of FOOd aad AntcaHare be pleaNCI 
to state: 

(a) whether Dr. J. D. N. Veraluya. 
the representative of the U .N .E.S.C.O • 
visited Orissa In the month of Septem­
ber, 1952 to study the stepe taken by 
the Government of Orlasa in re1ant to 
Podu cultivation; 

(b) If so. whether he bu conferred 
with the Government of Onlaa; and 

(c) what are his lm11ressions about 
Podu cultivation In Orlssa? 

Tbe Mlalater ot Food lad Al'rlnd­
hlre (Shrt IUdwa.l): (a) Ye1. 

(b) Yes. 
(c) The Orlua Government report 

that be bu made 1ome 1eneral •UC­
pation about the problem of J>OC111 
cultivation. 

ALL-INDIA SEAFARIRI' FEDERATIOK 
MI. Pref. D. C. Sllanu: Will tlle 

Minister of � be pleued to 
,tate: 

(1) whettler I deputation of the All 
IDdla · l!Jeafllrers Federation bu ma 
the MIDlater of  Transport; and 

(b) If 10, what proposall the d� 
tatloniats have put before him? 
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TIie DepatJ' M.lallter or RaD­
W97• 1111d Trauport (Shrl Alas->: 
'(a) Yes. 

(b) The proposals referred to the 
eetablishment of Seamen's �mploy­
meot offices, delegation to the Aalan 
Jlelional Maritime Conference and 
eliclbility of ·Seamen who are out of 
employment for more than one year 
for free medical treatment. 

ERGOT 

1U. Shrl N. M. L!Dpm: Will the 
Minister of Food and .uriealtare be 
pleased to state: 

(a) whether Government are Im-
porting any ergot; and 

(b) what steps have been taken to 
produce ergot artll'lclally In India? 

TIie Minister of Food &114 Apicals 
tar. (Sbrl KJdwai): (a) Yes. 

(b-.Xreot is· the dried "sclerotlum" 
!restfng stage) of a parasitic fun,us. 
• claviceps purpurea", which infecµ 
.and develops on the flower ot the 
rye plant. Ergot is already being 
grown in Madras State and that Gov­
ernment has been advised to increase 
its suoplies. A scheme submitted by 
Assam Government for tlnan<'ial as­
si�tanrc from the Indian Council of 
Ac'icultural Researc:h Is under ronsi­
deration. The development of ergot 
is also included in a seheme of the 
West Bengal Government. 

DISTRICT MEIHCAI. OFFICERS 
643. Sbrl Nambiar: Will the Minis­

ter of Rallwa,s be pleased to state: 
(a) whether It is a fact that two 

District Medical Officers who retired 
on Super-annuation were �mployed 
cm the Northern Railway and if so, 
.. hy; 

(b) whether these postings have 
affected the promotions of the junior 
lledical Officers: 

(c) whether Government prowse to 
place on the Table of the House the 
names of those re-employed with the 
particulars of excess amount spent on 
that account; 

(d) whether It is also a fact that 
Ibey (re-employed) have applied for 
further extension of their employment 
and if so. whether their request has 
been granted; and . 

(e) whether it b the oractice to re­
employ those retl red on super--an­
nuatlon and If so, whether all appllca­
Uons received will be 11milarlY conai­
,-.CST 

TIie Depot,- Mialater GI Ball­
way, and Trau,ort (Sbrl Alapua): 
(a) Yes: no serviog Medical officers. 
with the requisite qualltlcation aod 
experience were available for ap... 
polntment on the Northern RallwaY. 

(b) No. 
(c) Dr. R. C. Mahaian and Dr_ 

H. S .  Chhachi; there was no excess 
amount spent oo this account. 

(d) No. 
(e) Yes, !or short periods, in ca� 

eorles where n o  suitable servina em­
ployee is available for appointmen.&, 
or there ls a shortaiie of trained per­
sons. Applications received are con­
sidered on merits. 

BRICK MANUFACTURING CoMPANY A'J 
MYSORE M[Nl:S 

RH. Sbrl Thlmmalah: Will the 
Minister of Labour be oleased to state 
whether it -ls a fact tbat the brick 
manufacturing company- at Mysore 
Mines in Kolar Gold Fields has been 
closed and it so. the reasons therefor? 

The Minister of Labour (Shrl V. V. 
Girl): Ye�; the factory was closed aa 
it was reported fo be running at a 
loss. 

Cow SLAUCHTER 

645. Sard.lr A. S. Sai.i:a!: Ca) WlU 
the Minlstt:r of l'ood and AKricullure 
be pleased to state whether Govern­
ment have implemented all the recom­
mendations or the Committee which 
was set up to find out ways and 
means to ban cow slaughter in India? 

(b) It the reply to p;,irt Ca) above 
be In the negative, what time Gov­
ernment wili lak� to implement the re-
commendation�'! 

(c) Is It a fact that Governm�nt are 
further examinin11 the matter as re,. 
gards unlicensed and unauthorised 
slaughter of cattle? 

(d) Do Government prono,;e to mai«o, 
a law tor orohibitiog slauizhter of 
cattle? 

The Minister of Food' ud AgTlcaJ:. 
ture (Shrl Kidwal): (a) and (b). The 
Government of India appointed . an  
expert committee to  consider and re­
commend a comprehensive plan of 
action for preserving the cattle wealtb 
of the country and for i,romollna It.a 
development. The Committee sub­
mlth!d iis report in November 19411. 
Coples of the report were circulated 
to the members of the House. The 
Committee recommended 111te,. ali4,. 
tha.t t.he alauehter of cattle was Dot. 

147� 
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«lft�ble ia India under any circum­
atances and that Its prohibition should 

-be· enforced by law. In order to 
achie11e th.is end, the Committee SUI• 
,«ested the fol!Dwin11 measure1:-

(l) TotaJ prohibition of slau,hter 
-oi all useuu cattle other than lndlca� 
,ed below: 

·(a) Animal, over 15 years of a11e 
and unfit for work and 
breeding. 

(b) Animals of any 
nently unable 
breed owin11· to 
or deformity. 

a1e perma­
to work or 
a11e, injur)' 

(2) Unlicensed and · unauthorised 
$lauehtcr of cattle should be prohibit· 
� Immediately · and should be made 
� cognizable offence under law. 

(3) The law for prohibitin1 slau1h· 
:ter or cattle totally should be en-
1orced as early as possible but in any 
case within two yca'rs of enactment 
of le11lslatic11( durin, which period 
.necessary ··atTaneements should be 
mAde for the maintenance of unser­
viceable aod unprodu.,tlve ·catt.le. 

The Government of India, after 
-i!liciting the op.inion of most State 
Governments, decided to accept the 
llrst two recommendations. Since 
prohibition of cattle slau11hter came 

-with the law makin11 power of the 
State Governments a model Bill waa 
drafted and comw<:nded to State Gov­
�rnments for aaoptlon. 

As reeards the third recommend•· 
tion of lht! Committee the matter 
v.·u,; further -e•.mined in consulta­
�io'n with the Ministry of Commert'e 
�nd Industry and It .was decided that 
indiscriminate stoppa11e of slauehter 
-was a wastefUl pollcv likely to have 
�he most detrimental efTect not only 
on · the export ana 'fr-aoe of hides and 
-skins but also an the economic posi­
tion of the country. The State C.Ov­

�rnments were accordinil:v advilt-d 
that no legal rewictions on slau1hter 
ot unproductive and useless cattle . 
·Rhould be Imposed by the State with­
<(!ut first providing for sufficient num­
'ber of Gosadans to cater for all uo­
_productive and u,eless cattle. 

(e) and (d). The Government' of 
India have requested the Central 
Council of Gosamvardhana which 

·1ia. � comtltuted reeilntly, to re­
view the entire question relatln1 to 
,slaughter '1l cattle In India and tbe 
,decision wben taken wUI be made 
jcnown. 

UNEMPLOYMENT 

6". sllrlmau Subma Sea: <a> wm 
the Minister of Labour be pleased to 
state whether Government have tbe 
lateal statiatica of the 11rowioa unem­
ployment in the country? 

(b) What classes of the 'populatloa 
are worst affected by unemployment? 

(c) Are Government in a position 1D 
furnish t111ures about unemp!oymenc 
State-wise and industry-wi1e? 

TIie MlaJater of Lalloar (Sbrt V. V. 
Glrl): (aJ The only statistics avail­
able to Government reirardini unem· 
ployment are those provided by the 
Employment Service. which. as ia 
well known. has a limited fuoctlaD..,. 

Re11istratlon for employment at Bit· 
chan1es is purely voluntary. Tbe 
11,ures may be a llttl:e more than • 
reflection of urban and auburbua 
unemployment. 

(&) In the ahicnce of · reliable 
stathllic.i,, it Is not �e to 187 
what classes are worat a�ected. 

(c) No. 

CtNTR.AL ADv1soRY BOARD oN. FoaDT 
UTILISATION . .. ' 

647. Shrl S. N. Du: Will the Mhu-
ter o( Food and; �.lnlture be pi-
ed to state: .. . · 

(a) whether. since the rec0Mtlt11Uoa · 
of the Central Advisory Board Oil 
Forest Utilisation In 19!8, there hu 
been any change in the conatltutloca 
and tunctlons of the Board; 

(b) if so, what is the preaent .pod.. 
tlon In this re11ard; 

(cl whether the Government al 
Il)dia have appointed an !!xecuU.. 
Committee of the Board recently; 

(d) If 10, what will be the preclae 
functions and constitution ot the Com­
mittee; ano 

(e) whether the Board or lta Execu­
tive Committee has su11ested a� 
r,han11e lo the Forest Polley of Gov­
ernment! 

Ttae Minister of FOOcl Ud Al'deld­
t.-e· (Shrl KldwaJ): (a) No; the Cen­
tral Advisory Board o n  Forest UUU.. 
sation was reconstituted In 1949 (� 
not in 1948) and since then there has 
been no chanee to its constitutlalll, 
and tuncUon1. 

(b) Doe, not ariR. 
(c) Yea. ,; 
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(d) The functions of the Executive 
Committee are to make effective ar­
rancements for ,uiding research on 
forest products and for utlllsin11 the 
results of research for production 
purpo�es. The constitution of the 
Committee is as under :-

.. 

(I ) The Director of Scientlftc 
and Industrial Reseach-
Chairman. 

(2) The representative of the 
Federation of Indian Cham­
bers of Commerce & Indus­
try on the Board, 

(3) The representative of the 
Mlnl.stry of Commerce & In· 
dustry on the Board . 

(4) The Inspector General of " 
Forests. 

(5) The Prealdent, Fo� .Re­
search Institute & Colleen. 
Debra Dun. 

( 6) The Director of roreat 
Education .a,id Pulllicltr -'! 

UaboJI· . �r. Fore.t· ·a.. 
N&ffll . illltltvte ·& � 
Srcttt4"11, 

( e) No. this ls not the tunctli:it1 of 
tills Board or of Its Executive Cmn­
mtttee: 

�- �  1tfir 
,u "11ft � - � : -

•·1"n' q:· � � ·Fr ffl ,; 

(Ill"') ffl � -· � � ""'' 
.rq 1{flf if . .tr ffl ... �· .rt 
� llft �·t ; 

(•) ffl' �. n IA � ft 

�f fil,iiPm t; 

('1') 'lll'l'Wm"fil��w · 

� q,r � pr t an,: ll'R pr t. 
ffl 'IIIT, IA an,: � ffl pr t ? 

('1') ffl � IIAffl � rt 
f, '" 'RI' ? 

(•) lRT :/!'I' m'll • 1ilq � 
� � � '1't t � w """" 

• ',!if 'l,'t 'Rf � lfT ffl' � � mT 

� W'fTlf � � arr � t; � 

(�) ffl ;i(t, '" 'RI' ? 

The Deput7 Mlnlatel' � IIIID­
ways and Tra.aapori (Shrt Alacesu): 
(a> Yes. 

(b) Smee 1949 these plots of Jud: 
have beeo leased out to local railway ·  
staff or private cultlvators for culllva­
tJon. 

( c) Attempts· bsve been made to­
get the State· Government to take­
over spare railway land and !ease It 
out to cultivators tllrou,h their local 
civil authorilles. So far the State­
Government l!as ·"nt,t taken over sur­
plus cultivable railway land and the, 
matter II sWI under coaespondence 

(d) Does not arTe.. . 

(e) No legal action Ila, been t� 
qalnlt persons cult1vau1111 . land ·with­
out authority. Ttie local civil autbo­
rltlea have beeD uked to remove -­
croachen. 

(fl Doell not ut... · 

Klt1.1'.iclPUII RMI.WWY H08PITAli 

�� W,K. -��- -.Z:1.:· WUl U.-
111,nt.tu- o1 ....._. - pleased to· 1tat.: 

c•J ·whether- Covemment have r.-: . 
ceJved an7 · (!omDl,atat. reprdlns· U.­
a�hlstratlo11; Qt -�r Railway 
Hdaoftal durb� ·Uae ·ldt·· six mant!llc 

(b) If ao, hor·maQ7· and of · wllllt,, 
nature: 

(c) whether Government ba,,... 
taken &Q)' steps to enquire Into tbe 
ma&ter. ud 

(d) 'U\'tlether It 11 a · ·taC!t that lllll 
audit ob,lectlOll bu, beeli made repnt.-
1� •. thtr · admll1lon or ·an outald.er tor· 
X-� treatment at. Uul Koapltal! 

na � ...,.._ �  ..... 
1"l711 ..... .,........ • (Ari AiaNaa):: 
(a) Yes. 

(b) Two complaints were receiv­
ed. One of thete dated 12th 8eptem­
ber, 19!12 waR from' the Honourable­
Member lifmaelf · addresaed to tbe­
General M'anager. !:•stern Ball� 
re1ardina the adlninistration at U . 
Kliara1Pur Railway Hospital, the be­
haviour of some Doctors and ne4!l-
1ence on tbh: part iai certain speciftc:­
lnstances . 

The secOl"lll complaint was a tei.. 
,ram dated· 4th l'fl>ve�r. 1952 from 
Shri Narayan Prasad Banerjee to  U­
Mlnister for. Railways allegin& ne,U-
1ence on. the par:t. of 1taflway Docton 

-
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in the Kharagpur Hospital resultin& in 
the death ot a Police Sub-inspector. 

(c) Yes. In the first case the Gene-
ral Manager immediately Instituted 
enquiries which revealed that the 
complaint was based on incorrect in­
formation. The General Manaaer 
issued a reply on 28th October, 1952. 
In the second case also an enquiry 
held revealed that the complaint wu 
without foundation. 

(d) No facillties are available ln 
the Kharacpur Railway Hospital for 
X-ray treatment. The hospital pro­
vides facilities for X-ray examination 
which are available to outsidera also 
OD payment of sclieautea rate. ap­
proved by Government. Even before 
these rates were approved by Gov­
ernment, the Railway Administration 
-re makinc available the X-l'Q' 
examination facilities at this hOlll)ltal 
to outsiders on 1>a7ment of the -
charge, as now approved by Govern­
ment. Al the Accountll .Department 
advised the General Mana1er that 
these ratea abould bl( speciJlcally· ap­
proved by Government, the Oeoeral 
Mana,er· came up to the Board I.or 
tbe required 11BDCtion whlcb wu ac­
corded in July, 19Sl. 

'l'RAlNilfC 0ENTR88 VNDIR AallS. 
CUt.TUI\AL ExtE!CIIION Sclt-

'51. 8111'1 llladlall Gowda: (a) Will 
tlR Mlni1ter of P_.. · .ud Aair aim 
be pleued to state how maaJ'· ni. 
Ina centre, as adJuncu to Tratnlll9-.. 
cum-Development Scheme of AlPieul­
tural Extension have so far been· atan­
ed and where! · 

(b) Who ftnancea these tralnJDc ce­
tns and what 1' the total amouat' 111-
volved! 

(c) How m11117 i,enona have eo tar.· 
Ileen trained In theN centnat 

(d) How are the aervlca , of a-. 
trainees availed off 

Tlte Mlai.r of F...a . ... ..........  
tme (8111'1 IUdwal): (a) and (b). A 
atatement clvln,r the requisite fafur­
mation. ls placect' on the Table of the 
llouae. (Su Appendix VD, IIDDfture 
Ho. 28.] 

(c) Two hundred forty-six. 
Cd) The7 are empl07ed In the Com­

munity and other development pro­
jecta. 

Tua TABLES (SALES) 
GSL Sim Madlalt Gcnnla: Will the 

!:!�!�ter of Kaihra71J be pleaaed to 

(a) the lfttome dl!rlved from the 
Publication of Railway Time Tables for 
U,e year 1951-52 by (I) edvertlammta 
mid (U) sale; and 

(b/ whether these :are oublished illO 
any J.icM, ..... ull.l 1ar.gua1e::i also'! 

Tbe Deputy Miabter of Rall-· 
WllJ'a ud Trauport (Shrl Ala&e.aa): 
(a)_ The income derived by the Indian. 
Railways from the publiration of 
Time· Tables durin1 the year 1951-52 
by advertisements w·as �- 2,10.lo l i ­
whlle the sale proceeds of the Time­
Tables themselves amounted to Rs. 
2.47.923,i-. 

(b) Yes. Time tables are published 
also In the re1lonal lan1ua1es con-· earned. 

DIIIMANTLED RAILWAY LINES 
tu. Sim Ma4lall Gow .. : Will the• 

Minister of aauwa,, be pleaaed to 
state: 

(a) the names of the railway 11-
that were dlmnantled iln Madru State� 

(b) when theJ were dlmiantled and, 
the reuona for the same; 

( c) whether there were repre1enta­
U- to re-open the•· 11-; and 

(d) whether Government or U.. 
Central Railway Advlaory Board ever 
couJdeed tJie quutlon of � 
of. t1'ele linaT 

fte> �t, ........ . ., ... � ........................ ,. �)� 
(a) The ,tollowinc railway linu wart· 
dilmantled in the Madr.. State. 

0) lhoraam.Nllambur. 
(il) Madura-B odln.a,.akanur. 
(Iii) Bobblll-S.lur. 
(Iv) Cocanada-Kotlppall. 

(v) Morappur-HNUr. 
(vi) Tlrupaftur-1Crl1Hnaalrl. 

(b) All these lloes were dlllDWIUad 
durm1 the World War 11 in tbe ,-rs 
194&-t9•t to meet the ur1ent military 
raqllirementa for track material. 

(c) The reply ls In the afllrmatfft. 
(d) Reatoratlon work on the !Ina. 

mentioned a1a1Mt Item, (I), (ll) and 
(110 Is already In hand. Al ruarda the restoration of Cocanada-Kotfppall 
line, the matter la under ronsldefa­
tlon of the Central Board ol 
TranMJ)Ort. Tbs question of rfftora­
tlon of Morappur-Hosur and · Ttrupat.­
tur•Krbhna,clrl llnea bu alao been 
considered by the Central Board of 
Transport who have decided to post­
pone It tor the present. 

RURAL POST Orr1cEs ro11 Mvao11r 
653. Sllrt Madlu Gowda: Will th• 

Mlnleter of c-..... 10.:d- ba plea­
ed to 1tate: 

Ca) how many villaare• havinar 2.000 
and above poJtulatlon are still with::hll 
a post office In Mysor� State; alUI: 
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(b) how many of ·:1uch villages have 
been provided wllh POSt offices? 

The Deputy Minister of Com-
111aalcatlou (Shrt RaJ Ba.badar): 
(a) 5, but 2 will be given post offices 
within the current official year. The 
remainlna 3 caDDOt be ll'Nll PG1t 
offices as the local authorities do not 
c-onslder the route safe for transit '71. 
.Mails. 

(b) 386. 

FOREST LA.Nb 
654. Sbri Madiah Gowda: WU! tbe 

Minister of Food and Acrlcullue be 
pieas�d to refer to the reply �ven to 
.starred question No. 818 asked on the 
1 3th ,June. 1952 re1ardlnt forest land 
:and state: 

. (a) the extent of forest that has 
been converted . into a11:ricultural land 
state-wise durin1 the last two years; 
:and 

(b) the total extent of forest land 
io each. State7 

·ne Mlnls�r . 
or Food ILild ApteaJ-· 

tare (Shrl. Kldwal): ( a )  The requisite 
information ha:s · been called ·1or from 
the" !!fate , . Go'*mments: · · It will lie 
_placed on the table of ·the House u 
soon as rereived. 

(b) A statement giving the avail­
able information is plac� on .the 
Table of the House. [See ·Appendix 
VII annexure No . .  29.] 

BUILOING WORK IN ASSAM 

655. Shrl K. P. TrlpaUd: 
. 

(a) Will 
the Miriister of ·eommwcatlou be 
pleased · to state whether· it is· a tact 
that the Asaam Cirde of the Poats and 
Tele1raphs has had to surrender funds 
from B ud1e.t Grants s anctioned for 
buildin1s for the last several years .due 
to their inability to spend the same and 
if so, the sanctions and surrendera;­
year by year. for the last tour years? 

(b) Is it a fact that the surrender 
is due to C.P.W.D. not executlnll: the 
work since the buildin1s were of an 
expenditure above Rs. 5.0001- . which · 
is beyond the limit of Departmental 
Construction? 

(c) Is it a fad that the buildinc 
work In A.'1Sam Is far in arrears and 
(f so. do Government propose to raise 
the limit of Departmental Construction 
considerably and aanction additional 
QUlllift�d 1tllll therefor? 

. M) Is it a tact that the Advisory 
Committee of the above Circle ha, re­
commended It? 
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(e) What steps, if any, do Govern­
ment proPQse to take? 

The Deputy Minister of 0.­
ma.alcaUom (Shn RaJ Bahadu): 
(a) Yes. A statement is laid on the 
Table, [See Appendix VII, annexure 
No. 30:] 

(b) The · lapses were prlma.rily due 
to a certain amount of Jack of co­
ordination between the P. & T. De­
partment and C.P.W.D. as the. ext:e11t.­
ing agency, 

(c) Buildin1 work in A
-
��m la In 

arrears to some extent, but Govern­
ment do not consider there -ls any 
justification for raisi;,1 the limit up 
to· whlc'h works coufd be carried out 
departmentally · 

(d) Yes . 

· (e) The Central P.W.D .  ls beinJ( re­
q�s� to strengthen its buildin.c or-
1anlsation for con1lruction works in  
the Assam State. 

: •· ··'CROW MORE Fooo" CAMPAIGN 
�6. Sbrl H .  L. losbl: (a) Will the 

Mmister of Food· aad Anteulture be 
pleased to state what meHure have 
Government adopted to nssociate ac­
tual cultivators · of land. in the impl&­
mentation Of' HGrow More Food'' cam-
pai�y? , • 

(b) Has the · a,eocy employed by 
Government for thia purpose · been 
successful so far? 

· (c) If not, do Government p.;,p0se 
to efTect any chan1e in the a1ency so 
employed? 
.The· MiDlater of Food aad A,rielll­

ture (Sllri Kldwal): (a) The question 
of asRoclatin, the actual cultivators 
in the Implementation of 'Grow More 
Food' campaign is prlmarily the coo­
cero or the State Governments. The 
following steps have been recom­
!"end�d by the Central Government 
ID this respect:-

(!) The formatle>n of vlllaie ' 
Committees consisting of in­
telll1ent and influential 
farmers and landless labour­
ers charged with the respon­
sibility of finding culturable 
waste lands around the vll­
La1es, takin1 steps to cet 
them cultivated, arran1ins 
tor composting distribution 
<>f essential materials. Im­
proved seeds etc. Similar 
C'ommillees at Taluk and 
Tchsil levelR. !have also been 
recommended 

C2) The Villa1e Panchayata, 
Rural Development Boarda 
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and similar other organisa­
tions which were ·already ·In 
existence should be uUliaed 
tor associatin& the public 
with the campai,n. 

,a) Appointment of suitable pub­
lic workers in each group ot 
villaaes to asdist Ule Tehail­
dar and to ser ,e 8$ a link 
between the cultivators 8Jld 
the Government. 

:(4) Holding of· crop competitiODS 
and distribution of prizes to 
the winners at village, taluk, 
district, State and All India 
levels. 

(b) and (c). On the whole, suffl­
.c:ient elfo1·ts have not yet been made 
:to rouse local uuuauve \ht,ou(lh these 
.non--0fflclal committees. · 

The Grow More Food Committee'• . 
zecommendations In· this behalf have 
J>een commend�d •'to the State Gov­
.ernments for h'hplementation. 

TR.<INING CENTRES 

��7. Shrl Bal. if!!Pl Sill!Ja Me.Ji-.: (�) 
·wm the Minister of Jtal)wan lie 
,pleased to ·state how many trai� 
-centres for stal'r are runnln& at pre­
. .sent, and where they are located? 

( b) Wliat is the strength of trainees 
.at each centre and what amount of 
:money- is spent on each?· 

·cc )  ·0o Government oropose to atart 
.any trainin1 centre in Rajasthan. if so, 
when will it comm�nce its work, what 
·would be the strerunil of the trainees 
there, what Is the estimated bud1et 
:tor it and where will it be located? 

The Deputy MiDl.ner . ot Ball­
·waya and Trauport (Sbrt Alaceual: 
(a) There are 29 Railway . Train� 

:Schools In all at present. These are 
located at Mysore, Madras, Baain 
.Brid&e, Perambur, Trichinopn!y, 
Golden Rock, Saharanpur. Ghazlabad, 

.Bhavna1ar Para, Juna1adh, Ajmer, 
Bikaner, Gorakhpur. Sini. Klrara(lpur, 
Chandausl, Sealdah. KaAchrapara, 
Jamalpur, Badarpur, Gauhati. Bina, 
Bhusaval and Secunderabad. 

(b) A statement showing the 
�ourses provided. the duration of the 
-courses and the avallable capacity for 
each courc.P. at the various schools ls 
attached. (Placed In Library. See No. 
P-103/52.] Information re11ardlo1 the 
actual expenditure incurred on these 

.schools la not readily available. 
(c) lt  is not proposed to start any 

additional tralnln& school In Rajaa­
·than at present. The Western Rail­
-way Administration are · however 

tak.in& steps tor permanently uu.­
!errin& the existing aehool at AJIDU' 
by sta,es to Udaipur where trainllllr 
facilities will be provided ·for staff ot 
all departments. A be1lnniD& of tlae 
Udaipur School will be made on 15th 
of this month with provision on a 
temporary basis for trainin& 120 per­
sons at a time, which will ultimately 
be raised to 35-0. The esUmated t,ud­
get tor this school is ftd. t,OOCV- per 
month excluding the initial coat of 
equipment. 

Ro�t.ING STOClt (lMPORr) 

638. Sbrl Jasul: Will the Wniater 
ot Railways be pleased to refer to the 
reply : 1lven to my Starred Quelition 
No. 604 asked on the 24th November · 
1952. regardina: orders placed for coa: 
chea and· waaona with torelan coun­
tries a?d ,�late: 

(a) the names of ,the 6.rms ot Bel­
gium, UJC. and Ital.,- wlUY,whom · the 
orders for w1111on1· and cot1chea wer. 
placed aod for what quantity and 
val_ue; · 

lb) what la the paid-up capital of 
tbeae ftnna; and , · 

(ci whether an.v advances have been 
paid a,ainst these ordera and If ao, 
how much and ·to which ftrma? �··: . 

The Depat:,r MJail&ier ot ltailwa,a 
and Transport <Shrl A1a1esu>: (a) 
and (c). A statement containina the 
Information is placed on · \be Table of 
the House. (See Appendix i VU. 
annexure No. 31.] 

(b) .Th�_ .infor�Uon ls not all;RllabJiD, 

, 'Q.PERA_TIO�AL · AIIU. ALLOW UC& 
159, Siar! Charak: Will the MIAlater 

of Communleatlou be pleased to ltate: 
(a) whether it la a .fact that Jammu 

and Kashmir area baa been declared 
an operational area tor th,. pu� 
of granting operational allowance to 
Posts and Telegraphs employ-; 

(b) whether it is also a fact that 
the employees ot the Poat and Tele­
graph Department In Jammu Cit)' 
have been excluded for grant ot ope-
rational allowance; and · 

(c) If the answera to parts (a) and 
(b) above are In the afflrmatlve, •• 
ther Government oroooae to re-conal­
der their decision andl ·Include Jammv 
City employees also In that U.tT 

The Deputy Mlnbtef of Coa­
maaleaUou (Sllrl lllJ ......,.,: 
(aJ and (b). Yes. 

( c )  The que�tlon is under the coo­
sideratlon at the Mlautr,. ot P'lnanm. 
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CoNSTRUCTION OF AE.R0DROM£S IN 
KORAJ-UT 

6i0. Sbrl Sa111U11a: (a) Will the 
Mi111ster of (;ommunicauons be pleas­
e d  to state wnetner there was any pro­
posal under consideration tor the cons­
truction of aerodromes in the district 
of Korai,ut (Orlss�? 

Cb) If the anawer to part (a) above 
be In the affirmative, why the conside­
ration of the proposal was abandoned? 

( c) Will the consideration of the 
propoaal be revived at any time! 

ne· 0epa1, 111a1Mer .. c..­
••lldtiou (Sllri � Balaadv): 
(a) No; Sir. 

Cb) aad · (c). Do not ariM. 

FLYING CLu, BIIUIWCUWAII 

ta. .. lllll··lee•-· · WW the MIDl9-
w of0 '11 1•••- · be Pleued· ' to ·  
stale: 

(a) whether any subald:, or loen 'bu 
been aw.eit bJ<· tbe ,Ce11tral. Govamment 
to the Fl.Jin&· Club at �r In , 
tbe State of Ori ... ; 

(It) ·11 the - to part (a): above 
be 1D tbe �ve, what ia .the total 
amount of aubsid)' or _loan . 11.ven · from 
the' . '-P('loa--of the rtytns Clo& lll>'to­
dale'; and -

(c) tbe nlllllber of·· pltot& wllO· ...,... 
ceiv«! talnlf.11'' et tbe· l'i7in&'·ClUb 10 
far? 

..... ..... ........ 91· a-. ---u.n (Sllrt aaJ ....... ): 
(a) aail· (b). Yes. The· club' ha:. '° r.r receiv� 1ubeldiae . a.a»untill&t lo 
a.. 2.119.130/- from· the CloWftl!l)ent 
of' I� alnce· !ta inception In Marcia 
1M7. 

(C) te: 

Tua TAIILU 
NZ. SW P . ..  .._ 11N: (a) Will 

the 1141.flbter of· 1ta11wua be P.leued, 
to state . whether Government am 
awan that 1beet time table, are not 
supplied to' ,tatlona for belnc puW 
1m tbe ootiee boards even after a 
month of th•· chan1e of trains! 

<b) Will Government con1lder - the 
duirabllit:, at. publishin1 an All-India 
Time Table llft?'7 half year In April 
and Octo!JrrT 

(c) ·What is the polic7 or basb on 
which eli1tbt alterations are made 
e9ttJ half year In the running of trains 
more onea c•ualna lnconwnleoee to 
pu�llcT 

Tile Deputy Mia.ls&er of llldl:. 
waya aed Traoapor& (Shrl Alapsaa):.  
(a) Sheet Time Tables ace-, as a 
rule, made available foe display on. 
notice boards simultaneously with. 
the issue or the Time Tables and 
Guides for sale to the public at 
atations. Sometimes. however, rlelay> 
do occur. particularly in the exhibi-­
tion of sheet Time Tables in the re-­
clonal langua1es because they have: 
to be printed in PresseJI other taao. 
the Railway Press. Every endeavour 
is, however, made to ensure, as far· 
as possible, that no avoidable time­
iaa occurs between the commence­
ment of the new time tables and the: 
display of the relative sheet time.: 
tables at the various at�lons. 

(b) The Rallw117 Board are al;,. 
ready publishlna an All India Time 
Table half-:,eari:, (Altril and Octo­
bel'). This ls a priced publicatiOD 
811d • ii available from the · 0.Ueral: 
Secretary, llldiaa Rallwa:, Coats"" 
enc� Aaaociatlon, New Delhi, and. t.be, 
- Italia at 1tatlona. 

(c) Generally _..,_. and at 
timea lnteryenin1 . perlodltal cllana� 
In the time-tables •re neceultated bJI' 
val'IOWI facton, such as, 

(I) chan1es due to difference im 
summer and winter requlre,­
menta, 

(Ii) chuca to meet speci.R­
p11bUc requests aa far -
feaalble, 

(ff!) alteraUons to fiminp coa... 
sequent on chansaa made.­
by contl1uoua rallwa:,a. 

(iv) chanp1 considaed mll'9'-••ey · by· the . rall� � 
aelVff hn� reaard to U.­
experlence of the operaUoa . 
ot · \be l)l'tvlous ·ume tablw.. 
and 

(v) varT1n1· allowances reci.uired: 
to be provided far ensfneer-­
Jnr IP4!ed restrictlona In ac­
rordance with the pr� 
of en1ifteerln.a workl. 

Iia.HI RAILWAY STA.TIOH (RETIRING: 
RooMS) 

Ill. Sllrl u. M. · Trhedl: (a> wur. 
the Mlnitter of Rallwan b e  plea.secl. 
to state how man:, retlrio« rooms are 
there on the Delhi Railway Station? 

(b) How many pas.1en1ers can s,:t­
accommodatlon there every day? 

(cl How man:v passenrers are ref� 
ed auch accommodatlonT 

' 
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TIie Deputy Mllllster of Rail­
ways and TrallsPOrt (Sbrl Alagesaa): 
(a) There are eix Retiring Rooms at 
Delhi Main station. 

(b) On an averue twelve passen­
gers per day are accommo:lated. 

(c) No record of such cases is 
maintained. hence it is not possible 
to furnish the information asked 
for. 

C&NTRAL TOBACCO CoMMlnn 
t!M. Shrl M. D. .Jollll: Will the 

Minister of Food and Asrleuliure be 
pleased to state: 

(a) when the Central 'Iobacoo Com­
mittee was constituted; 

(b) the number of Memben on the 
Committee and their namea; 

(c) the function, of the Committee: 
(d> the number of times the Com­

mittee It required to meet 1n a .rear; 
Ce) the number of ·meetin,. of the 

Committee which took olace In the 
:,ear 1951-52; 

Cf) the number of meetlnp atteltcl­
•d by each Member; 

(&) the amount of eJIPl'ndlture In­
curred on the Committee durlna 1951-
12: .1md 

(h) what Is the criterion on which 
Members are nominated on the Com­
mittee? 

TIie M1uter ol Food aac1 A,rl,eal­
tate· (Sllrl JUniaO: (a) The Indian 
Central Tobatta Committee was con­
stituted on 28th November 1941. 

(b) There are 45 memben. A 11st 
containing their namea is olaced on 
the Table of the House. (Placed in 
Ubrary. See · No. P-104/52.] 

(c) A note showin& the functions 
c,f the Committee la placed on the 
table of the House. 

(d) Under tqe Rules of the Com­
mlttet- it is re4ulred to meet at leut 
once in a year. 

(e) Once. 
CO The number of mtttlng8 held 

80 far dufina the present term of 
the members and the number attend­
ed by them are l{iven In the state­
ment placed on the Table of the Hou�e. 

(g) The Government of India did 
not give any grant to the Committee 
during 1951-52. as the Committee had 
accumulated balances from the 
grants made to it It, the previous 

years and accordilllf to the reviHd 

�stimates the exnenditure during , 
1951-52 was Rs. 12,07,970/-. 

(h) Competence. experience and · 
suitabiilily are the conslderetlons 
horne in mind in makinlt nomina-. 
tiona. 

0VF.R AND UNDEIR BRIDGES 

665. Sbri S. V. Ra:muwam:,: (a), 
WIil the Minister of Rallwa:,a be 
pleased to state what at:'e the principles . 
aovernina the eonstruc:tlon . of over- . 
bridges or underbrldges by the Rafi-. 
way department In congested munl-.. 
cipal areas? 

(b) Are Government aware that·· 
owlna to the Increase In population. _ 
number of vehicles and road traffl<:. 
hardship ia caused to the general put,... � 
Uc for want of over or underbrldgeat-

(c) ·Are Govemme11t aware that u.a.: 
lack of an overbrldae wlthlil Selem· 
municipal area Is cau1in1 hardshlo to. 
the 1eneral public? 

(d) Are GoverniMnt contemplatl114t 
expedltinl the construction ot over 
and · underbrldg•T 

TIie De,u&y Mluter or ltall-.. 
wan aad TtuQerC (81iri AJanaaa), .. 
(a) The , principle, 1overnln1 the,. 
construction of over-brtdp, or under-,. 
bric!,- ar, coiitalned in paras. 111  ?­
to 1122 of the Indian Governmen� 
Railway General Code, a copy ai: 
which Is available In the library ot:-
the House. · 

(b) Yes, In a number of case,. 

(c) A repre,entaUoo has been re,.._ 
celved to this effecl. 

(d) The D001ltion 11 that State Gov-.. 
emmenta have been ulted to prepuw­
llats showina their order Qf priority.­
for the construction of over and 
underbridaes. part of the co,t of 
which they would be prepared to beal"­
on the basis of the prlndplea mention..­
ed In (a) above. and the actual provi... 
ion ot sucb brid,es will be planned hy. 
Railways according to the prosramme- ­ftxed In a,ree1n"ent with the StRte­
Govemments. 

PuRNEA-0AIIJJ:ELINC RoAD 

li66. Sbrl A_ L. Melita: (a) WIil th&, 
Minister of Tra1111port be pleased to 
state whether it is a tact that the . 
construction works and improvement 
on the Pu�a-Darjeeli .nJ road hav& 
been held up? 

(b) It so. whet are the reasons for-: 
the same? 

Written Answer, 
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(�1 Do Government prooose to lm­
•.i,rove the Purnea-Darjeeling road in 
the near future? 

(d) What are the details of the 
works to be �arrie:I and their estimat­

-ed cost? 

The Deputy Minister of Rall­. .. ays and Traupon (Shrl Alqesaa): 
(a) No, Sir. 

lb) Does not arise. 

(c) Some imptbvement works bavt 
. already been carried out and others 
are now in progress, or under investl­
galion for preparation of estimates. 
The Government c,l India is responsi­
ble for. the National Highway portion 

- o f  this road only, 

(d) A statement glvln1 the re­
quired information is laid on the 

"Table of the House. · .(See Appendix 
·vH; annexure No. 32.] 

CONSTRUCTION or  BARRAGE NEAR 
DALlAI 

667. Shrl Duaratha Deb: Ca) Will 
· ·the r.jinister of Food and Arrlcultu,re 
be pleased to state whether it is a fact · thaf' a representation of local peasants 

. and displaced persons wu made to the 
Government of Tripura and the Gov• 

· ernment of India suggestiD1 the cons­
· ·truction of n barrage (bund) near 
:Dalia! canal of Sonamura Division? 

(b) ls it a fact that about 500 acres 
of land can be brought under eultiva­

··11on it the proposed barrage is made? 

(c) Do Gov�rnment propose to 1ive 
aid to such public work? 

The Ml.nlsler of Food aad Acrlc•l­
�tun (Shrl Kldwal): (a) Yes. 

(b) Approximately 320 acres can be 
·brou1bt under cultivation. 

· (c) No. The expert U?chnical advice 
Is against the construction of the pro­
posed bunch. as it will adversely a�ect 

· ·the ftow of the river Gumtl. 

CENTRAL RAILWAY WORKSHOP, GWALIOR 

668. Shrl Surl:,a Prashad: Will the 
Minister of Ballwus be pleased to 

·state: • 

(a) the amount that was bud1eted 
by the Central Government for the 

·:installation, maintenance and function 
.. of the new machines at the Central 
,&ilw11y Workshop in Gwallnr; 

(b) the total number of new ..., 
rults employed in the workshop as ft� 
ters etc.. and the stren.rth in each 
category; 

(c) on what lines, basis or guldln& 
factor the recruitment bas been made; 
and 

(d) wh·at per cent. of the vacancies 
was exclusively meant for scheduled 
castes and what percenta1e tor other 
backward class representatives? 

Tbe Deputy Mlnis&er of Ballwan 
and Trauport <Shrl Alacesan): (a) 
There is no Central Railway Work­
shop at Gwalior. 

The reply to other parts of the ques­
tion does not arise. 

JUTE WORKERS (RETRENCHMENT) 

6119. Shrl Tushar ChalterJea: (a) 
Will the Minister of Lalloar be pleu­
ed to state whether Government are 
awal'e that as a result . of rationalisa­
tion policy pursued by the Indian Jute 
Mills Association iarge-sc.ale retrench­
ment is 1oiti& on in every jute mill of 
West Beneal? 

(b) lt so, have Government in con­
templation any scheme for providi� 
either alternative work or unemploy­
ment dole to. those who are retrenched? 

(cl What is  the total number of jute 
workers (including permanent and 
temporary) retrenched durinit last six 
months? 

(d) What Is the number that 1ot 
involuntary uneml)loymeot · dole from 
the Jute Mill-OW!}e_rs? 

The Mlalster . of babou <Shrl V. V. 
Girl): The informbtion is being collec".­
ed. It will be laid on the Table o f .  the 
House in df e co.urse. 

FUEL AND. ,II..u\RICATING OILS 
6'70. Shrl V!swanatlla Reddy: WW 

the Minister of Poocl and A,rlealtare 
be pleased to refer to the answer to 
starred question No. 1012 asked on'tbe 
18th June. 1952 reeard!ag fuel and 
lubr�atlng oils and state whether 8ll7 
reply has been received from the Gov­
ernment of Madras. and if so. what 
decision, if any, has been taken? 

The Minister of FOOtt aad ACTieal­
ture (Shrl Kldwal): Yes . . The Govern,. 
ment of Madras are of the view that 
it ls not necessary to subsidise fuel 
oil required by the aerieulturists in 
areas affected by adv·ersc seasonal con• 
ditions during the current year. as the 
benefit of ·  such a subsidy will be avaU­
able only to a few well-to-<h ryota 
who have tht> means to hire or bUT 
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pumpa and command other irri1ation 
facilities. 

POST Orl'lCE IN PERINAD 

.,1 f Shri N. Sreelwuaa Nair. 
' l Shrl ......_: 

Will the Minister of Oo-ukl· 
tllllll be pleased to state: 

(a) whether there is any idea to 
chan1e the Post Office from the present 
flte In Perlnad (near Quilon), Travan· 
core-Cochin: 

Cb) if so, why; and 
(c) whether the Department has ac­

quired a site tor puttln1 up the Post 
Office Building and if •so, why is it 
that no building has been Pl!t up? 

TIie Depatr Mial.lter ol Oommaalca­
tlou (Sbrl RaJ Bahadar): (a) Yes. 

(b) Due to insufficiency of accom­
modation available in the present 
bulldin1. 

(c) A site belon1in1 to the ex­
Anchal department has been trans· 
terred to the Department. No construc­
tion has been taken up because in the 
building programme, priority has been 
alven to the reJiabllitation of exl�tlng 
buildings in Travancor�ochln over 
new construction. 

VI!!AKHAPATNAM HARBOUR (ACCIDENT) 

87% { Sllri N. Sreekarataa Nair: 
· Sbrl Punaooae: 

Will the Minister of Transport b e  
pleased to state: 

(a) whether there. was an accident 
ln Visakhapatnam Harbour re<.-ently 
reaultin& in the death .of a passenser 
1n S.S. "Rajula": 

(b) it so, what . were the reasons for 
the same; and 

(c) what steos Government have 
taken to compensate the dependents of 

.. the deceased? 

The beputy Mlnlsier of Rallwa,s 
ud Transport (Sbrl Alagesaa): (a) 
and (b). No. The S. S. "Rajula" does 
not visit the Visakhapatnam nort. At 
the port of Na1apattnam. however, a 
fatal accident took place on the 26th 
October, 1952. resulting in the death 
of an unberthed passenger on board 
this 31!ip wbile she was !oadln& 
car10. It is reported that the passen­
ger bound from Madras to Si�apore, 
dlsre1ard1n& the hatch-coamin1 guards 
put his head under the guard chain of 

No. I hatch to look down the hatch 
just as a sling of cargo was bei� 
lowered and his head was trapped 
between the hatch-coamin& and th&· sling of cargo. As a result, he sus­
tained serious injuries on the head as:. 
a result of which he subsequently 
died although medical assistance was.· 
Immediately rendered by the ship's 
Sur1eon. 

(c) As the S .  S. "Rajula" is not. 
owned or chartered by the Government 
of India, the auestion of their payin� 
any compensation to the dependents of' 
the deceased does not arise. 

FAMILY PLANNlNO 

613. Dr. Amla: Will the Minister of' 
Health be pleased to state: 

(a) the total amount soent so far by­
the Government of India on the e!(· 
periments carried out tor the rhyttrm1c 
method of family plannin11: and 

(b) the date on which these experl-· ments were started? 

Tile Deputy Minister of Realtb 
(Sllrimati Cbaacln.,ekllar): (a) 
Rs. 41.543/1/· upto the end of Octo­
ber, 1952. 

(b) The undermentioned Family 
Planning Centres wer,e started on the 
dates shown against them:-

(i) Lodi Colony Centre, New· 
Deihl. July, 1952. 

(ii) Lady Hardinge Medical Col­
lege Centre, New · Delhi. Ju!y, 
1052, 

(iii) Rnmanagaram Centre (:1ear­
Bangalore). May, 1952. 

HEALTH MINISTER'S CHARITY FUND 

674. Dr. Amin: Will the Minister o f ·  
Health be pleased t o  state: 

(a) whether it is a fact that Health 
Minister's name is 11iven in the adver­
tisement of Health Seals Campaign; 

(b) the amount of funds so far col• 
lected and credited to the Health­
Minister's Charity Fund: and 

(c) the actual amount soent so far· 
on each item separately? 

Tile Depatr Minlsier of Health 
(Sbrlmatl Cllandruekhar): (a) The Ap­
peal ls spolllOred by the Health MJnl>­
ter. 
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Collected Credited 
From Health Seals Campaign 

Rs. 
1,87,290-1-11 

Rs. 
61,087-7-0 

·woot: -Most of the sales of Health 
Seals are through Post Offices and there 
is a time lag between collection by Pos-
1AI Anlh'>ritiM and ultimate transfer to 
,the Charity Fund. 

Prom other soarces: 
Rs. 4,79,323- 4-1 Rs. 4,79,323-4-1 · 

· Total up to 30th November 1952 : 
RR, 6,66.613-6,0 Rs. S,40,4IO•Il·I 

. (c) (i) Establishmenq"of 
construction of Medical 

I and health Institutions. Rs. 76,457-6-0 

-�ii) Aid to exitting 
Medical ar.d Hcahh 
Institutions . . . . . . . . . .  Rs. 68,178,8-0 

(iii I Promotion of Social 
Welfare and Relief of 
Distress ... . . . . . . . . . . . .  Rs. 43,092 -6-o 

"'Total up to 30th Nov-
ember, 1952 Rs. 1,87,728-4-0 
lNTt:RNATIONAL B.C.G, CoNFERENCE 
875. Dr. Amill: Will the Minister of 

:.llealtb be plnsed to state: 
(a) the amount of money spent by 

·the Government 'lf India on the dele-
1ates sent to attend the International 
B.C.G. Conference at Ran.l(oon in the 
year 1951; and 

(b) the names of the dele1ates who 
· attended the Conference? 

The Deputy MIDlster of HeaJUI 
(Shrtmatl Challdrasekhar): (a) The 

· ·Government of India Incurred an ex­. pendlture of Rs. 230/ · on account of 
per diem allowance of their represen­
tatives deputed to attend the B.C.G. 
Conference held In Ran1oon In Sep-. tembt!r, 1951. under the auspices of the 
World Health Or1anlsation and the · United Nations International Cbll:i­
ren'• Emergency Fund, who mat all 

· travel costs. 
(b) The followln1 Indian delegata 

. attendtd the said Conference :  
' (I) Dr. P. V. .Benjamin, T.B. 

Adviser in the Directorate Ge­
neral of Health Services. 

(2) Dr. K. $. ltanganathan, 
Director. B.C.G. Vaccine Labo­
ratory, Oulndy. 

,,{3) .Dr. C. M. S. Slddhu, B. C. G. 
Officer. Uttar Pradesh. 

(4) Dr. N. L. Bordla, Chief B.C.G. 
Officer. Madhya Bharat. 

(5) Dr. Kulbhushan, B.C.G. Officer. 
Punjab. 

The first two officers represented the 
Government of India, while the res\ 
represented their respective State Gov­
ernments. 

HELICOPTERS 
676. Shrl Bhakta Daraban: }Vlll the 

Minister of Communlcatlou be pleas­
ed to state: 

(a) whether It ls a fact that the 
Government of India have requested 
the Governm,nt of U.S.A. to sell two 
Helicopters io this country; 

(b) if so, whether these helicopters 
have arrived in India; and 

(r) how u,'ey are being or are pro­
posed to be utilised? 

The Deputy Minister of Commual­
catlons (Sbrl RaJ Bahadur): (a), (b:• 
and (c). Attention ls invited to the re­
ply given by me to Shri Radha 
Raman's Starred Question No. 611 OD 
the 24th November, 1952. 

SoUTHERN RAILWAY (NEW WORKS:' 
6'17. Shrl Ramachandra Redd!: (a) 

Will tht! Minister of Railways be pleas­
ed to state when the new works Noa. 
96 and 97 (Gudu� and Nt-llore) of Sou­
thern Railway provided for in the· Rail­
way Buctget of 1952·53 will be taken 
up for execution� 

(b) Is it expected to spend the 
amount provide� during 19:IWJ? 

The Deputy Mllllster of Railways and 
Trallspon (Sltrl .U.C-J: (a) The 
work of Remodelling Nellore has been 
sanctioned and tenders for the work 
are being invited. The work will be 

· commenced shortly. The work of Re­
modell1n1 Gudur is held up becauae 
of the proposal to convert the Renl­
gunta-Gudur Section from Metre to 
Broad Gauge which may result In some 
modifications in the original scheme, 
This item Is likely to be commenced 
next :,ear. 

(b) For the reasons given above It 
Is not likely that the amount provid­
ed durlna 19112-53 wru be spent. 

Co.u 
6'71. Shr1 M. IIJamuddla: Will tbe 

Minister of Railway• be pleased to 
state: 

(a) the quantity and value of the 
coal consumed annually by lndtan 

Written -Anau,ers 
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railways from 1948 to 1!151 and also in 
1952 up to 10th November; 

(b) whether it is a eeneral complalnt 
of Railways that the coal supplied b;y 
the collieries 1s not according to the 
.specification of the grade they require 
but of lower grade; 

(c) whether supplies o! coal are ·Ins­
pected before despatch and if so. who 
js responsible for su.·h irreiiularity 
and whether 3ny a ,;tion· was taken 
.against any person or persons so rei. 
ponsible; and 

(d) the approximate amount nf 
annual loss incurred due to such 
irregularity? 

The Deputy Mlnlli1er of Railways and 
Transport (Shrl Alagesan): (a) 
A statement showing the quantity ot 
coal consumed by Indian Government 
Railways and Its valwe durf111 the ftn­
anclal years 1948-49 to 1951-52 ls plac­
ed on the Table of the House. [See 
Appendix VII. annexure No. 33.J 

The figures for the period !st Aprtl 
1o 10th November are not avallable as 
yet. 

(b) The complaints are not general 
but refer to cases of supplies made by 
eroups of smaller collieries. 

(c) The Information Is belne collect­
ed throueh the Ministry of Production, 
who are in administrative charee of 
coal supplies includln1 Its inapectlon 
at colllerles and will be placed on the 
table of the House when ready. 

(d) Separate statistics of losses on 
this account are not maintained. 

SIGHT TEST or RAILWAY MZK 

879. Shrt Namblal:: (a) WIii the 
Minister of Ballwaya be pleased to 
state whether the Railwaymen are re­
quired to under10 sl1ht test every 
:year? 

(b) Who constitutes the Board of 
'Examiner� and who supplies spec­
tacles recommended by the examlnlnc 
authority! 

(c) Have complaints been received 
n1ardln1 the supply or olaln .iaa 
lenses and ahodd:r frames by the Rall· 
'WRY opticians at exorbitant rates! 

< d) ll so, what steos do Oovernment 
-propose to take In the matter? 

Tlte .Depaty Mlnlaer of Ballways 
Ud Tra...,..-t (D.rt AJa,aM): (a) 
'Not all ratlwa:,,men are NQulred to 
andereo re-uamlnatJon for 'liNal 

acuity every year. In tbe lnteresu ot 
public safety, certain staff connected 
with the operation of traffic such as 
Runnln1 Staff, Shuntin& Staff, StaUoo 
Masters and other staff in operative 
control ot Signals, staff authorised to 
work Trolleys. Yard Supervlslnc Staff1 Motor Drivers, Gate Keepers on Levei 

Crossings etc., are required to underao 
periodical re-examination for visual 
acuity at the tenninaUon ot every pe­
riod of 3 years calculated from the date 
of appointment until they attain the 
age of •� yeu� and Ulereatter 
annually. 

In the interests of staff coocemed 
themselves and their fellow workers or 
both, certain staff sue h as Shed Std, 
Gang-mates, Keymen, Assistant Sur-­
aeons, certain Workshop Staff and En­
lfne-Room Staff etc. eneaged on duties 
where failing eyesight may endan,er 
themselves or other employees from 
moving vehicles or from moving parts 
of machinery, are required to underao 
re-examination for visual acuity on at• 
talnln1 the age of 45 years and a,aln 
on attaining the age of 50 years. Other' 
ltaff not included in the above cateco­
rtes are ordinarily not requlrea to un­
dergo periodical re-examination for 
visual acuity durinl the course of their 
Rrvlce. 

(b) Medical Officers of Railway Ad­
mlnlstrattons are authorised to exa­
·mlne railway employees for acuity or 
Y!slon In accordance with re11.1lation9 
snd standards prescribed for the pur­pose. 11 I� laid down by Government 
that railway employees must provide 
themselves with apectaclea preacrlbed 
by the Medical 011\cers from reputable 
ftnns of opticians. 

(c) No. 

(d) Does not arl.le. 

� fflTlf ( ""'""'� ) 

't O, Ill\ WT'{ 0 qif a ftlf : ("') .iJ 
� 1"lit q � � rr� fir. 

fl< '[lfT � .. � �on:,.,.. 
�iR: .. � lf111'�� � ITil t ,fl!' 

If'( '1111' l'J1'lm "1't t ? 

(•) � "¢ "" � i mTlft 
� �'" lfflff t � � -�,� � 
� � � """' 1111T « ? 

(,r) � {If � �  ,Ill 111tl 
, cr� wit � t  � al "� im'flf 
1'h' 3'f * � """' mrift' t ? 
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'Ille DeN&7 MblWer ol llallwa,s 11114 
Truapon . · {dllri AJapua): The infor­
mation 1.s beinl collected and will be 
lald on the Table ot the House in due 
-

SECURITY DEl'oSITS 

at. Slu1 GanPJaU &am: Ca) Will 
the Minister of Railways be pleased to 
atate whether it Is a fact that security 
1.s demanded from the tenderers alon1 
with each tender? 

(b) Is there any time limit to refund 
the securities ot those whose tenders 
ue not accepted? 

(c) Is a a fact t.'tat in N. E. Rallway 
aecurity depollits of those whose 
tenders have not been accepted have 
not been returned for months and 
months? 

(d) If so. what steps do Govern­
ment propose to take in the matter? 

The Depu&y Mbtister of Railways and 
Transport (Shrl .. Alaresan): (a) Secu­
rity deposits are demanded normally 
from successful tenderers only. All 
tenderers are. however, required to de­
posit earnest money which Is refund· 
ed to unsuccessful tenderers. 

(b) No, but soon after a decision Is 
reached on a tender the amount Is re­
funded to all unsuccessful tcnderers on 
. their surrendering the receipt granted 
by the authority receiving the deposit. 

(c) No. There have been, however, 
some cases In which the refund has 
been delayed owing to the contractor 
not oroducing the deposit receipt or 
the money havi111 bef!n deoosited in a 
district office neces.,ltntlng verlftcatlon 
before grant of refund. 

(d) Does not arise. 
RAILWAY EMPt.OYF.E!< CO-OPERATIVE 

Cn1:01T SoctETY LTD., LAHORE 

OZ. Pandl& M. B. �pn.: Will 
the Minister of Rallw;,.ys be pleased to 
state: 

(a) the number of claimants and the 
amount of P.I. Assets claims of dis· 
placed emplc,yPes of the ex-N.W. Rail­
way Employees Co-operative Credit 
Society Ltd.. Lahore, reaistered with 
the Railway Board through the C.A.0 .. 
E. P. Rallway (now N. Railway) as 
desired by th� Rallwa.v Board some 
ftve years back and the number of 
claims which have since been settled 
or paid off: 

(b) the amounts of Government 
aecurltlC?S or other Government Bonda 
IIQI by tbe �t of lDdla to 

the credit of ex-N. W. Railway Em­
ployee, �peratlve Credit SocletT 
Ltd., Lahore, or amounts recovered by 
the N, Railway from the non-Muslim 
•staff of the ex-N. W. Railway now la, 
lndla; and 

(c) whether it is a fact ttiat claims. 
of staff of other Civil Co-operative 
Societies whose Headquarters are ln 
Pakistan have been settled In full, and 
if so. by what date .t� outstand!n, 

,. claims of the remalnin,i employees of 
c:r-N. W. Railway Co-operative Credit 
Society Ltd., Lahore, will be settled? 

The l)epat:, Minister of Ballwa:,s and! 
Transport <IShrl Alag-esan): (a) Num­
ber of claimants... 1 8  

Amount claimed ..  . Rs. 61.111/-.. 

No claim has yet been settled due to, 
no aereement having been reached' 
with the Government of Pakistan re­
gardlne settlement of these cla!nlS. 

(b) Government of India are not. 
aware in whose actur,, possession these· 
securities and Bonds are. 

The Northern Railway· have recover-· 
ed Rs. 1,89,446/- against the loans taken 
by the India-opting <!mployees from the· 
said society. 

(c) Government or India have no I n ­
formation regarding Civil Co-operative 
Societies as this is a subject of respec-· tive State Governments. For C'laims 
against the e«-N. W. Railway Em­
ployees· Co-operative Credit Society 
Ltd. Lahore, the position Is as stated­
against (a). 

Mtuu.:.1L ExPllNSts �REIMBURSEMENT). 
683. Pandit M. B. Bharrava: Will 

thP. Minister of Railways be pleased to  
•tare: 

(al whethe, it ls a fact that re-· 
lmbursement of medical expeme� in­
r11rred by Railway employees is not 
belnl! effected in the ·�amP. manner anrt 
Ill! expeditiously as It is done in the 
caae of other Government ,-ervants; and 

(b) whether it is a fact that even· 
doctors In the Government Civil Hos -· pltals are not considered as 'Authori�­
ed Medical Attendants' for Railway 
employees and their family members? 

The Deputy Minister of RaUwa:,s . 
and Tnnsport (Sbp Ala,esanl: (a) 

No complaints have been received re­
garding cases ot de1ay In the re� 
bursement of medical expenses incur­
red by railway employees. The proce­
dure for reimbursement of medical ex­
penses incurred by a Railway Ser­
vant ls oractically the same as on th .. 
Clvll side. 

Ut3 
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at 1387 million stamps and the capacity 
of the new machine :Is sufficient to 
meet the all India demand. A third 
machine has stlll to be Installed. The 
total caonc·ity then Is expected to � 
rou;hly 2.000 mlllion stamps a year. 

(b) Under the rules, only Railway 
Medical Officers are considered as 
"Authorised Medical Attendants" for 
railway employees and their fsmllles. 
except that in the case •of trentment 
of adult women members ot n Rall­
.way Servant's family In certain specl· 

·fled non-Railway Hospitals, the Super­
intendent or the Head of the Hospital 
Is regnrded as the competent authority 
:for nt.ithorlzlng the reimbursement of 
medlc!1) expenses. 

CHCUTTA T>:LF.PHONE EltCHAl'ICI 

684. Shrl Jethahtl Joshi: (a) Will 
the Minister of Communlcatloss be 
p!eaRed to state how far has the 
scheme of Aul.()mRtil' Tell'.nhone Sys­
tem In Calcutta progressed! 

lb) What is the estimated cost of 
the �heme nnd whnt ,imount hu been 
spent U!'tO Marrh, 1952!. 

<c) What pcrrenta�e ot the total 
value of the contrAct has bP.en a�P<t 
tn bl' iiiven to MPs<rs. A. T. h 1!:. 
Comoanv for th<> pnrnoses ot lnstalla­
tlon · of the F,xchanr.P.s? 

(d) wi,11,, is th<' whole scheme lilre-
1.v to be co:nnleted' 

Tlte J)�l>utv 11.flnl�l"r or Communl. 
r�flt>n• <Sl•ri° F.,..1 naJ,a,t., .. 1, l•I "­
.tot.emnr• is lPld on the 'l'nble of the 
Rt)t1<P fSP.1' Apix:nnb, VIT. nnnl'imre 
No. 34.l 

/t,) R� 1.��ll IAkhs . The 'lJ!lonnt 
""''"' nnto Mnr<'h. 1n52. ts Rs. 316 
lnkhs �r,..,rnxim:>tely. 

tc) 1'1!rl'<>mrnt for installing nnly 
1� s•nr.,(! J "'X<'lTtl"'"'P�. thAt i� . •  T"'"t1-
�nnko . AvN>II(' Al"rl c.-ntral. totalllnl! 
AT,.,rnvlfftAfclv I 4.Mll lfnP<. hA� bP.P.n 
Ant Ar",! Into •vlth A .1'. & JI:. C:omoAnv. 
'Pavm,-nt tn I.he ('.;rnna.,v for t .hts our· 
nnsp rn.,•�it.11IP� abn11t IA per cent. nf 
t"p tntnl ,-n,rt nf in•tnll�t.fon of all the 
e1<!'hP...,P.P.� In the project. 

(d) By 1958. 

PlfnTOCRAV1111E MACIIIIIEIIT 
fltl!I. Rhf'I Jf!thaJ9I JMhf: ./A) Will 

th" Mfnl•ter of Cmnmnn"'stfn"� he 
nl"M""' tn ,tat,. if It. I• A fart that A 
'Phr,t .ocnv11ro mA<'hlnP.ry hns !,•en set 
up for nrintln&r oosta,rP. stamps? 

(b) Wh11t are thP. 11nnual ret111I,..._ 
ment. of the Pn<tal!" �tamns In Tn'1111 
and what Is thP. r.11n11cltv llf the 
ma.-hfne to cope with the demnnd? 

'l'hp n-""tv M''"l•N'T nf Commnnf. 
r11tt""� IShrt ft.aJ Jbhadurl: (a) y,.,. 

(h\ The annroxlmate �nnual requfN"­
ments of postage ,tamps It estf,nated 

P. AND T. EM!'LOYEIB 
886. Shri Jethalal Joshi: (a) Will 

the Minister of Com.munlcatlou be 
pleased to state what are the main 
Items ot welfare activities for the 
employees of the Posts and Telegraphs 
Department! 

(b) What i• the amount of grant 
provided for the above mentioned actl• 
vltles In the year 1952-53? 
. (c) ls It a fact t.liat there was a pro­
vision for Rs. 8,50,000 for the aame 
ar.tlvi!.les :n the year 1949-50, and only 
Rs. 39.000 were spent? 

The l><-t>11tv Mlnl•ter of Oonsmmal-
catfona (Shrl Raj Baha4ur): (a) 

(I) C<><>peratlve Sodetlea 
(2) Canteens 
(3) Recreation Clubs 
( 4) Nl11:ht Schools 
(5) Holiday Homes 
(6). Dispensaries . 
(7)° Ororan!satlon ot Regional and 

All India Posts and Tele-
graphs Athletic Meet. 

(b) Rs. 3,50,000/-

( c) Yes; Out of the orovlslon of 8* 
lakhs ·a sum of Rs. II iekhs was Intend­
Pd for the construction of hospital• for 
P. & . T .  staff. Rs. ll0.000 for canteens 
and a lump orovfs!on of Rs. 3 lakh1 
for other amenities. When the ques­
tion of .-on�tructlnl! the ho!!Oltat. wllll 
f!Xamlned in great.er detail. It WIii 
fnunrl thnt there Wert' several dffflrul• 
lies In lmol""™'ntlnit the proposal. The 
P. k T. !ltAfl' ere entltll!d to the BAmt 
medical al'1 H othf!r Central Govern• 
ment emoloYe<!•. The ouestlon aroee 
whether It would be advisable to 'Or()o 
vld"' ll"Oarate h()"l)lttls for the staff of 
P. & T. onl•. It W'll.t aleo not noelf• 
hie to COl'!!lln.1ct homfta!J "1th all th"' 
mMern f1tcllltl� with the limited 
tnnd• that wo11t,! t,,,,,nme 1tvatlable for 
the nurpooe. Th� oro�al for enn1-
t,-ucfl"lt 9"'1>1,.,.t,. hn1Plf.ah for the ex­
rln•h•P u•" nf t.h11 P. & T. staff h1td 
thp,-,.fo•• tn be dropi,ed. An 8fflffl.lnt 
nf RI. 3l J11lths was nl'0"1ded fnr l\l('h 
1•-• a• '"""'""" of <!O-OIM!t'ltf911 ao­
i'll'f.l••. rfvfn .. "'""'" to !'•l"ltl!en� 11nd 
""t'l"lntr of "1 .. ht ""1,nnl•. Th., n11n,Mr 
of ro-<>1"!r11tfv,, soclef·lp• onenerl end 
<'•nt.....,• !ltarted h• thA staff dU'1f\C 
thl! �,.,. W"� not ve"" larll!e • .,_. 
hence the full 1tmount eann1trlt"4 lar 
� PUJ1loN could not be ut111se4, 

.. 

• 
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CENTllAL JlOAD RF.SERVE FUND 
617. Shrl Bheekha BIia!: Will the 

Minister of Transport be pleased to 
atate: 

(a) the amount, I f  any, so far Jrant­
ed to the State of Rajasthan from the 
Central Road Reserve Fund for the 
development of roads; and 

(b) If not, whether the c�iral Gov­
ernment received any representation 
from the State Government for a!lot­
tlng any amount? 

Tbe Deputy Mlalster of Railways 
and Transport (Shrl Ala�san): (a) 
Grants anre1at1ng Rs. 2.85 laklu have 
been 1anctloned and further ,rant• a1-
ll'e1.1ating Rs. 10.50 lakhs offered to the 

State Government. 
(b) Does not arlae. 

UDAIPUJl•HIMMAT NAOAR RAILWAY 
Lnn: 

881. Slut Bbeekba Bhat: Will the 
Mlni1ter of RaUwan be pleased to 
1tate: 

<a) whether there is a proposal to 
connect Udalpur to Hlmmat Nagar or 
Talod by constructln1 a new railway 
line: 

(b) whether any �presentation has 
been received in this connection: and 

(cl If so, the time by which the pro­
posal will materialise? 

Tb" Deputy Miu� of Ratlwa:,'8 
an4 Tran-,,ort (Sbrt A)asesan): (a) 
and (b). The reply is In the affirmative·. 

Cc) The project has still to be con­
aldered by the Central Board of Trans­
port. It Is, therefore, too earlv to MY 
If And when the ..,proposal will mate­
rlallae. 

TICKETLESS TRAVELLING 

,l 819. lhrl B. Inut: (a) Will the 
Minister of aau-n be pleaaed to 
state whether tlcketleas travelling la 
on �e lncreue or decreaae on the 
Rallwaysf 

(b) What '8 the estimated loss on 
account· nt these oas1en1tera In the 
year, 1950-51 and 1951-52? 

(c) Whpt Is the amount realized as 
fin" from t.he�11 trAvellera In the :,ears 
191I0-51 and l95l-S2T 

� Deuub' Mlnkter of llafhrays 
and Trau)IOl'1 (Sbrl Ala,e111111): (a) 

'(\ ', 

There has been an Increase In the de­
tectecl number of ticketless travellers 
owln,:: to more intensive measures 
adopted to check ticketless travel. 

(b) It is noi posaible to make an ac­
curate estimate of the loss to the In· 
dlan RaJlways on account of tlcketleu 
travelling. On a rough appraisal of 
the porutloQ. this m;ay, however, be 
placed at anythln1 between 2 Jo 3 
croree per year. However the Kunzru 
Committe� estimated the loss to be. 8 
crores a year. 

(c) The amount realised as fine from 
the tlcketless travellers In the :,ears 
1950-51 and 1951-52 l:a Rs. 9,S2;231 and 
Rs. 8,58,653 respectively. 

FORF.ST LAND ·(• 
690. Shrl M. llllamuddlll: Will · ·  the 

Minister of Pood a11d Agrte11Hure �e 
pleased to state: ·• 

(a) the acrealle under forest in each 
St.ate of the Indian Union; 

(b) the ocre llle of l"orest land cone 
verted Into agricultural land in ear.h 
of these States since 1947; 

Ir.) tbe ar.rea;e 'lf waste land in each 
State: 9nd 

(d) the acreaJ:'e of such land re­
claimed since I 94 7 Ir, ear.h State! 

Tbe Mlnl�ter of Food r11d Anieul­
ture (Shrl Jl[Jdwall: (a), (c) and (d). 
Three statements ,riving the available 
Information are plac«I on the Table 
of the ff'lus!'. · {See Appendix VI!, 
anl)exure No. 35.] 

(bl Required Information ia not 
readily available. It Is beln,r colleeted 
from th!' State Governments. 

WtREl,F.88 STATION AT UTTAR KASH! 

691. Shrl Bhaltta Darshan: Will the 
Minister of Communications be pleas­
ed t'l sbte: 

; a> whether the wireless station at 
Uttar Kashi In Uttar Pradesh hos ·been 
closed down: and 

(b) If so. what alternative arran.11<'· 
ments h1ve been made for caterlnir to 
the needs of the neople. of that area! 

Thfl �"nty Minister of Colftmnnl­
catloa1 (Shrl R.aJ Bahadur): (a) Yes. 

(b) The position o:f telegraph tr:.lllc 
does not iustlf\' any J)ermanent ar­
ranll! .. ment. bnt the ouest.lnn of ha..tn,i 
a SMsonal wireless ot!lce Is beln.c exa- • 
mined. --

Written An.1Wer1 

' ·  
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HOUSE OF THE PEOPLE 
..... ,. 15th Deceaber, 1951 

The Hou.ae met at Ten of the Clock. 
[MR. DEPUTY-SPEAKER in the Chair) 

QUESTIONS AND ANSWERS 

(See Part I) 

11-33 A.M 

MESSAGES FROM THE COUNCIL 
OF STAT� 

Mr. Deput,-Speaker: The SecretU'7 
will now read some messa,es. 

Secretary: Sir. I have to report the 
following two messai;:es receivt>d from 
the Secretary of the Council of States: 

(i) "In accordance with the pro­
visions of rule 125 of the Ru­
les of Procedure and Conduct 
ol Business in the Cou11cil of 
States. I am directed to in­
form the House of the People 
that the Council of States, at 
its sitting held on the l�th 
December, 1952, agreed with­
out any amendment to the In­
dustrial Finance Corporation 
(Amendment) Bill. 1952, 
which was passed by the 
House of the People iit its sit­
ting held on the !>th Decem­
ber, 1952." and 

(ii) "In accordance with �he pro­
visions of rule 97 ·of the Ru!es 
of Procedure and Conduct of 
Business in the Council of 
States, I am directed to en-

' dose a--·<'o·py of the Ab turted 
Persons (Recovery and Res­
toration) Amendment Bill 
1952. whkh has oeen passed 
by the Council of States at 

357 P.S.D. 
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its sitting held on the 13th 
December. 1952." 

PAPEllS LAID ON THE TABLE 

ABDUCTED PERSONS (RECOVERY AND 
R.ESTORAnON) AMl!NDJa:Jrr BILL 

Secretary: Sir, I lay the Abducted 
Persons (Recovery and Restoration) 
Amendment Bill, 1952, as passed by 
the Council of States, on the T&ble of 
the House. 

NOTIFICATIONS AMENDING EMPLonBs' 
PROVmENT FuND ScHEME 

The Minister of Labour ( Sbrl V. V. 
Giri): I beg to lay on the Table a ropy 
of each of the following notifications ...  

An Hoo. Member: We cannot hear. 

Mr. Deput:f-Speaker: The hon. 
Minister's throat seems to be not all 
right. He can ask his Deputy to read 
the list. 

Shri V. V. Giri: Thank you, Sir. 

The Deputy Minister of Labour 
{Shri Abid Ali): I beg to lay on the 
Table a copy of each of the following 
notifications. under sub-section ('2� of 
Section 7 of the Employees' Provident 
Fund Art, 1952: 

(i) Ministry o! Labour·� notifica­
tion No. PF. 509 (34), dated 
the 4th November, 1!1�2: 

(ii) Ministry of Labour's notifica­
tion No. PF. 509 (34), dated 
the 10th November, 19!>2; and 

(iii) Ministry of Lallour"s notift­
cation No. PF.523(4). dated 
the 26th November, 1952. 
(Placed in Ltbra1'1,I, See No. 
P-89/52.] 
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RsCOMIIUNDAnONS nc. OF TlllltTY• 
,0081'11 8uSIOH o, IJrnaN&nOK.U. 

Luoua CoJfl'PSNCE. 

'l'lle Deputy NJ•.... of Labour 
(Slld Abld AU): I be< to lay on the 
Table a copy of each of the followtnc 
papen: 

(f) Report of the Government of 
India delqation to the thirv· 
fourth session ol the Interna­
tional Labour Conference held 
at Geneva in June, 1951. [Plac­
ed in Ltffl1'V. See No. IV 
R.O 1. (214) S(34).] 

(ii) Conventions and Recommen­
dations adopted at the thirty­
fourth ,esaion of the Interna­
tional Labour Conference 1n 
June. 1951. [Placed in Libnl�. 
See Nv. IV. R.01 (213) 5(34).) 

Ciill Statement indicatina the 
action which the Government 
propose to take on tha.e Con­
ventions and �menda­
tions. ( Placed hi Libnl�� See 
No. IV. R.01(213a) 8(34).] 

CONSTITUTION (SECOND AMEND­
MENT) BILL-Concld. 

Ill'. De1Nd7-8peaker: The Howe 
will now pr«-eed with the further 
comideration of the followins motion 
moved by Sbri C. C. Bilwu on the 
9th December, 1952, namely: 

"That the Bill further to amend 
the Constitution of India, u report­
ed by the Select Committee. be 
taken into consideration." 

There nad been enouah dilcuulon at 
the tmae when the debate on the lut 
occasion was closed. For the beoeftt 
of boo. Memben. it was I who bad 
IUae,ted that the other Bill also might 
be taken uo and the 1eneral dl1CUS1ion 
may ,o on with respect to both. 1·bere­
fore. wtthotft any further dlscuuton. l 
aba11 proceed to put the motion to the 
•ate of· the House. I think hon. Mem­
bers are now 1n a position to make up 
their mind aa to whether they 1hould 
aecept thia Bill or not. 

• Dr. a. .. ......... (Calcutta Soutb­
Eaat): I think you bad ruled that both 
the Bills may be dispoaed of to,ether. 

Mr. Depat7-Speuer: That la quite 
true. What I said is that the diacus-
11100 on the consideration motion re-
1ard� the Cooatitution (Second 
Amendment l Bill had ended and I war 
IOinl to call the hon. Minilter. At 
that sta,e. I su,ueated that In order 
that hon. Members may have an idea 
before they vote on the Constitutlon 
(Second Amendment) Bill of what the 
other Blll ia, they may discuss the 
other Bill also. Now, ao far u the 
Constitution (Second Amendment) Bill 
la concerned. the discuulon is practi­
cally over and hon. Members are now 
In a position to decide what exactly 
they h1we to do with regard to the 
consideration motion. Therefore. I am 
puttinc the motion to the Houae. 

TbP. question la: 

"That the Bill further to amend 
the Constitution of India. as report­
ed by the Select Committee, be 
taken into consideration." 

Those in favour will please A7 
"Aye". 

Hoa. Memben: Aye. 

Mr. Depaty-Speaker: Those again.It 
will please say "No". There are no 
"Noes". The Ayes have it. Still, I 
call a division. 

Boa. Members: Why? 

Mr. Depat7-Speaker: The Ayes have 
It. All the aame. tbia is an amen:i­
meot of the Constitution and 51 per 
�nt. of the Memben of the House and 
two-thirds of the Members preaeot and 
voting must vote. Therefore. there 
will be a division re1ardln1 thil Bill. 
(IntnniptimU). Order, order. Hon. 
Members will kindly resume their 
aeata. 

Dr. S. P. Mookerjee: Is It neca-
111ry to 10 Into the lobbies? Could you 
not take a count from our seata? 

Mr. Depaty-Speaker: No, no-. The 
practice on these occa'!liona la to have 
a full-fted1ed division. 

The Hou.e divided: A11e1, 388: 
Noe,, 28, 
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Snata.k, Bhrl 

Sodhla, Shrl K. C. 

Somana, Shtf N. 

8ubrah1WLDyam, Shri K. 

Subra.h.uuwyam, Shrt '1', 

Sundar Lal, Bhrl 

Suzesh Chandra, Dr. 

Swami, Shrl S1vamurthl 

Swamina.dha.0.1 Shrlmati .Amruu 

Swamy, Sill"! N. R. M. 

Syed Ahmed, Shrt 

S)•ed Mahmud, Dl'. 

Tandon, Shri 

Telkiknr, Sbrl 

'Iewa.rl, Sardo.r R, B. 8. 

ThJmmaiah, Shri 

Thowu, Shrl ..A , M., 

Tlworl, PAndit B. L. 

Tiwarl, Shrl R· S, 

Tl wary. Pru,dit D. N. 

'.Irlpathl, 8bri H- Y. 

Tripathi, Shrl J<. p. 

Tripothl, Stu! v. D. 

Trivedi, Shri u. M, 

Tudu, Shrl ]j. L. 

Tulsidas, Shrl 
Tya(!i, Shri 

Upadbyay, Shrl Shiv& Dayal 

Upadhyaya. Shrl $. D. 

Vaiahna.v, Shrf If. 0, 

Vaishya, Shri lI, B, 

Vnllathnras, Shrl 

Vanna, Shrf B, R, 

Va.rm.a, Shri B- R, 

VenkatarnDllln, Shrl 

Verma, 8hrl Tuimjl 

Vidyalu.ukar, 8h11 

Vlshwa.nath Praiu.U, Shri 

Vyas, Shrl Ra.dhclnJ 

Washmnre, Shri 

Wil80D, Shrl .J. N-

Wodeyar, Shri 

Z11Idl, Col. 

23511 
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Acbalu, Shrl 1 
llaou, Shri K. K. � 
Ohakravartty, Sbrlmati Ronn 
Ohatterje:;, Shrl Tmbar 
Ohattopadhynya, Slui 
Ohaudhmi, Shri T. JC. 
Chowdhary, Shri C. B.. I 
Chowdhury, Shrl N. J3.; 
Dils, Slui ll. C. I 

15 DECEMBER 1952 

NOES 

Dusaratha Deb, Shrl 
Mukerjee, Shrl H. N. 

Nl\idu, Shrl N. B.. 
Nambiar, Shrl 
Nanadu,Shl'i 
Narasimbam, Sbrl S. V. L. 
Nayar, Shrl V. P, 
Puunoose, Shri 
Ragha valab, Shrl 

(Second Amendment) 
Bil! 

Ramnara.yan Singh, Babu 
Rao, Dr .. Ro.mA 
Rao, Sbrl Gopala 
!tao, Shri P. R. 
Rao, Sbri l'. t;ubba 
Rao, Slui Vitt.al 
Reddy, Slui Eswara 
Saha, Bllrl Meghn&d 

The motion was adopterl. 

2358 

Mr. Deputy-Speaker: The motion is 
carried by a majority of the total Mem­
bership of the House and by a majori­
ty of not less than two-thirds of the 
Members present and vot.ing 

moving them. I shall therefore, put 
both the clauses together. 

The question is: 

Clauses 1 and 2 
"That clauses 1 and 2, the Title 

and the Enacting Formula stand 
part of the Bill." 

Mr. Deputy-Speaker: There are 
certain amendments to clause 2. I un­
derstand that hon. Members are not 

The House divided: Ayes, 364.: Noes. 
24. 

ivision No. 6] 

Abdntlabhal, Mulla 
Abdus Sattar, Shrl 
Achai Sin�h, Seth 
Achint Ram Lala 
Achu tbnn, Shrl 
Agarwal, Prof.I 
Agarawal, Shrl H. L. 
Agrawal, Shri :M. L.1 
Akarpurl, Snrdar 3 
Alagesan, Shrl 
Altekar,-Shrl 
Alva, Shrl J oacbim , 
Amin, Dr. 
Ami&d!All, Shrl ' 
Anandcha.nd, Shrl 
Anthony. Sbrl ll'mnk 
Asthana, Shrl 
Azad, Maula.na 
Badan Singh, Oh. 
:Bah:usubramaniam, ShTt 

llalakrlshnan, Shrl 
Balmlkl, Shr! 
Bansal, Shrl 
Ba.rm.an, Shrl 
Bauow, Shri 
BaruP81, Shrl 
Basappa, Shrl 
Baau, Shr! A. K. 
Bhagat, Shrl D. R. 
Bhakta Dnrshan, Shrl 
llhandarl, Shrl 
Bharat!, Shrl G. S. 
llharg11.va, Pandit M. B. 

Bhargava, Pandit Tbalrur• Das 
B111kiu, Shrl 

AYES 

Bhatt, Shri C. S. 
Bbawanjl, Shrl 
Bhoekha Bha.l, Shrl 
Bhonsle, Major-General 
Birbal Singh, Sbrl 
Boga wa.t, Shri J 
Doovaragha•amy, Shrl 
Borooah, Shri 
Bose, Shrl P. C. � 
Brajeshwa.r Prasad, Shri 
Brohmo-Chou dhury, Shrl 
Buragoba!n, Shrl I 
Chacko, Shrl P. T.. i!' 
Chandn Sbrl, Anll K. 
Chandraoekbar, Shrimatl 
Ohamk, Shrl 
Chatterjee, Dr. SnsllranJan 
Obaturvedl, Shri 
Chaudhury, Shrl G. L. 
Cbavda, Sbrl 
Cbettlar, Sbrl Nagappa 
Cblnarla, Shrl 
Dabhl, Shri 
Damodaran, Shrl G. R. 
Damodaran, Shri N. P. 
Dll.S, Dr. III.){. 
Dao, Shrl B. 
Das, Shrl Bell Ram 
D88, Shrl K. K. 
Daa, Shrl Ram Dhanl 
Du, Sbri Ra.mananda 
Daa,'Shrl 8. N. 
Daa, Shrl Samngadhar 
Da•,ShrlN.T. 
Dat.ar, Shrf 

Deb, Shrl s. C. 
Deo, Shrl R. N. 
Deahmukb, Shrl O .. D. 
Des11mukh, Shri K, G. 
Deshpande, Shri G. H. 
Dholakla, Shri 
Dhulekar, Shri 
Dbuoiya, Shri 
Digambnr SiDgh, S!,rl 
Doraswamy, Shd 
Dube, Shri Mulchand 
Dube, Shri U. S. 
Dubey, Shrl R. G. 
Dutt, Sl1rl A. K. 
Dutta, Shrl S. K. 
Dwlvedl, Shrl D. P. 
DWivedi, Shri M. L. 
Ebanezer, Dr. 
Elayapernmal, Shrl 
Fotedar, Pandit 
Gadgil. Shri 
Gandhi, Shri Feroz e 
Gandhi, Shri III. III. 
Gandhi, Shrl V. B. 
Ganpu.tl Ram, Shri 
Garg, Shrl R. P. 
Gllose, Shri S. M. 
Ghnlam Qader, Shri 
Gidwani, Shrl C. P. 
Glri, Shr1 V. V. 
Glrdharl Bhol, Shri 
Gobaln, SbJ!..,< :·.• 
Gounder, Shrl K. P. 
Gounder, Shrl K. S. 
Guba. Shrl A. ( . 

[12 Noo 
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Gupta, Shrl Badsbab 
&uupaduawamy, Sb.rl 
Harl Mohan, Dr. 
Ha7.&rika, Shrl J'. N. 
Heda, Shri 
Hem Raj, Sbri 
Hembrom. Shrl 
Hyder llusein, Oil. 
lbrahllu, Sbrl 
Jelamuddln, Sbri ll. 
lyyani, ::,hri E. 
Iyyunni, Sbrl C. R. 
J'•gjivn.n Ram, Shri 
Jam, Sbrl A. P. 
Jain, Sbrl N. S. 
J ajware, Shri 
J'angde, Shri 
Juanl, Sbrl 
J'atav-vir, Sh.rt 

Jayammu.n. Shrl 
J ayaabrl, Sbrlmatl 
Jena, Sbri K. C. 
Jena., Shri La.kshmldha.r 
Jena, 8hri Niranjan 

Jet ban, Shrl 
Jba, Sbrl Bbaiiwat 
• bunJhunwala, Shrl 
1 ogendra. Sfngh, Sa.rdar 
Joebl, Sbrl Jclhalal 
J oebi, Sbrl Rrlahnacbarya 
J"oehl, Shel Liladhar 
J"oehl, Sbri.){. D. 
Jo•hi, Sbri N. L. 
J"Olbi, Sbrlmatl Subb"'1ra 

J"wala PrMh&d, Sbri 
Kachlroyar, Shd 
Kajrolkar, Shri 
Kakkan, Slul 
Kale, Shrimati A. 
Kaodaaamy. Sh.rl 
Kanungo, Shrl 
Kullwal, Slut 
Katbam, Shrl 
KatJu, Dr. 
Kela.ppan, Shrl 
Keebava.tengar, Shrt 
Khau, Shrl S. A. 

.h.bedk.ar, Shrl G. B. 
Kbongmen, Shrlrnatl 

Khnda Ballah, Sbr!Jll,(. 1 
Klrollkar, Shrl 
Krlpalanl, -Shrlm&tl Sucheta 
Krilhn& Chandza, Shrl 

Krlahnappa, Bbrl K. Va 
Kureel, Shrl B. N. 

Kureel, Shrl P. L. 
Lal, Shrl R. 8. 
Lalianll, Shrl 
Labhmayya, Sbri 
Laakar, Prof. 
Llnpm, 8brl N. M. 
Loan Ram, Shrll 
IU,dlah Gowda, 8brl 
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Mahata, Shri B .  
Mahodaya, Shrl 
Maht.ab

1 
Shd 

M!'Jhl, Sbrl Cbattau 

MAihi, Shrl R. C. 
Mallthla, Sardar 
Malaviya, Shrl K. D. 
lialllah, Slui U . S. 
Malvia; Slui E. N. 
M.ulVJyu., Pandit C. N. 
MalYiya, Shri Motil�! 
M.and.al, Dr. P. 
Maacarene. Kumari.:AnnJe 
Masuocli, Maulana. 
Mathew. Prof. 
Matthen, Shri 
Maydco, Sbrlmatl 
.t.Ceht.0.1 Shri A. L. 
Mehtu., Shri Balwunt Sinha 
Mehta, Shri D. G. 
Menon, Shrl Damodara 
Mlshra, Pandit 8. 0. 
Mishra, Sbrl Blbhutl 
Miahro., Sbri L. N. 

Mishra, Sbrl Lokenath 
Mishra, Sbrl lll. P. 
Mishra, Shrl S. N. 
Misra, Pandit LlngaraJ 
Misra, Sbri B. N. 
Misra, Sbri R. D. 
1t1Jara, Sbrt 8. P. 
H!Alr, Shrl V. 
Mohd. Akbar, Soft. 
Mohluddlo, Sbrl 
Ji.lookerjee, Dr. S. P. 
Morarka, Stu1 
More, Sbri K. L. 
More, Shrl S. 8. 
Mncbakl Kosa, Shrl 
Mudallar, Shri C. R. 
Mnniswamy, Shrl 
Murthy, Shrl B. S. 
Muaha.r, Shrt 
Muthulalahnan, Sbrl 
No.Ir, Sbrl C. K. 
Namdlmrl, Shrl I 
Nanda, Shrll 
Narasimhan, Sbrl C.'R. 
Naskar, Sbri P. 8. M 
Natawadk&r, Sbrll 
N ateoan, Shrl 
Nehru, Shrl J"awaharlal 
l(ebru, Sbrlmatl Uma 
Neawl. Shri 
Nevat!a, Shrl 
Nljallngappa, Shrl 
P&nde, Shrl C. D. 
Pandey, Dr. Natabar 
Pannalal, Shrl 
Fant, Sbri D. D. 
Par&IIULal, Ch. 
Parekh, Dr. J". N. 
"'arD"e..r, Slid 'K. . 11. 

(Second Amendment) 
Bm 

Pataskar Shri 
Patel, Sbri D. K. 
Patel, Shr1 Rajeshwar 
Patel, Shrimati Maniben 
Paterla, Shrl 
Patil, Sbri P. ll. K. 
Patil, Shrl 8. K. 
Patil, Shri Shankarca.uda. 
Pa.wur, Shri V. P. 
Pillai, Sbrl Tbanu 
Pocker Saheb, Shri 
Prabhakar, Shri N. 
Prusnd, Shri H. s. 
R--'l.dha Raman, Shri 
Ragha.bacha.ri, Shrl 
ltaghublr Sabal, Shrl 
ltaghubir Singh, Ch. 
Raghuru.moiah, Shrl 
Rahman, Shri M. H. 
Ital Babadur, Shrl 
Ram Das, Shri 
Ram Sarno, Prof. 
Ram Subbag Singh, Dr. 
Rao:mnand ShaStri, Swa u 
Ramaaaml, Shrl M. D. 
Ramaswamy, Shri P. 
B.&ma.swamy, Shri S. V. 
Ran bir Singh, Ch. 
Randaman Singh, Shrl 
Rane, Shri 
RanJJt Singh, Shrl 
Rao, Diwan B.agbavendra 
Ruut, Shrl Dhola 
ll.azml, Shri S. K. 
Redd!, Sbri Madhao 
Redd!, Shrl Ramachandra 
Reddy. Sbrl Janardban 
Reddy, Shrl Vlswanatha 
Ri•bang Kelshlng, Shrl 
Roy, Sbrl B. N. 
Rup Narain, Shrl 
Sahu, Shrt Ra.meabwar 
Salgal, Sardar, A. S. 
Sakhare, Shrl 
Babena, Shrl Mobanlal 
Samanta, Shrt s. C. 
Sanganna, Shrl 
Sankarapandlan,tShri 
Sarmah, Shri 
Satlsh Clumdra, Shr1 
Satyawadl,. Dr. 
Sen, Shri P. G. 
Sen, Sbrim!l.tl Sm1ha.m& 
Shah, Sbrl R. B. 
Sbahnawaz Khan, Shrl 
Shanna, Pandit Ballalal \11& J 
Sharma, Shrl K. R. 
Sharma, Shrl R. O. 
Sbaatrl, Pandit A. R. 
Shaatrl, Bhrl B. D, 
Shaatrl, Shrl B. N. 
l!llltnnanjappa, Sbri 
Sbobba Ram, lbr.1 

236 , 
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Bodbia, Shri K. C. 
Soman a, Shri N. 
Somnni, Shrf G. D. 
Submhmanyam, Shri K. 

Subrahmanyam, Shri T. 
�nnclar LaJ, Shri 
�uresh Chandra, Dr. 

:suriya Prashad, Shri 

Tripathi, Shri K. P. 
Tripathl, Shri V. D. 
Trivedj, Shri U. M. 
Tudn, Shrl B. L. 
Tulsidas, Shrl 
Tyagl, Shri 

Shukla, Pandit n. 

8ldhananjappa, Shri 
Singh, Shri D. N. 
Singh, Sill'! Babunath 
Singh, Shri 0. S. 

Singh, Shri H. P. 
Singh, Shrl L. J. 
Singh, Shri l!. N. 
Singh, Shri R. N. 
Singha!, Shri S. C. 
Sinha, Dr. B. 

Swami, Shri Sivamurthi 
Swaminadban, Shrimali Ammu 
Swamy, Shr! N. R. lf. 

Upadhyay, Shri Shiva Dan 
Upadhyaya, Shri S. D. 

Vaishnav, Shri H. G. 
V ai,hya, Shrl .M. B. 
Vallatharaa, Shrl 

Sinha, Shrl A. P. 
Sinha, Shrl .Allirudha 
Sinha, Shri B. P. 
Sinha, Shri 0. P. 
Sinha, Shri Jhwan 
Sinha, Shri K. P. 
Sinha, Shr1 N. P. 
Sinha, Sbri S. 

Sinha, Shrl Satya Narayan 
Sinha, Shri Satyendra Narayu 
Sinba, Shrime.ti Ta.rkeshwari 
Sinhasan Singh, Shrl 
Snatak, Shri 

Syed Ahmed, Shrl • 
Sy<'d :Mahmud, Dr. 
Tandon, Shri 

Tdkikar, Shri 

Tewari, Sardar, R. B. �. 
Thimmaiah, Shr! 
'.l:hom&B, Shrl A. M. 
Tivari, Shri V. N. 

Tiwari, Pandit B. L. 
T!wari, Shr! R. S. 
Tiwary, Pandit D. N. 

Tripathi, Shri H. V. 

· NOES 

Da.saratha Deb, Shrl 
Mangalag!r!, Shrf 
llukerjee, Sbri H. N, 
N ambiar, Shri 

Varma, 8hri B. B. 

Yarma, Shri B. R. 

Vclayudhan, Sbri 

Venkataraman, Shri 
Verm.._, Shri Ramji 

Vidyalankar, Shrl 
Viahwanath P1'8811d, Shr! 
Vyas, Shri Radhelal 
Waghmare, Shri 

Wilson, Shrl J. N. 

Wodeyar, Sbri 
Z&idi, Col. 

Ramnaraya.n Singh. Uab u 
Rao, Dr. Rama 
Rao, Shri Gopala 
Bao, Shrl P. R. 

Basu, Shri K. K. 
Cha.kra.vartty, Shrhnati Renu 
ChatterJea, Shri Tnshar 
Chattopadhyaya, Shr! 
Chaudh11ri, Shri T. K. 
Cbowdary, Shri C. R. 
Chowdhury, Shri N. B. 

N araslmham, Sbrl S. V. L. 

Nayar, Shri V. P. 

Punnoose, Shrl 

Rao, Shri P. Subba 
Rao, Shrl Vitt&( 
Reddy, Shri Eswara 
Saba, Shri Meghnad Daa, Shr! B. C. Ragha vaiah, Shr! 

The motion was adopted. 

Mr. Deputy-Speaker: The motion is 
carried by a majority of the total Mem­
bership of the House and by a majori­
ty of not Jess than two-thirds of the 
Members pres·ent and voting. 

Clauses 1 and 2, the Title and the 
Enacting Formula were added to the 
Bill. 

Division No. 7. ) 

Abdullabhal, Mull& 
lbdus Sattar, Shrl 
.Aehal Singh, Seth 
Achlnt Ram, Lala 
.Achnthan, Shrl 
Agarwal, Prof. 
.uarawal, Shrt H. L. 
Aflhlw&l, Sbrl M. L. 
J.brpurl, Bardar 
J.lagel!&n, Shrl 
Alukar, Shrl 
Alva, Shrl Joachim 

mln,Dr. 

AYES 

AmJad .rn, Sbri 
Anandchand, Shrl 
Aathana, Sbrl 
Azad, Maulana 

:Sadan Singh, Ch. ; 
B,laaubramantam, Shri 
Baldev Singh, Sardal 
Dalkrlshnan, Slut 
Dalmlkl, Sbrl 
Baruial, Shrl 
Duman, Shrl 
Barupal, Sbrl 
lluappa. Shrl 

The Minister of Law and Minority 
Affairs (Shri Biswas) :  I beg to move: 

"That the Bill, as amended, be 
passed." 
Mr. Deputy-Speaker: The question 

Is: 
"That the Bill, as amended, be 

passed." 

The House divided : Ayes, 351 : ,  
Noes, 23. 

[I2•20 Nooa 

Baou, Shri A. L 
Bhagat, Shrt B, JI.. 
Bhakta, Dllllh&n, Sbrl 
Bhandari, Bbrl 
Bhargava, Pandit H. B. 
Bhargava, Pandit Thakur Du 
Bhattar, Slut 
Bhatt, Sbri 0, S. 
Bhawanjl, Sbrl 
Bbeekba Bhat, Shrl 
Bldarl, Shrl 
D!rbal Singh, Shrl 
Dogaw•t, Shrl 
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Boovaraghasamy, Shri 
Borooah, Shri 
IlOse, Shri P. C. 
lfrajeshwa.r Prasad, Shri 
Brohmo-Choudlmry. Shri 
Bmagohain, Sh.ri 
Chacko, Shri P. T. 
Chanda, Shri Anil K. 
Chu.ntlmsekhur, Shrimati 
Chaxak. Slirl 
Cbatierjce, Dr. Susilranjan 
Chaturvedi, Shri 
Chaudh,1ry, Shri G. L. 
Ohavda, Shri 
Chettiar, Shri N11ga11pu 
Chinarlo, Shrt 
Dabhi, Shri 
Da.modu.ran, Shri G. R. 
Daa, Dr. M. M, 
Daa, Shri D. 
Das, Shri ReU Ram 
Da,, Shri K. K. 
Das, Shri Ram Dhani 
Das, Shri Ramuuunda 
Das, Shri S. N. 
Das, Shd Saran.gadhar 
Das, Sbri K. T. 
Dalar, ShrJ 
Deb, Shri S. C. 
Deo, Shri lt. N. S. 
Deshmukh, Shrl C. D. 
Deshmukh, Shri K. G. 
Dcshpant.le, Slni G. H.  
Dholakia, Shri 
Dhuleka.r, Shri 
Dhmiyn, ShrJ 
Digambar Singh, Shri 
DotaSWamy, Shri 
Dube, Bbrl Mulclmnd 
Dube, Shrl U. B. 
Dubey, Sbri R. G, 
Dutt, Shr! A. K. 
Dutta, Shri S. K. 
Dwlvedl, Sbri D. P, 
Dwtvedl. Shri M. L. 
Eba.nezer, Dr. 
Elaya-perumal, Sbrt 
l!'oledar, Pandit 
Gadgil, Sbri 
Gandhi, Shrl Feroze 
Gandhi, Shri R M. 
Gandhi. Shri , . D. 
Ganpi:tH nil.'YJ, Shri 
Ganz1 5.nri lt. P. 
Ghose, Shri S. M. 
Ghulam Qa.der. Shrl 
Gidwani, Shl'i 
Girl, Shri Y. V. 
Oirdbarl Bhui, Shrl 
Gollain, Sbri 
Gount\er, Bhri K. P. 
Gou.J.�e l', Shri JC S. 
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Guba, Shri A. 0. 
Gnpta, Shri Radshah 
Gurupadaswamy1 

Shr1 
Bari Mohan. Dr. 
Hazarika, Shri .T. N. 
Heda, Shri 
Hem Raj, Shri 
Hembrom1 Shri 
Hyder Husein, Cll. 
Ibrahim, Shri 
Islamuddin, Shri M. 
Jyyaui, Sltri E. 
Jagjivan, Ram., .9hr:I 
Jain, ShI1 A. P. 
.Jain, Shri N. S. 
JaJwarc, Shri 
Jangut:, � 
Jusunj, Slui 
Jatav�vlr, 3hri 
J ayaraman, Shri 
Jay1Lshri, Shrlma.ti 
Jena, Shri K. C. 
Jena, Shri Nira.njan 
Jetllu.n, Shri 
JhunJhunwala, Sh.ri 
.Jogendra., .Singh, Sa.rda.r 
J osbl, Shri .1 etha.la.l 
Joshi, Shr:l Kri.8hnachn.r1a 
.Toshi, Shri LUadhar 
Joshi, Shri M. D. 
Joshi, Slui N. L. 
Joshi, Sbrimati Sublmdra 
J wala. Pra.eha.d, Shri 
Kachiroyar, Shri 
Kajrolkar, Shri 
KakkAil, Shri. 
Kale, Shrhrniti A. 
Kandasam_y, Shr1 
Knmrngo, Shri 
Ka.rmarlmr, Shri 
Ka.rni Singhji, Shri 
Kn.sliwal, �hri 
Katham, Sbrl 
Ka.tju, Dr. 
Kcslmvaiengar, Shri 
Khan, Shrl S. A. 
Khedkar, Shri G. B. 
Khougmeu, Shrimatl 
Khuda Bak>h, Shri M. 
Kirolikar, Shri 
Kripalani, Shrlmati Sucheta 
Krishna Chandra, Shri 
Krishnap];)a, Shri M. V. 
Ku.reel, SlJrj B. N. 
Kureel, Sbri P, L, 
Lal, Shri R. S. 
Lallunji, Shri 
La.�.:;;i�n,_.:.} 5·�. Sbri 
La.8kar, Ptof. 
i.ingu,m,. Shri N. M. 
Lotan Ram, Shrl 
Mlldil\h flo-.rdJl, Shrl 

(Second Amendment) 
Bi!! 

Uaha.ta. Shri B. 
lfnhoda.yu., Sbri 
Mahtab, Sbri 
:Ma.itra, Pandit L. K, 
Majhi, Shri R. C. 
lfojit.hia, Sn.rdar 
Malliah, Shri U. S. 
Malvia, Shrt B. N. 
::\fuh·iya, Pandit C. N. 
llalviya, Shri Motilal 
Manda 1, Dr. P. 

Mu.scurcue, Kumt\.rl Annie­
Masuodi, Maulana 
Mathew, Prof. 
Mntt.h€n, Shri 
Maydeo, Sbrimatl 
Menta, tihrl A, L. 
ME>ht.a, Hhri Rtilwant Sinh!II 
Mehta, Shrl B. G. 
Mi,hra, Pandit S. 0. 
Mi:1hra, Shri Bibhuti 
Mhhra, Shrl L. lj'. 
Mishra, Shri M. P. 
Mi3hra, Shrl S. N. 
1".U�ra, Fandit Un�araJ 
liisra, Shri n. N. 
Mii1ra, Shri R. n. 
Misra, Shrl S. P • 
Mi.ssir, Shri "V. 
Mohd. Akbar, Safi 
Moliiuddin, Shr1 
Maoke1jee, Dr. S. P, 
:M:orarka, Sh.rt 
More, Shri K. L. 
:More, Shri S. S. 
Muchaki Kosa, Shri 
Mudaliar, Shri C. R. 
Muniswamy, Sbrl 
Murthy, Sbri B. S, 
Muthukrishnan, Shri 
Nair, Shri C. K. 
N amdhari, Shri 
Nanda, Shri 
:Xarasimhan. Shrj C. R. 
Naskar, Shri P. S. 
)ratawadkar, Shrl 
N·atesau, Shrj 
Natbani, Shri H. ll.. 
Nehru, Shri Jawa.ha.rla} 
Nehru, Shrimati Urnu. 
Neswi, Shri 
Nflv&tia., Rhri 
Nijal!ngappa, Shrl 
Pandey, Dr. Natabar 
Pannalal, Shri 
Pant, Shri D. D. 
Parngi I...11.l, Cb. 
Parekh, Dr. J. N. 
Parmar, Shrl R. n. 
Pataska.r, Shri 
Patel, Sbri B. K. 
Patel, 5hr1 RajGshwar 

,, 
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Patel, Sndmatl Maniben 
Po.tcrla., Shrt 
Pa.tU, Shrl Kana.vs.de 
PntU, Shr! H. JL 

ra•n, Shri st�ankargR-oda 
Pin"ar, Shri Y. P. 
Ptlln.11 

Sh.rl 1'banu 
Pocker Saheh, Shri 
Prabhakar, Shri N. 
PTMA.d, Shri B. S. 
Rudh.a R.am,,n, Shri 
Raghnbncluui, Shri 
Raghuhtr !=lnhlli, Sbri 
J h1,dlul.iir Stngb, Ch. 
R&gburam,'linh, Sb.ri 
:B,a.huuw, Shri M. H. 
Raj l\ah:uiur, Shri 
ltam Das, Shri 
Raro &trau, l�f. 
R&m Su bhl\J;t: SiuKb, Dr. 
Ramuuaud Shastri, Swami 
Ilamas:1-mi, Shr 1 M, D. 
R.u.ruuseshaiab, Shri 
RamMwnmy, Shri P. 
.Ru�wamy, Shrl S. V. 
Ranbir Ringh, Ch. 
Rund.ti.wan Slngh, Shri 
Rane, Shri 
Raujtt Singh, Shrl 
Rao, Dlwo.n Raghavendra. 
Raut, Sbrl nhoJ;\ 
Ilumi, Shii S. K. 
Redd1, Shrl llamachand.ra 
Reddy, �hri Jana.rd.bun 
Risboug l{elshlng, Shri 
Roy, Shri n. N. 
Rup Narain, Shrl 
Sahn, Shrl Rum�lrnar 
Saigal, Snrdar A. S 
Sakhare, Sbri 
Sakscna, Shrl Mohanlal 
Sama.ritn., Shri S. C. 

Acbalu, 8bri 
n .. n. Sbrl K. K. 
Chn.knt.vurtl.Y, Sh.rtrnatl Renu 
Cha.tterjcn., Shri Twha.r 
Chattopa.dhyaya., Sbrl 
Chowdary, Shri C. R. 
Chowdhury, Shrl N. B. 
Das. Shri B. C. 

1�  DECEMBER 195.! 

Sangann11., Shri 
Sanl.nra:pandian, Shri 
Sann:ih, Q,hri 
Sntish Ch:mrlrn., Shtl 
&l.t)1aw1\di, lJr. 
Sen, ShrJ P. 0. 
Sen, Shrimn tf Snsbama 
Slmh, Shrl R. n. 
Shnhnawuz Kl1ao, Shri 
Sl1arma, Pnnllit .Halkrlslma 
Sharnm, Shri K. R. 
Sharma, Slu:i lt.. C. 
�lwstrt, ran1iit A. lt. 
Shastrl, Shri B. D. 
Shastri, l',hri TI. N. 
Shivunanjappa, Shri 
8hol1h11. RIUll, Slui. 
Shukla, r:rnrlit, n. 
8idlmnuujuppa.

1 
Shrl 

Singh, Shri J). N. 
SinrJ1, Sh.rl Bo.buoath 
Singh , !=<hri G. S. 
Sing.I i, l'3hrl lJ. ·p. 
8ingl1 , !-1.hri L. ,f.• 
Siugh, Shrt M. :N. 
�ingh, Shri lt. )J .  
S1I11.thal, Shrl S. C. 
Sinlm, Dr. S. S. 
SJuba., Shri A. 'P. 
Siubu, Shri AnlrudhR 
Sinha, Rhri 'R. P. 
S1J1bn, Shrl O. P. 
Siuba., fihri :Jhnln.n 
Sinha., 8h.ri K. P'. 
Rinha, Shri N. "P. 
Siub.a, Shrl S. 
Sinha., Shri Sn.tyu .N' arayan 
Sinb.i, Sh.rt Sntyendrn. Nn.myan 
Slnlw, Shrim1�ti 'l'1:U'kesbwar1 
SinhRAAn Sinp-h, Shri 
SlvtL, Dr. G,u,"'aUhttra 
Sn:it.'l.k, �hTI 

NOES 

Du.saratha. lleb, :$ur1 
M11kPriP£', Fohri ll. N. 
Na•11bi>1.r, Sht'l 
� a.nadns, Sbri 
�arasimha.m, Sbrl �- Y. L. 
Nnynr, Shrl Y. P. 
PUIIDOQ!je, Shri 

(Second Amendment) 
Bl!! 

Sod.hill, Shrl R. C. 
�oma.na.. Shri N.  
SulJr.1.hmanyam, Sb.rj 'X. 
Sunda,r Lal, Sb.rl 
Suresh Chnndril, Dr. 
Suriya PmHhad, Shri 
on tulll, Sbri Sivu.murthl 
Swa.minndlmu, Shrimatt .Amwu 
Swamy, Shrl N. R . .M.. 
Syed Ahmed, Shrl 
Syed Mahmu� Dr. 
Tancion , Shri 
'l'clklkar, Rhri 
'l'ewnl'i, Sttrdar R. n. S. 
'l'hiuunai:ih, Sbl'i 
Thomas, Shrl A. M. 
TJwari, Sbi·i \'. � ­
·n"arl, P:tndlt D. J... 
Tinuri, Shrl n.. S. 
'fiwn.ry, Panillt, D. N. 
'lrivatht, Shri R. V. 
Tri1mthi, Shri V. D. 
Trivedi, Shri r. M. 
Tud u, Shrl .il. L . .., 
Tulslda.s, Shrl 
T,·asi, Shrl 
t: padhya.y. Shil Sh.Iva Day l I 
Up1,1,dliyara, Shri S. D. 
Va.ishnnv, Sh.rl .1:I. G. 
Vaishyit, Shri M. D. 
Varma, SIU'l H. B. 
Varma, Shri 13. R. 
Vela.yuclbnn. Shrl 
Vtmkata.ra.m.1.n

1 
Sh.d 

Verma, Sh.rl RamJl 
Vtayalanka1, Shri 
Vjslnnmath Prfl.Snd.. Shrl 
Vyas, Slui Rudhela.l 
w·aghmare, Sbrl 
Wilson, Shri J. � .  
Wodeyar, Shri 
Znidi. Ool. 

R,ngl:ut valah, Shri 
Rao, nr. Rama 
R.w, Shrl Go11ala 
Rao, Shri P. R. 
Rao, Sh:ri P. Subba 
RM, Shrl Vlttnl 
Redd,·, ';hri T�wu.ru 
Saha, Slut Meghnad 

The motion was adopted. 

Mr. Deputy-Speaker: The motion 
is carried. by a maj ority of the total 
Membership �he House and by a 

majority of not less than two-thirds 
of the Members present and voting. 



R.-olution tt. 15 DECEf.tBER 1952 Fiv� Ytar Plan 
RESOU..-'TJO:i R£ FIVE YEAR 

PLAN 
TIie Prlae Nlalafer ... ¥1a�r ol 

.EK&enal � (811,t J .......... 
�Jan): I be1 to mov�: 

"Thu House tte'Ords la 1:-:nt'ral 
approval of the prindplcs, t.•l>jt"<"tl­
ves and pro,ramme of ,kvelop­
meot contained in th• �Ive Year 
Plan as ptt�n!d by the P1anain1 
Cornmisdon. 
In movin1 this resolution. I have a 

feelina. ftrst of all, of the st:i&t' of a 
jc>urM7 beinc rompleted. of a tluty 
done. and ii I may say so. wt•II clone. 
and at the same tlme I ha\"l" auoU,er 
and mott po�rtul sensation of a har­
der duty and more ditlk-ult work 
ahead. of another -journey immediate­
ly to be undertaken. becaua uhima­
�ly tht'ff are no restinc plat� in the 
�7 we have undertaken 

So far AS th.is prt'sent Pl,n is c·o:,­
�med. it may be said to tu,Vt' had its 
�inn.in& in pttJ>aration wt.en the 
Planninc Commission ftr,;t r:une into 
ftisten�. Of C"OUJ'W, muc•h thuu1ht 
had been &iVftl to this �.,e.stion of 
P\aanm, ID JDdia eND prnloaal;r and 
diJlcuuiom had ta.kn plac-e in Uus 
VffY House or the Parliament bt'fott. 
But this particular attempt waa bepn 
when this Plannin& Commiasi•>n C"Atne 
tnto exlsten� two and a half years 
ago. No,r.. �aps. I may srJE"ak In lhi.s 
matter without any ol!ence apinst 
modmy. because my own «.•�nectlun 
with the Plannin& Commialon, thoueh 
Intimate. nevertheless.. was one in 
which the bunlffl of work Ml li(hlly 
upon me. Others carried the burden. 
and therefore If I may pral• that 
work. I do not pral,e � or what 
I have don. in ttlar 1 to It. TheTefore 
I said I can speak a Uttle r.,cre freel7 
about that matter than if I had r,�lf 
been poaibly a recipient of tbat 
-pralle. 

1'lil Plannlne Commialon. 1,nd u 
:9Urb tbe staff of the Plannin1 Com­
mluioa when J say tbe .iaa. I t. 
rlude all tbe ....,_.. of It.. wtlatever 
tbrir deoee or lt.atus ml,tlt t.-bave 
worked wry hard. Vff'Y _lJIUdentlou­
ly, Yf!r7 � and with tlOmethlnl 
of tt,,. M"Uaadm1 spirit. In preparln, 
tba. Plan. 

I should like. therefore tu pay m7 
tribute to u.n. not men17 llD anPO 
tribute without knowledae hut wttJi 
due knowled1e of what they haw 
done. And tbal. it I ma7 187 IO, need 
not neceaarUy have any relation to 
what 1n ma7 ..,_ or disqne with 
arn· �-.rtJcular chapter or pertkular 
par1 nf fl-� Report, Tha. work WU, In 
P. •"!t�. the flnt of tta kind, certainly 
�he ftnt of Its kind 10 far H we wen 

ronrerned. and I Uiink we miii}lt JUAti­
t\ably aay that In this particular coo­
t�xl it w:-s the first ot ita kiud any­
where. Yt ,. .:oow very well, uf cuur1oe • 
that planr.: 11 became well known ancl 
rather fau1.011ablt' ever since oVt'r 20 
years ago when the ftrat Five Yeur 
Plan of the Soviet Union 1:sme into the 
fteld and was much talkt'll r.bout . 
Groclually plannln1 beC'amt" a fl i,ular 
subject for Pt'()ple to talk 1·bout. 
thoullh very often lho8t' , who tr.lked 
about it. taikt'd perhaps w1tho11t n•11lly 
understandln1 what they were talkin1 
aboul. 

What I mean is thi.i. PC'('iple talk 
about plannln& aomt'tlmes In limited 
spherH. Of C'UUr�. �ett can be i,lan� 
i"- for a nation. it Is somethln1 int\ni­
tel v mon- than that plannin1 In blta 
and spurta here and there. It � an in'<'llraled way of appro ... t:hma th11 
quutio:1 of a nation'• manifold at·l1v1-

· . .,..,Y ,. B.,r'the dlfferen� in the way <.f 
.,- our al'f)roat·h and the way d •be old 

So\'ll't a?proach-1 am not romp11rln1 
• the two. I am merely mentioning U-

has bt'en a <"t'rtaln differen!"t" In our 
' objeictlves. IOfflf'what. thoup not Pff­

hapa so sreat ult :matel7 as masht be 
thouaht. but much mo� IO In the me-
thods adopted. And in \'lt'W of the fact 
that we function under a uffl\ocratlc 
se,t up ,-:hit-h we have dellbentel1 ad• 
--�tt'd and embrlnecl ID uu.r ConstJ�u­
tlon and in thla Parliament. nutura:ly 
anv t:>lanninl that takes platt mu,;t be 
within that ,et up and no Plannln, 
Cnmmlsslon hu any rlaht to ,o about 
produdn1 aomf'thln1 which hH no re­
lation to our Con1tltutlon or the 11et 
up under whlC"h we att tunt:Uonlnc. 

Now. that puts �rtain 11df-lmpoNd 
llmitaUona on a plan. but l would Uke 
to say that thote llmJtatlonl •tt not 
ftnal llmltatlon1. And I do not think It 
would be dpt to ..., tbd .... dlmoe­
raUc functionln1 necNArl17 puta any 
limit.lion• at all. It may rrue the 
way a little more dlfflcult: the piue­
dure adopted may be a little mott 
complicated. But a democratk � up. 
properly worked. 1hould l)ffmJt nf •117-

= that we detlre to be d,,ne. And. 
blly, that. I ,uppo,e, 1, th• JustJ­

ftcatloD of that demO<Tatlc let up, 
apart from olh,!T jutrtlftcatlons. that 
what it does. rven thoup It 11,qht tan 
a little mor. time. It don perhape 
build on more ftrm foundation and In 
partlcvlar. It builds on a rnunf!ntlon of 
an DIITldual. wt not •tbtl7 ...... 
tin, the lndtvldual. Howev.... that ls 
not a point I wish to labour. � hat I 
wish to Aa7 Is that a(ffJ)Unt the df'­
fflOM'atJc wt up a.,d IIC'N!Pttn• the fun<'­
tfnnlnir nf tht1 Par11amfflt �.. we 
lnUlt comldlr t!m Pia. GD that bull. 
We han made a Constitution and we 
should abide by that Col).tltutlon. 

--
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Nevenbelell Jet U not be N.1d tbat times sup1:r:;litior.s an:.! ;;;.. t!oolts whic.-h 
Uult <.:onaututJoo, every part of it, come in the way of proe,ess. We haive 
every chapter and corner of it., ia to deal even, 11 1 may say liO w,th all 
1unh:min1 that a so sacrosanct that respect, with the retormer of yester-
it cannot be chan1ed it the needs of day who u; a conservative t.c,day, the 
&be countr7 or tM nation ao dllire. UD- revolutionary of yesterday fc..r&ettinl 
duu1Jtea1y it can be chanaed wherever tbat toda7 la dUllenDt from �. 
nec�s11ary, not lithlly but after full In other word&, we bad to deal with a 
thou&nt, if it is tnou1ht that that part dynamic and live liituati.,o. ever 
of the Const;tution comes in the way chan&m&. whlcb could not be resolved 
or tue nation's pro1ress But, 1eneral- b7 any dopna. whether of reli&ion or, 
ly speaking, we have to plan in ac- 01 ecouom1c or, of anylhin&: else . 
.cordanl'e with that Constitution. 

Now this Plan was produced, or ra­
ther the parent of it-the Draft Out­
line--wu placed before the c oun,ry a 
UtUc over II year aao and p!aC'e(! be­
fore this Parliament also. and it was 
approved 1enerally by P&(_liarnent then 
and lt has been the subject of appro­
val and criticism and. to � sli&ht ex­
tent. condemnRtion in <.-ertain part.a 
but much more so of approval general-
17 al I over tM eountry durtac 11111 
year. And the Plannm1 Commwioa 
has proftted greatly by that criti<'iam 
and t-ven by the partial <.'Ondemnation 
of parts of the Plan. that nas bttn 
pla� before it. I doubt if lh<'re bu 
been creater consullation of vr.rious. 
not only organisation�. narties. Stntes. 
but oplnJona. vlewpolnta etc. I doubt If 
there has been a 1reater c.:>;uultation 
of the various elements l!!lll go to 
make up the nation's Ute anywhere la 
this matter than we ha� hnd in this 
particular Plan during •he lPst year 
and a quarter. In that sense. there­
fore. it micht be said to be n·J! the pro­
duction of five or six members of the 
Plannlnc Commission. IJut r.,ther c1 
Joint effort ln which a larte oa� of :.he 
nation ha, taken part and. therefon-. It 
repre,;t'nts somethin1 much !""lore than 
tM oplniom ot the members of the 
Plannin1 Commission. They had to 
deal with a very difficult proble-m. Of 
course. the count" is b[I. Tmt. i•part 
from the bi,nes11 of the �oun:ry. we 
had to deal �:Ith a federal ,;•.n•<·tl.•re-­
tbe Centtt And th� ,real :,tale... and 
the various States also divided in 
varlou, de,reea. We have to deal with 
an @CGDomy which Is in many ways a 
ver, baC'kward @CGnomy. We have to 
su�r the coruiequenc-es of past arts 
and many thln1s that have bapl)f'ned 
In the past. w� have to deal with a 
new .roclal consdousness which Is VffY 
desirable. We have to deal with sre•t 
ambitions. which we all !h&ne. to pro­
,reas rapidly and we have to deal "Aith 
limited resources to tur+.her tboee 
great ambition,. We have hat! to. and 
have to. deal wtth. lookln1 .at the 
world In a period of storm and trial 
and crl1l1 and chanse. and ,enerally 
speakln,, dlaa,ter round the C'Offler. 
We have to deal In India often enou1h 
with thlnkin1 ln old ruts. "'Ith some-

Apart from that fact. when 7ou 
deal with a 1reat country like India, 
7ou have to deal with India only and 
not with any other country or the 
conditions that exist in any other 
country an-1 try to repeat them here. 
Of course. there are certain princi­
ples. certain ideals. certain objectives 
which hold for various countries. 
whkh hold for variou. a,tes too; they 
do not chan1e. India herself bu r� 
presented various principles of that 
type and I hope she will hold to them. 
while, at the same time, I hope and 
say that with emphasis, that she 
will Jive up a larJe numbft of su­
perstitions and evil ways of old which 
have impeded her arowth and wbicb 
a� taken advantage of even today to 
divert people from the principal sub­
jects that we should consider here 

�. for all this amai.um and variety' 
that we have in India. we have to 
lorm a plan for future pro,rea. 
And. when I think of this for a mo 
ment. I foraet these two heavy and 
fat volumes of the Report of the Plan­
nin1 Commission and something much 
vaster comes before me. the mi,hty 
the�e of • nation buildin& itself. re­
makmc itself. all of us working to­
tether to make a new India-that is 
a bil job-all of us workln1 to1etlrer 
not abstractly for a nation but fo; 
the 380 million people as individuals 
or as groups goina ahead. 

In fact. we are tryinl to catch up as 
far as we ca9 with the Industrial Revolu­
tion which came long yean a,o in 
western countries and made sreat 
chanaes in the coune of a century, 
or more, ..-hlch ultimatel7 has branch­
ed off in. two directions from the same 
tne. if I � aa:, ao. tbe lwo dlreo­
tlons at present beinl repreaented i the very hilh deeree of technolo­

cal development represented by the 
nlted States ot America and other 

represented by the Soviet Union. 
branches of the same tree even thou,h 
they might quarrel wltb each other 
Now, th.la Industrial Revolution bu 
a lone history in the put and we are 
apt to think in terms of European 
history when we look at India. Wh7 
we should repeat the erron of the 
past Is not clear to me. Obvloualy 
we have to leam from the put and 
avoid these errors. 
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(Shri Ja,,;abarlal Nehru) 
Now. we talk iD terms of lndu8-'J· trialisation and it ii obvious to me 

· \bat we have to induatraaliM 1Ddia 
u npklly u poeeible. And. wt.a 1 
u. the word ·mduatrialiae' l ind.ude. 
of course. in it all kinda of lnduatry, 
�. middlin&:. small. villaae and 
cottqe�Tbe biaeat step that we 
can t� ic the induatriaUutlon 
of the t·ountry can absorb only 
-t,• all)' rnmputatinn vnu Ilk� 
sma:1 par& or the popuJaUon of this 
eountry in the next ten. twenty or 
e\'en thirty 1ears. put it whalevH )'OU 
like. Yet hundnods of mUaom re­
main over who will be employed 
chicfl.Y in agriculture but who. al90 
have to be employed in smaller In­
dustries. in C'Otta,e lndustr� and the 
like. And. thcrdore. th� importan<"' 
of villqe and cotta1e industries. l 
th:nk. the areument that often takes 
place. the argument of bil industry 
tlff311& rottaae industry and vtlla,e 
industry is rather m�nceived. ;. ·f 
have no doubt at all that •·ithout the 
development or major Industry in this 
countr1. we cannot raiM our 1evels 
of existence. In fact. I will IO fur­
ther: We c:-annot remain a fre<: ooun­
try bec:aUR certain thincs are ...,,.. 
tial to freedom: Deffflce--leave out 
other tbinp-wbicll if we do have. 
we cmmot nmala a tr. coaab7. 
Therefore. we have to develop indus­
try in that major warJfbut always 
nmemberin, that all Ufe'development 
of industry in that major way does 
not b1 itself so'.w the problem of 
the hundreds of millions of thia coun­
try and we haw to inettUe the anal­
Jer villa,e industry and cottqe lo­
dutry in a bis way alao remem� 
that in t.ryins to develop industrJ, 
bit or small. we do not for1et the 
bwnan factor. We are not out mere­
ly to 1et more mone1 and more 
production. We want not merely 
more Dl'Oduction but ultimately we 
want &etter human bet.no ln tbia 
country with peater opportunitlea 
DO\ only economic and the rat but at 
other levels also. We bave leeD In 
othff countries that economic srowUr 
by it<Jelf de>N not ne<:"MUrily mean 
human ,rowth. does not neceaarll7 
mean national arowtb. So. we bave 
tt, kl!'en tllf!< oartkular picture and not 
think · that the ,rowth of the nation 
com� mnd1 from the abouttn1 that 
takes place In the market places and 

, the stock exch,naes of the country. 
t So. to balan.re all theH. to produce 
· some kind of inte,rated plan for the 

flC'onomh' «rowth of the l'Ountry, for 
the grow1h of the tndtvfdual, for 
sreater opportunltle9 to ewry Sndlvt­
duat. for the ereat"' freedom of the 
count!')', you have to do all tbt, within 
the fra?QeWor11: of political demoaacy. 
Polltlcal democracy, uttlmatet:, of 

coune, will oDly ;: :Jtlt., ·ttlell or be 
juatiAed if it �\W 11a producin& 
l.beee naulta. ,;__1t it doel not. po11u;. 
cal democr� ·will yield place to 
eome other form of economic or 
IOcial atructure, doll not matter bow 
much any of ua like it or not. Ul­
timately, It ii naulta that wW decide 
the fate of what auucture we ma.:, 
adopt in thi• country °" in 8ll7 coun• 
\rY of the WOl'ld. When we talk of 
political democraC"y we must remem­
ber that it la ceuina to have that 
partiC"ular sianHkao<:e which it bad. 
say. in the 19th cenlul')'. PollUcal • 
mocracy, if it la to bave 8117 me&D­
i.nc must ,raduaUy, or, if )'OU like. 
rapidly lead to economic democraCJ'. 
Without tha� if there is grat inequa­
lilv in the "'fount!')', all the political 
dem(J("racy and all the adult auffr ... 
in th� 9,•orld dON not brine about the 
real euence of democraey. There­
fore. your obJ«Uve bu \0 be-call 
it ttonomk demO<Tacy, QJ1 lt tlle 
puttin1 an end to all these ,reat cliff� 
renl"et between clus and c1au-tbe 
brinaln.: about of more equality, and 
a more unltar, soci�y. lo other 
words. it haa ,raduaU, to put an eod 
to the \•arious claues that aubelst and 
ultimately df'velop Into a clu.�lesa 
!'OCict) . That rr.ay be a Uttle far off. 
l do m·t knn•.,·. But you must keep 
that ln vi"". 

Now, it la clear that fou cannot ap. 
pro.ch that by way o conflict and 
violenc-e. so rar as this country la 
concerned. We have adueved mall)' 
thln.i:s by wa.r of peace and theft la 
no partlcu:ar reason why we should 
live that up and 10 into violent me­
thoda. Tiu-re ls a "-ry partiNlar 
reason why we should not do so be­
cauM I am quite convinced that, bow-
9"1' hJth our ideals ml1ht be. and 
our objertivee. U we lJ'7 to aolve them 
br metMda of violence. it will delay 
matters Yff1 areat)y. lt wm help the =wth of the very evil• that we are 

btin, a,atnat. India la not only a 
b couob7. but a Yaried OOUDU'J', ud 
if anyone takes to the sword. h• wW 
Inevitably be met b:, the sword of 
someone el1e. Therefore. it become11 
a eluh between sword9. or violence, 
and an the llm;ted enerirtes of the 
naUon are deq,royed ln that process, 
or ,reatl:, lessened. 
l ..... 

/. Nnw. the mP.thod of DHceful oro­
'"'"11 I• 11 mP.thod ultfmatel:, of d�mo­
rntte procress. But keepln,r In mind 
the ultimate aim of d""'OM"atle 
thnutht. It 11 not enou,h '"" , •-: ti) ••:'!" that we have ,tven vote to all. an,. let the !'Ht !'ffl1al.n. The ulttmate 
aim ts C!«!onomlr '1t>fflocr&cy. The ul­
tfmate aim f!I rruttin,. an f'nd to thete 
,mt · dlfferen<'ft beh11en ttre rft'b 
and the D001": the people who have op­
i,ortunttles and tbOfle who have none 

• 
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or very Utlle. That must be kept ill 
mind. In the ultimate analysis. every­
tbinl that come1 In the way of that 
aim muat be removed-nmoved In a 
friendly way; removed in a co-opera­
tive way; removed by State pressure; 
removed by law-becau.e nothinl 
should be allowed ultimate� to come 
in the way ot your achievina that 

aoclal obJedive. �-· 
�- A!lo. a plan of this type is not 
merely the puttln& up of a number 
of factories here and there; not m... '. 
ly showing creater production here , 
and there-which la DecellU'7, of : 
course--but somethinr more with a : 

. deeper sipiftcance; somethm, aim.ina 
\at a certain kind of structure of � 
clety �t you want ,radually to de­
velop . .  '!('Of coune. you and I cannot 
Jay dbwn what will ba_p�n or what 
the next 1eneration mleht do. You 
and I cannot even say what the next 
1eneration will be like. In these 
da.1s of very rapid technological ad­
vanc-e. no man knows what the world 
wculd be like st'me time henC'e. We 
ar0 terhno1ogically backward. There­
fore. sometimes when we discuss big 
probl�ms . . we discuss them-if I may 
so:,· so with all respect-in a rather 
.static way. for1ett1ng that the very 
.Jl'OUDd �nd!meath our feet ls cha� 
rng or s.1ppmr :i,Vl\y. Unless we move 
with It. we may tumble over or be left 
bthlnd. The enormous pace of tech­
noloekal ad,•anre C'\"C'r sinrr t1•,;- T�­
dustrial Revolution Is aenerally known 
and apprl'<'lated. but nevertheless we 
are not emotionally aware of what is 
happcnlnr from day to day, and it 
may well be that In the course of the 
next ten years. or twenty years, or 
more. thl.s technological advanc-e 
mlcht t'han1e the whole aapect of the 
thln11 In the world. and that affects 

thr life of human beings tremen­
rin11�lY. Tt iiff�<'ts their thinking. It 
aft'N·ts tht>ir economic structurt. It 
"'"<•<'t.s t.heir social structure. Ultimate­
ly. It aftects their political structure 
ahn. Anythinl may <'ome. We can­
not hind the future. .For the present. 
we havt' to deal with facts as they 
are. 

But I mention these broader factors. 
10 that our mind must have that 
dynaml<' quality. that quality of vision, 
that revolutionary quality which not 
only the average laymen, but even 
our e,coerts-whcther they Pre ec� 
nomlata, or even plannen-lack. Tbe1 
hn"t" become very static In their ap­
prn,,.h. l do 'lot see this mighty 
<'hnr,�e. We talk of revolutions and 
think O<'rh,.ps that a revolution ls a 
process where you <'an break each 
()ther's head. Th:tt Is not a revolu­
tion. It may be or may not be-that 
Js a side !!how. Good or bad. a re­
vol utl,,n Is somethlnt which cbantes 
fun,fam()ntally the struC'ture-politlcal 

and c:onc:nlc-of the society, so that 
with this bacqround we have to take 
Into consideration this first attempt 
of oun to make a plan. 
• Naturally, it is not i,ertec!t. I do 
not claim perfection. Perfection is a 
bic word. 1 think that it is quite 
eaq to pick holes in it. It is quite 
easy to demonstrate that it is wrong 
somewhere or not ri&bt elsewhere, or 
that much could have been done. or 
somethinr which could have been said 
hu not been s· :i, or that something 
which nee<J n,;: have been said bu 
been said. and so on. All this can be 
done. and no doubt will be done. I 
have no doubt that after it has been 
done. the Planning Commission it.elf 
may like to profit by what has been 
said. But look at it in this broader 
context and not from the point of 
view of more criticism. This is the 
ftrst attempt in India to brine thia 
whole picture of India-agriC"ultural, 
industrial. social, economic etc. etc.­
into one framework of think�. That 
is a very important tbtnl, and I say 
,,�· ,:,·,.,� If that thinking is wronc 
partly here and there-even then, it 
is a tremendous thine attempted and 
done. It has made not only those 
who have participated in it. not only 
Mt?mbers of this House who have to 
dPal with the�e big matters. but to 
some extent the ,..,.hole country "plan­
ning-conscious". It has made them 
think of this C'ountry as a whole. be­
cause l do th:r.k that one of the big­
et'st things in ,his count�· at present 
is for m: to r.:ake the C'ountry which 
is politically t:nited and which is in 
many other ways united but which is 
not yet mentally and emotionally uni­
ted to that extent to be united in that 
rei::�t also. We often go off at tan­
gents. whether they are• provincial 
tan11 . ..,,.!-, whether they nre co'1'1munal 
or relegioua tangents, whether tb97 are 
<'::!Ste t::ingents. or \a:hether they are all 
lcinds of other thin�s. We do not 
have that emotional awareness of the 
unit:-,· of the eou:i�ry which we should 
have. It is pl:-·rnin� and viewing 
these prob!ems as a whole that will 
help gre11tly in producing that emo­
tional awareness of cur problems- a1 
a whole apart from our separate p'ro­
blem!l in our villages or districts or 
even provlnC'es. Ther<>fore. the mere 
act of this plal"ning. the mere act of 
having aporoarherl u, '!' question ln 
this way an<i proch1C'f'<i a reoort of this 
type ls something for whfrh we might. 
I think, congratulate ourselves. 

Rl'member this. When we talked 
about plannlnr two or three years 
ago. oowerful voices were raised 
ualnst !t. The Idea of planning. to 
some people. was just help:ng indus­
try, by let us say, tariffs or glvinl 
them money etc. and leaving It to 
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them to do what they like. They did 
not like being controlled in any way. 
While the essence of planning is this 
broad picture of some kind of con­
trol o! the whole economy of the 
country. 'this Plan talks about a pub­
lic sector and a private sector. But 
t.he Housf' must remember and every­
body should remember. that the pri­
vate sector is going to be a control­
led sector also. not of course to the 
same extent, but it will have to be 
a controlled sector in many ways and 
an increasingly controlled sector as 
time goPs on. It may be controlled, 
of course. in regard to the dividends 
and the profits that it makes but it 
will have to be something mo

0

re than 
that. because we have to control the 
strategic points of the economy of the 
country. and this report-rightly I 
think-is cautious about many 
matters. But if you read it carefully, 
you will find that it has stated what 
can be done and what should be done 
without definitely saying "Do it. be­
cause it has left the door open". Take 
important subjects like banking and 
insurance. They are highly impor­
tant in the economy of a country. 
Strategica:ly, they must be controlled 
in any economy. Well, how to do it, 
and what to do etc. have not been 
dealt with, because the Plauning Com­
mission did not think itself justified 
in laying down the details. But if 
you read the earlier chapters of this 
report. the Planning Commission has 
said that these are important and 
these have to be kept in view and 
steps will have to be taken to bring 
them iu some form or other under 
control so as to flt in them more and 
more within the purview and sphere 
of a controlled economy. 

Sc. th:s Plan suggests something 
definite to be done and also suggests 
many other things which can be done 
anu :;ll01Jld bt! done, but it does not 
JlO into details as to how it should be 
done or when 1t should be done. That, 
of course, can be done during the 
period of the Plan. and not afterwards, 
because after all the method of plan­
n:ng or the method of working out a 
plan is ultimately the method of trial 
and error. The best of us can only see 
dimly into the future. if at all. We 
can proceed by analogy, We can 
proceed by past experience. But, ulti­
mately. vou have to deal not with 
steel and cement and things that you 
can mE'!a:.ure. but you have to deal • 
with :11l0 million individual human 
hein�s · in th' s country. each different 
from the other. 1' 11 the statlstlcians 
In the world and all the economists in 
t.hP .'world r�nnot sav what a multl­
tua� of individuals may or may not 
feel. or may or mav not al'l. You 

have to proceed by the method of 
trial and error. I have no doubt that 
w,\en the time comes for a second 
Five Year Plan. we would be in a 
far better position, and on far firmer 
ground. because we would have gone 
through this process of thinking and 
what will follow from it. Apln. the 
proces� of working and trying to build 
accordina to this Plan would have 
been there. and we would have learnt 
much bv it. The second Plan there­
fore will be a much more effertive 
and far-reaching Plan. based on 
greater knowledge, and derived not 
from theory but from practice. 

Now. remember this also, that we 
call this a Five Year Plan. but two 
vears out of the five are over. There­
fore. it really is a plan for the next 
three years or so. Wt? st:>rted with 
this Plan under certain limita lions, 
because we had to accept what was 
done. We did not start from scratch. 
We had to accept them. Our re­
sources were tied up with things that 
were done: we had to accept that 
-0aturally. and with the balance of 
resources left we had to deal with: 
the next period. 

So that this Five Year Plan is part­
ly in action and it would be over in 
the next three ye:irs or so. Also re-

lli

mber that ;rt.his Plan is essentially 
f I may <1 'say sci--� preparatory 

,/ an for greater and more rapid pro-' ess in futurP. As I !'aid, the second 
ve Year Plan. if we build our 

1 foundations well. could proceed at a 
much faster pace. or rate of prosress 
than we have indicated here,.V We 
have indicated the various .l"'y)aces_ 
People calculate them in their own 
way. Some people say it is too slow 
a rate. Others ask: "Can you do­
lt?-it is too fast." It Is based on in­
telligent anticipations and calcula­
t.ions. If we ,•an better it. rertainly 
wp will try to better it. 

We talk about industrialisation. 
You will see in the earlier Chapters 
certain fi�ures 11re J?iven as to how 
much will go to industry. how much 
to uriculture. how much to social 
service. transport and the rest. In­
rtustry does not seem to come very 
well off in that picture. Agriculture 
takes 

�
eat deal. As far as I re­

y.nembe Irrigation takes a very big 
) · sum. · e attach the greatest impor­

tance to industry, but we attach, if I 
may say so. greater importance in the­
present context to agriculture and 
food. and other matters pertaining to­
agriculture. because if we do not have 
our aificultural foundation strong 
then the industry we seek to build· 
will not be on a strong basis. Apart 
from that fact. in the country as ft 
Is situated today. if our food front 
cracks up everything cracks. So, we 
have to keep a strong food front; we 
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dare not weaken iL If our qricul­
ture, as we hope, becomes strongiy 
entrenched and is in a 100d way then 
it becomes relatively easy for us to go 
faster on the industrial front, while 
if we try to go faster in regard to our 
industry now and leave agriculture 
in a weak condition, we make in­
dustry weaken still. Therefore. first 
attention has been elven to a,ricul­
ture and food and I think it is quite 
essential in a country like India at the 
present moment. 

.,� ..,.· 
· · · But even so, certain basic indus­
tries. key industries, have been 
thought of and brought in. The basic 
thing even tor the development of in­
riustry is power---electric power. You 
rannot develop industry. or anything, 
1:n1ess you have adequatfJ power. You 
ran judge the progress made by any 
rount.ry oy how much electric power it 
has. That is a good test of the grow­
th of any country. Now. we wilJ 
get electric power by these various 
hydro-electric schemes. river valley 
schemes. muUi-purpose schemes and 
the like. 

I do not propose to go througtr these 
two big volumes in my preliminary 
remarks. I have no doubt that hon. 
Members would be studying lhem 
with great care. and make their sug­
gestions in the course of the debate. 
If I may suggest with all respect. 
the Chapters that might be studied 
more than the others and might be 
dealt with in debate more than the 
others are the earlier chapters which 
lay down the general approach. the 
principles. the objectives and the 
structure of the Plan-the first four 
Chapters and if you like a few others. 
The rest. though very important, is 
after all working out the details of 
that and no Parliament can sit down 
to work out details or prioritit:s. Par­
liament must lay down the objectives. 
the general structure, that we should 
follow. 
So. I submit, Sir, that In approa­

ching this question we should bear 
these �eneral principles and objectives 
in mi::d. We should determine the 
methods. If I may say so, or if you 
like. we have already determined the 
methods and we are working along 
these methods-that is the general 
democratic approach to this problem. 
Although this is so, I wish to make it 
perfectly dear what our conception 
of democracy is. It is not limited 

_,..., 

to political democracy. We do not 
think that democracy means, as is 
sometimes said in some other coun­
tries. what is called laissez .faire i 
doctrine in economics. That doctrine 
may remain in some people's mind 
stiJ. But as a mQtter of fact it is 
almost as dead as the nineteenth 

century which produced it-dead even, 
i.-i the countries where people talk 
p.bout it most. It is totally unsuited 
to the conditions in the world today. 
In any event, so far as we in India 
are concerned. we reject it completely. 
We are not going to have anything to 
do with it. 

That does not mean. of course, that 
the State is taking charge of every­
thing. The State is not, because we· 
have a public sector and a private 
sector. But. as I said, the private 
sector itself which we wish t-0 en,. 
courage must flt in with controlled 
economy. In that sense its freedom 
of enterprise will be somewhat limit­
ed. Now, in this context, I would ask 
this House to consider this plan. 

This Plan-I am not going into· 
figures-provides for two thousand 
and odd crores of rupees-about 
several hundreds crores more than pro­
vided for in the Draft Plan. There is a 
big gap between the estimate of our 
resources and the Rs. 2,000 crores It. 
is hoped that we may be able perhaps 
to find more resources. We may get 
i;ome help from outside We have 
got some already. Some hon. Mem­
bers have occasionally expressed their 
fear that this helo frorr. outside may 
interfere with our freedom as to what. 
we should do and should not do in 
this country. Well it is perfectly 
true that when in any mlltter ontt 
depends upon an outside authority, 
to that extent there is a risk. If we 
depend on outside authorities, let 
us say, to supply us with weapons or 
war for our army. well, to some ex­
tent, there is risk-whatever it may 
be. If we depend for our economic 
advancement �n other countries, well,. 
we are dependmg on them. And I am 
quite clear in my own mind that I 
would rather wish that our advance 
was s:ower than we become depen­
dent on the aid of other countries. 

Having said that, I really do not 
see why we should be afraid, providect 
we are stror:ig enough ourselves, or 
taKin,,r r.h:s typt- of aid from other coun­
!riei; wh'.::h obviouslv helps us to go 
more raoidlY ahead. There are so many 
things which we could do with that 
aid which we have to postpone with­
out that aid. On the one hand there· 
is a slight risk, not a risk of being 
tied down. but if you like to put it. 
a s1i�ht moral risk. or whatever risk 
you like to call it. On the other hand, 
it is for us, for this Parliament, for 
this country to be quite clear of what 
it wants to do and not al'.ow ourselves­
to be pushed this way and that way. 
After all almost every country has-

' 
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aone ahead with help in various ways 
from other countries in the past and 
I do not see any rt"ason why w.e should 
prefer not to take aid. even though 
that aid does not influence our policy 
.or our activities in the sli1htesL 

Sir, it is late now and this subject 
is a very big one. But I intended 
my remarks to be more of a pream­
ble to the consideration by this 
House of this volumineus report and 
not to 10 into the details. I have no 
doubt that in the course of this de­
.bate many Points will arise which 
will require dealing with, and my 
colleaaues or other Members of this 
House or myself may deal with them 
.at a later stage. 

But I would like to impress upon 
the House somewhat the feeling I 
have on this occ-asion. the feeling of 
<lealing with this grt"at theme of re­
making this c-ountry of uurs. that 
we are engaged in a tremendous 
task which requires not only all our 

, united ettort. but united effort with 
i!!lthusiasm and a crusader's spirit 
attac-hed to it. I have no doubt that 
if this House accepts this report in 
that spirit. 11mi when :ill of us go to 
our respective c-onstituencies and 
other parts of the country we j?O 

with this message from this House 
and from this Parliament. this Five 
Year Plan, and try to work it out, I 
have no doubt th:it thi� Plan from 
being somethin� on paper. you will 
see it gradually r'sing and taking 
el'fect in the country. And as you do 
this I think it may well be possible 
for us to over-reach this Plan and 
,go 'further ahead than even the Plan 
Commissioners have laid down. 

Mr. Deputy-Speaker : Resolution 
moved: 

"This HousP. records its general 
approval of the principles. objec­
tives and programme of develop­
ment. contained in the Five 
Yzar Plan as prepared by the 
Planning Commission." 
Shri H. N. Mukerjee (Calcutta 

North- East): Sir, before we proceed 
with ::i discussion of this motion I 
woulrl Uke to make a suggestion to 
:vou for your consideration. We have 
t.ried to go t.hrough the volumes of 
fhe renort suoolied to us as rareful­
Jy as we could, but we feel we have 
bad rather ·very short notice. We 
bave had a full legislative pro­
·gramme throughout the week and 
this has made it rather difficult for 
us to study what we wish to study 
in thP. short compas� of time which 
·is allowed to us. That ls why I sug­
-gest that we ·mav have at least four 

.Five Year P&an 

days �or discussion of this report. 
that means Tuesday to Friday, and 
also that, if necessary, you might be 
pleased to adjourn the disc-ussion of 
this till tomorrow morning so that 
we may be better prepared not on!y 
to consider what we have already 
read but also the remarks made by 
the Prime Minister. 

Mr. Deputy-Speaker: So far as the, 

number of days is ·concerned. even 
.at the outset. anticipating that a 
number .:if hon. Members would be 
interested in takin& part in the de­
bate. I agreed to the House sittina 
Jrom 10 A.M. to 6 P.M. with the usual 
interval for lunch. At present it is 
scheduled to IO on for the 15th, 18th 
and 17th. As we proceed let us see 
what the progress is. I am sure we 
will be able ...• 

Dr. S. P. MoolrerJee (Cakutta 
South-East) :  18th also. 

Mr. Deputy-Speaker: Originally it 
was fixed for the 15th, 16th and 17th. 
That was the time that was pres­
cribeci. We have given to ourselves 
one more day at the rate oi nearly 
two hours a day. about one extra 
hour in the morning and one hour 
in the afternoon. 

Shri A. C. Guba (Santlpur): On 
the previous day the Prime Minister 
was ..igreeable to four days. 

Mr. Deputy-Speaker: The extended 
periods put together give us another 
,fay. Therefore this programme will 
stanrt till the 17th. Let us see the 
progress. 

Shri Jawaharlal Nehru: So far as 
we are concerned we should like--1 
understand that the latest date up to 
whieh this Parliament session is to 
go <1n is the 20th; it will be difficult 
to go beyond that-we should like 
two dear days, 19th and 20th. to 
finish up some imoortant legislation 
pending. Apart from that I am in 
your hands and the hands of the 
House. You have already been good 
enou�h to extend the hours of sitting. 
If necessary. and if the House ag­
rf'es. w!! may dron the .Question 
Hour. to discuss this problem. for 
:i day or two. 

.t• � lion. Member: It is a very 
good proposal. 

Dr. S. P. Mookerjee: The Prime 
Mlnist · - sa�·� he would like to have 
two c!;,ys hr the other legislation. 
Then this debate can continue till 
the 18th evening. That he can eastl• 
agree to. 
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Sbrt Jawaharlal Nehru: Yes, as a 
matter of tact what you. Sir, said 
was, I belitwe, that after a couple of 
days you will decide. So far as we 
are concerned we are prepared to go 
on till the 18th. provided it does not 
go beyond the 18th. 

Shrl B. N. Makerjee: The JesJlla­
ti ve programme still outstanding is 
not of a particularly considerable 
r.haracter and ir: one day or one and a 
halt days at the most we can dispose 
of it. 

Mr. Deputy-Speaker: We can con­
sider. It will be not beyond the 18th 
in any case. 

The House now stands adjourned 
till 3 P.M. 

The House then adjourned for 
Lunch till Three of the Clock. 

The Houtse re-assembled after 
Lunch at Three of the Clock. 

[MR. DEPUTY-SPEAKER in the Chair] 
Mr. Deputy-Speaker: There are 

some amendments tabled to this re­
solution. I find some of the amend­
ments are not in order. Others will 
have to be moved. The first two 
amendments standing in the name of 
Mr. Vallatharas are as follows: 

(i) That the consideration of the re­
solution be postponed to the next 
session; and 

(ii) That for the original resolution 
the following be substituted: 

"This House is of opinion that 
the Report of the Planning Com­
mission be circulated for the 
purpos� of eliciting opinion 
thereon by the 31st January, 1953." 
Why does he want this resolution to 

be put off? 
Shrt VaJlatbaras (Pudukkottai) : It 

r.oncerns the entire nation. An ex­
oendlture of 2000 and odd crores has 
to be met by the people themselves. 
The scheme .is brought for the first 
time. Two years and more have been 
t:iken for draftin.rl the oriJ?inal Draft 
Plan. Subsequently 18 months have 
bet'n taken. There has not been a 
sin�le attempt on the part of the 
r.�vernment or any political bodies 
just to go about the nation itself 
direactly and explain what the Plan 
fs. The people do not know what the 
Plan is. 

Mr. Deputy-Speaker: I have heard 
the hon. Member. This is dilatory 
in character and I will not allow 
these amendments. The Dra'ft Plan 
was issued long ago and there was a 
357 P.S.D. 

discussion on this earlier on the 
floor of the House. This is a flve 
Year Plan. The object of submittinf 
a Draft Plan to the House is only to 
enable not onlv the Parliament but 
others also to discuss. As a matter 
of fact. this was discussed by groups 
also elsewhere. If this is to be dis­
cussed there must be another Five 
Year Plan and it is endless. The 
Draft Plan was discussed long a10. 
This is dilatory. I rule both these 
amendments out of order. 

Hon. Members who want to move 
t.heir; .amendments ma:Y move them 
now. Those who are not here. I will 
treat their amendments as not navTrit· 
been moved. It any particular por­
tion of any amendment is not in 
order. ' I will reserve my right to 
rule that portion out of order. 

Sbri Vallatharas: I beg to move:: 
That for the ori�inal resolution the­

lfollowing be substituted: 
"This House is of opinion that 

the policy and the plan are i;ter· 
meated by a sense of over expec­
tation and unwan-anted opti­
mism and the economic calcula­
tions on which they are based 
will inevitably lead to a disor- · 
ganisation of the entire economic 
system." 
Shri T. K.. Chaudhuri (Berham­

pore): I beg to move: 

That for the original Resolution, t» 
following be substituted: 

"This House records its �eneral 
approval of the principles and 
obje<'tive5 of installing a planned· 
economy in India in terms of the 
Resolution of the Government of 
Indin in Marrh. 1950 but is of 
opinion that the flnal draft of th& 
First :F'ive Year Plan as prepared 
by the Planning Commission 
fail� tr, reflect in any adequate· 
mezsure the national aspirations 
of 1 h'." people of India and to· formulate a programme for tlie 
most effective utilisation of the· 
country's resources so as to se-­
cure all citizens the rilht to an 
adequate means of livelihood, 
the distribution of the ownership· and control of the material re-­
sources of the community as best 
to subserve the common good 
and to ensure that the operation 
of the economic system does not 
result in the concentration or 
wealth and means of production 
to the common detriment in the 
real meaning of the Directive 
Principles of State Policy as en-· 
unciated by the Constitution C1f" 
India." 

• 
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Shri H. N. Mukerjee: I bet to move: 
(i) That for the words "records 

its general approval of " the words 
"takes into consideration" be substi­
tuted: and 

(ii) that the followine be added at 
the end: 

"but regrets that they fall far 
short of a real effort to achieve 
a social order for the promotion 
of the welfare of the people, even 
as directed by Articles 38 and 39 
-of the Constituiion." 
Sbri S. C. Slachal (Ali1arh Distt.): 

1 beg to move: 
That the following be added at the 

end : 
"and congratulates the Pian­

ning Commission tor their stren­
uous labours and single-minded 
-devotion to the comoletion of 
their task and further calls upon 
the Government to take steps to 
enlist the co-ooeration towards a 
successful execution of this Plan 
of every political and social or­
ganisation and of the public in 
general whose well-being is the 
object of this Plan." 
Slut Bopwat (Ahmednagar South): 

1 beg to move: 
That the following be added at 

1he end: 
"and congratulates the Plan­

ning Commission and appreciates 
the strenuous efforts made by the 
Planning Commission in the com­
pletion of itc: huge task and fur­
ther calls uoon the Government 
to takP necessary steps to enlist 
co-ooeration of all sections of the 
public in this country, whose 
well-being Is the object at this 
Plan." 

Sbrt Poeker Saheb (Malappuram): 
1 beg to move: 

That the following be added at end: 
"but feels constrained to express 
it" disappointment at the low tar­
gets ftxed by the plan partiCQlar­
ly for the increase In the 
national Income." 
Sbrt Lokenatb Mishra (Puri): I 

'beg to move: 
(i) That the following be added 

;at the end: 
"and suggests that for a pro­

per implementation and e1tecu­
tion of the olan and for creatlnr 
fervour in the country, the fol­
lowing preliminary · steps should 
as soon and as far as practicable 
be. taken: 

(1) The Introduction ot more 
and more resoonslble democracy 
'through formation of autonomous 

statutory bodJea in each .m.,. 
union with M.L.A.'s and M.P.'a 
as er-officio members with power 
and responsibility to plan or­
ganize and execute the ' pro­
gramme In their respective areas; 

(2) voluntary levelling down 
of the income and the way of liv­
ing of the upper urban class in 
Indian life by patriotic persuasion 
and acceptance; 

(3) ruthless austerity measures 
in the administrative sphere; 
and 

( 4) a renewed persistent em­
phasis on swadeshi and banning 
import of all · unnecessary foreign 
goods in the interest of nation." 
(ii) That the following be added 

at the end: 
"but regrets that the plan lacks 
proper emphasis on the preven­
tive side in the planninr of 
wealth and by g_iving undue em­
phasis on the foreign system of 
the so called scientific treatment, 
has lost sight of the indigenous 
irnd local methods of easy and 
natural treatment which deserve 
immediate research. publicity and 
encouragement." 
(iii) That the followinlf be added 

at the end: 
"but regrets that in planninr 

housing, the plan does not pro­
vide for reconstruction of new 
villages by clustering together the 
innumerable small scattered and 
out-of-the way 'basties' 1n the 
rural areas". 
Shrt Cblaar1a (Mohindeqarh): I 

beg to move: 
That the following be added at the 

end: 
"and congratulates the Plan­

ning Commission for their labour 
and further calls upon the Gov­
ernment to take immediate and 
adequate steos to socialize the 
means of production includine 
land to make the Plan a complete 
success." 
Sbrt S. V. L. Naraslmbam (Gun­

tur): I beg to move: 
That the following be added at the 

end: 

"and urees that Government 
should include the Klstna Valley 
Scheme as recommen'ded by the 
Khosla Commission in the Five 
Year Plan and take immediate 
sfeps for the implementation of 
the same.'' 

:2383 
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Sbrt Madbao Redell (Adilabad):. 
I be1 to move: 

That the following be added at the 
.end: 

"but re1I"ets that the Five Year 
Plan suffers from several limi­
tations and lays stress only on 
production, paying very little at­
tention to equal distribution and 
towards providing gaipful em­
ployment to fifty million unem­
ployed and under-employed and 
hence :fails to restore faith in the 
people and to mobilize the 
masses for reconstruction." 
Shri Vallatbaras: I beg to move: 
(i) That the followin1 be added at 

the end: 
"but is of opinion that the in­

odustrial policy is reactionary and 
.tends to continue and intensify 
·class domination." 
(ii) That the following be added 

;at the end: 
"but is of opin1on that the 

policy and the plan do not aim 
;at a planned economy and are 
,devoid of any scope for a cen­
tralised economic planning. be­

:siqes being a total abstention 
from making any attempt to 
inaugurate or devise a policy or 

.scheme to establish a socialistic 
·order of things." 
(iii) That the followlnit be added 

:at the end: 
"but is of the opinion that the 

policy and plan tend to severe],Y 
regiment the national econOD11' 
and lower the standard ot llvine 
of the bulk of the populaUon." 
(iv) · That the following be added 

at the end: 
"but is' of opinion that the 

.policy and plan do not envisa1e 
any scheme to have the plan 

·worked out free from corruption 
and waste." 
(v) That the following be added at 

the end: 
"but is oJ opinion that the 

policy and plan to effect a land 
reform is misconceived and por­
tentuous of very 1I"ave eonae­
quences. without a proper and 
adequate data re1ardin.1t land 
ownership and distribution beinl 
prepared beforehand." · 
Shrl U. C. Patnalk (Ghumsur): I 

beg to move: 
That the following be added at the 

-end: 
"but regrets-
(a) that the Plan 

ignored to examine 
·modern trends ot 

has totally 
and adopt 
man-power 

mobilisation which envisage the 
integration of defence with socio­
economic planning; 

(b) that the Plan has over­
looked the possibility of utilising 
the defence organization not 
only for national service it, 
emergencies but also for appro­
priate nation-building activities 
which do not' hamper the efflei­
ency of military training; 

(c) that the Plan has made no 
provision for education and 
training facilities · for the defence 
personnel to enable them to be 
resettled in civil life and to help 
the implementation of the vari­
ous programmes chalked out by 
the planners; 

(d) ;hat the plan discloses no 
programme for absorption of ex­
servicemen. with their trainin1 
and discipline. " in the contemplat­
ed socio-economic drive; 

(e) that the Plan gives no indi­
cation of building up potential 
nation-wide reserves, not only 
for war emer1encies but also for 
dvilian natiQnal-service activi­
ties; 

(f) that the Plan does not seek 
to enthuse the country for 
national service by satisfying the 
aspirations of every patriotic 
citizen to be associated with 
national defence; 

(g) that the Plan has failed to 
explore the J>OSsibility of manu­
ifacturin8 defence material-'re­
quirements as far as practicable 
in thil country, at least to save 
foreign exchange; 

(h) that the Plan, in i�dlca­
ting P.rlorlUea, has not adopted 
a unified approach, taking into 
consideration not on],Y the socio­
economic but also the defence 
needs of the country; · and 

(i) that the Plan has failed to 
attempt an integrated solution 
of the various probletns (includ­
ing those of the Backward classes 
and the refugees) by correlating 
Defence with aocio-ecoil6buc Pro­
ll"&mmes." 
Sbrl Slvama.rtbl Swami (Kush­

tagi): I be: to move: 
That the followinr be added at the 

end: 
"and suaests--
( a) that an agency of officials 

and non-officials should be creat­
ed in each group Of villages to 
advance loans and grants and to 
help the villages with all poss!-
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[Shri Sivamurthi Swami] 
ble modem equipments and 
technical guidance to increase 
tht! village production and thus 
to utilise the man-power in vil­
lages in buildine our national 
economy; 

(b) that our. defenee forces 
should be utilised to execute our 
First Five Year Plan as most of the 
countries in the world are uti­
lising their defence force in build­
ing their socio-economic plans; 

(c) that collective and co­
operative farmings should be 
started among the Harijans. 
backward classes and other agri­
culture labourers in each group 
of villages to improve the econo­
mic condition of the poor class of 
people in villages; 

(d) that 'Ghata-prabha' p�o-
ject in Karnatak should be m­
cluded in the First Five Year 
Plan; and 

(e) that immediately new 
small irri�a_tion projects and 
roads should be undertaken in 
the scarcity areas a.o..� that the 
present provision for scarcity 
areas should be increased as it 
is too small to meet the situation 
even in Southern India." 
Shrt 'hlkib.r (Nanded): I beg to 

move: 
That the following be added at 

the end: 
"and welcoming this gigantic 

and completely- co-ordinated plan 
as an earnest attempt on the part 
of the Government to eradicate 
famine. poverty. backwardness 
and unemployment trom the 
land. assures the Government of 
its whole-heartPd 11110Mrt to the 
stupendous task undertaken, that 
will · change the very face of 
India." 
Shrl K. Saltrahman:,am (Vlzla­

nagaram): I beg to move: 
That the following be added at 

the end: 
"and. while congratulat1n1 the 

Planning Commission for their 
strenuous labou_r_and single mind­
ed devotion io -tJie completion of 
their task, regrets that the Plan 
presents a great disparity bet­
ween the objectives in the indus­
trial sector and those in the 
rural sector. that there. is no pro­
mise of full employment In the 
urban sector, that after the com­
pletion of the Plan, as at present 
conceived, private vested inter-

: ·ests wnr be more ftrmly �­
trenched in power in the indus­
trial sector, that even in the 

rural sedor there is no .deadline 
,e: for basic re.orms such as 
flxation of ceilln1 on land hold­
ings. that that part of the Plan 
dealing with public administra­
tion amounts to a mere repeti­
tion of pious platRudes. and that 
in respect of forei1n aid, the Plan 
fails to insist on and secure assis­
tance from U.N. agencies. rather 
than from Individual countries." 
Mr. Depu&y-Speak�r: All these 

amendments are now placed before 
the l.f ouse. Discussion on both the­
resoltition and amendments may 
proceed. Because the proceedings 
may go for two or three days, let it 
not be understood that any more 
amendments will be accepted by the 
House. 

Aa Hon. Member: This afternoon. 
Mr. Deputy-Speaker: A notice of 

the resolution had already been 
tabled long a10. Therefore amend­
ments also could have been moved 
two days ago. This is not a clause 
by clause discussion. It i.$ a sin1le 
resolution and hon. Members must 
have thought of amendments. No 
more amendments will be allowed. 

An. Hon. Member: Will there be a 
time limit? 

Mr. Deputy.Speaker: Certainly. 

An. 11:>n, Member: What is that 
limit'.' 

Mr. Deputy-Speaker: Time limit 
for hon. Members who are desirous 
of taking oart in the debate is 15 
minutes excepting in cases of leaders 
of groups where it may be extended 
to 20 minutes. 

Some Hon. Memben: That is all· 
right. For leaders there should be 
more time. 

Mr. Deputy-Speaker: Let leaders 
make their statements. Then I will 
consider. The 1eaders of the groups 
will have 20 minutes each, others 
will have 15 minutes each. 

Shrl Syed Ahmed (Hoshangabad): 
Leaders of groups may be elven 30 
minutes. We want to know their 
views. 

Some Boa. Members: 
minutes. . , 

Twenty 

Mr. Deputy�Speaker: Leaders of 
croups will have ·30 minutes. There 
will always be the discretion of the 
Chair. 

Dr. Lanka Sundanm (Visakhapat­
nam): Sir, when I listened this after­
noon to the eloquent speech of the 
Leader nf the House introdudne .... 
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m n'l TI'i ffrffl ( Rnsr afff) 

��i f-t� ar�r�) : 
aq1Q1$ irg:'rof, �· aof) � 'f7: � 
'ff, ire � IA� � �-! t 
·� ,� � i:r�o1r-fl � it; � 
(moved) inf.ril 1 
Mr. Deputy-Speaker: All ri1ht. 
.PancW Alp Bal Sbutrl: I bet to 

.move: 
That the following be added at the 

-end: 
"but wishes to draw the atten­

tion of the Planning Commission 
to the provisions made by it for 
providing irrigation facility and 
other improvements in UP. and 
especially so in the eastern parts 
of it which are disappointing and 
inadequate and urges upon them 
to allot more funds tor the pur­
poses aforesaid." 
Mr. Deputy-Speaker: Discussion 

may proceed on this amendment as 
well. 

Dr. Lanka Sundaram: As I listened 
fo the speech of the Leader of the 
House this afternoon, I was struck 
by one or two very remarkable state­
ments that he made, in introducing 
this report for discussion by this 
House. 

An Hon. Member: Are you the 
Leader of ., Group? 

Dr. Lanka Sundaram: He said that 
there is no pretence that this report 
is perfect. He also said that it is 
very easy to pick holes in the report 
at various points. He also eaid that 
what is required in this country is 
some llOrt of � crusading spirit, to 
ensure that the moral and material 
well-being of the community and also 
the reconstruction and developmen.t 
of every aspect of our national econo­
my are carried 'forward. I was rather 
struck with another statement by the 

'Leader or the House this afternoon, 
namely, that he would expect: th-is 

'House to devote more of its time to 
the earlier part of the Report and 
not to the latter. Since I believe in 
economy of words, I would like to 
state categorically that I will have to 
disoblige the Leader of the House by 
making reference to one particular 
chapter of this report. which, to my 
mind. supplies the Achilles' heel to 
this Plan. I am rather surprised 
�at the gigantic and· thorny food 
policy was only given a treatment 
not exceeding 141 pages. It is not 
the mere bulk of the matter which 
·goes into a chapter which adds lm­
-portance to its contents. I said ad-

visedly that this treatment of the 
food problem is going to supply the 
Achilles' heel f,., the entire planning 
4nd development of this country. 

I may be permitted to say here 
that when the Plannimt Commission 
invited some of us. dozens and 
dozens of us to take counsel with it 
and to offer our comments on lt ftve 
or six weeks ago, this particular 
chapter on food was not made avail­
able to us. I am here to say with a 
sense of responsitffiity that I am not 
raising this question in any partisan 
or party spirit. Why I make refer­
ence to this chapter is to disprove the 
point sought to be made by the 
Leader of the House that we should 
concentrate more attention on the 
objectives and not on the details. 
Here are a few fiJCUres worked out 
from Chapter XI on Food. From 
1946 to 1952. every year there was 
!ood deficit of 2·25 million tons, 2·23 
million tons, 2·84 million tons, 2·71 
million tons, 3·13 million tons. 4·17 
million tons and 3 ·90 million tons, 
involving a total expenditure of 750 
crores within a period ot seven years. 
I would like to be corrected if I am 
wrong. Are there food import tar­
gets for the coming years? I am 
given to understand that the target 
of food imports duribg the coming 
three years, that is, the remaining 
yesirs of the first Five Year Plan 
period, will be of the order of three 
million tons each year. My hon. 
friend the Finance Minist�r is shak­
ing his head. If I am wrong, I would 
like to be corrected. 

The Minister of Finance ( Shri 
C. D. Desbmukh): It is going to be 
less. 

Dr. Lanka Sunclaram: I am pre­
pared to accept his amendment be­
cause these are figures which are ap­
proximates which have not been 
made very clear in the report. It 
ma.v be less. May I assume that it 
will be two rnil:lion tons? Six 
million tons in. three years. possibly. 
lnvo?vmg Rs. 300 crores. I hope I 
will not be far wrong in that esti­
mate. 

P&Dd.lt Alp Bai Shastri: You are 
never wrong. 

Dr,· Lanka Sundaram: I would like 
to say that there is no provision 
made tor this import of whatever 
quantity, two million tons or two and 
a half million tons a year, during 
the coming three years, equal to 
300 crores or possibly more in the 
three years of the first Five Year 
Plan period. I have made reference 
to this question for one reason. I 
am greatly aggrieved that the treat­
ment given to the food problem in 
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(Dr. Lanka Sundaram 1 
the Planntnc CommJasion' 1 reoort. u 
I have sald earlier, is cavalier; It la 
meqre, imufflclent and is Dot cal­
culated to ualst tbla Houae and the 
country to hive a proper auessment 
of the entire problem. becau.e I tear 
that the entire planninJ( and develop­
ment schemes of this country rfil&bt 
collapse. 

Havinl wd this. I would like to 
direct the attention of the House to 
one or two very im�nt points 
a.risin, out of this particular subject. 
I ftnd here that there is provilion 
for irrigation, 168 crores. proviaion 
for multi-1>1U:P()8e pr6Jecta, 228 crores. 
tor power. 127 crores. In addition, 
there is provision for minor lrriaation 
works, rt crores. In other worda, 
about 800 crores out of Ul� -2oa 
crores projected, will have been 
ll)eDt on this particular uDect ot 
the question. In particular, I would 
like to direct the attention of th1a 
Howe to para 42 of Chapter 28 
where 7ou will ftnd the followin1 re­
markable statemenL I am quotinc: 

" . . . . . . .  it would not be correct 
to UJ of all the project, Included 
in the plan that works were 
started after detailed technical 
lnvesti1ation and careful aaess­
ment of the economic aspects." 

I have liven the IIISW"aDC'8 that I am 
not indulgin1 in any analysis of this 
question in a carpin, or hostile spirit. 
I am here to say that the entire ap­
proach to the problem of ·food. and 
agriculture, is not particularly proper­
ly developed and not particularly pro­
perly directed. Only if a little more 
money \\'as spent on minor irri1ation 
works. our problems would have been 
solved overnieht. I am here to HY 
very freely as I had occasion to say 
In the Jut session more than once, 
that untortunatel7, u reprda multi­
purpose projects the highest PoSStble 
type of troup pressure. pressure poli­
tics is brou1ht into existence. Why? 
Only a few days ago. you have read 
the report placed on the Table of the 
House about the Krlshna·Pannar pro­
ject. I am not here to bring in any 
local problem with which I may be 
quJte familiar and make it a national 
problem. What I am tryin1 to draw 
the attention of the Houee to Is that 
the mtlre tc:beme of multl-PUl'P(lle 
project.-. wm take ten or fifteen :,ears 
for fruition. If I am not mistaken, 
on a number of occulont, In thlt 
House. serious char1es have been 
levelled against the manner In which 
these multt-purpoae nrojects have 
been pursued. a,;,ectany, a, re1arct, 

corrupUon, nepoti1m, and so on and 
so forth. lnvolVinl coloual wute 
ot money with the result that if only 
a ,realer amount of attention Is de­
voted ,reater- funds are diverted to 
minor lrrlpUon worb, allocatla, IC> 
much for each '4luk and each dl1trlct. 
I am aure the problem on tbe toocl 
front would hl•e been solved over­
nl&ht. I am most anxious to �n 
l'IIIUl1a ID tbe next crop NUOD I 
Imtead, multi-purpose projects will 
take decades to come to fruition. and 
on top of It. we will have to Import 
food. coloaal amount. of food. S. 
voh-in,r perhaps three or four hund­
red c-rores of rupees durin1 the re-­
mainlnl three years of the ptanntnc 
period. 

There are · one or two other small 
Issues allO. What are called new 
multi-purpose schemes have been 
listed in the Plan. like Jtosi. Kriahna. 
Cbambal etc., involve an estimated 
expenditure of Rs. 200 crores. o't 
which financial arran,ements have 
been made in the Plan for only 
Rs. 40 crores. I had occasion to 10 
throu1h the eulier draft because the­
Plannin1 Commission wu 1ood 
enou1h to call me for consultation 
about six weeks uo. and I ftnd that 
a number of i�ms overlap or run 
one into the other. There is not much 
of a precision of approach. In other 
words. no �curate yardsticks of 
measurement as re1ards the amount 
of financ-es involved are to be founa. 
In other words. this sort of telescop­
lna of Items of expenditure. one into· 
the oth:?r, will detract eventually 
from the value of the Plan as well 
as the direction of the Plan. • 

8h11 C. D. Desbmakh: It Is called 
dovetailing. 

Dr. Luka Suadaram: I am 1Jad 
that in a very U1ht-hearted mood be 
calls It dovetailing. and I hope there 
is some dovetailing about the three 
or four hundred crores of rua,ee1 re­
quired for financing food Imports at 
the rate of two or three mfillon tons 
for which I find nothln,f is provided 
for In the financial structure ot this 
Plan. 

81lrl B. Du (.Jaj�Keonjbar): 
Thia la aom, to be met out ot tbeJr 
revenue expendlture. 

Dr. Luka Sudanm: My hon. 
friend ..,., that ft wm come out of 
revenue. I hacf · thou1ht that the 
maximum amount of revenue h11d 
been aou1ht to be 9queezect In the 
comJni few 70ar1 a, ruardl the 
structure of the Plan-the ftnanclal' 
1cdoldina tor thJt Plu •, I would 
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like to call it-but Mr. Du would . 
appear to su11eat there 1, more re­
venue to come jnto it. 

Sbrt B. Du: May I point out that 
whatever money the Government 
earmarks for the purchase of food­
stuffs has been 1oin1 on for the lut 
three or four years. and it will 10 on. 
That has nothing to do with planntn1. 

Dr. Laab Salldanm: I do not 
wish to enter into a lone debate or 
ar1Ument with my hon. friend Mr. 
Das tor whose views I have very 
great respect. 

I am reading now Parqraph 10 of 
Chapter 4 of the Planninc Cornrni9-
sion 's report: 

"As broueht.. .out in the aue.s­
ment of financial resources tor 
the Plan, the balance of ]ls. 655 
crores necessary for the public 
development pr�amme will 
have to be found from further 
external resources that may be 
forthcoming as far as possible 
and by deftcit-ftnancing."' 

The point is this. To the extent to 
whi�h every possible projection into 
the financial resourcet""" of the country 
is possible it has already been made 
in the structure of the financial scaff­
oldin1. 

Sllrl Baasal (Jhajjar- Rewari) :  The 
fact is that food imparts will be paid 
for by exports. They need not come 
Into plan at al!. 

Sbri C. D. Desbmukb: We only flnd 
ways and means for buying the food 
in the first instance, and then that 
is sold to the community and the 
money is recovered. Therefore, the 
net result on our flnantt?s is nil. in 
course of time. 

Sbri B. Das: Here. the point is 
about subsidy. 

Dr. Lanka Suadaram: I am very 
grateful to the hon. Finance Minister 
and Mr. Bansal for their interrup­
tions. I am not forgetting what you 
have written in this Plan about 
balance of trade. but the maximum 
amount of finan�ial availability has 
been prospected and projected Into 
this Plan: with the result, I feel very 
much concerned about the possible 
lacunae and financial gaps which 
might confront us in the implemen-
tation of this Plan. 

I would like to refer to one other 
aspect of the question to which I 
attach the 1reatest amount of Im­
portance. That is in regard to public 
co-operation, coming. in Part two of 
the Plan proper. As I was llstenlDI 

to the Leader of the House. I had the 
,reetest posaible amount of mia-
1ivin1 in my mind as to whether by 
the dynamic approach which is sought 
t'b be presented to the country, pub­
lic dedication by each individual. a 
spirit of comradeship and co-opera­
tion would become possible, and tbe 
m�thod. soueht to be adopted. would 
become ,ational and realised. The 
Gorwala Report bas been copiously 
quoted in this report. It is perhaps 
the only report which has been quot­
ed from outside sources. But what 
has been done? 

Aa Ila. lleaber: Gonrala BeponT 
Dr. Luka Sandanm: Yes, the 

Gorwala Report on corruption, im­
provement of public administration 
etc -a magnificent report. The affir­
mations contained in that report 
must become, if I am not mt.taken, 
not only part of the regular law of 
the land, but also ot administrative 
procedure. 

But. what are the facts today in 
the country! There is provision for 
a National Advisory Committee on 
Public Co-operation. and since it met 
on the last day or the day ,after we 
dispersed in this House alter the 
last session, till now nothing has been 
done after that. I had occasion to 
say more than once publicly that the 
so-called Bharat Sevak Samaj, its 
composition, its personnel. its ap­
proach to public life, to various aeo­
tions. especiall:v political sections of 
the community and political partle9, 
have been defective. In fact, I feel 
terribly worried on this issue. viz., 
everything would become bureaucra­
tised. The District Magistrate and 
the Collector. that patient beast o! 
burden. will be loaded on with 'fur­
ther tasks for which he will not be 
equipped. 

In part 2 of this report, a number 
of suggestions have been made. Will 
there be a duplication of administra-
tive machinery? Will there be 
enough training for all these new 
cadres of officers to be created for 
the purpose of ensuring public co­
operation? We have seen how plan­
ning and development' especially in 
relation to the activities of the 
Bharat Sevak Samaj has been hand­
led;-we have recently seen in this 
country what has happened to com­
munity projects. My lteart bleeds 
when I say this, but I must say it on 
this ocrasion. (Interruption). My 
hon. friends. especially on my left 
are accustomed to only one attitude 
-hankering 'for power which bas 
come their way fortuitously,-but 
let me proceed with that sense of de­
dication which I would like to appl7 
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[Dr, Lanka Sundaram) 
to thia important question. We have 
seen the manner in which community 
projects have completely collapsed in 
this country. (lflt�ptio,I.) Bar­
rinl what the Leader of the Hou• 
did ill Delhi. what bu happened to 
the road-rnaJtlnc busineu here? 

TIie Jlllwllller ol Befthe ... ... 
.... tare (Slll'i Tnl'I>: The road bu 
been rompleted. 

Dr. Luka SluMl&raa: I wW take 
10'1 to in., part of \be cowatry and 
&bow you what la happen.In,. 

llllm ............ (Tenall): I deny 

Dr. Luka Sadaram: I want to 
convey to the hon. Leader of the 
Rouse one important point. that I e.x­
s>eet him, of all people in the country, 
to rally round him the. co-operation 
which is there available from people 
who do not belonc to bia party. I 
an: sorry it bas not been attempted 
so far. I would have welcomed i! he 
accepted what we might call some 
sort of directive control of plan.nina 
.uid development instead of even the 
Presidentsbip of the Congress. It ia 
a non-party affair. Thia country 
must march forward. Every litUe 
that can be done by every Individual 
must be mobilised. I am sorrv to 
say, and I say without fear of con­
tradiction, that It is ·not be1q at­
tempted. Statements made by the 
hon. Leader of the House and people 
of his calibre about dynamism and 
so on and so forth oniy remain in 
the official records of the proceed­
ings or this House. I want them to 
be translated into action I want to 
rally every section ot the community 
irrespective of party politics so that 
the country may march forward. 
Otherwi1e, pUt a man like Cariappa 
or some other person who can ,tve 
the drive necessary. It ls a whole­
time job to see that the Plan's pro­
ject Is carried out. (lntnru,:,tkm). I 
do not beloq to Cariappa'1 part of 
the country. We are 1400 miles away 
from each other. The Pdint that I 
am drivinc at is tbi1. I am anxioul 
that this Plan mUlt 1t1cceed. But a 
J see It, I do not find the ingredients 
of success in it, in the aeme tbat 
public cCrOperatlon wW not be av&D­
able to the extent to which m7 hon. 
friend the Leader of the House has 
projected In his speech this after­
noon. I only hope that now that 
this Plan bu been launched, an at­
tempt will be made to retrieve the 
lost ,round. and some ,ort of con­
.aolldated national approach would 

be poulble. Otherwise all these 
Rs. 2.088 crores will co down the 
drain and enrich the pockets of cer­
tain people who have come, in the 
wake ot freedom and e1pecia4Y after 
the recent electiom, into omce or 
power. 

Prof. AprwaJ (Ward.ha): The pu� 
Ucation of the Five Year Plan in Its 
ftnal form is a very important land­
mark 1n the pro,reaa of economic plan­
Dine in tb1s country. It ls allo an 
event of ,reat national si1nif\cance, 
and I take this opportunity of warmly 
conaratu1at1n1 the Plaontn1 Commi1-
aloo. OD their VWT hard and aiDceN 
work in producin1 this Plan. The 
ftnal Plan coota'..ns not only a wealth 
of information about various lectors 
or �onomic plannin1. but It is also 
in more •than one sen,e unique. an<� 
I 187 that u a c1oN student of eco­
nomic planninl ill this country for the 
last se\'eral years. We heard of plan­
ning first In Russia. But that was 1n 
the totalitarian regime. But so far 
as planning in democratic countries 
is concerned. we heard of the NRA 
and the 'New Deal' In America. 
under Pres1deDt Rooeeftlt, we beard of 
the Be\'eridge Plan in England. but 
being !!Orne piecemeal planning In 
some restricted snheres of economy, 
these plana could not be called eco­
nom ir plans as such. The credit ioes 
to the Planning Commission for hav­
ing framed a complete and compre­
hensi ve plan for the all-round ec'Ono­
mk development of the t'Ountry under 
a democratir set-up. That Is very 
Important. hecau� whenever we study 
economic pl•oolo1 in the world, the 
ouestlon Is asked 'Can planning be 
dem()(."Mltic! Is plannlnll consistent 
with demo<'rary?'. The Planning Com­
mission. In producing this Plan. has 
supplied the answer. and an effective 
� too, that lt ii poalble under 
democracy to olan and to plan ef­
fN"tlvely as well. J am one of thMe 
who hRve always felt that If real olan, 
nlng has to succeed. it hat1 to be on 
a volunt"'ry bRl'I� and under a demo· 
crac:,. From thll standpoint. I re,ard 
this Plan as Import.ant not only In the 
annals of economic planning tn thlt1 
country. hut tn the world as a whole. 

It i1 said that the Planning Com­
mission hRs taken a very lone time for 
the preparat'on of the Plan. But we 
very easily forget that In a country 
like Russia where planninl was fl.r!lt 
tried. It was onlY eleven years after 
the Revolution. that the First Five Year 
Plan was produced. The Revolution 
took place in October. 1917, and the 
Finl Five Year Plnn 'n U.S.S.R. was 
produced only in 1928. But In India 
even Wore the advent of political 
freedom. aa early u October, 1948 when 
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the interim Government wa, formed 
an AdviiOry Plannin& Boara was con� 
J;tltuted under the c11a1rmansnip oi 
Mr. Neoey, and that gave birth later 
o� to the Planning Commission, and 
w�thm less than two years, the Com­
mission has worked hara, has tned to 
study various problems from mere 
scratch-because there was no tradi­
Uon of pJ1noln1 before it-and 
has finally produced this Plan after 
consulting various parties and various 
.shades of public opiD.iOD in the COUDtr7, 
·.rherefore, I do not a&ree with those 
who are apt to think that the Plan­
nin1 Commission has rather delayed 
fo the production of th1a Plan. If we 
.study the draft outline minutely and 
also go through the latest form of the 
Plan, we are apt to conclude that the 
latter is an ;mprovement on the draft 
·plan. in several wa:vs. 

Let ua take. first. the very impor­
tant and big problem of unemploy­
ment. When I spoke on this draft 
Plan. lut time in this House. I laid 
empbuta on 1:h1a upect and had .,, , . 
1ested that the Planning Commission 
should conside-r and analyse the prob­
lem of unemplo)•ment. and if possib!e 
add a chapter on that. I am very glad 
to ftnd that a chapter has been added. 
In a ,·e-ry valuable chapter they have 
tried to anal.Yse the implications of 
fuH employment. how it might lead to 
inflationary trends. and how within 
�he limited resourres at our command. 
lt is possible to provide for fuller em­
ployment. 

The greater emphasis on village and 
cottage industries is certainly Nery 
�e�come. In the draft ouWne, the pro­
v1s1on of Rs. five crores which had 
been made in this connection. ·has now 
been increased to Rs. 15 crores, in ad­
dition to Rs. 16 crores which would be 
spent by the States. There is also pro­
vision for non-expansion of lar1e 
.scale industries. So far as consumer 
loods are concerned. taking textiles 
tor instance. the House has before it a 
Bill introudced. which seeks to levy 
a cess on mill cloth. I only hope that 
1hii;1 principle of levying a cess on large 
st'ale industries. to encourage and help 
�orresponding small scale and cottage 
mdustries will be pursued further. in 
the sphere of sugar. rice and oil mms 

In the draft outline, there was men­
t\on about the reform of administ:-a­
t1on. I em happy to find that in the 
ftna! Plan .this aspect has been 1iven 
additional importance: and rightlv so. 
We all know tha_t w·thout an honest 
.and efficient administration, it will be 
very di!Hcult to implement the Plan 
The subject of declaring the properties 
of all Government servants. which was 

debated in this House some time aiio. 
ftnds a place in the Plan, and it is, laid 
down therein that as a matter of po�icy, 
all Government servants should be 

• asked to declare their movable and 
immovable properties, not only theirs 
but also of their near relatives. If that 
is fo!lowe,ct-and ,I have every hope 
thal 1t w1_ll be fo,lowed-,-it will 10 a 
Jong way m mak·ng our administration 
clean and efficient. 

So far as the problem of food is con­
cerned. the Plan has 1iven it topmost 
priority. A substantial portion oi the 
Ra. 2,000 and odd crores, is goiD1 to be 
spent on the development of agricul­
ture, and stepping up the production 
Of tood. I would, however, say that 
the original tareet of achievuic st:lf­
sufficie-ncy in food should be ftxed more 
diftnite!y. In the draft outline, it was 
visualiserl that imports of loodcraina 
will have to .be to the tune of three 
mil1ion tons tor some years. In the 
ftnal Plan, hopes have been expressed 
that imports should be stopped as early 
as possible. I would humbly suggest 
thst it should be very clearly and cate­
goriL"ally stated that at the end of the 
Plan, namely at the end of 1956 all 
imports of foodgrains will be stopped 
completely. I say this, not because I 
have any doubts about it, but because 
there is an additional reason that in 
planning. in order to make it success­
fu!. -we have to rouse the will power 
of the nat·.on. And it has a very great 
psyC'hological advantage. If we decide 
about a thing, then we must try to 
achieve it at all costs. and that arouses 
and evokes the enthusiasm of the 
masses. 

So far as land policy is concerned. I 
had suggested and many others as well, 
that there should be a ceiling on the 
existing holdin1s also. So far as 
future resumption or acquis.'tion ot. 
land is concerned, even the draft cut­
line had provided that there should be 
a ceiling. But I am very happy to find 
that the final Plan lays down categori­
cally that an absolute limit to the 
amount of land which any individual 
may hold. ought to be there. That I 
think, is a definite improvement on our 
land policy. I may add further that 
the limit alro may be indicated, so far 
as the existinlf '1?ldings are concerned. 
Just as the H�nning Commission has 
laid down three times the fam'Jy hold­
ing as the limit, for future acquisition 
or resumption. we ,may lay down 
roughly the limit for the existing hold­
ings also. Of course. it w'.11 differ with 
different Stjltes. We may lay down 
still that the existing holdings also 
should be ten times the family h0Jdm1, 
suQject to a maximum of 200 acres. 

Aa Bon. Member. Too much. 

.:l3117 
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Prof. Aprwal: Such e clariHcat:on, 
I think would rt!sult in arousin1 more 
enthusiasm in the people. 

So far as education ls concerned. I 
am glad to find that basic education 
hai; been given additional importance. 
I think the time has come when basic 
education_ shou.ld not be tried only on 
an . exper1m�ntal . sca'.e in a ft'w parts. 
It 1s now high time that this 'learning 
through doing', 'learning through some 
production and manual labour' is made 
the very foundation of our future edu­
cational structure. And ! am confi­
dent that if we desire to achieve suc­
cess so far 11s this Plan is concerned 
basic education on a very large scale 
will be given a fair chance in this 
country. 

So far as COI'Qpetitive pr.'.vate enter­
prise is concerned, some structural 
chances have been sug"ested. firstly, 
about cooperation and second!y, about 
State;-tr�ding. that is to say, trying 
to ehmmate the profit motive as far 
as possible. That is one of the stnic­
tural changes which. I hope. w'll be 
implemented in all earnestness. 

So far as finance is concerned, the 
final Plan has suggested a number of 
additions. There are 90 crores for 
community projects, 30 crores for 
minor irrigation works on whiC'h many 
of us had laid emohasis. 50 crores on 
the development of an .'ntegrated stee1 
p'.ant as a very important basic indus­
try in this i:ountry, 49 crores for in­
dustrial housing. 15  crorcs for assis­
tance in scarcity areas which upset our 
plans-and it is good that we have pro­
v·'ded for this contingency, 1 5  crores 
for local works. on which also we had 
laid emphasis because we thought that 
if we tried to arouse ,the enthusiasm 
of the people. we must take up these 
small local projects which cou:d be 
implemented under the very nose of 
the people and they could watch their 
progress from day to day. This pro­
vision of 15  crores will be a very help­
ful addit'.on. Four crores have been 
provided for social welfare agencies, 
especia.lly for women. 

A lot of criticism is directed against 
foreign aid which is visualised in the 
Plan. So far we have received about 
156 crores. Now more may come. Al­
though I also believe that toi:eign aid 
on a very large extent is bound to be 
hazardous even politically, I do not 
understand the criticism ot those who 
are against forelgn old as such. Do 
we forget that even America had to 
resort to fOTelgn ald in the early stages 
of her economic development? Even 
Russia had to take aid from Ameri.ca. 
But is Russia today under America? 
Or has America anything to do with 

Russia? They are just po.les asunder. 
Therefore, thnt our taking foreirn aid 
!flerely trom some country or the other­
is undesirable-even though it may be· 
even less than ten per cent. of the 
total outlay-is something which l 
cannot und�rstand. But when som.­
friends opposite tell us that Ind'a is 
under the shadow of America th�t 
=nere'.y taking some money from' Ame­
rica-although it may be without any 
strings-is very hazardous. I would like 
to rriake it very clear that our country 
will accept. ann I t�ink :�e Govern­
ment will have no hes·tation to accept 
any foreign aid from any country orO: 
vided it is free from any politkal 
strings. 

So far as our financial resources &re 
concerned. deficit flnandng to the t.une 
of 290 crorcs has been visualised. Nvw, 
this corresoonds to the release of ster­
ling balances during the period. There­
fore. I do not look at this deficit ttnanc­
ing in any suspiciou� way. In tact. 
our Finance Minister who is very 
moderate in these th'ngs and who will 
never take a leap in the dark. has 
provided for it as a very safe thing. 
and whatever gap is left over could 
be made up either through internal 
taxation or borrowing if we could not 
get some additional aid. I would� 
however. lay emphasis on one point 
and th�t is-let us regard the \apping, 
of idle manpower in thi.s country as 
an important aspert of capital forma-· tion. We talk of capital formation as 
if all planning can succeed only with 
mo?1ey-rupees. annas and piei;. But 
we should not forge.t that the man­
power, the enforced idleness, in this 
country is the most important asset in 
this country anct that we must care for 
that capital formation in that sense. 
If we depend on this voluntary effort. 
it will not only save us enormous 
amounts of money but will also be 
helpful in tapping, in arousing and 
evoking the enthusiasm of the people, 
becciuse without tapping this enthusi­
asm it will be impossible to achieve 
any great results. 

I will not go into other details. So 
far as commercial policy is concerned, 
the Plan has added a valuable chapter 
on stepping up of exports and restric­
tion of imports. But I would only sug­
gest this: let the Planning Commission 
think in terms of planning for 
Swadeshi. Unfortun.ately, in these 
days we have forgotten that word. 

Sbri B. S. Murthy (Eluru):  Yes, yes. 
Kumari Annie Mascarene (Trivan­

drum): Very much. 
Prof. Apnval: We purchase thinp. 

We do not see whether it is made in 
India or outside. When I was In 
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Japan a few years ago when Japan 
wa.s under occupation. I found that 
although Japan was under the Ame­
ricans. they would not forget to write 
on every minutest, small, commodity 
that they produce 'Made in Japan', al­
though it may be made in occupied 
.Japan. We in Ind·.a have to lay more 
emphasis on this Swadeshi spirit, not 
Swadeshi spirit only· ior mill goods but 
Swad.eshi spirit in the sense that I 
found in Japan. There almost every 
household uses cottage products not 
mill products, but cottage products and 
they take pride in it. Why not we do 
thE: same thing? We can of course 
nsk the Government to purchase Kh.adl 
and cottage products. But why should 
every Indian household not patrouise 
these cottage products? It is from 
that po',nt ol view that I attach the 
greatest importance to this Swad.eshi 
spirit. 

fflff affl'!. "11i � :  n � 
�T, � � of � (o4•11<:¥tcfi) ! � 

,n' � �T I  

Prof. Agarwal: The P.\an. of course, 
cannot be called perfect. No Plan can 
be perfect in that sense, because \\-e 
can always find faults and -suggest; 
some new developments. But I would 
like to take this opportunity of ap. 
pealing to all sections of this House 
and all shades of opin.'on in this coun­
try to take this Plan as an honest 
effort in the right direction and to 
harness all our resources and all our 
enthusiasm for making it a success. 
The Press. the Radio. the Cinema and 
all of us can gather together our re­
sources and see that this first Plan of 
this ('Ountry under a democratic set­
up gets a fair deal and the country 
marches from progress to progress. 

Shri · Meghnad Saha (Cakutta­
North-West): My predecessor just now 
said that planning in this country 
started from the year 1946. He has 
just overlooked that a National Plan­
ning Committee was formed in 1938. 
and I recall the circumstances under 
whkh that Committee was formed. At 
that time the Congress Government 
had just taken office and one of the 
provincial Min-'sters of Industries. who 
now occupies a very prominent place 
in the Treasury Benches, opened a 
match factory and said: "We have 
taken a very great step )owards indus­
trialisation." Sir. it was at that time 
that Netaji Subhas Chandra Bose who 
was Pres-'dent of the Congress conven­
ed a conference of the Members of In­
dugtrles and certain other scientists 
and industrialists at Delhi. And, there 
they unanimously passed the resolu­
tion that our problems of poverty, un-

1o:n•;,1oyment, national defence and eco- . 
nomic regeneration could not be solv-. 
ed without large-scale industrialisa­
tion. At this meeting it was proposed 
that the NUional Planning Committee . 
be formed and the present Leader of . 
the House was elected to be the Ch&ir­
man. And, as we all know, the Na­
tional Planning Committee met tor 
two years at Bombay and held many 
useful discussions. until the leaders 
were clapped in jail. But the labours . 
of this National Planning Committee 
have been published in 26 volumes due 
to the energy of my friend, Prof. K. T. 
Shah, who is very much missed in this 
House today. I have compared the 
head.'.ngs of the different topics of the . 
National Planning Committee and J . 
find that the present headings are kl- . 
most identical with the omission of, 
four items. These are: Chemical In­
dustries, Mining and Metallurgical In­
dustr'.es, Manufacturing Industries, 
Engineering and Scientific Instrument 
Industries, because, according to the-­
resolution of the Congress Government· 
in 1948, all industrial development has . 
been relegated to the private sector, . 
which I think is a very dangerous and. 
retrograje proposal. Sir. the delibera­
tions of the National Planning Com, . 
mittee were looked upon with derision ·. • 
by �he powers that were then, but such 
was the force of public opinion and 
world opinion that a number of cap­
tains of industry met at Bombay in 
1943 and produced what is· called the 
Bombay Plan and, in deference to the 
recommendations of this Plan. one cf · 
the members of this Committee. Sir · 
Ardeshir Dalal. was appointed to be . 
the Minister of Planning an{! a Depart­
ment of Planning was formed. He ap­
pointed about 36 industrial panels so 
that they may produce short and long­
term targets for the industrialisation 
of the country. But, instead of confin­
ing itself to planning, this department 
also tried to do the execution of the 
planning. The proper function of the 
Planning Commiss.'.on is to be the 
architect of national re-construction, 
but not to take upon itself the burden 
of reconstruction. This is to be left 
to the Ministries and it was on account 
of this reason that it mef w'.th hosti­
lity from other Ministries and it was 
abolished. When the Nationa.1 Gciv­
ernment took power. there was no 
Planning Commission. But. for the 
first few years, as far as Industrial 
Planning was concerned. it was left to 
the D'.rector General of Industries; as 
fax; as Power and Irrigation was r.0�1-

cerned. it was left to the Central Elec­
tric Board, and to the CWINC. I do 
not know what the function of the 
Planning Advisory Board was. I wa.s 
appointed a member of it but I resign-
ed on the second meeting, because I · 
found it was packed with reactionary· 
officers. 
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[Sbri Meghnad Saha] 
The National Planning Committee as 

we.U as the Bombay Planners, all 
thought that the standard of living in 
this country could not be raised with-

. out industrialisation. As a matter of 
.fact, the Bombay Planners, who were 
all hard-boiled industrialists, held that 
the standard of living in this country 

. could be doubled in a period of 15 

.Years if you spent about 10,000 crores 
. of rupees, in three stages. each of five 
years. And. of this amount, rupees 
'four thousand five hundred crores or 
45 per cent. was to be spent on indus­
trialisation. They thought that in the 

:first Five-Year Plan, it will be possible 
to spend 1,400 crores of which 7!10 
-crores were to be spent on industries. 
Now, this was the money of 1939 :ind 
since there has been the force of infla­
tion. if we have to follow the Plan, we 

:have to spend rupees 5,600 crores '.n 
the first five years. Now. our Treasury 
:.Benches cannot find more than 2,069 
a-ores of rupees and therefore what 
they have done is to drop industriali­
sation altogether; along with that also 
Education and Health. 

Now what has been our inc-orr.e? 
Before the War. the income of the 

• average man in this country was cal­
culated to be Rs. 65 in terms of the 
1937 rupee. We are now told. that as 
a result of five years of Congress role, 
the income has gone down by Rs. six 
and therefore the income has fallen to 
Rs. 59 There has been a progressive 
deterioration about ten per cent. in 
our average income. And, remember­
ing further the fact that most of the 
profits have been concentrnted in the 
hands of a few industrialists. some of 
whom from a mere figure of two crores 
have grown to be possessors of 200 
crores. you must admit that the 
average man's income has gone down 
by 20 per cent. And we all feel I.hat; . everyone of the people excepting a few 
officials and industrialists feel it. And. 
in order. probably, to arrest this wor­
sening state of affairs. a Planning Com­
mission was appointed just two years 
ago with fresh men and minds. We 
have got their plans before us. Now, 
according to the'.r own admission, our 
income would be doubled in 27 years. 
Now 27 years is a long period in this 
competitive world of these days. Na­
turally, I think, even after 27 years, 
our income would come to about one­
tenth of the income of the average citi­
zens of U.S.A. So. this Plan is leading 
us to what we might call the economic 
extinction and political nirwan. 

Let us analyse the cause which has 
led us to the strange Plan. In place 
of the 2.500 crores of rupees set apart 
by the Bombay. Planners for industria­
lisation, we have provided a meagre 
,sum of Rs. 306 crores. This sum �-

eludes the sum which will be spent on 
industries proper and also half of 
power and irrigation. Of this �4 crores 
are to be obtained from the public sec­
tor and 212 crores from the private 
sector. Therefore, we find that indus­
trialisat'.on has been C'ompletely ignor­
ed. Of . course, the Government has 
got in hand the Sindri Fertiliser Factory 
which is not due to this Government 
but due to the initiative of my friend, 
Sir Ramaswamy Mudaliar. • We also 
have the River Valley Projects in our 
hands, the multi-purpose projects, 
which have as I have a mind to aay. 
led to multi-purpose corrupuoh. ·.1. ,us 
is also due to the initiative of my friend 
Dr. Ambedkar. 
4 P.M. 

ln fact, I have mysel.f gone and 
seen the Sindri Factory. I think it 
is a wonderful record for us. It 
completely belies the industrialists, 
statement that when industrialisation 
is left to Government, it is bounci 
to be expensive and very ruinous. I 
totally differ from that view. Though 
the original capital was to be Rs. ten 
crores they have spent Rs. 23 crores, 
but I do not think it is unjustified, 
considering the fact that the factory 
is producing as much as was con­
templated and the fertiliser is beinl{ 
produced at a much less cost than in 
other countries. Unfortunately, this 
Sindri Factory has been made over 
to a section of very reactionary in­
dustrialists. with consequences which 
I see will be very dire for the country. 
In company with my hon. friend Dr. 
S. P. Mookerjee. who was respcnsible 
for the growth of this Factory, I wen� 
there and we heard loud complaints 
from the labourers. The Prime Minis­
ter always wants the cooperation of 
everyone and I hope he will listen to 
this. While the Factory was being 
built. the labourers worked with a 
determination thinking that this was 
the country's work. but whereas in 

the planning of this Factory the in­
dustrialists had no hand. they have 
now come in and they are trying to 
take all the subsidiary industries into 
their hands. Thttr are trying to re­
duce the wages and amenities of the 
labourers. and the labourers told us 
that if this thing goes on. it will have 
very dire consequences on the Factozy. 

Sbrl T. K.. Chaudhuri: There ls a 
strike notice. 

Shrl Merbliad Saha: I ftnd tJ:rat Jn 
the industrialists' plan. for which Gov­
ernment accepts responsibility, it Is 
envisaged that from 1 · 32 million tons 
of iron and steel in 1950-31. the pro­
duction would go up to 2 · 30 million 
tons after flve years through the i,rl­
vate sector. I have calculated the 
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rate at which our production of iron 
and steel would be doubled. It works 
out to eight yttars. Iron and steel is 
the key of key industries. We bad an 
installed capacity of 1 ·2 million tons 
in 1943 and actually produced almost 
that amount, but after that the indus­
trialists of this country have been 
&oing on purposely reducing the pro­
duction. Th�r idea seems to be, 
"Produce less. If the country is in 
short supply, earn more." This is the 
eternal policy of the industrialists. 
We have beoo told that the present 
requirements of iron and steel are 
two and a half million tons and we are 
probably buying the remaining 1 · 5 
million tons or so from foreign coun­
tries by paying etxorbitant prices. 
Now. why should this be so? I think 
that in 1949. at the initiative of the 
Director of Industries. this quest!on 
was carefully gone into by the Minis­
try of Industries and I shall read to 
you from the Press Communique issu-
ed then: 

"Government therefore intend 
to set up new works for increas­
ing the indigenous steel production 
by one million tons. Two alter­
native schemes are under consi­
deration-the establishment of a 
unit with a capacity of one million 
tons and the setting up of two 
plants with a capacity of half a 
million tons each. Three engi­
neering firms of international 
reputation have been obtained to 
make a rapid survey and give a 
technical report t.o the Govern­
ment with regard to the types of 
works to be installed. and thev 
are actually working. The consul· 
tants have completed the survey . . .  " 

Mind you. this was. in early 1949, i.e. 
nearly three and a halt years ago-

" . .  :and the reports are expected 
by the end of this month . . .  " 

They got the reports. And then they 
said-

" . . .  Government expect to take 
a decision in three months." 

So. we ought to have started these iron 
and steel factories for the production 
of one million tons of iron and .steel, 
which would have removed the long­
felt n,�ed. even as far back as 1949. 
No action was taken by this Govern­
ment for the last three years and now 
we have surrendered ourselves to the 
iron and steel producers of this coun­
try. We have given them about Rs. 
18 crores on their own terms. Govern­
ment have gone before them with 

-bended knees, and requested them, . 
"Please produce more iron and steel 
for us." Can anything be more shame­
ful than this act? 

' Baba Bamnara:,&11 SIDcb (Hazari-· 
bagn West): No. 

Shri Mechnad Saba: I am telling 
that as regards · iron and steel this 
country is in the best position. No 
other country in this world has got 
such advantages. We have the best 
iron ores. We have the best raw 
materials in one place. and the last 
twenty-five years' working has shown 
that we can produce iron and steel at 
half or two-thirds of the cost in other 
countries. As a matter of fact. at one · 
time the cost of production in India 
was Rs. 150 less than that in America 
per ton. Instead of trying to force up 
this industry_ what are we doing? The 
Government remained inactive for·· 
three years and now we have taken 
in hand a programme of production 
which will give us double the quanti­
ty of iron and steel in eight years. 
If this thing goes on. to reach a .eoal 
of ten million tons we shall require· 
something like 24 yea;s. This is a 
state of affairs which no Government 
ought to tolerate. It is on account of 
the short supply of iron and steel thaf 
it is impossible for us to start many 
other industries. I have been tqld by· 
this Planning Commission that our· 
requirements of iron and steel loco­
motives is 2039 by the end of 1956. 
but tt,e Chittaranjan Factory would· 
give us 170 locomotives and the Tatas 
will �ive us 200 locomotives. So, we · 
are barely getting one-sixth of the 
locomotives we want by 1956. Conse­
quently we have to order all the re­
maining locomotives, wagons and" 
coaches from abroad. Why we are· 
tolerating this kind of position ts be­
cause there is no iron and st�l fn · 
this rountry. Plenty of resources·· 
exist all around. but we do not know 
how to explore our resources. Our· 
total shioping tonnage is O · 384 million · 
tons and in the Five-Year Plan ft is 
contemolated that it will be raiseci to 
0 · 6 million tons in flve years. The· 
presPnt amount of shiooine will be 
doubled in about seven and a half" 
years. I1' we go on in this way. to · 
get a decent amount of shipping-not 
to sneak of the amount of shipping· 
which England has got-we shall take 
about hundred years. · And why can 
thev not nroduce shipoin� in this· 
country? Because there is short11ge of· 
steel. 

r cAn .eive you many other examples. 
The�e wm show th11t not onlv has our· 
programme of indUBtrialisation been-
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sacrificed but we are 1oina on in a 

. direction which is absolutely ruinous 
for the country. Now. take basic in­
dustries. Government says that it will 
take responsibility for the develop­
ment of basic industries. What are 

. basic industries? Power. iron and steel. 
aiuminium. heavy chemicals. etc. I 
· shall illustrate my point by givfnl you 
an et.<ample. Take one heavy chemi­
cal alone-sodium carbonate which 
you require for the soap industry as 
well as for the glass industry. Both 
these industries are in a state of 
collapse. Why? Because soda ash ls 

. .a very Important incredleol· Soda 
ash sells in England at Rs. 160 per ton ·�n th\s country, there are two very 
·m(tftc1ent factories, whose work waa 
Teviewed by the Tariff Commission. 
They told the Tariff Commission that 
'Soda ash cannot be produced at less 
· than Rs. 360 per ton. We gave them 
protection. What has been the result? 
Production is going down every day 
be(-ause 'these producers. who are. i 
-suspect, p�bably getting Ucencea for 
the purchase of soda ash from abroad 
are making more money by buying it 
·from abroad and selling it dear in 
·this �ountry. , The other day I. put a 
.question about the price of soda ash. 
l was told that the price of soda ash 
tn England was Rs. 252 per ton and -therefore the price of Rs. 360 in this 
country is not exorbitant. I was not 
at all convinced. I consulted the 
·Chemical and En.gineerina News 
and found that the price of soda ash 

.. In Enlfland is £13-4s.. which comes 
-tn about Rs 160. I do not know 
-why our Minister of Commerce and 
·tndustry is giving us always wrong 
information. 

The other day I put another 
,question about preferential duty on 
.scientlf\c instruments. It you buy 
·SCientiftc inatruments from England 
you have to pay only a duty of 25 
per cent., while if you buy it from 
·Germany or some other countries you 
have to pay a duty of 37i per cent. 

·The hon. Minister in charge stoutly 
denied that this was a fact. The next 

-day I gave him the schedule of tariffs 
and he had to admit that he had not 
this information at his disposal. I 

think hon. Ministers ought to study 
their subjects and not come here un­
prepared. 

I have not ftnlshed my tale of this 
soda ash industry. Now we are pay· 
Ing these two Incompetent companies, 
-..whose names I do not want to dis­
close-about Rs. 240 per ton for pro-

. ductlon of 45,000 tons for years past. 

The Tariff Board went into thia 
question and they said that it waa 
quite possibl6 to produce soda ash at 
competitive prices in this country. 
They recommended that the Factory 
at Sindri should be expanded to pro­
duce soda ash, and that a number of 
other factorioo should be set up. That 
was in the year of grace 1949 and 
no action has been taken on it. If 
the Sindri Factory is expanded, it cm 
produce soda ash at competitive 
prices, because the main thing requir­
ed is ammonia which is being pro­
duced there and we have also iOt 
people who have been trained in this 
kind of work and we need not import 
foreign experts. 

Mr. Deputy-Speaker: The hon. 
Member must have an idea of the 
time. I rang the bell. but nothing 
happenej. He is going on. The hon. 
Member can take ftve more minutes. 

Shri Me!C'hnad Saha: You have 
granted protective tariffs to about 
forty industries. If you go Into the 
history of each industry you ftnd that 
taking advantage of the protective 
tariffs they have forr.ed up their prices 
and they have W!ade more money as 
middlemen 

The llass industry has an installed 
capacity of 12,000 tons. Last year 
they produced only 5.000 tons. And 
this year for the last three months 
there has been no production at all. 
They have dismissed or sent away all 
their staff. Now what is the reason? 
These manufacturers of glasses are 
also agents for import of Belgian and 
English glasses and tal-Jng advantage 
of these orotective tariffs they are 
making more money by selling foreign 
glass than by producing glass here. 
This has been the effect of protective 
tariffs. Leaving all these industries 
to the private sector would create 
v"!ry bacl conseauences. Then• are 
many things which I wanted to say, 
but I am sorry the time at my dis­
posal is very short. 

Some Hon. Members: He may be 
given more time. 

Mr. Deputy-Speaker: I have �iven 
hlm more than the hon. Membera 
have contemplated. I have given the 
hon. Member 27 minutes. 

I 

8brl Megbnad Saha: I will just 
ftnlsh. I wl11 give my points to other 
friends. I can soeak for three hours 
on this subject. 

I ftnd that the whole question of 
national planning has undergone a 
shlP-wreck on the question of capital 
formation, because the Government 



Resolution re. 15 DECEMBER 1952 Five Year Plan 

.cannot find enou1h capital for it. 
They can find only Rs. 400 crores per 
year, but I think that unless we can 
find a capital of about a thousand 
crorEl6 per year, it is not possible to 
industrialise this country and to in­
.crease the productivity of this coun­
try. Here we are putting the em­
.phasis on the consumer industry. We 
are not putting any emphasis on the 
basic industries. That is the source of 

.all trouble. 
We have been talking of Russian 

Five Year Plan. The basis of the 
Russian Five Year Plan was quite 
-different. This is a quotation from a 
·1etter from Lenin. He said: 

"We shall economise on every­
thing, on our clothing, on our diet, 
evoo on our schools. We have to 
do this becauae we know that if 
we do not establish heavy basic 
industries we cannot build up 
any kind of industry at all and 
without that we shall perish as 
an independent country." 

Now. our Planning Commission 
think otherwise. They have given a 
step-motherly treatment to indus­

trialisation and if it represents the 
ways of thinking .of the powers that 
be. it means the perp�uation of our 
,colonial status in world's economy. 
Please do not forget that capital 
formation is not a difficult thing, if 
you just pay your attention to these 
things. 

You must nationalise all your banks. 
You must nationalise insurance. You 
must put a ban on the import of gold, 
jemellery and articles of luxury. You 
must control export and import trade, 

·so that capital may not make a flight 
·from this country as in the case of 
the jute industry you were allowing 
·the flight of capital from India to 
'Pakistan and from India to Scotland. 
Then you must impose a turn-over 
·tax. As a matter of fact I would ask 
·our Minister of Finance to read the 
book of Balko on Russian Planning. 
He will find that more than 50 to 60 
per cent. of the money which was 
obtained by Russia for her plans was 
from the turn-over tax. I heard 
several Members say that there was 
a lot of foreign borrowing. Foreign 

belp came only to about 937 million 
roubles. Two hundred and fifty 
roubles make a pound. So, it just 
meant four million pounds. That Is 
about Rs. five crores. That is nothing 
but · 001 per cent. of their total 
expenditure on planning. They ob­
tained a major portion of the money 
for plannlni from the tum-over tax. 

Now what is turn-ove:r tax? Turn­
over tax 1s a sort of sales tax. It 
means that Governmant controls all 
the consumer goods including food 
and you have to pay about 50 to 60 
per cent. more than the actual cost ot 
production; it is in other words black­
marketing by Government tor the sake 
of the country's industrial advance­
ment All this black-marketing money 
goes 

0

to production. Now it certainly 
means a life of austerity. Unless you 
impose upon yourself a life of austeri­
ty for years to come you cannot do 
any national planning. 

I remember, in 1932 my friend 
Pandit Dharmanand Kosbambi bad 
gone to the Dneiper Dam to see how 
the Russians were working. He told 
me that those Russians were working 
like devils and thEJir only food was 
potatoes. bread and water. On that 
meagre food they were working for 
their great dam. at that time the 
greatest in the world. which increas­
ed Russia's oroductivity very much. 
They were doing all that because they 
knew that they were doing work for 
their own country. Here, our Prime 
Minister always tells us that the 
common labourer should work hard 
for the country's interest. But if you 
allnw black-marketin2 and blackmail­
ing of the type which I have exposed 
in the case of the glass industry, the 
sodium ash industry and the iron and 
steel industry to go on, how do you 
expect him to work hard? I would 
just remind you of mv experience In 
the Damodar Valley. We went to see 
the Bok:uo station. There are abqut 
2.000 workers here. mostly educated 
:voun,!! men. Th9Y were being kept 
like beasts. They loudly complained 
that they had no 100d place to live 
in. or proper food. It is a jungle sort 
of place. But the Directors have 
erected oalatial buildings for them­
!-:elves and once in six months they 
brlni their friends to show them what 
wonderful work thev are doing! When 
your workers are being starved and 
treated like beasts. what could :rou 
expect of them? Thev have certainly 
a right to non-c-oooerate and take, the 
conseQuences. National plannln� re­
aulres natio,ial austeritv. . austerity 

which should be imposed on every­
body. 

Mr. Depub'-Soeaker: Let there be 
less talk across the benches. 

Slll'I Mechna4 Saha: Sf.r, I ha,re 
done. 

Shrl Rairharamalah: r crave for the 
Indulgence ot this House because I 
seem to have wuddenly lo!!t mv throat. 
But my enthusiasm for the Plan fs so 

2'10 
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great that I could hardly suppress my 
desire to say a few woras on this 
very auspicious occasion. I consider 
it a very great pleasure and privilege 
to support a plan of this nature put 
forward for the first time in the annals 
of our rountry, a plan which has got 
the greatest tribute to be paid to it 
that it is a plan produced by a demo­
cracy in its eatly and most infant 
stage. In spite of all the unruly ele­
ments that pervade in this country 
and in spite of all the heterogeneous 
clemonts that compose the national 
thought of this country. to be able to 
evolve a plan of this nature in a de­
mo�ratic setting is a very creditable 
thing. 

Mr. Depaty-Speaker: I do not know 
if hon. Members hear at that distance, 
but my ear is constantly troubled by 
"0!1. bo's" and "yes. yes's". It is un· 
net-essary. All hon. Members must 
hear patiently. It is not a matter 
where any one person can have his 
las1 word. It is the progress or course 
cf development. I therefore appeal to 
.. il to bear patiently. Democracy 
consists in toleration. and therefore let 
the House hear hon. Members on 
either side patiootly. 

Shri lbcllaramaiab: Sir. I am very 
grateful to you for the help you have 
rendered in making the passage of 
my speech easy. But I would say I 
would otherwise miss the Opposition. 
because I have always taken their 
interruption as a comoliment. and that. 
is the only way in which they have 
alw� been appreciatlq mel 

When the Prime Minister said this 
morning that the way to look at the 
Plan is not to pick bol• in it I thought 
be said the most simple and elemen­
tary thing that should be said about 
this Plan. And when Dr. Lanka 
Sundaram referred to it I really 
thought I was going to see my good 
friood on the right side tor the ftrst 
time. But then when he went on to 
refer to his "heart-bleeding'' I was 
wOTdering whether l was actually 
se«ng my friend in his physical exis­
tence or something else. He was re­
ferring to community projects "In my 
side of the country". and when he said 
Utat obviously he was referring to my 
side of the country also. I could see 
nothing there which would bleed a 
human heart. not even ·a chtean's 
hE>art. But I do not know if Dr. 
Lanka Sundaram has· a heart wtmker 
than a chicken's heart. 

Or. Laab 8anc1anm: Hard bolled 
you are! 

Shri Rachuramaiah: I am only say­
ing that the right approach is not to 
pick holes. You must see what a colo­
ssal and grand attempt has been made 
r.o assess the national resources of a 
country which had been suppressed 
for ages. I was amazed at the colos­
sal ignorance to which I and people 
like me have been put by the foreign 
rule which preceded this. I was sur­
prised when 1 was reading this morn­
ing that our water resources are equal 
to those, of the United States. I was 
surprised how little of the water we· 
have been using and how few are 
aware of the great resources we have. 
The foreign rule in this country had 
resulted in one great calamity for us 
more than any other, and that is it 
made us forgot our own greatness, our 
own great resources, and they made us 
mere parasites on other countries. For 
the first timo this Government and 
this Planning Commission have been 
able to assess our real resources and 
have planned for the proper utilisation 
of those resources. Of course, criti­
cism there will alw::iys be. To those 
friends who always look to Russia for 
inspiration I would like to tell what 
Knicker Broker said about the Soviet 
Five Year Plan. He was referring to 
a col'lversation between two Moscow 
citizens. One Moscow citizen was 
addressing the other who was running· 
away. He asked him. "Where are you 
running?'' The other said. "I am 
goinl.? to fall into the river." The first 
asked. "Why?" The other replied, 
"Because there is no bread, there is no 
butter. and there is no meat in this 
countrv". The man who hailed him 
s;iid. "But we are in the Five Year 
Plan: we have just begun it; wait till 
the Plan is over. There will be plenty 
for all." And the running man said, 
"If J wait there won't be even water 
to fall in the river". Of course it Is 
amazing how the news leaked out of 
the Soviet Union. Knicker Broker· 
hwmself said that . . . . . .  (Shrimaff Renu· 
Chak'ravartty : But what happened to 
+,he river?) . . .  although there are 200.000· 
citizens In Moscow there are two· 
million difTerent opinions among them 
about their Five Year Plan. And' 
somebodv asked him. "How do you 
know? Thev could not have said it in 
public." He said, "No doubt In the· 
dav time they showed us an astonish­
!ne av.reement on all Its ohases but 
tho!.e dissentient views could be he�rd 
if you tum your ears to the bed' 
covers." I am only tr:vinl( to oolnt 
out. that criticism Is the cheapest thin� 
for �nvbody to do. Jt does not cost 
anything. Probably It gains cheap· 
nuhlkltv. But that Is not the way 
that responsible Members and· repre-
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aentat1ve1 of the peogle, u we are 
should look at it. 

I look forward to S<,)me constructive 
criticism. and that is the only way this 
nation can show to others that we 
here are people bent UPon doing some­
thing ereat at the very commencement 
of our national existence. I hope the 
rest of the speakers from the Opposi­
tion that will follow will take it in 
that spirit and not try to pick boles 
n� Dr. Saha said-I do not know whe­
ther he meant it-that this will lead 
to economic ruination. While he him· 
self criticises that we have not plan­
ned enough, that our national income 
will go up by eleven per cent. only, 
that it is absolutely nothing, that it 
will take twentyftve years to double 
the income. he suggests why not 
nationalise all banks, nationalise all 
insurance coml)anies-and n-ationalise 
all thought also, I suppoee. I mean the 
point is when we have not the money 
to go ahead even on a reasonable, 
modest scale •and when all the 
nv::ill::lb)e money we have can onlv 
enable us to have a scbesr.e which 
would take us twentyftve years to 
double our Income. what is the mean-. 
ing of thinking of nationalising banks. 
nationalisinl{ insurance and frittering 
awav all the little financial resources 
we have on those things? No doubt 
thev are important: they are basic. 
B11t then first things must come ftrst. 
Tf w� have Pot planned for food vou 
sav. "Whnt Is the use of this plan: 
we arP. riving or hunger and of stiirva· 
tion: life is not worth Uvin�" When 
we plan for food vou sav. "What is 
the use of this olan: we have not got 
rnit.ionallsnt.ion of industries: we have 
not eot anv other lmorovement except. 
this." l ,,;,ould ll::lV that that Is not 
a verv happy criticism: at any rate 
th11t is not a criticism which I expect 
from responsible Members of this 

rSHRI PATASKAR in the Chair] 
House. And the most astonishing 
thing is that instead of supporting a 
plan like this which aims at self­
i.ufftdency in tood. Dr. Lanka Sunda­
ram. in spite of his reference not to 
nick holei in the statement of Pafldltji, 
has been. picking leaves out .of the 
two volumes. He says only 14 p.a.«es 
relate to food while he forgets that 
more than Rs. 400 crores are to be 
i.nent direc.tly and indirectly for food. 
Afte.- all. lrri�ation 'Projects. what­
ever vou spent on them go to improve 
31tticulture, apart from the 'POWer 
which they 11enerate which will be 
useful for in.dustrial purposes. Then 
Community Pro1�t!!. One of the m.aln 
ooints of comrnw,rt:v develo'Pll)ent is 
the im,prnv.ement of agri�ltur:e lo 

357 P.S.D. 

rural areas. We should not for1et 
thaL Therefore. Sir. I would say it 
is no &P<>d picking out holes. Of 
course, some people cannot help be­
cause they cannot pi'ck anythlne 
bett«*'. When I was hearln1 Dr. 
Lanka Sundaram, I was reminded of 
somebody trying to scratch the 
Imperial Secretal'iat1 North Blk>ck, 
with the little finger. It is a 
grandiose Plan and ii. irritates me to 
see such petty thinking. 

Dr. Laaka Sundara.m: You have 
said the right: thine. 

Sllrl RadJuamaJah: I am only try. 
ine to reflect you in a mi'rror. 

The most interesting criticism about 
this Plan is thiB. They object to 
for�ign aid. ThEW say foreign aid 
means slavery. Most of these criti­
cisms come particularly from one 
quarter and I would· like to remind 
this House that the area from which 
I come or rather. my border area 
Rayalaseeme,-is one of the femine 
areas and f.or the famine relief there 
it is those very parties who have 
beeo criticising foreign aid that have 
appealed to Soviet Ru5sia and China 
for an outrlt{ht Jrift. If taking a loan 
fr.om tbe United States with a pilot 
like Pandit .Tawahar.lal Nehru on our 
side. who will never allow dependence 
on foreign nations if it means outtini 
ourselves at their mercy is objection· 
able. I would like to know. Sir. takin,r 
nn outright gift from the Trade 
TTnions of Russia and China is any­
thin� more honourable or anvthin,r 
whicb wm sustai,n us more in our 
indenendel)t outlook. Anothec instance 
I :will telJ. yoJJ.. One1 of the joul'llals 
Ill this city-I do not know whether 
it. hi pu})lished here-but I dare say 
it. is widely cfr.culated has been the 
rn.ost lotJ.dest, in criticising this foreign 
ald. When that j.oumal was in trouble 
oerha1>s It was the editor. wEtl, an 
�noeal was made. I understa.nd. to Mr. 
Pritt ot Great Britain. the barrister, 
to come and .def8Dd him in this coun­
tfv. Well. Sir. that is not -perhaps 
foreJ� aid. I do not. know what they 
�.<>11 it. Tb.at Ol)l:v shows that only 
wheu one's ow.n self is Dlnched. it ls 
nnl:v tl11m }).do reallses things after all. 
In the int.erest.s of th.ls countrv. there 
Are certa.ln times. certain moments. 
�h�'l we cannot avoid the foreilltl aid. 
Th,. nu.ei.tlnn fs. "Are vou takine It 
with :,o'Qr b�d �t, or t.he eonuery?" 
T r.111, onlv sav that so Iona as this 
.,11rtv 1:1.!l� the countrv. so lone as 
'P1U1illt J�w.abarlal 'Nehru remains at 
th,e. h"'3d of the a.dmlnlstratton. what­
ever loan we mav get. It will be at 
011r dlrtQtlcm and for our benefit and 
we wm never allow this country to 
bf1 dragged with the chartllt wheeh of 

Ula 

... 
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(Shri Raehuramaiah] 
any foreign power. Those who criti­
cise it should remember not to beg 
little charities from little 1)8)ples. 

Mr. Cbalrmu: Hon. Memben 
should not raise their voices like this. 
Whatever the, hon. Member says may 
not be acceptable to some but we 
should keep the dignity of the House,. 

Shri RaclnaramaJall roae-
Mr. Chalnnaa: I think the hon. 

Member had ftnisheld bis speech. 

Shri Racbanmalah: No. Sir. Out 
of respect for the Chair I only tem� 
orarlly rested. 

Mr. Chalrmall: The hon. Member 
has already taken 15 minutes. 

Shri Racbaramalah: Even if I had 
taken more than 15 minutes I would 
n,quest you. Sir, to use your discre­
tion in my favour. I would, of course, 
like to shorten my speech. The key 
note; of this Plan seems to be the 
equitable distribution of land, self­
sufficiency in food, progress and pro­
motion of basic industries In the 
country. I hear from m:v friEtld Mr. 
Namblar the word "Aye". 

Mr. Claalrman: Order. order. The 
hon. Member may put his own Points 
of vfe,w rather than tryin,t to reply 
to Interruptions of other Members. 

Sltrl Racllaramatall: I am grateful 
to you. Sir, for saying that others 
should not interrupt .,ne equally. Of 
course. I will not mention the name, 
somebody was saying something when 
r was referring to land reforms. Of 
course. our land reforms are more 
honest. We take a practical view of 
things. I remember at the election 
time one of the parties to whom I 
must sa:v I have little respect be­
r.ause t.hey always seem to be butting 
In at thP. wronit end. went on dolnc 
nropaonda that land would be distrl­
huted to every i:,erson at the rate of 
flvP ::icres. l do not knnw how thev 
,.m11ri �Ive flve acres. The cultlvahle 
fond In thl� rountrv I� so little that 
even if we. started dlvfdtn,c It, ft TJt::iv 
not he worth lt.: probahlv. it will be 
'>T'!' . '"'Te or . . }lalf. ;m .,icre . . .  AftP.r $Ill 
this Plan seeks to make equitable dJs­
+,.th11tinn nf l:ind. When oncP. vnu 
lhni+ hnldin�" whabwer iii nubdde t.hP. 
1\m't. nl't11.-:111v sret.� dliitrlh11tP.�. We 
"'"" not. �,itf�flPd l'IITP.n with thnt. WP. 
�"VP rP.rot,.,.,,endP.d. t.hP. Pl�nrilnP. 
l"'nm_mlc:c:ln,., h::111 �mmendP." . t..., the 
rountrv to ts\ke . up CO-ODel'atfye 
fhnntn� and I suppose co-operative 

fannin1 is one of the foundations. of 
Russian prosperity. We are prepared 
to try that expE*'iment here and the 
Planning Commission has given iti. 
blessings to that and I think each one 
of us should try to encourage co­
oporative farming and that would eo 
a long way to increase agricultural 

production in this country. 

I was particularly gratifled. Sir, to 
find that considerable attention has 
bea'l paid by the Planning Commis­
sion to medical and public health, 
particularly malaria control and-one 
of the controls which would please 
m:v friend. Mr. V. P. Nayar,-tuber­
MJlosis control,-and I hope bv the 
time the Plan matures, my hon. friend 
Mr. Nayar will not have any occasion 
to put any furth6r questions about 
tuberculosls.-and also for the opening 
of vouth-"'amps and for social services. 
T was also gratified to ftnd In thE' 
'Pl11n-thanks t.o the lady member of 
the Pl11nnin1t Commission to whom I 
have ,o-eat · resoec+.-some provision 
ni11rlP for enr.nur111fini the social rela­
+innshir,s anrl women's wP.lfare move­
mr.nts In this rountry. Thi� is an 
<1ttP.mnt At. :in 1111 rnunli sorl::ol progre�s 
to inrre11c,P Al'rlrultural production. to 
c,<>rnre sf"1f-s11fflr.iPnrv tn food i1nd to 
nrnmntP hi1�lr lnti11strlrs anti I rf!oeat. 
T fPP.1 It ls 'I very l!reat privileged 11nd 
honour to have had an early oppor­
tunity of rnmmPndln( this Plan. 

Of course. I would make one or 
two suggestions, particularly in re­
gard to projects. It is most unfor­
tunate that in the matter of Nandikon­
da project. a blank column has been 
left in the report. I agree it was due 
to the bungling of the Provincial 
Government that it has happened so. 
Probably, if the Madras Government 
had only considered the general over­
all prosperity of the whole Province 
as its primary concern rather than 
looking at it with a narrow and 
parochial interest. it ·would have gone 
on with the project and the matter 
would have been ripe for the Planning 
Commission to include it in the Plan. 
Whatever be the reason it is certainly 
astonishing that a province like 
Madras, which contains one of the 
largest population groups in this coun­
try and which has great ftnanclal re­
sources, should have been left blank 
in the matter of river valley projects. 
I understand that the Khosla Com­
mittee. ls going to lnvarttirate further 
into some aspects of the Nandikonda 
project· and that it wtll take. te,n 
months. · I would request the hon. 
Minister for Plannlne to give an as­
surance that when those ten months 
are over, he will see that the Andhr1lS . 

• 
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in this country will not be thrown to 
thd wolves, that they will be given a 
proper place in the Plan and given a 
place of priority in the Plan. 

�hri G. D. Somani (Naaaur-Pali) :  I 
rise &enerally to welcome the final 
Five Year Plan presented by the 
.t'lannina Commission, which deals so 
exhaustively and comprehensively with 
the varioUs aspects of our economic 
anu social lite. Undoubtedly, our 
s�andard ot livm& is amon� the lowest 
in the world. Our average per capita 
in�ome bas been. estimated at Rs. 270, 
which is about 1/ 15th of that in the 
UK and 1127th of that in the USA. 
Again, this is an averaee figure; when 
the figure of lowest .in.come is taken 
into account, it might be even much 
less. Such being the situation in the 
country, at present, certainly, we have 
to mobilise all our resources and 
talents in doing everythine possible to 
raise the standard of livin,e of the 
people. 

We have had many plans in the 
past. But, there is no doubt that this 
1s the first realistic attempt properly 
to assess m iull detail the resources 
that we can command, and the prior­
ities accordin& to which the various 
sectors of our economy have to func­
tion. I hope and trust that all our poli­
tical parties, in spite, of their ideolo&i­
cal and other d11lerences, will see their 
way to give their whole-hearted co­
operation in the execution of the na­
tional plan. We may differ in many 
respects with the details of t�e Plan; 
but there is little scope for difference 
of opinion with the ba�ic approac_b. of 
doing everything possible for ra1s10g 
the standard of living of the people. 

Mr. Chairman: Order, order. I �nd 
that many hon. Members are speaking 
amon,est themselves, may not be very 
loudiy. When we are discussilli such 
an important subject, when an hon. 
Member is expressing his views, I 
think it is desirable that there. should 
be no noise in the House. Even if what 
the hon. Members want to SJ?E!B:k 
among themselves is very urgent, it 1s 
not desirable that they should, on �t 
ground disturb �hose _that are taking 
part in the d1sc�ssion. I �ope hon. 
Members will realise the importance 
of the occasion .anC;l the res�nsiblll_ty 
of maintaining d11mty :ind will not 10 
any way create any noise by speakm, 
among themselves In this House. Let 
the hon. Member proceed. 

Shri G. D. Somani: . I hope . .  �q�� all 
political parties will unite �o give that 
public support and enthusiasm to the 
Plan which it deserves. 

Coming to the details of the PlaD, 
we are all aware that the first Draft 
OuU10e of the Plan was divided into 
two parts and it had an objective of a 
financial outlay of 1493 crores. Against 
that amount of outlay, we now find 
that an amount of 2069 crores has 
been ·placed as the amount which has 
to be mobilised for our all-r.:>und de­
velopment during the next five years. 
Even with the substantial addition in 
the size of the Plan, it is quite obvious 
that after all, it can.not be called over­
ambitious. It is modest in as much as, 
after the terminat.ion of this five year 
period, the per capita availability of 
goods and services is not going to be 
in any way much larger than what 
we had in the pre-war period. That 
being so, we have to ensure that every 
effort will be made to see that the 
targets laid down in the Plan are im­
plemented without any kind of obs­
tacle from any side. 

Coming to the financial resources 
that have been laid out in the Plan, 
we find that 1414 crores will be avail­
able from current revenue savings, 
capital receipts and whatever amount 
we have received by way of forei&n 
aid so far. This leaves a eap of 65:1 
crores which has got to be made 
either by additional taxation or bor­
rowm, or deficit ftnancm, or what-

ever we might 1et by way of foreign 
aid. Under the present circumstances, 
it appears very doubtful � any maj?r 
portion of this amount will be avail­
able from addiUonal taxation or bor­
rowings. It appears that in the ab-

sence of forei1n aid, the Government 
and the Planning Commission will be • 
compelled to resort to deftcit 8nandq 
on a much larger scale than the upper 

limit of 290 crores which they have 
specified in the Plan. I am aware of 
the fact that the country has suffered 
considerably from acute infla�on du­
ring the war and post-war period, and 
under such circumstances, any propo­
sal of deficit financing 1ives rise to 
fears of inflationary conditions being 
intensified -again. 

Pandit Alp Bal Shutrl: That la 
right. 

Shrt G. D. Somani: But, I think the 
technique of public finance has been 
developed to such an extent recently 
that, in case inflationary tendencies do 
revive during the time lag between 
the spending of the money and the 
production of results, it would be pos­
sible for the Government to substan­
tially counteract those tendencies 
by budgetary and foreign trade poli­
cies. My submission is that with c_er­
tai� $a,ety measures, deficit flnanc,ng 
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r.ua,y be a &0und 1D.Strument for pro­
motin& development on a plaoDoed 
oasis. � far i.s mnation is concerned 
1 think it has � mostly due to th� 
result of certam wor!a economic and 
political factors. lnd1cauons are not 
wantina to ahow tna\ with production. 
increa&I.QI not owy m I.bis country, 
but also in otuer countrie& of tne 
world, world t.'<.'On.om,y may be faced 
shortly wiU1 a slump or recession 
rather than any !ear& of inflation 
being inten.s11ieu. As a matter of fact, 
we had a violent slump durin& the 
early part of thlS year; subsequently, 
there baa been s\eaay recovery. But, 
there are aia1u indications of a re­
cession during tne last tew weeks. The 
need of tne present time 1s to provide 
additional purcbai;ing power to the 
people to enable them to buy the in­
creasing production, which is already 
surplus in various industries. l would 
therefore like to say that if the re­
sources from other sectors envisaged 
in the Plan are n.ot forthcomiQi, the 
Government and the Planning Commi­
ssion should not hesitate to take re­
course to deficit ftn.ancini subject, of 
coune. to such safety measures as the 

circumstances may warrant. 

<.:om.in& to the question of private 
sector, 1 am glad tnat tne Plannilli 
Commission has given a very vital 
role to the private sector to play in 
the national economy, in the Plan. l 
quite realise and aeree that the pri­
vate sector, as the Prime Minister 
pointed out this mornini, has also to 
function as a controlled sector and 
has to function under certain rules 
and regulations essential for the suc­
cessful execution of the Plan. But, 
nevertheless, the fact remains that the 
entire industrial development, except 
certain basic industries, has been left 
open to be developed by the i,rivate 
sector. And it is therefore essential that 
the requirements of the private sector 

should also be pro!,)erly considered. In 
this connection, my submission is that 
while the Plannin� Commission has 
devoted a lot of time and have made 
the necessary 'inquiries for giving the 
targets of production in various indus­
tries, they have not given proper atten­
tion as to how the necessary finance 
that will be required either for the 
n.ew industries or for replacement and 
rehabilitation of old industries will be 
forthcoming. The Commission have es­
timated the amount of money to be 
iJJvested by the private sector in the 
Industrial development of the country 
during the period of the Plan as Rs. 
230 crores, and they have further es­
timated that a sum of Rs. 150 crores 
will be required for replacement and 
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modernisation purposes. As aaainst 
thia. they have estunated that a sum ot 
RI. 200 crores will be available to the 
varloua industries out of the surplus 
proJita, which tney have based on the 
workinll of 11150 and 1!151. l would res­
pectl\Jtv submit that both the eaU­
mates are far from accurate. While the 

el'timates of rere1pts by the industries 
by wa,y of surplus profits is an ove.r­
estimate, the estimate about the re­
quirements of industry errs on the low 
s1ae. I think some survey w3s made 
by the Federation of Indian Chambers 
of Commerce and Industry, and so far 
as I know, the President of the Fede­
ration had estimated that a sum of Rs. 
50 to Rs. 65 crores per annum would 
be required to modernise our various 
industries. This comes to anythif1': 
between Rs. 250 and Rs. 300 crorcs as 
the minimum amount required for 
modernising the various units of the 
various industries. The question of 

modernisation and replacement of the 
old plants is of such vital importance. 
that it should not be ignored and it 
should not be treated in the manner 
in which the Planning Commission has 
done. If l may respectfully say so, 
this amount of Rs. 150 crores is :nore 
or less guess-work. No organisations 
connected with the various industries 
were approached or asked to work out 
full details about their requirements. 

nor did the Planning Commission itself 
go into the reQuirements of each in­
dustry. They have taken out this Rs. 
150 crores on a basis which has not 
been explained. Neither the details of 
the various industries have been given. 
If our industries hav-c to continue to 
play the role which they· have played 
in meeting not only internal demands 
of the country, but also catering to ex­
port trade and thereby gaining valu­
able foreign exchange, then. it is high­

ly essential that resources should be 
made available to the various indus­
tries to enable them to complete their 
modemisat.ion as sPeedily as possible. 
And this can only be done if their re­
quirements are properly assessed and 
if the Government takes the necessarY 
measures to ensure that the lndustrle11 
get these resources in the required 
period. 

There are various ways. and I do 
not want to go into detailr, at this 
ata«e, as to how this amount should be 
made available to the lndustrles, but 
it ioes without saying that thJs pro­
blem ls very urgent and Ir;;. of vital 
importance to our national economy. r 
would. therefore. submit that tbe 
Planlillli Commission should re­
examine the whole quer.tlon an<! should 
assess properly the requirements of 

.. 
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each industry, and then recommend 
such methods as will meet the require­
ments ol indusiries. 

l would a:so like to 'hlake a passing 
reference to one or two other matter1>. 
My hun. friend Mr. Saha bcJ(an to 
cornpiain that the industries, especially 
iron and steel. have lowered their pro­
duction intentionally to pt hllber 
profits. I du not think that anytning 
could l>e farther from the trl!th. I 
am quite prepared to invite an im­
partial enquiry being made about each 
and every industry, and I make bold 
to say that industr:es have always 
tried their best to keep production at 
as high a peak as possible; and there 
c.an never be a greater false allegation 
than the one that has been made, viz., 
that any industry would intentionally 
try to lower its production to keep 
prices high. 

Shrl B. Das: Take the instance of 
�ugar industry two years aio, 

Shri G. D. Somani: I am not awarP 
of sugar, but alleqations were :.;ade 
about the textile industry for the 
slump there. Just now also, we 
heard from my hon. friend. but what 
I want to say is that industrial .:,ro­
duction has been increasing progres­
sively. In the six months up to June 
this year. the figures show that it was 
126 or so compared to the past figure. 
and I do not think there is · the 
slightest scope for making an al!ega­
tion that any industry would do any­
thing of this kind. 

I al.'!o like to refer to the proposal of 
the Planning Commission which has 
been, of course, accepted by the Gov­
ernment, to im1,cJse a cess on mill­
made cltith to assist the handloom and 
khadi industry. That Bill is before 
the House. and I hope the House will 
have a further opportunity of �oin� 
into the implications of this Bill. but 
I am opposed to it on principle I 
can understand a cess imposed on an 
industry to create a fund to help that 
very industry by way of technolo�1cal 
research or other improvements, but 
to impose a cess on an industry to 
help another industry is wron$? in 
principle. especially in the present 
circumstances when the industry is 
already overburdened. A brochure 
prepared by the Mill Owners' Associ­
atiol;l. Bombay, says that in the l;i!lt 
few years Government have imposed 
a burden of at least Rs. 50 crores or. 
the textile industry. It is time tl:at 
when prices are declining and when 
the industry is finding it infreasingly 
difficult to market its products at eco­
nomic orices, Government should ex­
plore the possibilities of granting some 
relief in that burden. �nd n1;>t increase 
the same which will !under the 

smooth functionin,r of the :ndustr,J 
and will adversely affect in t.he loo, 
run the whole national economy. 

Before I conclude, I would like to 
say a few words about Rajastban 
from which I come. I think full 
justice has not been done to tbe cue 
of Rajasthan in the plan. It bas 
been recognised that backward r.rec111 
and backward classes deserve special 
treatment. I know that ·there is a 
definite · legal agreement between tbe 
Governme!}t of India and the Govern­
ment of Rajasthan under which tbe 
Government of India had undertaken 
to institute proper enquiries into the 
state of affairs of various fields in 
Rajasthan and to give such special 
aid which will bring the standard of 
living of the people of that area on a 
par with t':e other progressive States 
c,f the country. The Plarmina .Com­
mission is not givl.ae any special aid 
to Rajasthan. and we find that F.ajas­
than �ures last in the ,ist. I ftnd 
that Rs. 16·8 crores has been allotted 
to Rajasthan by way of development 
plans under the Five .Year Plan. 
Looking to the extensive ar�a and the 
large population, this is a drop in the· 
ocean. 

For want of time, I do not want tc 
give the figures as to how Rajasthan 
suffers in education. health, commu­
nications and industrial developmen+., 

but I would draw the -attention of the 
Planning Commission to the moral 
and legal responsibility of the Govem­
ment to give special aid to States like 
Rajasthan. Madhya Bharat, Pepsu and 
Saurashtra under the financial inte1-
ration agreement, and to take such 
special methods as will raise the 
standard of the people of these areas 
O!} a par with those of other progres-

• s1ve States. 
5 P.M. 

Sbri V. B. Gandhi (Bombay Ctty­
North): I shall confine mysell to the 
consideration of only one aspect of 
the plan, namely the inflationary as­
pect. I shall beein by a.;,king the 
question: "Is there goi� to be ln­
ftation in this country as a result of 
tbe implementation of this plan?" 
The answer is "no"-not as far as 
we can see today. We believe that 
inflation of any serious kind is avoid­
able. We believe that there are 
features inherent in our economy 
which wfll enable us to do thal And 
yet it is an opinion widely held in 
this country that . inflation , is inevit­
able if this whole plan ls going to 
be implemented. There are also 
people in this country, whose opiniou 
on this question. the House will do 
well to live attention to. I feel there­
fore that we shall be doing well if we 
examine fully our oosition ui.-.o-vis 
this prospect of inflation. rt can be 
stated at once that so far as the pre-
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sent scheme o1 the Plan is ccuicerned. 
we do not "'xpect any very serious 
degree 01 inttation to arlse, and it is 
also possible to see that such inflation 
i.s not allowed to arise. We shall how­
ever &rant lbat from any major effort 
of this kind, some degree of inflation 
1s inseparable. AAy major effort like 
that, for instance, of war production 
or the present effort of national re­
construc:tioD, la bound to have aoine 
inflationary result. We miiht also 
add here that a mild and gradual in­
flation is aher all not bad for business 
or for investment. Finally we must 
say that any conclusion that we are 
arriving at here is bound to be a ten· 
tative one, for, the actual result of the 
implement..alion of the plan is three 
years hence. and it is not possible to 
foreaee all the situations that may 
intervene 1n the mean-time. We really 
do not expect that our present calcula­
tions are likely t«> be very seriously 
disturbed in the next three years, for 
we know that these calculations have 
been arrived at, at a Ume which 
comes atter devaluation. and after the 
Korean war, and at a t.ime when 
fairly stable conditions are prevailing. 

Let us now examine the fact!- and 
figures under1Yi112 this Plan. This 
Plan envisages a total expenditure of 
Rs. 2,069 crores. Now this is a very 
large amount and is obviously more 
than what we would ordinarily have 
expended. There exactly is the 
essence of planning. When Nt? &re 
planning. we are trying to do some­
thing extra, something over and Pbove 
our nQrmal doing. When we talk of 
planning to get up tomorrow. we 
usually mean that we want to get up a 
little earlier or a little later than 
usual. If we talk of planning a 
dinner. we usually mean that we are 
1oing to have something special. some­
thing that we do not usually have at 
'JUI' dinner. Now that exactly is the 
essence of planning. But we must 
not forget that these very large expen­
ditures, whether they are incurred as 
a result of plannin1t or on the ordi­
nary ways of Government, do create 
spendable incomes In excess of supplies 
of commodities and services on which 
these incomes can be spent. and there­
by results a situation ln which the 
generation of inflation becomes un­
avoidable. Let us first see where 
we are goinJt to ,tet these Rs. 2069 
crorea which we propose to spend. 
Let us examine whether we c:m 
detect any possible source of ini'orma­
tion in the nature of the sources from 
which we· are goln,t to derive these 
'resources. 'Briefly. about lb. 1.25B 
crores are going to be procurerl from 
Government sources, the Central as 
well as the State Governments, from 
their current revenues, from public 

loans, small savinas, funds, deposits 
etc. TalkiO£ in the lancua&e ot in­
flation. it can at once be statt·d that 
these sources are very safe sources. 
In other words,. this source of Rs. 1.258 
crores from Government resourres is a 
source which offers the least possibili­
ty of inflation. There is, however, one 
exception to this, namely that Rs. J •)5 
crores are eoing to l.>e raised by public 
loans. In the matter of public loans, 
it used to be held until some years ago 
that they withdraw money f!om the 
hands of the public. and to that ex­
tent, they have a disinflationary etfect. 
but now it has been proved that-and 
it has also become an accepted pro­
posltion--Governmcnt loans are in­
flationary, because after all these 
Government bonds and Govern;nent 
obligations in the hands of the invest­
ors. are as .eood as money. The 
Insurance Companies. for instance. can 
turn them over to a Bank and obtain 
loans against the security of these 
bonds. In this sense. tt.is is the only 
one item which is an exception. Then 
there are three other sources. There 
is a sum of Rs. 156 crores, which has 
already been received by way of ex­
ternal assistance. Ar.y external assist­
ance which has come to this country 
and which usually does come 1D the 
form of i:oods and equipment, machi­
nery etc. is a safe source which is dis­
inflationary. 

Then there is the third item of 290 
crores which is to be made up by 
deficit financing. Now, here is an 
item that slightly hurts. It has infla­
tionary possibilities- we eannot deny 
th_at--no matter how it is spent. and 
still there are certain considerations 
which we should also keep in mind. 
In the present instance, this amount 
has been limited to the amount of stet­
ling balances that can be released 
during the period. The action as pro­
posed by the Planning Commission is 
also characterised with extreme cau­
tion. Now. ln the perspective of the 
total sum of 2,069 crores. the amount 
proposed to be made up by deficit 
financing will be considered as relative­
ly small. And even this amount of 
290 crores of deficit financing will not 
be able to lead to any serious- inflation 
and the reasons tor this view, that we 
take, will be seen presently when we 
shall be considering the expenditure 
side. 

Lastly, the final item in the sources 
of resources-the item of 365 crores­
is really the 'problem ltem' because lt 
is expected to be made up by possible 
external assistance. Of course we 
can at once say here also .. .  

Mr. Claalrman: The hon. Member 
can speak about two minutes more and 
finish. He has already taken 15 
minutes. 
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Shr1 V. B. Gandhi: If I may have 
just ten minutes. Sir. because I have 
hardly gone through. I shall try to 
be brief and relevant, Sir. 

Mr. Chairman: There are so many 
others who are anxious to speak. So 
h.e will better finish. 

Sbrl V. B. Gandhi: I shall try to be 
brief and relevant, Sir. Anyway, I 
will just 1,ay one thing in connection 
with this item of 365 crores of rupees 
which is expected to be made up from 
external sources. Some of 
the things that are said in the Report 
of the Planning Commission are not 
very clear to us. In several places it 
is 1,aid that it this external assistance 
is not available, we can make it up 
somehow by internal borrowing and 
taxation and so on. And in one place 
the Report says : 

"It external assistance is not 
forthcoming to the extent neces­
sary, there will undoubtedly be 
scope for marginal adjustments. 
But a planned outlay of the order 
of Rs. 2,069 crores over the five 
year period is necessary for main­
taining the rate of growth of deve­
lopment expenditure visualised by 
us". 

Now, usually the form in which this 
external assistance is received is in the 
form of goods, machines, equipment 
and so on. It is not as if all the 
2 069 crores of rupees were available to 
ils here in India in rupees, we would 
be -able to accomplish all that we have 
set out to do. We shall need physical 
resources for which to some extent we 
shall have to depend on foreign 
countries, and this relationship between 
the financial resources and the physical 
resources should be more clearly 
brought out in the Report. Here I will 
just quote a very small passage from 
Prof. Lewis's book on the Principles of 
Economic Planning. It is just perti­
nent to this very same question. It 
says: 

"The third principle in invest­
ment planning is that investment 
must not be planned beyond the 
limits of the physical resources 
available, no less than the financial 
resources. It ls no use planning 
for 20 per cent. if the steel and 
timber available are enough only 
for twe1ve per cent." 
It goes on further. 

"It is ·a common error of Govern­
ments, including our own-the 
Government of U.K. is intended 
to advance so many investment 
projects simultaneously when the 
available resources of steel, 
machinery, cement. labour and so 
on are insufficient to cope with 
them all. Then there is intoler­
able confusion Many project.'l are 

started and have been held up at 
crucial points, and instead of 
having a substantial number of 
finished projects, we get a much 
larger number of unfinished pro­
jects, most of which cannot proceed 
because the resources they need for 
finishing are locked up in other un­
finished projects. It is foolish to 
plan for more investment than the 
available physical resources will 
permit." 
Mr. Chairman: I hope the hon. 

Member will now wind up. 

Shri V. B. Gandhi: Very well, Sir. 

I shall only sa7 that tbe e,cpendf­
ture or the items on which this ver, 
colossal sum is aoing to be expended 
are items, a majority of which are of a 
capital nature and, thereto� the ex­
penditure is expected to be innationary. 
Yet, because of certain features in­
herent in our economy, we can hope 
that we shall be able to withstand the 
inflationary pressure to a degree to 
which other countries may not be able 
to do. I shall only ... 

Mr. Chairman: I hope the hon. 
Member will conclude now. 

Shri V. B. Gandhi: Very well, Sir. I 
would only say that our congratulations 
ai:e due to those who have laboured in 
this great task, a task which they have 
achieved with signal success. 

Shri Ramach&nclra Reddi (Nellorf:'): 
Five years after attaining independence, 
we are being presented today with a 
Five Year Plan. Whatever might be 
the defects or the missing links in that 
Plan, I welcome it inasmuch u we 
have been given a clear picture of 
what our national resources are. bow 
to develop them and to what extent. In 
regard to the assessment of ow- re­
sources. I am not sure that the Plan. 
ning Commission has been quite correct. 
I should, at any rate, suggest that at 
the State level and at the Central level, 
there are some more resources which 
nave to be considered. At the State 
level, State after State Is adopting the 
prohibition Policy, and thereby loss ls 
incurred. If that amount which fs to 
be lost by the introduction of prohibi­
tion can be saved. each State might 
get a few crores of rupees to pay for 
the development of our industries, to 
defray our expenses towards major 
and minor irrigation works and so 
many other developmental works in 
each State. At the Central level. I 
have to suggest that the revival of the 
salt tax might be able to secure to the 
Centre a considerable number of crores 
of rupees. If there is no political 
sentiment behind it, I am sure that the 
Go_vemment will flnd its way to re­
consider their Position and see that the 
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salt tax is reimposed. I have been in 
contact with some of the producers of 
salt and they have no obJection for a 
re-levy of the salt tax. And, I am 
also oonftdent that the eeneral public 
will have no objection tor the re-levy 
of the salt tax. 

As regards the land policy that has 
been suggested in the Plan, I am 
afraid that the policy is not quite 
sound. As a matter of fact, when we 
read throuch the pages of the Report 
re,arding land policy, we find t�at 
there is a lot of contusion that is m­•IPll••ed iDIO it No doubt, my hon. 
friend, Prof. Agarwal ha� made it a 
little bit more clear and that, I think. 
is the idea or the Government, rather 
the policy of the Government in regard 
to the distribution or re-distribution ot 
land. I am afraid that the Govern­
ment itself do not have a perfect 
survey of the economy of the land 
sector in this country. I know that 
several States do not possess the neces­
sary statistical information. Even the 
few that have such information, do not 
seem to have a definite idea about it. 
Unfortunately, political sloea�s and 
politics have been introduced mto the 
question of land. Everybody knows 
that land ls the basis of all develop­
ment IDd II tbe balis of satiation of 
human wants In this country and as 
such that policy should not be treated 
iD the way in which it is sought to be 
treated by the Planning Commission. It 
is augested that an upper limit would 
be placed upon land ownership. But 
they have not thought of a lower limit 
to be placed upon land ownership. 
We m, aat 1mow wbat exacty the 
famib' holdine will be. We have not 
been t.old whether that family holding 
diffem from place to place and whether 
by having a anifonn policy, it will be 
pos.ti>le to satisfy the �pie in all 
part.& qf the country. S�e it ls 
�. acres or ftftleen acres which is 
tbiMCht el as the family holding. I 
would like to .- what kind of ten 
acrea or ftfteen ·ecres will that be, 
�Uw. .it woalcl be rids delta laod or 
and aese.ri .01' a place which is always 
faced with famine conditions. We 
must have a definite knowledae of the 
resources aad of the productivity of 
the soil, and ao many other conditions 
In eachtJ)art of India and In each pare 
of a'StAe. Without having a definite 
economic survey ID thJs particular 
·lector. it is not pouible to have a fair 
and proper idea of the entire situation. 
If thti i6 done in a haDhazard and hasty 
manner, the remedy that ii IIOlnt to be 
proposed would probably be worse th.an 
tb.e disease Itself. It Js said that 25 
ot 30 acres should be the upper limit 
or. each. boldln,(. We do not know 
w)\etber tlult JJmli would AtW,· the 

requirements of each family. (Inte,­
ruption.) Suppose each acre dves a 
net yield of about Rs. 50. If �O acres 
is the limit, probably the owner will ue 
1ettin, about Rs .. 2,500 or about Rs. 200 
per month. It that limit is to be 
thoueht of. probably we will be pro­
viding for each family l�s thun what 
the middle class man can get. He 
will probably be a little hiA?her paid 
than the poorest man and much less 
than the middle class ma;). I.:: it the 
policy o{ Government to reduce ever)·­
body to a state which is less than that 
of a middle class man? In fact, we 
have iOt very laree areas of undevelop­
ed but cultivable land. Should it not 
be the policy of Government to take 
into consideration to develop all those 
areas. and distribute those knds 

either for price or free of cost to the til­
lers of the soil who arc anxious to get 
some land to till and earn a living 
thereby? We have secured statistics 
in our own province, we have got 
about ;;ix crorcs of acres of .:<JltlvablE' 
land. three and a half crore., of which 
is already under cultivation and two 
and a half crores of acres of cultiva­
ble land has yet to be brought under 
the plough. If these two and a half 
crores of acres are brought under cul­
tivation or distributed to the people 
either for cost or free of cost, they 
must be able to satisfy a large amount 
of land-hunger of the landless tiller. In 
that view. it must be possible, if we 
have a general survey of all the pro­
vinces, to have large areas of cultiv­
able land available and they may be 
distributed as a flrst step. With more 
irrigation facilities. whether major or 
minor. with better agricultural policy, 
which has been in a way sugge.,ted in 
the Report itself, we must be able. to 
produce more, and that production de­
pends upon the extent of land that 
is brought under cultivation. Large 
tracts are still not brought unrter cul­
tivation. As long as such lands are not 
brought under cultivation, it is clear 
that we will not be able to secure the 
optimum production in this country, 
as lone as we confine to the existing 
land under cultivation. 

In this connection I would ,like to 
mention a matter of parochial inte­
rest. It may not be strictly par­
ochial In as much as it is likely to 
solve the national problem, namely 
the food deficit in this country. I am 
·.,peaking of the development of the 
Krishna River Valley Project. Unfor­
tunately, it has not found a place in 
the Plan. No money has been allot­
ted out of these Rs. 2,069 cro'res ln the 
Plan for the Krishna River Valley De­
velopment. As against this scheme. 
the lettf'rs XYZ have been mentioned 
and no amount of money bas �n 
bown. It may be said by Govern- ,t 

, 
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ment that estimates are not ready or 
that plans have got been finalised. 
But n�ay I ask whether in respect of 
the H1rakud Project, the Bhakra-Nan­
ial Project or the D. V. C., the plans 
have been completed and finalised and 
whether they know exactly where 
they stand with regard to the financial 
liabilities in respect of these project,. 
\Vhen they are not in a po.;;ition to 
find out what exactly they want 
in regard to those projects, I 
see why they ahould not make scme 
provisio11 for the development ot the 
Krishna River Valley. 

It is estimated that for all the sta­
ies o! the Krishna River Valley Deve­
lopment roughly Rs. 300 crores would 
be required. For the first two sta.ges, 
1t would cost roughly Rs. 200 crores. 
If they had made a provision of at 
least Rs. 200 or even Rs. 150 crores 
for the development of the Krishna 
River Valley, a good deal of food defi­
cll, particularly in rice, could have 
bteu wiped out. As a matter of fact 
if the Krishna Valley is developed it 
is likely to produce about 50 lakhs t�ns 

of rice. It is possible that the Govern­
ment might say that the estimate is 
wrong. because according to Govern­
ment estimates our lands yield only 
800 lbs. of paddy per acre, but our ex­
perience after development of tbla 
area is that iri the delta areas we can 
produce 2,000 to 3.000 lbs. and in the 
more intensively cultivated non-delta 
areas we can get not. Jess than :i.000 
lbs. per acre. Calculating cm that basis 
the calculations given by the Planning 
Commis;;ion are not likely to be cor­
rect. It is therefore necessary that a 
correct estimate of the production, as 
well as the cost of production, · should 
be made. 

In this connection, I may also sug­
gest that there i.:; no US<! in entrusting 
the Madras States Government with 
either the investigation which is now 
thought of. or with the execution of 
that work. The Government knows 
very well how muc-h confusion exists 
in the Madras State Government re­
garding this project. There have been 
differences of opinion, and even the 
differences have also been changing 
from time to time. It is therefore 
1,uggested that even at the stage of in­
vestigation this Government, or 
rather the Technical Committee which 
is now intended to be continued for 
some time longer, should pick and 
choose their own personnel not only 
for the expedition of investigatiol! but 
also for the execution of these works. 
Before this Five Year Plan is finally 
accepted, I hope that Government will 
come forward wit.n a decent contribu­
:ton of say Rs. 150 crores to be spent 
within the coming ftve years. It 1e 
35'1 P.S.D. 

only then that the deficit province 
which has created a countrywide de­
ficit would be able to stand on iu own 
resources. That would also avoid the 
importation of large quantities of 
foodgrains by the Centre from other 
countries at enormous cost. Unless 
this is taken up seriously and imme­
diately, it will not be possible either 
to clear the deficit or save within a 
reasonable time Ra)'alaseema and the 
upland areas of other distrk�s which 
are always faced with hunger and 
.famine. The famine conditions which 
exist there are not a creation of to­
day. They have been there for over a 
century. Neither the British Govern­
ment nor the present Government 
have done enough to improve the con­
ditions there. When rainio.!! �:; scarce 
and undependable. it is u:;:, to the 
Government to improve these major 
irrigation sources which would �o a 
great way to help the food position i_n 
this particular area. If Hyde! Power is. 
also developed-and it is b:,und to be· 
developed in a multi-purpose project. 
like this-it will also create an op­
portunity for the undeveloped areas 
that I have just mentioned to deve­
lop not only their irrigation but their 
mineral resources. By that way, a: 
large amount of money 111<.!Y be col­
lected and that would also bring fur­
ther income to the Government during: 
even this five year period, by the sal�· 
of lands that are available with the 
Government, by imposing a better­
ment levy and by taking into c.'On.,ide-· 
ration the prospects of Hydel p�wer 
and its utility in due course o! time. 
We are told by the Technical Com­
mittee that the project will give a re­
turn of about 3.5. to 4.5. per l·ent. But. it will double itself, not to speak o! 
millions o! tons of produce ol � ap-· 
proximate value of Rs. 15.000 millions 
calculating at the rate of one ton per 
acre and each ton of the v;,11,� r.f P..s 
300 which would mean a saving of · •· lot ' of money in the impor: , ,t l'u'•d­
stuft's, and creation of wealth in �he­
Country, 

J would sllv one worrl ml)rP. c:;1·. rt 
is in regard ·to socio-economic side ot· 
our defence. With reg-ard to our de-· 
fence we are finding it necessary to 
import all ()Ur r(',.,l';reMPn's from 
elsewhere and that indicates our con­
tinued dependence on other countPles 
tor our defence requirments tor all 
time to come. It is, therefore, very 
necessary that this aspect bas to be-­
considered more carefully and what­
ever we are importing from otner 
countries for defence purposes � 
have to get them manufactured in thl.s 
country. This would not only save • 
lot of money, but give the members: 
of our military personnel an Ol)portU-
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nity to utilise their energy and skill 
tor the manufacture of such of those 
aood.i which are really necessary for 
our defence purposes. 

Sllri S. A. Khan (lbrahimpatnam) :  
A t  the outset, I should like to pay my 
tribute to the members of the Plan­
ing Commission for having evolved a 
j;Cheme for the prosperity of thil 
country which is a monument of pa­
tient labour and profound research. 
We have before us this Plan covering 
.all the aspects of OUJ' national life. 
"But without the cooperation of the 
people and the active assistance of 
,our administrators this huge scheme, 
I feel. will be nothing more than an 
idle dream. 

I have very carefully read through 
1he Chapter which deals with Public 
Co-operation and Administration. 
There is no doubt that the Planners 
have fully realised the need for over­
'hauling our administrative system and 
they have suggested different ways 
and means of doing it. But the great 
neea of the day is not merely framing 
rules and regulations of conduct, b•Jt to 
-create true and genuine enthusiasm 
�ong our public servants, and at 
the same time, to take the people of 
this country into confidence. Officials, 
unfortunately, ·are too often inclined 
to consider themselves as big bosses, 
-constituting themselves into a sepa­
rate class from the common people. 
The consequences are that the people 
become shy and feel unwillin

r!e 
to co­

operate and to brfnl their vances 
forward.. There is no dou t that a 
democratic plan can only be imple­
mented with public co-operation. 

Those wh('I will be entrusted with 
the great task of translatin1 into 
reality the Five Year Plan should be 
chosen not only for th'etr merit. and 
ability but for their democratic out,. 
look. I feel that in order to have some 
form of cohesion among the various 
Ministries and to avoid overlapp� 
of authority a Ministry of Economic 
Affairs should be created which should 
be entrusted with the task of co-ordi­
natinf the economic policies of the 
Government. The various Mlnlslries, 
ao far as economic · matters are con­
cerned, should be subordinated to the 
Ministry of Economic Affairs. It is 
not too much to expect, as far as the 
implementation of thle Plan le con­
Nlffled, that red tape and officialdom 
will be minimized. And thla Miuls-
1r7, ff it ls created, wlll see to it that 
1ll8re le the minimum amount of offl­
dal interference, espec1all7 at lower 
lenh. and the minimum amount of 

, red· taplsm. 

In this connection I feel that It will 
be a good idea to extend the actJvi­
ties of the 'Bharat Sewak Samaj'. 

Shrl B. S. Martb1: What about. the 
Ministry of Planni�? Should it be 
scrapped? 

Shri S. A. Khan: What I mean to 
say is a Ministry of Economic Affairs 
will be able to cover a large area 
than this Ministry of Planning. It 
will be enlar(ed. 

I was talking about the 'Bharat 
Sewak Samaj'. I think it is possible 
to extend the activities of the Samaj 
to cover a wider field. In fact you 
can cover the whole net-work of vil­
lages spread all over the country. 

And then there is the work in re­
gard to satistics which is bein1 ne,• 
lected to a large extent at present. 
It is necessary that the Planners must 
be supplied as far as possible with 
correct figures and facts. The vil­
lage officials must be alerted and 
made to feel t�c Importance of i.he 
col�ction of figures and supplying of 
facts to the administrators. 

The questions o! planning should 
be treated from a national point of 
view and it should be above pnrty 
politics. I suggest that the M.P.'s 
and M.L.A.'s should form committees 
and study groups and help the &u­
thorities with useful suggestionr. so 
that the work can be carried on 
smoothly. 

In spi� ot fhe __ fact that the Prime 
Minister and other Ministers ha\fe � 
peatedly mentioned the Five Year 
Plan In their speeches before huge 
audiences, the ieneral public ls com­
pletely ignorant of thle matter. And 
this is a great drawback. The prea 
and radio 1 ,must play their part in 
creating an awareness In the maue,, 
of which the Prime Minister was 
spea}dng only this morning. 

It ls well that Agriculture has been 
elven priority in the Plan. But with­
out an adequate and regular supply 
of water, agriculture will always re­
main precarious. The Planners, havina 
realised the urgency of this problem, 
have increased the allocation of funds. 
This includes an estimated expendl­
tu're on power as well. The Irriga­
ted area In undivided India wu 72 , 
million acres out of a total cultiva-
ted -1"ea of 298 milllon acres, that. ls 
24 per cent. After Partition the � 

l portion in India fell to 19 per cent.-
48 'million acres out of 251 mllUon 

./ 
acres. From these figures it ls obvious 
that we hRve to make up for the losa 
of Irritated area. Th.I, we can do if 
we realize at the outset that lar,e 
irric!:itlon projects have not · proved 
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an unmixed blessing. If we :once.n­
trate on medium size and smaller 
projects, then we can expect quicker 
returns. This has been tried in Hy-

· derabad and has proved successful. 

Then again. in large multi-purpose 
projects there is always the pos1dbi­
lity ot wasting public funds, besides 
the time factor, which is important 
as far as results are concerned. I 
submit that there is considerable room 
for economy in the estimated cost of 
these projects if the system of exe-· 

-·cutini the work through contract is 
.revised. 

As long ai we are short of lechni­
chns we could pool the available tech­
nical knowledge by fransterring tech­
nicians from one part of the c,11mlry, 
where the work is comple•ed. to an ­
other where their services are requir­
ed. This matter could be considered. 
In the 'mean time Government should 
encourage technical education by open­
ing more colleges and institutions to 
train our young men. 

One word with regard to the utilisa­
tion of power expected to be produced 
tbroueh the completion ot these works. 
There is no denying that in s1>me pla­
<:es in Punjab and Mysore 1 here has 
been an abundant supply of power 
without any inc.rease in demand for it. 
Therefore we must create a demand in 
these areas by encouraging industries 
so that this waste may be avoided. 

It is unfortunate that the Plarmer.;; 
· have not paid sufficient attention to 
the development of industries in this 
country. In fact, only 6.7 per cent. of 
our total outlay has been allotted to 
industry. A major portion of the work 

· of renovation and installation of new 
plants has been lefl to the !)rivate S(;C­
tor. I feel it is unwise to expect tc,o 
much from the private ,-ector. It is a 

-well established fact that any coun­
try, in order to be free from foreign 

· <:0ntrol and foreign influence, must 
have an adequate supply of rtructural 
materials. Of these, iron ore is the 

· most important. We are indeed for­
tunate that in our country. the iron 
ore deposits are one of the richest in 
the world, containing 60 per ct:nt. of 
metal. India has the biggest iron ore 
mine.;; in Asia and the total df·poslts in 
the Bihar-Orlssa belt is estimated as 
2,832 million ton3. This is '>Ufficient to 

· meet the requirements c,f the In6ian 
producers for a thousand years. This 

· hi the opinion of experts. The ri<'h 
. quality of the iron ore and the near­
ness of the roal mines make it all the 
more imperative that we mould utilise 
-these natural resources. We must 

encourage basic heavy �dustries 10 
that we may be able to stand on our 
own feet. 

Then, I come to the financial aspect 
of the Plan which is most important. 
I, is estimated that about 1,258 crorea 
will come out of the present taxation 
and savings and loans. The rest is to 
be met with frgm defldt ftnaDc:IDI, 
fore:gn aid and other miscellaneous 
resources. The gap of Rs. c!55 crcirea 
and odd should. in my opinion, be fl.JJ­
ed by taking some concrete mellsur• 
rather than by relying on fot:eign •• 
sistance and other mistellaneous re­
sources, which, at best, are unknown 
and uncertain. I suggest, in all humi­
lity, that the Finance Minister i;hould 
consider the following measures. 

The Small Savings Scheme should 
be intensified in rural areas throup 
Post Office Savings Bank. Due to the 
stupendous rise in the prices of food 
and primary commodities, it is likel,7 
that a larger measure of 'lational in­
come has accrued to the rural HCtor. 
It is the opinion of experts in this field 
that these savings are lying in hoards 
and cannot be usefully ,.mployed for 
lack of banking facilities. lt will be a 
good thing if the Post Office could ,ct 
in the same manner as banks oo in the 
rural areas. I join my friend on the 
opposite side in suggesting, iu all 
humility again, that this progra:. Jllle 
of prohibition coukl r,erhaps be 
postponed for a little while. anct also 
that the salt tax should be re-imp� 
ed. I feel that there must be fuller � 
operation between the State.;; and the 
Centre in the economic field and the 
borrowings for the needs l'f the S, ate. 
must be co-ordinated through a cer:tral 
agency, so that the rates of interest 
may not vary from State to Stata 
Lastly, Sir, and I shall sit down with 
this, I suggest that the l:\rge amount 
which is to be paid to the landlord;; ;;s 
compensation due to Zamindari aboli­
tion. should be invested in the Five 
Year Plan Instead of it being paid to 
these gentlemen. If this is a good 
idea. I hope Government would eonsi­
der it. 

Dr. Lanka Sundaram: You may cJn­
tinue; we like your idea. 

Shrl Vallatbaras: So far &s \he Plan 
is concerned, th� question of either 
a�eeinll or disagreeing with it is out 
of question. It Is ln our hands. Wla--· 
ther it produces good or bad, lt has to 
be worked out. Whether it Is an !D­
ftiction or it is a conducive elemenl 
has to be seen In thp future. Durlnc 
the time of the Flnt World War, there 
was an intention that some countrtes 
must resort to planning affairs. After 
the First War was over. the-

' 
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dictatorial countries proceeded with 
tbe plannina of their own, and u-e ci• 
mocratlc and the capitalist cc,untries 
were almply looking at them and never 
atarted the initiative. Durinc the Se­
CODd World War, there was an a�tempt 
CID the part of the capitalist or demo­
cratic countries to have some plan­
lDI and every country began to say 
that "our Post-war aim is this or 
that". That is how the idea of plnnn­
mg l:!esan to spread throuibout the 
whole world. Even in India, during 
the course of the &cond World War, 
there were several attempts on the 
part of the Government to state what 
their aims in the Post-war period 
were. There were several attempts 
made at some plannine. Ev,m bt•fore 
1930 there was a start to find out some 
plan for this country and pohti:al par­
ties as well as the Government we.re 
having some notion:,; about them; but 
they did not materiallee for about two 
decades. Afterwards, when the post­
war aims were discussed, there were 
aome public attempt& as .}overnment's 
attempts were not fruitful The chance 
went to the Congress Party who insti­
tuted this National Planning Commit­
tee and proceeded with the ·.vork. The 
political events were unfav.Jurable to 
a further progress in the !iifcction. 
The Centre was in the hands of an 
alien power. There was no control 
over the internal or the external poli­
des of this country, Subseq'.l'!ntly, 
these two imPortant factors had to 
emanate to pave the way tor a su�cess-
1ul attempt to show at least that the 
framing of a planning :.ystem was 
possible. The country got itself fre£d 
and became independent. Now the po­
wer is absolute in this country. lt hail 
1ot full control over the !nternal and 
the external policies. So flnY planning 
that can b2 thouitht of can be thn'.lght 
only on the efficiency of the tc.reign 
policy or the internal policy that is to 
be pursued by the Central Govern­
ment. It is only atter these' two ele­
ments had appeared in this cour.try 
that we heard a Draft Plan Is bting 
ushered in. The Draft Plan was after 
all a conception. It was in the forma­
tive period. It had not the bo1dnPi.s 
to state what its economic n,:itents 
were; it had not the boldness to as­
aert what it will ach!eve; but it was a re-
1Ular and real attempt just to show, 
just to tell the country that there is a 
plan being put forward for WJrldng in 
the future. During the last 18 munths, 
the Planning Comml&aion's lnttllec­
tual heads have planned ,01ether r.r.d 
produced this ftnal Plaa. This final 
plan, of course, ls a bit improved over 
lb� Draft Plan: it has got to shew 
what tt ls eoing to do. Now, there is 
practically no time after the lntroduc-

tion of this Plan tn the Parllam.i!nt for 
newspapers, Journalista, 1.-conomlsts or · 
public men to express their oplniona 
frankly, One of the leading i;nr,crs ot· 
South India-the Hindu-wu not able-­
to express its opinion on an lmpcrtant 
aspect of the Plan, i.e. the a,ric:ulture 
or the land reforms section. The Eu.­
um. Econ�iat, Delhi, also reserves a" 
Portion of its analysis of the Plan for 
one more month because it wu. 
brought to light very recently, IDd it 
could not be successfully worked out. 
So. important sections of t�e p:.ibllc 
are not able_ to express their fl:ial opl-­
mons or i.he1r studied opinions. 

Whatever that may be, the Plan is . 
before us. The Plan, of c1urse, ls a ·. 
long-felt need. It is urgent. We want . 
a Plan. Wh<.:thcr it is good or bad, we 
want n. o:1d so tl,t• Plan is �fore us. . 
but we are now the criticising ele­
ments. There is one maj0r party which . 
has got control over the �ntire 1itua­
tion. and we in the ()pposition are· 
granted the chance to make some re­
marks because they can then �ave the· 
benefit of hitting at the Opposition Jn. 
some mannc-r or other. But, it sem·lble 
apprenation of the situation would be 
that politics and parties must be for­
gotten when we come to decide the .. 
fate of 350 million people for ages to· 
come or centuries •-0 come. It is only 
a Plan but we have to see what others 
say about us. (Interruption). I am" 
happy that whenever Members begin 
to express their dews. there is a sense 
of inward enthusiasm, some inward 
vc,ice is speaking and stimulating theme 
to some sort of expres.;ion. but I would 
tell them that this is not a mt,ment 
for laughter. If what you really ex­
perienced some two or three years be­
fore really sticks to your mind, you 
have to be a bit more serious. Now, it 
is a qutstion of life and death for the 
poor people There are as crores whose· 
condition you really know. During the 
British period there was :i sort of 
chaos and disaster on the C't·onomic 
and social life of the people by which 
half-starvation or 75 per ::ent. starva­
tion became a permanent ftmt.\!re. 
Then scarcity began-scarcity ot every­
thing. money, food. convenience and 
all necessities of life. And durine the 
last tlve years that half st..irvation be­
came confirmed, scarcity became con­
ftrmed, and it la an admitted fact that. · 
during the flve years the entire naUon 
has been undergoing some sort of star­
vation and some sort of privation. 
Planning now is only a c-c,nsolation 
measure to wipe out the tears of the 
several crores of people in this coun­
try, "Don't weep hereafter. Don't 
think you are belne left aband.)Jlect,, 
but In the course of 2:, years, I am go--
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lnJ to double ynur income, and at the 
end ot 25 years see whether I have 
succeeded or not."-that is the sense 
which the Planning Commission lives 
to UI. 

So, in one ot the paragraphs of this 
very big and voluminous 1eport, · it is 
stated that in the next 25 years,-i.e. 
by 1977 when many ot us may nQt be 
alive, and it we continue to Jive, we 
may be highly imbecile-see what the 
Plan is really going to give ln concrete 
measure. Astrologers, of course, may 
very well predict, but not scientific 
men, and people of common s�ose 
11.iten to these. We are in a despair 
more or less. We are unable to say 
anything against this Plan hecaus'! 
tbere will be a hue and cry, After all, 
there is the Plan and people should see 
whether they are backing it. On the 
other hand, we cannot shut our mouth 
but should be a bit frank. This Plan 
L, really no plan- it is a bold leap. 
not into the darkness and · misery of 
the people, but I do not know into 
what. It is highly ;.mpracticable. Its 
noble aspiration is almost impracti­
cable of achievement. But. we will go a 
little bit further. What is there in it? 
It is not a plan. Simply a plan is there 
juat to make a farrical exte• nal pat-
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tern. Is it a plan in the regwar sell8Jll 
affairs? No. (Interruption). This is not 
which we read in the books and litera­
mre relating to political and world 
a Five Year Plan, but a Five Year 
of the Plan, instead of coming every 
Budget: In the course of the i,erlod 
year before us !or grants, this is a 
consolidated grant asked for frc,m us 
for ftve years. But I am not surprlled 
at our friend's remarks. � a 
very few who might have read, the 
others would be sleeplne under tlleN 
two volumes, in this chilly, freezing, 
shivering cold season. 
6 P.M. 

Dr. Lanka Sundaram: llow many 
have kept it under their pillows? 

Mr. Chairman: It is now six o'clock. 
Shri Vallatbaras: I have got my 

own time. and I shall continue to­
morrow. 

!\fr. Chairman: The House v;ill now 
stand adjourned till 10 A.M. tomor· 
row. 

The House then ad;ournA?d tiLl Ten 
of the Clock on Tueeda11, the 16th 
December, 1952. 

2'37 
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